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 LOK  SABHA  DEBATES

 I
 LOK  SABHA

 Thursday,  Ap  il  27,  978  Varsahha  7
 3900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  th  Clot

 [MR  SprareR  in  the  Chatr)

 ORAL  ANSWERS  TO  QUESTIONS
 National  Policy  on  Medical  Education

 be  SHRI  DHARMA  VIR
 vasisitr  Will  the  Minster  _  of
 HELATH  AND  FAMILY  WELFARE
 be  pleased  to  state

 (a)  whether  it  »s  a  fact  that  the
 Estimates  Committee  in  its  Sixth  Action
 Taken  Report  (tg  77-78)  on  the  Minutry
 of  Health  and  He  ly  Welfare  reiterated
 its  earlier  stand  and  urged  Government
 to  bring  before  Parliament  the  national
 policy  on  medical  education  ;

 (b)  it  0,  the  action  taken  thereon,

 (c)  whether  Government  has_taken
 the  matter  with  the  Medical  Council

 India,  and

 (व)  if  so  with  what  results  and  if  not
 why  not  ?

 स्वास्थ्य.  औझौर  परिधार  कल्याण
 संजालय  में  राज्य  मंत्री  (भो  जपरस्थी  प्रसाद

 बाबच)  :  (क)  जी  हा

 (ख)  से  (@).  चिकित्सा  शिक्षा  प्रौर
 सहायक  कारिकों  सम्बन्धी  ग्रुप  की  रिपोर्ट
 पर  बनाई  गई  कार्येयोजना  के  अनुसार
 भारत  सरकार  सभी  मेडिकल  कालेजों  में
 चिकित्सा.  शिक्षों  परिस्थिति  अनुरूलन
 की  मोजना  को  जोरदार  ढंग  से  कियान्वित
 कर  रही  है  + झन्य  बातों  के  साथ-साथ
 इसका  लक्ष्य  यह  भी  है  कि  बडे  प्रस्पतालों  में
 को  जाने  वाली  चिकित्सा  सेवाशों  की  एक
 7843  LS—

 2

 सुव्यवस्थित  प्रणाली  के  माध्यम  से  लोगों
 की  स्वास्थ्य  और  चिकित्सा  सैवाए  सीधे
 प्रदान  करने  के  काम  में  मेडिकल  कालेजों  को
 लगाया  जाये  ।  उक्त  गमोजना  की
 मुख्य  बाते  स्नातकपूर्ण  चिकित्सा  पाठ्यचर्या
 के  विषय  में  भारतीय  शभ्रायुविज्ञान  परिषद्‌
 के  विनियमों  मे  दी  गई  है  7  इनके  अनुसार
 मेडिकल  कालेजो  के  लिए  कान्‌नी  अपेक्षा
 के  रूप  मे  यह  अनिवाय॑  हो  जाता  है  कि  वे
 चिकित्सा  शिक्षा  का  श्रधिकाधिक  लोगों  की
 जरूरतों  को  पूरा  करने  के  निमिस  बड़े  पैभाने
 पर  अपना  यागदान  दे  ।  सक्षेप  में,  इस
 उपाय  का  दीर्घकालिक  भौर  भल्पकासिक
 उद्देश्य  सरकार  के  उस  दृढ़  सकल्प  का  परि-
 चायक  है  जिस  के  माध्यम  से  वहु  देश  को
 चिकित्सा  शिक्षा  को  सिकित्सा  व्यवसायियों
 के  दृष्टिकोण  शौर  प्राथमिकताभो  मे  प्रपेक्षित

 प्रबुत्तिरक  परिवर्तन  लाने  प्रौर  लोगो  के
 प्रति  निष्ठा  की  भावना  उत्पन्न  करते  का  एक
 साधन  बनाना  चाहती  है।  शत  सरकार
 का  यह  मत  है  कि  वर्तमान  स्तातकपूर्व
 चिकित्सा  पाठ्यचर्या  मे  हडबडी  में  कोई
 अधिक  महत्वपूर्ण  भौर  प्रमुख  परिषतेत
 करने  से  पहले  जो  चिकित्सा  शिक्षा  परिस्थिति
 अनुकूलन'  वाली  योजना  पहले  से  ही  क्रिया-
 न्वित  कर  दी  गई  है  उसे  समुचित  रूप  से  प्रयोग
 में  लाया  जाना  चाहिए  ताकि  इस  योजना  के
 अन्तर्गत  निकले  परिणाम  भौर  उपलब्धिमों
 का  मूल्यांकन  किया  जा  सके  ।  इसलिए
 जैसा  कि  प्रनुमान  समिति  ने  सिफारिश  की  है,
 इस  प्रवस्था  मे  चिकित्सा  शिक्षा  के  विषय  में
 कोई  राष्ट्रीय  नीति  तय  करना  मुगासिद
 नही  है।

 eee
 L.  K.  DOLBY  :  Sir,  T  want  a

 wees  Tasn the, swomlon (0) tate.

 sateen  ४४5५
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 Action  Taken  Report  1977-78  on
 the  Ministry  of  Health  and  Family Welfare  reiterated  its  earlier  stand and  urged  Government  bring  before
 Parliament  the  National  police  on
 medical  education  be

 Here,  in  the  last  line  of  the  above  question, the  word  ‘policy’  has  been  misprint  as
 Spoce’

 tt  धर्मबोर  बशिष्ठ  :  मैं  मंत्री  महोदय
 से  यह  जानना  चाहूंगा  कि  रिश्रोरिएण्टेशन
 भाफ़  मेडिकल  एजूकेशन,  जिस  के  बारे  में
 आप  ने  कहा  है  कि  बल  दिया  जा  रहा  है  और
 डि'मेंके  जो  मोटे  सेलिएण्ट  फोचस  हैं  उन  को
 इस  कल  कउन्सिल  झाफ़  इण्डिया  रेगुलेशन्ज
 में  भ्रण्डर-प्रेजुएट्स  का  जो  करिकुलम  है,
 उसमें  शामिल  कर  दिया  गया  है--क्या  श्राप
 बतवाने  की  कृपा  करेंगे  कि  जिन  सेलिएण्ट
 फीचस  को  मै  डिकल  काउन्सिल  आफ़  इण्डिया
 के  रेयुलेंशन्ज  में  शामिल  किया  गया  है,  वे
 जया  हैं  श्रौर  उन  के  प्रति  मेडिकल  एसोसिये-
 शन  झाफ़  इण्डिया  की  क्‍या  प्रतिक्रिया  है  ?

 भ्जो  जगदम्थोी  प्रसाद  यावव  :  प्रध्यक्ष
 महोदय,  हमने  समिति  को  सूचित  किया  था
 कि  चिकित्सा  शिक्षा  और  सहायक  कामिक
 सम्बन्धी  सूप  की  सिफारिशों  पर  कार्य-
 योजना  की,  जिस  का  उद्देश्य  देश  की  चिकित्सा
 शिक्षा  प्रणाली  में  जबरदस्त  परिवर्तन  करना
 था,  भारत  सरकार  ने  उपर्युक्त  ग्रुप  की  सिफा-
 रिशों  के  आधार  पर  बड़े  ध्यानपूर्वक  बनाई
 थी  |  प्रप्रैल,  976  %  हुई  स्वास्थ्य  भौर
 परिवार  कल्याण  की  केन्द्रीय  परिवदों  की
 बैठक  में  इस  कार्य  योजना  पर  विचार-विमर्श
 कर  के  इसे  झनुमोदित  कर  दिया  गया  ।  इस
 बैठक  में  विभिन्न  राज्य  सरकारों/संध-
 राज्य  क्षेत्रों  के  स्वास्थ्य  मंत्रियों  ने  भाग  लिया
 था  धौर  इस  लिए  यह  इस  समय  चिकित्सा
 शिक्षा  सम्बन्धी  एक  प्रकार  की  राष्ट्रीय
 नीति  का  ही  काम  दे  रही  है।

 इस  में  सामुदायिक  स्वास्थ्य  सम्बन्धी
 समस्याभों  पर  मेडिकल  कालेजों  का  सहयोग
 लेने  भौर  चिकित्सा  शिक्षा  को  पुनः  परि-
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 स्थितियों  के  भ्रनुकूल  बनाने  के  प्रश्न  पर  भी
 विचार  किया  गया  है।  इस  की  मुख्य
 बातें  यह  हैं  कि  सभी  मेडिकल  कालेजों  के
 प्रत्येक  जिले  के  तीन-सीन  ब्लाकों,  जहां
 पर  बे  स्थित  हैं  भ्रथवा  प्रासपास  के  ज़िलों
 जहां  पर  चार  शरीर  पांच  वर्षों  में  पूरे  जिले
 में  चरणबद्ध  विस्तार  सम्बन्धी  सुविधाभों
 की  व्यवस्था  की  गई  है,  वहां  तर  बीमारियों
 की  रोक-थाम,  स्वास्थ्य  सुधार  .

 MR,  SPEAKER  You  have  mot
 answered  to  his  question.  He  wants  to
 know  what  are  the  salient  points  and
 what  is  the  reaction  of  the  Medical Council

 श्री  जगदम्बी  प्रसाद  यावव  :
 श्रीमन्‌
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 मैं  सेलिएण्ट  फीचस  के  बारे  मे  ही  बतल
 रहा  हूं  ।  ग्रुप  ने  जो  प्रस्तावित  किया  है!
 जो-जो  सुझाव  दिये  है,  जिन  को  हम  कार्बा-
 न्बित  कर  रहे  हैं--मैं  वही  बतला  रहा  हूं  ny

 st  ध्मंबीर  वशिष्ठ  :  मैं  कार्यान्विति
 के  बारे  में  नही  पूछ  रहा  हूं--आप  ने  अपने
 उत्तर  में  कहा  है  कि  “चिकित्सा  शिक्षा
 परिस्थिति  प्रनुकूलन'”  की  योजना  को  जोर-
 दार  ढंग  से  क्रियान्वित  कर  रहेहें  ।  इस  को
 मेडिकल  कौन्सिल  शाफ़  इण्डिया  रेगूलेशन्ज़
 में  भी  शामिल  कर  दिया  गया  है,  मेरा  मतलब
 है  उस  के  सेलिएण्ट  फीचस  का  शामिल  कर
 दिया  यया  है।  मैं  जानना  चाहता  हूं  कि
 चिकित्सा  शिक्षा  परिस्थिति  प्रनुकूलन  में
 कौन-कौन  से  सेलिएण्ट  फीचर्स  को  मैडिकल
 कौन्सिल  झ्राफ़  इण्डिया  रेगुलेशन्ज़  में  शामिल
 किया  गया  है  और  उन  के  प्रति  मेडिकल
 कौन्सिल  झाफ़े  इण्डिया  का  क्‍या  रिएक्शन
 है?

 श्री  लगदम्यी  प्रसाद  बाइन :.  श्रीमन्‌,
 जो  हम  ने  स्वीकार  किया  है,  उसी  के  सेलिएष्ट
 फीचसे  बतला  रहा  हुूं--प्रत्येक  कालिज  के
 साथ  तीन-सीन  ब्लाकों  को  एटेल  किया  गया
 है  भौर  उस  में  जो  सुविधायें  दी  गई  हैं---
 उनको  भी  मैंने  बतलाया  है  वहां  पर
 बीमारियों  की  रोक-थाम,  स्वास्थ्य  सुधार  के
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 कार्यों  तथा  उपचार  विषयक  स्वास्थ्य  देखरेख
 करने  की  पूरी  ज़िम्मेदारी  दे  दी  जानी
 चाहिए  t  कार्य-्योजना  में  बताये  गये
 विचारों  को  कार्यरूप  देने  के  लिए,  कार्य-
 योजना  के  अनुसार  मार्गदर्शी  सिद्धान्त  भी
 बना  लिये  गये  है  ।  यह  कार्य  योजना  आयोग
 तथा  वित्त  मत्रालय  की  सहमति  से  किया
 गया  है,।

 जो  सेलिएण्ट  फीचस  मैने  यहा  बताये  है,
 इष्डियन  मेडिकल  एसोसियेशन  ने  उन  का
 कोई  विरोध  नही  किया  है  ।

 श्री  ध्मंवोर  वशिष्ठ  :  मैने  मंत्री
 महोदय  से  पिछले  सवाल  में  यह  पूछा  था  कि
 उन  की  प्रतिक्रिया  (रिएक्शन)  क्‍या  है  ?
 मैंने  यह  नहीं  पूछा  था  ि  उन्होंने  विरोध
 किया  है  या  नही  ।

 साथ  ही  मैं  यह  भी  पूछना  चाहता  हू
 बर्तेमान  झण्डर  ग्रेजुएट  पाठ्यक्रम  को  हर
 दफ़ा  बदलने  से  पहले,  परिवतंन  करने  से  पहले,
 नेशनल  पालिसी  मे  चेञ्ज  लाने  से  पहले,
 क्या  सरकार  रि-झ्ोरिएण्टेशन  पर  गौर
 करना  चाहती  है  ?  मैं  यह  भी  पूछना
 चाहता  हू--रि्रोरिएप्टेशन  श्राफ  मेडिकल
 एजूकेशन  पालिसी  पर  ग्रौर  करने  में  झाप
 कितना  समय  लगायेगे,  जिस  के  बाद  आप
 यह  तय  करेंगे  कि  नेशनल  मैडिकल  एजूकेशन
 की  पालिसी  कया  हो  ?

 श्री  जगवम्बी  प्रसाद  यादव  :  अश्रीमन्‌,
 मह  जो  रिश्रारिएण्टेशन  कार्यक्रम  है--यह
 झजी-भ्रभी  प्रारम्भ  किया  गया  है,  इसका
 प्रतिफल  एक-दो  वर्षों  मे  सामने  झायेगा  ।
 प्रतिफल  को  देखने  के  बाद  तय  करेंगे  कि

 “चिकित्सा  शिक्षा  राष्ट्रीय  नीति  क्‍या  हो  1
 इस  समय  स्थिति  यह  है  कि  स्वास्थ्य  राज्य
 का  विषय  है,  इस  लिए  चिकित्सा
 जिक्षा  नीति तय  करते  से  पहले  हमे  राज्यों
 सबर  इन  के  साथ  ही  जो  स्टेचूटरी  भौर  भाठो-
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 नामस  बाड़ीज़  है  उन  को  भी  इस  में  इम्वात्व
 करना  पड़ेगा,  उनके  साथ  भी  चर्चा  करनी
 पडगी  ।  टसलिए  रस्प्रिशरिएण्टेशन  का  जो
 तत्काल  वार्यक्रम  श्रारम्भ  किया  गया  है,  हम
 समझते  है  कि  उस  के  प्रतिफल  श्रवश्य  देखने
 में  आयेगे,  उन  को  देखने  के  बाद  यह  तय  करेगे
 कि  किस  प्रकार  की  नीति  हो  ।

 MR,  SPEAKER:  You  have  not
 mentioned  what  is  the  reaction  of  the
 Medical  Council.

 श्री  जगबम्बी  प्रसाद  यावव  :  श्रीमन्‌,
 हम  ने  पहले  कहा  है  कि  दस  नीति  का,
 इस  वायेक्रम  को  उन्होंने  भ्रपाज़  नही  जिया  है।
 इस  के  मायने  है  कि  उन्होंने  इस  नीति  का
 समर्थन  किया  है  और  उसके  समर्थन  के  कारण
 ही  हर  कालिज  के  साथ  तीन-तीन  व्लाक्स
 को  एटेच  करने  की  कार्यवाही  प्रारम्भ  कर  दो
 गई  है।

 ‘Bo  बल्देव  प्रकाश  :  प्रध्यक्ष  महादय,
 देश  की  परिस्थिति  को  देखते  हुए--डाकटर्स
 देहाती  इलाकों  में  नहीं  जाते  है  शौर  जा
 झाजकल  मेडिकल  ग्रेजुएट्स  का  का  है
 एफ०  एस०  सी०  करने  के  बाद,  इण्टरमीडिएट
 के  बाद,  पाच  साल  का  कार्स  है।  क्‍या  कार्ट
 ऐसा  कोर्स  सरकार  के  बिचाराधीन  है
 जैसा  कि  पहले  था  कि  बी  के  बाद  तोन  साल
 मैं  प्रण्डर-प्रेजुदूस  को  डिग्री  मिलती  थी
 झ्रौर  अधिक  से  अधिक  लोग  ट्रेण्द  का  कर
 देहातों  में  जा  सकते  है  -क्या  ऐसा  कार  कास
 सरकार  के  विचाराधीन  है  *

 श्री  जगदम्बोी  प्रसाद  यादव  :  श्रोमन,
 यह  सर्व  बिदित  है  कि  जो  चिकित्सा  भिक्षा
 वर्तमान  में  है,  विशेष  कर  एलाप॑थी  में  जा
 भल  रही  है,  वह  भपने  देश  और  विशेष  कर
 ग्रामीण  जनता  के  अनुकल  नहीं  है  ।  इस
 लिए  हम  ने  यह  सोच  है

 SPEAKER:  The MR fs  different.  Are  you  accepting  what  he
 nuggested  ?  It  is  a  short  question.
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 Wo  लदेन  प्रकाक  उस  में  2  साल
 ज्यादा  लगते  हैं,  लेकिन  जो  पहले  था  उसमें
 6  साल  कम  हो  जायेंगे  ।

 श्री  जगदम्बी  प्रसाद  यादव  :  मेंने  इन
 प्रश्नों  को साफ  करने  के  लिए  ही  थोड़ा  विस्तार
 में  बताया  है।  मेरा  उद्देश्य  यही  था  कि  जो
 विचार  हमारे  माननीय  संदस्थों  के  दाय है
 उन  पर  हम  आगे  विचार  कर  सकें  कि  इस
 पद्धति  में  किस  प्रकार  सुधार  किया  जा  मकता
 है।

 SHRI  L,  K.  DOLEY  :  This  qus- tion  raises  another  specific
 question. Here  the  Minister  has  said  :  “

 am  hopeful  that  the  Medical  or  Health
 Department  will  do  the  ncedful  as  far  as  is
 possible  for  the  Medical  Department,” But  so  ta:  as  the  welfare  of  the  families
 48  conceined,  what  is  the  attitude  of  the
 Government  >  What  is  the  attitude  of
 the  Government  specifically  with  regard to  the  growth  of  population,

 MR  SPEAKER  :  That  docs  not
 arise  from  the  question.  The  question  is
 about  certain  proposals,

 SHRI  EDUARDO  FALEIRO  :
 Is  the  Govcinment  aware  that  the  con-
 cerned  bo  Medical  Education  have
 sugges

 ted  the  constitution  of  a  Medical
 lucation  Commission  for  disbursing funds  on  the  lines  of  UGC  to  supervise the  Medical,  Dentral  and  Nursing  pro- fession  ?

 MR  SPEAKER  :  It  does  not  arise
 from  the  question,

 जोकारो  इस्पात  संयंत्र  में  धमन  भट्टियां
 *885.  श्री  राम  बिलास  पासवान  :

 कया  इस्पात  और  खान  मंत्री  यह  बताने  की
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  गत  दो  महीने  में  बोकारो
 इस्पात  संबत्  की  दो  धमन  भट्टियां  एक  दूसरे
 के  बाद  बन्द  कर  दी  गई  हैं  श्र  वहां
 के  भ्रधिकारियों  द्वारा  तीसरी  घमन  भट्टी
 पर  कार्य  किया  जा  रहा  है  ;  झौर

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 ?
 THE  MINISTER  OF  STEEL  AND

 MINES  $
 RI  छ

 ह्
 PATNAIK)  :

 (a)  Blast  Furnaces  No  ३  and  2  of  the
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 Bokaro  Steel  Plant  were  banked  during the  following  periods  only  and  not  for
 two  months  :-—

 Blast  Furnace  No  t—from  March  8  to
 March  77,  1978.

 Blast  Furnace  No  2—from  March  9  to
 March  28,  1978,

 However,  the  third  Blast  Furnace
 inued  to  be  operated  by  the  workers.

 eo
 (b)  ‘he  operators  of  electrically  opcra- ted  travelling  cranes  and  mobile  equip- ment  as  well  as  high  pressure  welders  of

 the  Plant  Struck  work  from  February
 27,  978  to  Match  27,  4978.

 श्री  राम  बिलास  पासवान  :  मी
 महोदय  ने  इतनी  बात  तो  कबूल  की  है  कि
 बोकारा  इस्पात  कारखाने  की  धमन  भट्टी
 बन्द  की  यई  थी,  पीरियड  में  थोड़ा  श्रन्तर  है  t
 इम  तरह  ये  इस्पात  संयत्र  श्रोर  जगह  भी  बन्द
 हो  रहे  हैश्रीर  हम  ने  एक  प्रश्न  पहले  भी  किया
 था  जिस  का  उत्तर  इस्पात  शोर  खान  राज्य
 मंत्री  श्री  करिया  मुण्डा  ने  दिया  था  श्रौर
 बताया  था  कि  भिलाई  इस्पात  संयंत्र  में  482
 तप्त  धातु  का  श्लौसतन  दैनिक  उत्पादन  पिछले
 आठ  महीने  से  कम  होता  जा  रहा  है,
 जिस  का  मूल्य  3  लाख  2  हजार  रुपया
 प्रति  दिन  होता  है  शौर  अब  तक  संयंत्र  को
 8  करोड़  रुपये  से  ज्यादा  का  घाटा  हुभा
 है।  यह  घाटा  पिछली  सरकार  के  नुमायन्दे
 अफ़सर  जो  वहां  पर  बैठे  हुए  है,  उन  के  कारण
 हुआ  है।

 MR  SPEAKER  :  We  are  on  a  short
 question.  You  are  not  to  raise  a  debate
 here,

 शो  शाम  जिलास  पासथान  :  मैं  बोकारो
 के  क्वेश्वन  पर  ही  भरा  रहा  हूं।  में  सरकार
 से  मह  पूछना  चाहता  हूं  कि  इतनी  बड़ी
 अवधि  तक  जो  यह  संयंत्र  बन्द  रहा,  तो  उस  के
 कारण  कितने  का  घाटा  हुआ  है  भौर  हड़ताल
 के  कारण  क्‍या  थे  ध्रौर  या  बह  हड़ताल
 लीगल  थी  या  इल्लीगल  थी  शौर  सरकार  ने
 उस  बारे  में  क्या  कार्यवाही  की  है  ।
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 SHRI  BIJU  PATNAIK  The  hon

 Member  has  raised  two  questions  What है ह  the  loss  on  account  of  strike?  The  loss
 pe  apace

 to  the  plant  during  the
 sl  period  w  valued  at  Rs  4  38  crores
 and  the  loss  of  wages  to  the  workers  dur

 Fi
 the

 strike  pe  sae  ieee
 8  42

 approximately  ¢  stuike  was  an
 fegal  strike  and  it  was,  in  my  opimuon, not  called  for  because  it  was  mainly  on  a
 demand  to  give  the  operators  a  certain
 may!

 scale  which  aw  contrary  to  the  pay available  in  other  steel  plants So,  at  the  L  have  sequested  the
 Chef  Minister  of  Bihar  to  look  mto  the
 whole  problem  and  settle  this  case  and  fix
 the  pay  scales,  etc  on  the  bams  of  those  m
 other  stecl  plants  like  Rourkela  or  Bhilar

 श्री  राम  विलास  पासवान  अ्रध्यक्ष
 महादय  मैं  समझता  हू  कि  श्रापने  मेर  प्रश्न
 की  गभीरता  का  समझा  होगा.  फि  इसमें
 पाच-पाच  बराड  रुपये  का  घाटा  चला  शा
 रहा  है  ्ापकी  श्राज्ञा  से  झब  में  दूसरा
 प्रश्त  मती  महांदय  स  पूछना  चाहता  ह  कि
 क्या  सरकार  यह  उपयुक्त  समझती  है  कि  जिस
 तरह  से  इण्डस्ट्रीज  वेगरह  में  जा  लाएड
 झआाइर  का  मामला  चलता  है  शीर  उसका
 राज्य  सरकार  देखती  है  उसी  तरह  इस्पात
 कारखानो  में  जा  ला  एण्ड  शाइर  का  मामला
 पैदा  होता  है  उसका  भी  राज्य  सरकार  को
 देखना  चाहिए  ?  क्‍या  इस  दिशा  में  श्राप
 कुछ  करने  जा  रहे  है

 ?  क्‍या  सरकार  यह  भी
 समझती  है  कि  एक  इ  इस्ट्री  में  एक  ही  यनियन
 होनी  चाहिए  ?

 SHRI  BIJU  PAINAIN  Does
 question  arse  out  of  this  ?  =  There that

 ss  nothing  special  that  he  has  asked  Law
 and  order  38  a  general  question  of  the  Stat

 for  carrymg  on  an  strike,  declared
 illegal  च्  the  Bihar  Deputy  Labour  Com-
 mamsoner

 SHRI  A  K  ROY  The  crane

 ee  atau  tx  conten a
 whatever  the  Labour  Minnter  wll

 say,  the  management  will
 amplement

 The Crane  operator  went  on  5  because  the Tabour  Minuter'’s  arbitrauon  award  was not  pl  ed  the  managem  I wonder  how  a  catty  on  account  of  the non  implementation  of  a  legal  award could  be  illegal  Actually  the  mangement’s tction  4s  illegal  on  thes  punt  fhe  Steel Manuter  should  clarify  i. 3  :portant  matter  Secondly,  what  Bin naive  been  the  expenditure  if  the  age ment  would  have  conceded  the  demand  of th  workers  ?

 SHRIBIJU  PAINMIK  Phe  strike was  declared  ulegal  by  a  communication
 fram  the  Deputy  Labour  Commusioner-
 cum  Conciliaton  Officer  of  the  Govern-
 ment  of  Bihar  on  27th  February  3978

 SHRI  A  K  ROY
 order  Su

 MR  SPLAKFR
 Hour,  no  pomt  of  order

 SHRI  A  K_  ROY  As  per  the
 present  law  the  Deputy  Labour  omens stoner  his  no  power  to  declare  a  stike  a»
 illegal,  only  a  tribunal  can  declare  ae
 legal

 On  a  pomt  of

 Diu  ing  Question

 SHRI  BJU  PAINAAK  Ele  as  alt
 the  Coneihation  Offices  N>  auth  ored
 notice  was  given  for  the  strike  There
 fore  it  was  declared  illegal

 SHRIA  K  ROY  [ti  nota  juestion of  notice
 SHRI  BIJU  PAIN  ATA  When  #

 38  without  notice  it  av  net  a  legal  strike
 MR  SPLAKER  He  uked  what

 would  have  been  the  expenditure  if  the
 demand  had  heen  conceded

 SHRI  BIJU  PAINAIn  Tt  छ  not
 only  a  question  of  cost  but  4  question  of
 principle  In  the  entuc  weal  industry th  re  are  certain  grades  for  difft  rent  opera- tors  Here  I  think  the  management  of
 Bokaro  १६०]  Plant  were  unduly  generous to  the  local  people  to  tram  them  over  the
 years  before  they  were  upgraded

 And  that
 probe  ts

 threat  hes  come
 bout  They  shoul  द  in  my  opinion,

 qot  trained  bs  Hi  .
 क  from  ot!  plants igher  povs  =  Then  this
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 happending  there  and  what  sort  of  grade there  is  etc,  and  I  have  no  doubt  that  will
 be  settled.

 SHR]  A.  K.  ROY  :  My  question
 was  precisely  whether  the  strike  was  for

 just  understand  the  implication. The  matter  was  referred  to  arbitration  and
 the  Labour  Minister  of  Bihar  gave  an
 award  and  these  people  went  on  strike  for
 implementation  of  the  award.  I  want  to
 know  whether  it  is  a  fact.

 SHRI  BIJU  PATNAIK  :  This  is not  the  question.  It  was  an  award,  I
 believe,  but  the  management  protested
 against  that  ‘award  and  therefore,  that
 award  (interruptions

 4)  There 5  isno  use in  howling  about  these  things.  You  listen
 tome.  The  agement  again  brought  it
 up  to  the  person  concerned  who  gave  the award.

 (Interruptions)  r
 SHRI  B.  P.  MANDAL:  He  said

 “howling”,  ‘The  hon,  Minister  should withdraw  that  word.  We  are  Members  of
 Parliament....

 MR.  SPEAKER:  Yes,  itisa  wrong word,

 (Interruptions)
 SHRI  BIJU  PATNAIK  :  It  is  not

 ‘howling’,  it  is‘shouting’.  The  position is  this  ‘Ihe  previous  Minister  of  Labour
 gave  an  award  after  discussing  the  whole
 thing  and  then  these  people  prosteted that  this  award  was  given  on  wrong  pre- inises  and  the  Minister  hervelf  agreed  that this  should  be  reviewed.  After  that, the  Government  fell.  That  is  the  correct
 position.  Therefore,  it  is  not  correct fur  Mr.  A.  K.  Roy,  who  knows  the  whole
 ‘position,  to  distort  this.  Dent  smile,
 Mtr. 2.  A.  K.  Roy.  It  is  not  right  to  do  this.

 Trainjng  of  Medical  Practitioners
 Specidlists,  Nurses,  and  Auxiliaries

 *886.  SHRID.G.GAWAI:  Will the  Ministcr  of  HEALTH  AND  FAMILY WELFARE  be  pleased  to  state  :
 (a)  whether  Government  have  for-

 mulated  a  balanced  policy  for  training medical  titioners,  specialists,  nurses and  auxilis Fiavies  so  that  all  of  them could  function  together  as  a  team;  and
 (b)  the  s  taken  or  proposed  to  be

 taken  by  the  Manistry  in  this  respect  ?
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 स्वास्थ्य  झीर  परियार  कल्माण  मंत्रालय
 में  राज्य  मंत्री  (भी  जपदम्थी  प्रसाद  यादव)  :
 (क)  और  (ख).  गांवों  के  लोगों  को  स्वास्थ्य

 की  मिली-जुली  सेवायें  प्रदान  करने  के
 अभिप्राय  से  भारत  में  958  से  स्वास्थ्य  दल
 को  प्रशिक्षण  दिया  जाता  रहा  है  ।  यह
 प्रशिक्षण  प्राइमरी  हेल्थ  सेण्टरों  में  काम  करते
 वाले  सभी  कर्मचारियों  श्रर्थात्‌  चिकित्सा
 अधिकारियों,  स्वास्थ्य  परिचारिकाशों,  सहा-
 यक  नस॑  मिड्वाइफों,  मिडवाहफ़ों  और
 सफाई  निरीक्षकों  को  ग्रामीण  स्वास्थ्य  प्रशिक्षण
 केन्द्रों  में  सामूहिक  रूप  से  प्रशिक्षण  दिया  जाता
 है।  उनके  विशिष्ट  दायित्व  निर्धारित  किये  जाते
 हैं  भ्रौर  वे  किस-किस  क्षेत्र  में  काम  करेंगे
 उसे  भी  समचित  ढंग  से  भ्रंकित  कर  दिया  गया
 हैं  ताकि  नहें  एक  सुसंगठित  दल  का
 रूप  दिया  जा  सके  v  बहुधन्धी  कार्यकर्ता
 योजना  के  अन्तर्गत  स्वास्थ्य  शौर  परिवार
 कल्याण  प्रशिक्षण  केन्द्रों  के  मुख्य  प्रशिक्षकों
 भ्र्थात्‌॒  प्रिसिपल,  स्वास्थ्य  शिक्षक,  समाज
 विज्ञान  शिक्षक,  जन  स्वास्थ्य  नर्सों  के  शिक्षक
 को  केन्द्रीय  प्रशिक्षण  संस्थानों  में  प्रशिक्षण
 दिया  जाता  है  ।  वें  श्रागे  प्राइमरी  हेल्‍थ
 सेण्टरों  के  चिकित्सा  भ्रधिकारियों  और  खण्ड
 विस्तार  शिक्षकों  को  स्वास्थ्य  और  परिवार
 कल्याण  का  मिला-जुला  प्रशिक्षण  देते  हैं
 तथा  ये  कार्मिक  प्राइमरी  हेल्‍थ  सेष्टरों  के  स्तर
 पर  स्वास्थ्य  कार्यकर्ताश्रों  (पुरुष  भौर  महिला  )
 तथा  स्वास्थ्य  पर्यवेक्षकों  (पुरुष  भ्रौर  महिला )
 को  प्रशिक्षण  देते  हैं  शौर  उनमें  से  प्रत्येक  को

 यह  भी  समझाते  हैं  कि  लोगों  को  मिली-

 जुली  चिकित्सा  सुविधायें  प्रदान  करने  में
 उनका  क्या-क्या  योगदान  होना  चाहिए  ।
 जन  स्वास्थ्य  रक्षक  योजना  के  प्रन्तर्गत  भी
 प्राइमरी  हेल्‍थ  सेण्टरों  के  स्टाफ  को,  जिसमें
 स्वास्थ्य  परिचारिका,  सहायक  नसें  मिडवाइफ,
 सफाई  निरीक्षक,  खण्ड.  विस्तार
 शिक्षक  प्रादि  भी  शामिल  हैं,  सामूहिक
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 रूप  से  शिक्षण  दिया  जाता  है  ताकि  वे  जन
 स्थास्थ्य  रक्षको  को  कारगर  ढग  से  प्रशिक्षित
 कर  सकें  ।

 प्रत्येक  धर्ग  के  कर्मचारिया  के  कतंव्या
 शौर  उनके  दायित्बों  को  निर्धारित  करने  के
 लिए  सरकार  न  कदम  उठायें  है  तथा  प्रत्यक
 धर्ग  के  लिए  वर्ब-मेनुभल  तैयार  किये  जा  रहे
 है।  प्रशिक्षण  सम्बन्धी  पाठ्यचर्या  भी  तैयार
 कर  ली  गई  है  भ्रौर  उसे  सभी  केन्द्रीय  प्रशिक्षण
 सस्थानो  स्वास्थ्य  तथा  परिधार  कल्याण
 प्रशिक्षण  केन्द्रा  शौर  प्राइमरी  हल्थ  सेन्टरा
 आदि  में  भेज  दिया  गया  है  Lt

 AN  HON  MEMBER  Sar  he  is
 reading  a  long  statement

 (Interruptions)
 MR  SPEAKER  Mr  Munuter,  long statements  are  expected  to  be  laid  on  the

 Table of  the  House  Itisonly  very  small
 statements  that  are  read  =  This  is  a  long one  You  should  have  laid  it  on  the
 Table  of  the  House

 SHRI  KANWARLAL  GUPTA  Su

 Ka
 allow  90  minutes  to  answer  for  Mr

 Ray  Naranm  Will  you  not  give  three
 munutes  to  this  Mimster  ?

 MR  SPFAKER  No,no  Iam  not
 calculating  on  the  basis  of  the  Minister
 The  rule  is  same  for  every  body  What
 28  said  ws  that  large  statement  should  be
 Jad  on  the  Table  of  the  House  This

 to  Mr  Ray  Naram  and  this  applies to  everybody

 oft  जगवस्थो  प्रसाद  (यादव  :  चार  लाइने
 झौर  है  ।

 प्रत्येक  वर्ग  के  कर्मचारियों  के  कत्तंब्यो  श्रौर
 उनके  दायित्वों  को  निर्धारित  करने  के  सिए
 सरकार  ने  कदम  उठाए  है  तथा  प्रत्येक  बग  के
 लिए  वर्क-मैनुभल  तैयार  किए  जा  रहे  हैं  ।
 प्रशिक्षण  सबंधी  पाद्यचर्या  भी  तैयार  कर  ली
 गई  है भीर  उसे  सभी  केन्द्रीय  प्रशिक्षण
 सस्थानो,  स्वास्थ्य  तथा  परिवार  कल्याण
 प्रशिक्षण  केसी  भौर  प्राइमरी  हैल्थ  सन्टरों
 आदि  में  भेज  दिया  गया  है  ।
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 SHRI  K  GOPAL  Sir,  you  should
 give  a  ruling

 MR  SPEAKER  I  thought  every-
 body  knew  the  distinction  between  long and  short  statements

 शौ  जनदम्धों  प्रसाद  बाथथ  मैं  निवेदन
 करना  चाहता  हू  कि  लोग  स्टेटमेट  की  भी
 कुछ  परिभाषा  होगी  ।  लेकिन  यह  तो  एक
 पृष्ठ  ज्लौर  चार  पक्ति  का  ही  है  झगर  यह
 लोग  स्टेटमेट  है  तो  फिर  शौ्ट  क्‍या  होगा  ?
 ब्राधे  पेज  का  ता  सवाल  ही  है।  श्रगर  उतने  का
 भी  जवाब  नहीं  दिया  जायगा  ता  क्‍या  होगा?

 थी  डी०  Wo  गबई  प्रध्यक्ष  महादय,
 सरकार  का  कहना  है  कि  इन  चिकित्सा  सेवाशों
 म  लगे  कमंचारिया  का  व्यापक  ट्रेनिंग  दे  रहे
 है  ।  लेकिन  25  फरवरी  का  पटना  में  मेडिकल
 कालेज  का  जब  जयन्ती  उत्सव  प्रारम्भ  हुआ
 उस  समय  हमार  राष्ट्रपति  जी  ने  इस  बात  पर
 बल  दिया  था  कि  चिकित्सा  सेवाओ  में  लगे
 लागो  का  प्रशिक्षण  दने  के  लिये  एक  संतुलित
 नीति  बनायी  जाय  t  मैं  जानना  चाहता  हू
 ि  क्‍या  स्वास्थ्य  मत्ालय  +  राष्ट्रपति  जी
 का  कभी  यह  नहीं  बताया  वि  ऐसी  काई  नीति
 चल  रही  है?  सरकार  और  राष्ट्पति  जी  के  बीच
 यह  समन्वय  न  हान  का  क्‍या  बारण  है  ?

 श्री  जगदस्थों  प्रसाद  यावव  t  प्रध्यक्ष

 महोदय  इस  प्रश्न  से  ता  यह  नहीं  उठता
 है

 sit  डो०  जी०  गंबई "  वर्क्स-मनुभ्नल  चनो
 बनाने  जा  रहे  है  वह  कब  तक  तैयार  हो  जायगी
 ताबि'  हर  व्यक्ति  का  अपना  काम  करने  की
 जिम्मेदारी  मालूम  हा  सके  *

 शी  जगदम्यी  प्रसाद  यादव  :  कुछ  बकं-

 मैनुझल  बन  चुकी  है  भौर  बहुत  थोडी  बची  हैं।
 सीमित  समय  मे  उसको  भी  तैयार  कर  दिया
 जायगा।
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 चोधरी  अलबीर  सिह  :  मंत्री जी  बतायेंगे  शी  जगदस्थो  प्रसाद  यादव  :  मैंने  जो
 कि  जो  रजिस्टई  मेडिकल  प्रेक्टीशनर्त  हैं  उनके  अभी  मूल  प्रश्न  के  उत्तर  में  पढ़ा  वह  भी  एक
 लिये  कोई  रिफ्रेशसं  कोर्स,  1  2  महीने  का  संतुलित  नीति  ही  थी  जिसका  विशद्‌  विचार
 दिलायेंगे,  कोई  सेमीनार  वैगरह  बुलाया  हमने  रखा  है,  शौर  माननीय  सदस्य  ने  सुना
 जाय  ताकि  उनको  भ्र.प  कुछ  भर  ट्रेनिंग  दे  भी  है।  मैं  समझता  हूं  कि  बह  काफी  है,  और
 सके  ताकि  देहातों  में  जो  काम  कर  रहे  है  अगर  श्रीमन्‌,  चाहें  तो  शौर  लम्बा  जवाब  दे
 उनको  कुछ  शौर  ज्यादा  वाकफियत  हो  सके  सकता  हूं  ।
 और  वह  ठीक  ढंग  से  लोगों  के  स्वास्थ्य  की
 देखभाल  कर  सकें  ?  ESL  Scheme  for  Rural  Workers

 9889,  SHRI  K,  RAMAMURTHY:
 MR.  SPEAKER  :  They  will  be  Will  the  Minister  of  PARLIAMENTARY useful  in  reducing  the  population.  AFFAIRS  AND  LABOUR  be  pleased  to

 atate  ६

 (a)  whether
 ct  telipa  pr:

 have  com-
 श्री  जगदस्थी  प्रसाद  य्ादण  :  वर्ष  976—  a denling  the  Eeaphyess Stie

 tmeur
 77  के  दौरान  सामान्य  चिकित्सकों  के  विषय  ace  Sone  te  rare.  ble  per

 परिचायक  पाठ्यक्रमों  का  झरायोजन  करने  के
 No.  580  on

 he  sand  Deo,  7  as सरकारों
 a  le लिये  राज्य  सरकारों  झादि  को  केन्द्रीय  सहायता  Mak ahs  aod  4945  3

 हेतु  एक  योजना  शामिल  करने  का  विचार  था।
 प्रिसिपलों

 'b)  if  so,  the  actio;  ysed  to  be
 यह  मेडिकल  कालेजों  के  डीनों  शौर  प्रिसिपलों  aie  »  th  ‘matter:  ee  ‘Prope

 के  अप्रैल  i976  में  हुए  सम्मेलन  में  पारित  ‘THE  MINISTER  OF  STATE  IN
 प्रस्ताव  के  अनुसार  था ।  लेकिन  इसका

 २  MINISTRY  OF  LABOUR  AND राज्य  सरकारों  ने  स्वागत  नहीं  किया  ।  फिर  RAM  KIRPAL  SINHA)  :  (a)  and  {er
 भी  विचार  कर  रहे  है  कि  लिस  प्रकार  उनको  The  matter  is  still  under  consideration,

 अधिकतम  ज्ञान  इस  चिकित्सा  स्वास्थ्य  में  SHRI  K.  RAMAMURTHY  :  This
 uestion  relates  to  the

 ~———
 of  rural q दिया  जा  सके  ।  people  under  the  Employees  State  Insur-

 workers  contributed  क  the  nation 2  rovord \4  in
 eo  ry.  production  of  125,  million  tonnes  of  faod- wt

 कचकलाल  हेमराज
 जन

 अध्यक्ष
 जी,  grains,  They  also  form  the  bulk  of  the

 यह  सवाल  इतना  साफ  है  झौर  मंत्री  जी  ने  rural  community.
 In

 view
 of

 all  thet
 ‘WH  vernmen|

 भी  जितना  वक्‍तव्य  दिया  है  जरा  देख  लीजिये।  giving  them  some  incentive  ike  social इसमें  साफ  लिखा  है  कि  क्‍या  स्वास्थ्य  भर  एफ  ee
 धो

 परिवार  कल्याण  मंत्री  यह  बताने  की  कृपा
 रे  ry  DR.  RAM  KIRPAL  SINHA:  We करेंगे  कि  क्या  सरकार  ने  डाक्टरों,  विशेषज्ञों,  are  very  much  theakiul  to  the  rural  workers

 नसों  शौर  सहायक  कर्मचारियों  को  प्रशिक्षित
 पा  मा  का  labour  this  much  of करने  के  लिये  एक  संतुलित  नीति  बनाई  है  social  security

 scheme  prevailing  in  & जिससे  वे  सब  मिल  कर  एक  टीम  के  रूप  में  कार्य  pant  fwd  4 ==  कर  कप
 कर  सकें,  भौर  इस  संबंध  में  मंत्रालय  द्वारा

 Waalling  turnin  coat  ones
 क्या  कार्यवाही  की  गई  है  ?  तो  सीधी  बात  है  ake  ae

 20  clear-cut:  ‘programme  het  ह... ड
 कि.  संतुलित  नीति  तैयार  की  है  कि  नहीं  ?  झौर  om:

 यदि  नहीं,  तो  कब  तक  तैयार  कर  लेंगे  जिससे  SHRIK.
 RAMAMURTHY

 :
 The तौनों  बातें  साथ  जोड़ी  जायें  ?  Common :  on  an  ड्
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 cations  have  been  given  for  the  develop. ment  of  agriculture  and  rural  areas.  The
 Government  say  that  the  matter  is  still
 under  consideration,  which  is  nothing but  showing  lip  sympathy  towards  the
 ruralpeople.  T  would  like  to  know  whether
 the  Government  will  categorically assure  this  House  that  they  will  constitute
 a  committee  to  go  into  the  matter  and  will
 have  a  time-bound  programme  to  imple- ment  the  recommendations  of  that  Com.
 mittee.

 MR.  SPEAKER  :  =  He  said  he  is
 evolving  a  scheme.

 DR.  RAM  KIRPAL  SINHA:  The
 hon.  Member  says  that  we  are  paying
 only  lip  service.  That  is  not  a  fact.  We
 are  feeling  it  from  the  verv  core  of  our
 heart  that  something  tangible  should  bk
 done  for  the  rural  workers.  As  far  as  the
 question  of  constituting  a  committee  ws
 concerned,  at  the  Ministry  level  we  are
 thinking  of  devising  some  plans.  Only
 then  some  action  can  be  taken.

 SHRI  PURNANARAYAN  SINHA:
 May  I  know  whether  the  ESI  scheme  will
 be  extended  to  plantati  kers  who
 are  in  the  rural  areas  ?  =  Where  the

 of  medical  is  given  by
 the  ESI  is  more  than  the  medical.  susistance
 given  by  the  plantation  owners,  will
 extension  be  considered  ?

 MR.  SPEAKER  :  I  think  that  is  out
 side  this  question

 SHRI  VAYALAR  RAVI  :  T  am  sure
 the  Minister  is  aware  of  the  fact  that  the
 rural  workers  are  very  much  in  need  of
 ESI  scheme,  but  it  is  not  provided  to  them.
 On  the  other  hand,  it  is  imposed  on  orga-
 nised  labour,  which  is  already  enjoying  the
 medical  benefits  under  _  bilateral
 agreements.  This  is  the  malady.  In
 this  background,  will  you  review  the  whole
 enactment  and

 pring
 a  comprehensive

 scheme  before  this  House  as  carly  as
 posible  ?

 DR.  RAM  KIRPAL  SINHA  :  So
 far as  the  allegation  of  its  imposition  is
 concerned,  I  deny  it.

 SHRI  VAYALAR  RAVI:  How
 can  youdenyit?  Itisafact.  I  obejcted
 to  its  imposition  on  the  workers  and  I
 sent  a  letter  to  the  Minister.  Let  Shri
 Varma  say  whether  it  is  not  a  fact.

 DR.  RAM  KIRPAL  SINHA:  As
 far  as  medical  its  are  concerned,  it  is
 only  after  the  recommendation  of  the  State
 Government  that  we  take  it  to  a  particular
 area,  So,  imposition  by  the  Central
 Government  does  not  come  into  the
 picture.
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 The  hon.  Member  mentioned  about
 improving

 berate
 of  the  ESI.  Yes,

 we  are  considering  reviewin  fi
 tioning  of  the  ESI  scheme,

 gs  te  fant

 श्री  रामदेनों  रास  :  माननीय  मती  जी  ते
 नेशन  के  लिये  मजदूरों  ने  जो  उपलब्धिया
 हासिल  कराई  है--उसके  लिये  धन्यवाद
 दिया  है।  मैं  मत्नी  महोदय  से  जानना  चाहता
 हु--एग्रीकल्चर  लेबर  के  लिये  श्राप  क्‍या
 करते  जा  रहे  है,  उनके  लिये  झापके  पाल
 क्या  योजनाये  है--ताकि  वे  भी  आपको
 अपना  धन्यवाद  दे  सके  ?

 डा०  राम  कृपाल  सिह  :  एग्रीकल्चर  लेबर
 के  लिये  भी  हमारे  पास  बहुत  सी  योजनावे
 है।  यदि,  अध्यक्ष  महोदय,  हुक्म  दे  तो  भै
 डिटेल  मे  बतला  सकता  हू  कि  हम  क्या-क्या
 करने  जा  रहे  है  ।

 SHRI  DINEN  BHATTACHARYYA  :
 ESI  ॥$  a  contributory  scheme,  and  those
 who  are  covered  have  to  make  a  cont.
 ribution  to  it,  and  even  after  payment  of
 the  contribution  they  are  not  getting  the
 facilities  in_any  respect,  medical  or  any other  benefit.  They  are  abusing  it.  So, while  extending  it  to  the  rural

 people, are  you  going  to  make  it  non-contributory for  the  rural  population  ?
 DR.  RAM  KIRPAL  SINHA~  Only when  the  scheme  takes  concrete  can

 at  be  said  whether  —  it  willl  be  pda  tory or  not.

 About  pal
 ster|

 nt  condition,  that  they do  not  get  medical  benefits  and  they  are
 abusng  etc,  I  beheve  that  the  workers
 do  not  abuse  it,  and  itis  ३०

 anal
 that  they  abuse  the  medical  bene! yee

 As  far  as  paucity  of  medicines  and
 other  things  hinted  at  by  him  are  con-
 cerned,  I  can  assure  him  that  we  are
 revising  the  pharmacopoeia  alw,  and  we
 are  trying  to  bring  better  benefits  to  them.

 Survey  by  G.S.I.  in  H.  ह  for  Minerale

 rior.
 SHRI  BALAK  RAM  :  Will

 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  refer  to  the  reply  given  to  the
 Unstarred  question  No.  743  on  the  rth
 November,  3977  and  state  :

 'a)  whether  the  Geological
 Survey ma  carried  Pied  surveys

 us  ike  »  Sypeum,
 of
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 reck  salt,  antimony  ore  and  quartzite  etc.
 ete.  in  various  Districts  of  Himachal
 Pradesh  during  the  field  season  1977-78  ;

 (b)  if  so,  the  details  thereof  and  the
 eatimate  of  mineral  wealth  in  the  State  ;
 and

 ०)  the  8  taken  or  proposed  to  be
 sakes  a  cepa:  and  exploit  Laie  places
 having  rich  mineral  weal  th  ?

 THE  MINISTER  OF  STEEI.
 AND  MINES  (SHRI  BIJU  PATNAIK)  :
 (a)  to

 @
 A  statement  is  laid  on  the

 Table  of  the  House.

 Statement

 (a)  to  (c).  Geological  Survey  is  a  conti-
 nuous  proces.  The  programme  of  Geolog-
 ical  Survey  of  India  for  the  current  field
 scason  (starting  from  October,  77)  include

 Lahr  7 ४!  हर  =  | ‘or  cement  grade  lime  stone
 in  Si:  district;  clay  in  Mandi  district;
 state  in  Kulu,  Kangra  and  Mandi  districts
 and  Jead-zi'  id  Bara-
 Shigri  glacier  in  Lahaul-Spiti  district.

 As  a  result  of  investigations  carried
 out  s0  far,  reserves  of  important  mineral,
 estimated  in  different  parts  of  Himachal
 Pradesh  include  about  900  million  tonnes
 of  limestone  ;  rg  million  tonnes  of
 gypsum;  2000  tonnes  of  barytes  and  about
 geoo  tonnes  of  antimony  ore.

 The  Cement  Corporation  of  India
 are  setting  up  a  cement  plant  at  Rajban in  Sirmur  district  with  a  capacity  of  2  lakh
 tonnes.  The  Government  of  Himachal
 Pradesh  is  also  considering  possibilities  of
 setting  up  more  cement  plants;  a  letter  of
 intent  has  also  been  granted  to  Messrs,
 Associated  Cement  Company.

 The  gypsum  deposits  in  certain  areas
 are  to  be  used  for  cement  production  (at
 Rajban),  and  the  rock  salt

 cs  ae
 in

 Mandi  district  are  being  exploited  by  Mis.
 Hindustan  Salt  Limited.  Mining  leases
 have  been  granted  by  the  State  Govern-
 raent  om  limestone,  barytes,  gypsum  and

 esile’..

 eft  आलक  राम  :  माननीय  मंत्री  जी  ने
 मेरे  सवाल  के  (ए)  तथा  (बी)  के  जवाब  में
 बताया  है  कि  इन  धातुझों  की  खोज  की  जायेगी  |
 मैं  जानना  चाहता  हूं  कि  यह  खोज  कब  की
 जाएगी  भौर  कब  तक  हकीकत  में  यह  काम
 शुरू  किया  जाएगा  ?  मैं  यह  भी  जानना  चाहता
 हैं  कि  इसके  लिये  सेन्ट्रल  गवरनंमेंट  ने  इस  साल
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 झौर  झगले  साल  के  लिये  कितना  बजट  रखा
 है?

 SHRI  BIJU  PATNAIK  :  |  Answer-
 ing  the  second  part  of  the

 S
 we

 do  not  keep  separate  budgets  tor  the  difft-
 rent  parts  of  the  country.  It  is  a  general
 budget,  and  wh  it  is  required  to
 undertake  a  certain  work,  the  necessary orders  are  given

 As  the  hon.  Member  must  have
 noticed  from  the  statement,  already  goo million  tonnes  of  limestone  have  been
 located  —_It  is  no  use  going  on  searching for  more  material  when  it  will  take  100  tu
 200  years  to  consume  this.  This  is  more
 than  enough  to  start  any  industry

 The  Cement  Corporation  of  India,
 as  we  have  said  in  the  statement,  are  setting
 up  a  cement  plant  at  Rajbah  in  Sirmar
 District  with  a  capacity  of  two  lakh  tonnes.
 The  Himachal  Pradesh  Government  is  also
 considering  possibilities  of  setting  up  ce-
 tain  factories.  It  is  now  for  th  e  State
 Government  and  other  departments  to
 make  use  of  this  for  the  setting  up  of  '
 factories

 श्री  बालक  राम  प्रध्यक्ष  जी,  मेरा  दूसडा
 सवाल  यह  है  कि  सीमेंट  कार्पोरेशन  आफ
 इण्डिया  राजबन,  जो  सिरमोर  डिस्ट्रिक्ट  मे
 है,  म ेकब  तक  सीमेट  का  कारखाना  खुलेगा
 आर  इसमे  कितने  लोगों  को  रोजगार  मिलने
 की  उम्मीद  है।  इसके  भ्रलावा  सेन्ट्रल  गबर्ममेट
 झौर  किन  किन  धातुओं  की  खोज  के  लिए
 कोशिश  कर  रही  है  झौर  हिमाचल  प्रदेश  की
 सरकार  को  इस  के  बारे  में  किस  किस  रूप
 में  कितनी  कितनी  मदद  देने  की  प्रोपोजल  है  ?

 SHRI  BIJU  PATNAIK  ;  Certain
 informations  that  Ihave  got  I  have

 ments  are  considering  building  up  some
 factories.  But  if  the  Member  wants
 to  know  whether  ‘the  Cement  Corporation of  India  is  going  to  expand  the  factory  oF
 what  other  things  the  5  tate  Governments
 are  doing,  the  question  ™  kindly  be

 eferred  to  the  appropri  inistry-

 श्री  भारत  भूबण :.  क्‍या  मंत्री  महोदय  को
 मालूम  है  कि  कुमायूं  में  मेगनासाइट  का  खनन
 हो  रहा  है  भौर  इसके  झलावा  वहां  पर  लोहे
 के  भंडार  और  श्ूने  के  भंडार  हैं
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 MR  SPEAKER:  Kumaon  is  not
 im  Himachal  Pradesh.  So,  this  question dees  {not  arise;  but

 2  a  is  no  control
 pel  distri- ion  luminium,  except  that  50

 cent  of  total  monthly  pediocin:  ye
 prod

 is  to  lied as  ‘levy  metal’  (electrical  conductor  grade) to.  cab  le  and  conductor  manufacturing
 units  only.  Government  does  not  make
 unitwise  allocations  for  supply  of  alu-
 minium  by  the  producers.

 eft  भारत  सूबण :  सारे  का  सारा  पहाड़ी
 क्षेत्र  एक  दूसरे  से  मिला  हुआ  है  ।  इस  सदन  में
 केवल  हिमाचल  के  लोग  ही  नही  है  बल्कि
 भारत  के  विभिन्‍न  क्षेत्रों  के लोग  है।  इसके
 झलावा  हिमाचल  और  कुमायू  में  दूरी  कितनी  (c)  Does  not  arise.

 है  ।
 जि  247  KAR

 :
 “May

 I
 BAKE

 iow  whether  the  luction  of  these
 MR  SPEAKER  :  This  question  does  companies  is  upto  ue  maximum  target? not  arise.  Next  question.  If  it  ss  not  surplus  or  maximum  and  is

 below  the  target,  should  not  the  Govern-
 ment  connder  to  control  distribution  so
 that  the  small  units  are  not  deprived  of
 the  raw  material  ?

 श्री  भारत  भूषण  :  मै  हिमाचल  की  बात
 पूछ  रहा  हूं  t

 MR  SPEAKER  :  I  have  already,
 gene  to  thd  next  question.

 SHRI  BYU  PATNAIK  :
 The plants  are  not  producing  upto  the  full

 capacity  due  to  shortage  of  electric  power. That  is  why,  Government  has  permitted Comms:  Prod  {Aluminium  In: —
 cing}  itil  import  of  nearly  30,000  tonnes  of  alumi-

 *893  SHRI  SARAT  KAR  ;  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  the  total  number  and  names  of
 companies  producing  aluminium  ingots
 in  the  country  together  with  their  respective
 preduction  ;

 (b)  the  general  procedure  under
 which  these  compani  supp

 ly  alumini
 to  the  consumers  and  whether  Government
 are  aware  that  a  large  number  of  persons
 and  firms  to  whom  supply  has  been
 allotted  by  Government  are  not  getting
 the  product  from  these  companies;  and

 (c)  if  so,  the  reasons  therefor  and  the
 steps  taken  thereon  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)  :

 (in  tonnes)

 (a)  Name  of  the  company  Produc- tion  in
 1977-78

 t-  Bharat  Aluminium  Company
 Lod.  3,68:

 a.  Indian  Aluminium  Company
 Ltd.  65,927

 3.  Hindustan  Aluminium
 Corporation  Ltd.  62,199,

 4s  Madras fark  Al  ini rf  Com pan:  y
 Led.  18,731

 £78,538 el

 nium  during  the  last  year.  As  far  as  smal!
 units  are  concerned  imported  metal  is
 allocated  under  the  recommendation  of
 the  DGTD  and  the  Small  Scale  Develop- ment  Commissione:,  Government  has  yet not  seen  sufiicient  reason  to  bring  the
 metal  under  distribution  control,

 SHRI  SARAT  KAR  :  The  small
 units  were  representing  for  the  lest  one
 year  about  this

 inadequate
 supply  for

 preparing  utensils,  but  they  were  always
 deprived  of  such  things.  So,  I  would
 request  for  the  personal  intervention  of  the
 Minister.  In  view  of  this,  whether  there
 is  any  proposal  to  create  new  aluminium
 industries  in  our  tountry  sv  that  there
 is  no  difficulty  in  future.

 SHRI  BYU  PATNAIK  :
 Whereve:  it  comes  to  our  notice  that
 small  units  dealing  with  aluminium  metal
 are  suffering  from  lack  of  matetial,  the
 Government  intervenes  and  tries  to  see
 that  it  is  supplied  to  them  during  the
 period  of  shortage.  When  the  import
 comes  and  more  import  will  be  com
 in  the  coming  months,  I  do  not  hick
 that  the  shortage  will  be  felt.  The  Gov-
 emment  is  also

 conaltorne  putting  uP new  aluminium  plants,  as  I  have  already
 answered in  this  House  during  the  last
 week,  Iam  sure,  the  hon.  Member  will
 take  note  of  that.

 SHRIS-R.DAMANI  :  May’  I

 per  tegen  a  Pyne  ‘whether  it  is
 a  t  the  pr  on  during

 oe 78  was  much  lower  than  the
 production achieved’during  t976-77  and,  if  to,  what
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 was  the  main  reason  for  the  fall  in  pro- d  and,  secondly,  whether
 will  be  increased  during  the  course  of  the

 yor
 if  so,  what  is  the  capacity  that

 been  newly  licensed  and  when  pro-
 duction  is  likely  to  be  commenced

 SHRI  BIJU  PATNAIK  :  2  havo
 already  answered  questions  last
 week.  The  total  installed

 capacity wards  the  end  of  this  year  will  be  3, tonnes.  At  the  moment,  it  is  less,  that  is,
 5000  tonnes.  As  regards  production,

 bei
 the  last  year,  it  was  1,768,000,  tonnes,

 roughly  about  70
 act

 cent  of  the  installed
 capacity.  That  is  because  of  the  shortage

 ‘power.
 5  tae,  beast]  ‘he

 pores
 §0  per  cent  ey  have  ra’  power rates;  they  have  doubled  the  rates.  The
 tariff  is  raised  by  hundred  per  cent
 almost.  Not  only  the  aluminium

 pas but  also  the  mini-steel  plants  will  close
 down.  The  Kudremukh  steel  plant  will
 suffer  a  loss  of  about  Rs.  crove.  There  is
 n0  question  of  putting  up  new  steel  plants €  moment.

 a  army  कुमार  शास्त्री:  माननीय
 अध्यक्ष  महोदय,  माननीय  मंत्री  जी  ने  उत्तर
 में  बताया  है  कि  शार्देज  झाफ  पावर  के  कारण
 उत्पादन  कम  हुझा  ।  मैं  माननीय  मन्नी  जी  से
 पूछना  चाहुगा  कि  कितने  प्रतिशत  पावर  की
 कमी  थी  श्रौर  कितने  प्रतिशत  उत्पादन  कम
 हुआ  ?  इन  दोनों  मे  कोई  ताल  मेल  है  या
 नही  ?  कई  राज्यों  में  शार्टज  झाफ  पावर  है,
 इंडस्ट्रीज  को  पावर  नहीं  दी  जाती  है  लेकिन
 फिर  भी  वे  पावर  कंज्यूम  करते  है।  एल्यु-
 मितियम  कम्पनी  में  पावर  का  कितना  प्रयोग
 किया  जा  रहा  है,  वास्तव  में  यह  कितना  प्रति-
 शत  कम  हुझा  है  भौर  इसके  लिहाज  से  उत्ता-
 दन  कितना  प्रतिशत  कम  हुआ  है  ?

 SHRI  BYU  eri  haar
 :

 ts pows  shortage  in  ry  Madhya  Prad
 Karnataka.  Hewants  an  arithmetical
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 aft  wry  कुमार  शास्त्री  :  क्‍या  यह  नहीं
 है  कि  यदि  पावर  में  20  प्रतिशत  की  कमी  है  तो
 उत्पादन  में  go  प्रतिशत  की  कमी  है  ?

 SHRI  BIJU  PATNAIK;:  As  Ihave
 already  said—I  am  sure,  the  hon.  Member
 understands  it—the  loss  of

 age
 zee  is

 directly  proportionate  to  the  lack  of  supply
 of  power.

 Meeting  of  W.H.O.  to  fight  serious
 Diseases '

 orf
 SHRI  YASHWANT

 BOR  हम  :  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  io  state  :

 (a)  whether  a  body  of  W.H.O.  held
 its  meetings  recentl  the  Capital to  consider  ways  to  it  serious  diseases
 and t

 (b)  if  so,  the  practical  steps  evolved
 after  discussion  to  meet  the  challange  in
 this  part  of  the  world  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रालय
 में  राज्य  मंत्रों  (भरी  जगदस्वोी  प्रसाद  यादव  )
 (क)  जी  हां  a  विश्व  स्वास्थ्य  संगठन  को

 आयुविज्ञान  प्रनुसधान  संबंधी  क्षेत्रीय
 सलाहकार  समिति  का  चौथा  अधिवेशन  3  से
 6  अप्रैल,  978  के  बीच  नई  दिल्‍ली  में  सम्पन्न
 हुआ  था  :

 (ख)  भ्रधिवेशन  की  विस्तृत  रिपोर्ट
 भारत  सरकार  को  शप्रभी  तक  प्राप्त  नही
 हुई  है  1

 SHRI  YASHWANT  BOROLE  :
 May  I  know

 ss  Las  erated  Baral
 are

 important  diseases  that  have  figured  in
 the  discussion  of  these

 Regional
 Advisory the  World  Health answer.  The  loss

 Proportionate  to  the  lack  of  supply  of
 power,

 that.  That  is  nota  ‘question  directly  ‘arising out  of  this

 nisation,  ३0  far  as  India  is  concerned  ?

 aft  कगदस्थी  प्रसाद  यादव  :  जिन
 विवयो  पर  विचार  किया  गया  व  इस  प्रकार
 हैं:

 ,  जिगर  के  चिरकालिक  रोग  जिनमें
 जिगर  का  कैसर  भी  शामिल  है  ny
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 ह्ड्गू  रक्‍तल्लावी  ज्वर,  कुष्ठ  रोग,

 रिया,  बच्चों  में  प्रवाहिका  रोग  ।  स्वास्थ्य

 ॥  अनुसन्धान,  स्वास्थ्य  सुविधायें  सुलभ ने
 की  वैकल्पिक  पद्धतियां  ।

 समिति  ने  निम्नलिखित  मामलों  पर  भी

 से  चर्चा  की  :

 परम्परागत  ओऔषधियां  |

 ग्रामीण  स्तर  पर  स्वास्थ्यकर  वातावरण

 7र  के  लिए  समुचित  टक्‍नालाजी  के

 कस  में  अनुसंधान  |

 चिकित्सीय  प्रयोग  का  नीतिशास्त्र  जिसमें

 व  विषय  शामिल  ।
 _
 ऊष्णकटिबंधी  रोगों  में  अनुसंधान  और

 कक्षण  के  लिए  विशेष  कार्यक्रम  |

 _  समन्वित,  व्यापक  क्षेत्रीय.  अनुसंधान
 प्क्रम  का  विकास  |

 not  mentioned  the  diseases  I
 it  to  know  the  serious  diseases.

 "MR  SPEAKER  :  There  are
 ious  diseases.  |  What  is  your  second

 SHRI  YASHWANT  BOROLE
 it  is  the  extent  of  financial  help,

 as  well  as  medicine  that  will

 जो  कार्यक्रम  है  वह  हमारे  पास

 है  ।  इन्होंने  लिस्ट  मांगी  थी,  हमारे

 श्री  और  मेंने  दे  दी  है।  पूरी  सूचना  जब

 |  तभी  विचार  कर  के  में  बता  सकूंगा  ।

 |
 हुक्म  ढब  नारायण  यादव  :  दुनिया
 ज्यादा  अंधे,  टी  बी  के  बीमार  ,  कोढ़ी

 रिते  मैं  हैं।  इस  तरह  के  रोगों  का
 ड्  अधिक  हो  रहा  है  ।  इधर  बड़े  लोगों

 भी  बढ़  रहा  है  ।  यह  रोग  भी  उनको

 हहे  |  इन  सब  रोगों  की  रोकथाम  के

 खास  कर  अंधेपन  और  कोढ़ीपन  के

 गांवों  के  गरीब  ही  सबसे  ज्यादा
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 प्रभावित  हो  रहे  हैं  घिश्व  स्वास्थ्य  संगठन  के

 क्या  सुझाव  हैं  और  उनके  साथ-साथ  भारत

 सरकार  इन  रोगों  को  रोकने  के  लिए  अपने  देश

 में  व्यापक  स्तर  पर  कोई  कारंवाई  करता

 चाहती  है  और  कोई  योजना  इनके  पास  है  या

 नहीं  है  ?

 MR,  SPEAKER  4  It  does  not  arise.

 प्श्री  बी०  पी०  मण्डल  :  हमारे  देश  'में

 मलेरिया  और  कालाजार  एपेंडसिक  रूप  में

 फैला  हुआ  है  ।  इसके  सम्बन्ध  में  डब्लू ०  एच०
 झ्ो०  से  बात  हुई  है  और  क्या  कोई  आश्वासन

 उनसे  मिला  है  ?

 श्री  जगदम्बी  प्रसाद  यादव  :  डब्लू०

 एच०  ब्ो०  से  बात  का  सवाल  नहीं  है  ।  सवाल

 यह  है  कि  आयुर्विज्ञान  अनुसन्धान  का  यह
 क्षेत्रीय  विश्व  सम्मेलन  हुआ  था  और  उसमें

 किन-किन  थिषयों  पर  विचार  किया  गया  और

 सिफारिशें  हुईं  ।  जो  एजेंडा  था  वह  मैंने  रख

 दिया  है  ।  बाकी  चीजों  के  बारे  में  उनकी  पूरी
 रिपोर्ट  हमारे  पास  आ  जाए  तभी  मैं  विचार

 करके  बता  सकता  हूं  ।

 Chinese  delegation  vist  to  Netaji.
 Museum.

 *895.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  fact  that  the  Chinese
 delegation  which  recently  had  visited  India
 had  gone  to  sce  Netaji  Museum  at  Cal-
 cutta,  Netaji  Bhavan;

 (b)  whether  they  have  shown  keen
 interest  in  seeing  the  pictures  and  the
 personal  effects  of  Netaji  there;

 (c)  if  so,  the  facts  thereabout;  and

 (d)  the  facts  about  the  observations
 made  by  them  in  paying  respect  to  Netaji
 Subhash  Chandra  Bose  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 Yes,  Sir.  Some  members  of  the  delegation
 of  the  Chinese  People’s  Association.  for
 Friendship  with  Foreign  Countries,  which
 visited  India  in  March,  i978  visited  the
 Netaji  Museum,  Netaji  Bhavan,  Calcutta,
 on  March  22,  1978.
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 (b)  to  (d).  According  to  the  r
 aad available  with  Government  the  mem

 of  the  Chinese  delegation  were  shown
 round  the  Museum  by  the  officials  of  the
 Bhavan.  The  members  of  the  Chinese
 delegation  visiting  the  Museum  thanked
 the  Bureau  for  the  reception  accorded  to
 them.  Government  are  not  aware  of  any observation  having  been  made  by  the
 Chinese  delegation  regarding  Netaji Subhash  Chandra  Rose.

 SHRI  SAMAR  GUHA:  The  hon,
 Minister  has  missed  the  report  that
 appeared  in  almost  all  the  Calcutta  papers where  the  Chinese  paid  tribute  to  Netaji
 by  calling  him  a  great  leader  of  the
 Indian  liberation  ;  it  come  out  in  all  papers in  Calcutta.  But  that  is  not  the  question. The  question  is  not  so  simple.  I  want  to
 draw  your  attention  to  the  fact  that  it  is
 reported  that,  for  some  time,  after  reaching
 Russia,  Netaji  was  free.  It  was  also  reported
 by  the  Communist  Party  leader,  Mr.  Galla-
 cher,  that  Netaji  visited  Ireland  in  7946 o  meet  Mr.  De  Balera.  That  was  also  re-
 ported  by  Mr.  Gallacher  in  British  Par-
 liament.  Again,  the  publisher  of  Netaji’s book  ‘The  Indian  Struggle’,  Mr.  Pulin
 Seal,  made  a  public  statement  in  London
 that  Netaji  was  found  in  Mangolia  as  a
 Buddhist  monk.  Thee  are  several  pictures that  have  appcared,  group  photos  along with  Chinese.  There  are  three  pictures
 here,  and  about  these  pictures,  my  hon.
 friend,  Mr.  Kamath......

 MR.  SPEAKER:  Let  us  be  relevant  to
 the  question.

 SHRI  SAMAR  GUHA:  This  is  very
 relevant,  Sir.  When  these  questions  were
 raised  by  Mr.  Kamath  and  when  these
 photos  were  shown,  Pandit  Jawaharlal Nehru  himself  admitted  on  the  floor  of  the
 House—this  is  on  record—that  these
 photos  bore  a  resemblance  to  the  picture  of
 Netaji  Subhash  Chandra  Bose.  I  would
 like  to  know  from  the  hon.  Minister  whe-
 ther,  in  view  of  our  improved  relations
 with  the  Government  of  China,  Govern-
 ment  will  have  these  photos  verified.  It
 seems  that  some  time  in  I950  or  398t,
 Netaji  visited  China  along  with  a  Dele-

 |  |
 which  was  called  Mangolian

 legation.  As  I  said,  it  has  relation  to  the
 statement  made  by  Mr.  Pulin  Seal.  There
 are  othcr  pictures  also.  May  I  know  whe-
 ther  the  Government  will  make  an  enquiry from  the  Government  of  China  whether
 these  pictures  bearing  resemblance  to
 Netaji  can  be  properly  identified  and  whe-
 ther  they  have  any  in  formation  about  him.

 SHRI  SAMARENDRA  KUNDU:  As
 you  will  appreciate,  Sir,  Samar  Babu  has
 raised  a

 very
 important  question.  On  this

 point  he  ig
 ol

 raises  very  im  t
 uestions,  and  has  given  valua Me  in in-

 mation  to  this  House.  But,  I  think,  he
 will  bear  with  me,  if  I  say  that,  so  far  as
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 this  question  is  concerned,  it  is,  whetber
 any  reference,  any  ०|  ion,  was  made about  Netaji  by  the  visiting  Chinese
 Delegation  to  the  Muscum,.....

 SHRI  SAMAR  GUHA:  Do  not  be
 technical.

 MR.  SPEAKER:  His  question  is  whe-
 ther  you  will  take  up  the  matter  with  the
 Government  of  China......

 SHRT  SAMARENDRA  KUNDU:  If he  writes  to  us......
 MR.  SPEAKER:  Say  that  you  will

 consider.
 SHRI  SAMARENDRA  KUNDU:  Yes; we  will  consider.
 SHRI  SAMAR  GUHA:  My  second

 question  is  this,  About  four  months
 before,  Shri  Sarat  Chandra  Bose  made  a
 public  statement  about  verification  of  this.
 Four  months  before  his  death,  Shri  Sarat
 Chandra  Bose,  the  elder  brothe:  of  Netaji Subhash  Chandra  Bose,  made  a_  public statement  where  he  had  categorically  stated
 thathe  had  information  that  Government
 of  India  possessed  information  that,  in
 1949),  Netaji  visited  China  from  Russia  ?
 Mies  the  Government  enquire  about  that
 also

 MR.  SPEAKER:  You  will  consider  that
 sO.
 SHRI  SAMARENDRA  KUNDU:  If

 he  writes  to  us,  we  will  consider.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 National  machineries  to  protect human  rights
 #887.  PROF.  P.  G.  MAVALANKAR:

 ‘Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  refer  to  the  reply  given to  Unstarred  question  No.  5818  onthe  6th
 April,  978  and  state:

 (a)  whether  national  machineries  have
 been  set  up  to  protect  human  rights  and
 fundamental  freedoms  of  individuals  in
 response  to  the  decision  of  the
 Commision  on  Human  Rights  taken  on
 the  initiative  of  the  Government  of
 India;  and

 (b)  if  so,  the  broad  details  thereof  ?
 THE  MINISTER  OF  STATE  IN

 Aor
 E

 tions,  during  which  time  it  unanimously
 adopted,  at  the  initiative  of  the  Govern.
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 ment  of  India,  a  decision

 urging
 Govern-

 ments  to  establish  1  lies  to
 human  rights  and  fundamental

 Feodonas  of  individuals  This  decisicn  hay
 ta  be  endorsed  by  the  Lconomic  and
 Social  Council  of  the  United  Nations  as
 well  as  by  the  forthcoming  General
 Assembly  of  the  United  Nations  Jt  is  only after  this  process  as  complete  that  thc
 recommendations  are  formally  made  to
 Governments  In  the  mean  while  Govein-
 ment  as  studying  mm  consi  Itation  with  the
 administrative  Departments  concerned the  implementation  of  the  recommenda
 tion

 डिपभोरिया  सिवारक  सोरम  के  मूल्य
 %  ब्द्धि

 “888.  डा०  महादीपक  सिह  शाक्य
 क्या  स्वास्थ्य  और  परिवार  कल्याण  मत्ती  यह
 बताने  की  कृपा  करेगे  कि

 (कफ)  क्‍या  यह  सच  है  कि  डिपथीरिया
 निवारक  सीरम  के  मूल्य  मे  श्रत्यधिक'  वद्धि  हाने
 के  कारण  बहुत  सम  बच्चे  इलाज  न  हा  सवन
 में  मर  जात  है.  और

 (@)  यदि  हा,  ता  जनसाधारण  के
 लिए  नि  शुल्वी  चिकित्सा  की  व्यवस्था  करन
 के  लिए  सरबार  द्वारा  क्‍या  कार्यवाही  की
 जा  रही  है  ?

 स्थास्थ्य  और  परिवार  कल्याण  मत्रालय
 में  राज्य  मंत्रों (भी  जगदम्थी  प्रसाद  यादव)  :
 (क)  डिपथीरिया  एन्‍्टीन्टाक्सिन  (बत्क)

 की  कीमत  i9-4—974  की  घावणा  के  बाद
 सगोधित  नहीं  की  गई  है  ।  डिपथीरिया
 एन्दीस्टाक्सिन  से  बनी  दघाइयो  की  कीमते
 भी  साधारणतथा  i970  से  सशांधित  नहीं
 की  गई  है  भले  ही  केन्द्रीय  श्रनुसधान
 खस्थान  कसौली  ने  i-2-977  से  छाट
 एम्पूलो  की  कीमत  झ्राशिक  रूप  ले  बढ़ा  दी  है।
 इसलिए,  डिपथीरिया-रोधी  सीरम  की  कीमतों
 में  भ्रत्यधिक  वृद्धि  क ेकारण  उपचार  के  श्रभाव
 में  बहुत  से  बच्चों  के  मरते  का  प्रश्न  नही
 उठता  है  t

 (ख)  साधारण  जनता  के  लिए  डिप-
 थीरिया  का  इलाज  सक्रामक  रोग  अस्पतालो
 में  नि  शुल्क  किया  जाता  है।

 सिलाई  इस्पात  संयंत्र  के  उत्पाधों  की  क्री

 *890  श्री  हुकम  स्द  कखबाय :  कथा
 इस्पात  भोर  खास  मती  निम्नलिखित
 जानकारी  दने  घाला  एक  विघरण  सभा-पटल
 पर  रखने  की  कृपा  करेंगे  कि

 (क)  भिलाई  इस्पात  सयत्र  द्वारा
 निर्मित  ऐसी  वस्तुझ्र।  का  ब्यौरा  क्या  है  जिनको
 व्यापारी  समय-समथ  पर  थहा  से  खरीदते
 है

 (@)  गत  तीन  वर्षों  के दौरान  कितने
 मामला  में  वस्तुआ  की  सप्लाई  हतु  क्रयादेश
 प्राप्त  हुए  है  परन्तु  उनका  वस्तुत  शब  तक
 सप्लाई  नही  क्या  गया  है  ,

 (ग)  क्‍या  उन  व्यापार्या  ने  इनमे  से

 कुछ  मामला  का  मध्यस्थ  निणय  वे  लिए
 सौपा  है  श्रौर  न्यायालयों  मैं  दामर  किया  है
 जिनको  राशि  जमा  करने  के  बाद  भी  उतके
 कऋ्रयादेशों  पर  धस्तुआ  की  सप्लाई  नहीं  की  गई
 है  श्रौर

 (घ)  यदि  हा  ता  इस  समय  ऐसे  मामलो
 की  सख्या  क्या  है  श्रौर  भिलाई  इस्पात  सबत
 ने  इन  मामलों  पर  कितना  धन  व्यय  किया  है?

 इस्पात  और  खान  मंत्री  (भी  बीजू
 पटनायक  )  :  (क)  भिलाई  इस्पात  ब"रखाते
 द्वारा  उत्पादित  निम्नलिखित  मदे  व्यापा-
 रिया  द्वारा  सीधे  कारखाने  से  खरीदी  जाती  है

 l  श्रौद्यागिक  स्क्रेप ,  प्रौर

 2  नट  पल  ब्रीज  झ्लौर  मिश्चित  कोक  ny

 (ख  )  उपराकत  मद  के  बारे  में  जानकारी
 प्राप्त  की  जा  रहो  है भीर  सभा-पटल  पर  रख
 दी  जाएगी  ।

 (ग)  ध्ौर  (घ)  कोई  भी  मामला
 मध्यस्थ  निर्णय  के  लिए  नही  भेजा  गया  है
 मिश्रित  कोक  की  सप्लाई  से  सबधित  एक
 मामला  न्यायालय  में  भ्रतिणित  पडा  है
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 कारखाने  द्वारा  इस  मामले  पर  खर्च  की  गई
 कुल  धन  राशि  के  बारे  में  तभी  मालूम  होगा
 जब  इस  मामले  का  निपटान  हो  जायेगा।

 बिहार  में  स्वचालित  टेलीफोन  सगाना

 *goi.  ft  ईश्वर  चौधरी:  क्या
 लंजार  मत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  बिहार  के  उन  जिलो  का  ब्यौरा
 कया  है  जिनमें  स्वचालित  टेलीफोन  अ्रभी
 भी  लगाये  जाने  है  ,

 (@)  क्‍या  सरकार  का  विचार  गया  में
 जो  कि  विश्व  भर  के  बौद्धों  का  तीर्थ-स्थल  है
 सीधे  टेलीफोन  घुमाने  की  प्रणाली  लागू
 करने  का  है  ,  बौर
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 (ग)  यदि  हां,  तो  ऐसी  प्रणाली
 978-79 में  जिन  जिलो  में  लागू की  जान

 है  उनका  ब्यौरा  क्‍या  है  ?

 संचार  मंत्रालय  में  राज्य  संत्री  (मो
 नरहरि  प्रसाद  सुखदेब  साथ  :(क)  अपे-
 क्षित  ब्यौरे  सलग्न  विवरण  में  दिए  गए  है  ।

 (ख)  जी  हा  ।  फिर  भी,  टेलीफोन
 एक्सचेंज  स्थापित  करने  के  लिए  एक  उपयुक्त
 भूखड  उपलब्ध  न  होने  के  कारण  यह  प्रस्ताष
 रुका  हुझ्ना  है  ।

 (ग)  चालू  वित्तीय  वर्ष  के  दौरान  बिहार
 के  किसी  भी  जिला  मुख्यालय  में  श्राटोमेटिक
 एक्सचेज  चालू  करना  सभव  न  होगा  |

 विवरण

 क झनुभघर

 बिहार  के  जिन  जिला  मुख्यालयों  में  भ्रभी  झाटोमेटिक  एक्सचेज  स्थापित  किए  जाने  है,
 उनके  ब्यौरे  प्रदर्शित  करने  वाला  विवरण  पत्र

 क्रम  एक्सचेज  का  नाम  क्षमता
 स०

 l  2  3  4  5

 l.  औरंगाबाद  00  है|

 2.  बिहार  शरीक  360  329  जे

 3.  बेगूसराय  480  327

 A  afar  360  311

 5  भागलपुर  440  43]  33

 6.  दुमका  240  20

 VA  गया  680  452

 गिरीडीह  480  430  3

 गोपतगंज  300  79

 IG  हाजीपुर  200  72  —_
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 1  2  3  4  5

 4.  मधुबनी  200  25  _

 12.  नवादा  i00  94

 i3.  प्रूणिया  300  289  _

 l4.  सहरसा  300  294

 15.  सीतामढ़ी  480  325

 16.  सिवान  290  255  _

 टिप्पणी  :--इन  एक्सचेंजों  को  झआटोमेटिक  बताने  का  कार्यक्रम  छठी  योजना  में  रखा  गया  है  ।
 आशा  है  कि  इनमे  से  चार  एक्सचेंज  भ्रर्थात्‌  बेतिया,  सहरसा,  सीतामढ़ी  शौर  सिवान
 बे  979-8  के  दौरान  चालू  हो  जाएंगे  ।

 Chaage  ia  indastrial  and  vocational
 training  sy  t

 ment  problem.

 9335  जरा  SURENDRA  BIKRAM
 Will  th:  M  auster  of  PARLIAMENTARY

 AFFAIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  what  concrete  steps  Government
 have  so  far  taken  to  make  necessary

 There  are  two
 inper

 tite  bodies—
 National  Council  for  Training  in

 Vocational  Trades  which  reviews  the
 schemes  of  training  in  Industrial  Training Institutes  and  the  Central  Apprenticeship
 Council,  the  schemes  of  apprentice  training.
 Changes  in  programmes  and  content
 of  training  are  made  in  accordance  with
 the  of  these  Councils.

 Some  of  the  State  Governments  have
 started  courses  of  short  duration  in  a  few

 ed  Industrial  Traming  Institutes n  ani
 training  system  to  tackle  effectively  the
 problem  of  missive  unemployment  in  2
 definite  period

 (b)  whether  it  is  also  proposed

 placement  system;  and

 (c)  whether  new  employment  exchi
 would  be  set  up  in  areas  not  covered  so  fer and  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  PARLIAMEN.
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  titu.

 tr  in  53  Lhe
 is  at  present

 being  in  ustrial
 Eevee. Institutes  with  a  total  seating  ca

 1551225,  This  training  is  intended
 meet  the  basic  skills  required  in  industry.

 Traini  als  rted  under  the
 one  he.  a  in

 fe  Recs are  1500974  ह आ
 training.

 752LS—a

 with  a  view  to  promoting  self-employmen
 aoc  bn  ate

 Auto-Electrician,  Scooter  Repairer,
 704  Fd writer  Mechanics,  Sewing  Machine  M  an

 nics,  Tractor  and  Motor  Vehicle  Mecha-
 nics  etc.  The  I.T.J.  passed  candidates  are
 given  specialised  training  in  these  areas
 to  improve  their  employability  and  self-

 =  =
 in  setting  up  their  own  work-

 shops.

 Government  are  conscious  of  the
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 (b)  The  Government  have  recently  set
 up  a  Committee  on  National  Employ-
 ment  Service  to  advise  and  recommend suitable  measures  to  improve  its  working,
 particularly  with  a  view  to  (i)  making  it
 more  Pe  yee

 hanged
 gine

 tances  an
 rai

 ii)  increasing  placemen
 of  those  registered  with  employment

 क्
 ch  Ga  edi  ial  §
 in  the Patter  Of  placement  services  for
 disadvantaged  and  handicapped  sections
 and

 ening
 involving  the  ak

 gh
 oo  Service

 for  dealing  with  the  rural  labour  employ-
 ment  pro!  arising

 out  of  the  changed
 lanning  the  G  in gies  o!

 primacy  to  the  rural  employment
 em. ok

 (०)  The  Employment  Exchanges  are
 directly  under  the  administrative  and  finan-
 cial  cositrol  of  the  State  Governments,  It
 is  for  the  respective  State  Governm:
 to  ider  the  of  opening  of  new
 employment  exchanges  in  areas  which  are
 not  covered  so  far.

 Protest  to  Zambia

 48
 La  S

 SHRI  CHITTA  BASU  :  Will
 the  ister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  India  protested  to  Zambia
 against  tion  made  by  the  Zambian
 Prime  Mana ter  that  Government  was
 pursuing  a  policy  of  vindictiveness  against the  former  Prime  Minister  ;  and

 (b)  if  so,  the  reaction  of  the  Zambian
 Government  to  that  protest  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU)  :  (a) and  (b)  Yes,  Sir.  It  was  pointed  out
 through  diplomatic  channels  that  t the  letter
 sent  by  the  Zambian  Prime  Minister  to
 “London  Times"  on  the  subject  was

 yjectionable  and  ed  BB’
 of

 derat:  ding  ti of  our
 Both  the

 Lap  and  Prime  Minister have  cir  regrets  connec-
 tion.  “The  vr

 ere
 of  President  Kaunda

 were  con’  to  our  Prime  Minister
 the  Zambian  High  Commissioner,
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 Family  Planning  Programmes

 *8
 ye

 SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased to  state:

 (a)  whether  it  is  a  fact  that  there  was  a
 considerable  fall  in  the  performance  of  the various  family  p the  last  one  year;

 ig  programm  uring

 (b)  if  so,  the  facts  thereof  and  reasons
 or;

 (c)  whether  Government  are  taking  any
 freah  steps  to  90

 pularise  these  progr  : an

 (ad)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI PRASAD  YADAV):  (a)  There  was  a  fall
 in  the  performance  of  the  Family  Welfare
 Programme  cape  f

 the  year  1977-78  ex-
 cept  in  the  case  of  Oral  Pills  Programmes and  Maternal  and  Child  Health  Program- me  as  comparéd  to  the  preceding
 year.  The  performance  of  the  Family Welfare  Programme  during  the  year  1977>
 78  (April  =  :977—Februar:

 ry
 3978)  as

 compared  to  the
 ry  die  ees

 ing  period  of
 the  preceding  year  (April,  76-— February,
 i977)

 is  indicated  in  Statements  I  and
 IT  attached.

 (b)  Widespread  complaints  of  compul- sion  and  coercion  in  t Be  implementation of  the  Family  Welfare  Programme  pasti-  , cularly  with  regard  to  sterlisation  in  some
 States  during  the  year  1976-77,  have  led
 to  a  serious  set-back  to  the  Fezdly  Welfare
 Programme.

 (९)  and  (d).  Educational  and  motiva-
 tional  efforts  have  been  strengthened  in
 order  to  make  the  small  family  norm  popu- Jar  among  the

 |  F  =
 Services  and  facili-

 ties  for  all  methods  of  contraccption,  in-
 luding  male and  female  sterlisation,  hav been  made  extensively  available.  Pai

 e
 rti-

 cular  attention  has  been  given  to  the
 im) ee

 and  strengthening  of  mater-
 nal  and  child  health  services,  A  massive
 programme  for  training  of  village  tirth
 attendants  (dais)  has  been  undertaken  rnd
 the  newly  launched  community  health
 worker  scheme  is  also  likely  to  help  in
 spreading  the  awareness  and  acceptance of  small  family  norm,  particularly  in  the
 rural  areas.  Special  orientation  camps  for
 village  opinion  leaders  are  alao  being  beid
 in  various  Primary  Health  Centres,
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 Statement—I

 t978)  Crono”
 Family  Welfare  Programme  during  the  year  1977-78  (April,  :977—Februe 0,

 (Figures  provisional)

 Performance  Percentage  increase
 Methods  (  lecrease

 1977-78  :976-77  —  (—)  in  197078
 Gran  coe,  S38
 oye  Poodins  ३978 peri  |  period of  last  year  |

 t  Voluntary  Steclisations*  =  .  .  785,748  8,087,833  (—)  go-a@
 a  IU.D.  Insertions,  .  .  269,175  $82,312  ह  s0°7

 3  Equivalent  Conventional  Con’  ive  users.  9,737,645  §,499,7!9  (—)  239

 4  Equivalent Oral  PillUsers  ww  Ss  71,062  =  59,848  (—)  a7

 %  Medical  Termination  of  Pregnancies,  184,491  235,491  (—)  a7

 “The  term  voluntary  applies  specifically  to  verformance  since  April,  4977

 Statement—IT
 The  performance  under  Maternal  and  Child  Health  Programme  for  the  Period  April,  1977—Feb  ways

 1978  was  as  under
 (Figures  Provisional)

 Achievements  Percentage
 Immunisation  =

 gon
 Decreasot_-) 19777  1970-97  or  dJecr

 ५ oad
 77९

 7970  period)

 (a)  (i)  Tetanus  ication  for  expec!  and
 ingmothers  wg  9,601,954  1,547,046  (+)  67:00,

 Oe,  ee  eeu  moi  CEP  oes
 ्)  D.T.  immunication  for  school  children  .  —  4875540  1,745,063,  (+)  15°  9

 (b)  Prophylaxis  against  nutritional  anaemia
 Totalwomen  »+  +  «8,859,626  9,996,888  (+)  70°6
 Children  ,  .  .  डर  -  7  «  5,267,959,  9,984,600  (+)  9  व

 ©
 Rroplylasis

 against  blindness  due  to  Vitamin

 Total (ut  &anddoee)  .  «sw  »  10,045,939  5,052,076  (+)  97°7
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 wites  सें  लघु  इस्पात  संयंत्र

 *g09.  oft  राम  सेवक  हमारी:
 क्या  इस्पात  झौर  खान  मंत्री  यह  बताने  की
 छुपा  करेंगे  कि  :

 (क)  क्‍या  कर्नाटक  में  लघ  इस्पात
 संयंत्र  बन्द  होने  वाले  हैं;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं;  भौर

 (ग)  इस  बात  को  सुनिश्चित  करने  के
 लिये  क्या  कार्यवाही  की  जा  रही  है  कि  ये  संयंत्र
 चलते  रहें  शौर  उनको  कम  दरों  पर  विद्युत्त
 उलिब्ध  की  जाती  रहे  ?

 इस्पात  झोर  जान  संत्री  (भो  बीज
 पहनायक  )  :  (क)  से  (ग)  ।  यह  सच  है
 कि  कर्नाटक  में  विद्युत  की  दर  में  लगभग
 300  प्रतिशत  की  भरत्यधिक  वृद्धि  हो  जाने

 तथा  बिजली  की  प्रत्यधिक  कमी  होने  के  कारण
 लघु  इस्पात  संयंत्रों  को  बड़ी  कठिन  स्थिति
 का  सामना  करना  पड़  रहा  है  ।  मैंने  स्थिति
 की  गंभीरता  के  बारे  में  कर्नाटक  के  मुख्य  मंत्री
 का  ध्यान  आकर्षित  किया  है  |  उनके  उत्तर
 की  प्रतीक्षा  है  :

 है  of  laid  off  Iron  Ore fear  being  by

 ‘200.
 SHRI  PRADYUMNA  BAL

 Will  the  Minister  of  STEEL  AND  MINES
 pleased  to  state

 ae  =
 it  is  a  fact

 ie  about  one workers  in  the
 iron  ore  are  in  th  being  laid off  following  about  20  per  cent  outback  in
 the  off  take  by  foreign  buyers  as  he  said
 in  Burnpur  on  the  27th  February,  978

 tat?
 the  number  of  workers  laid  off  so

 2  i
 ticular  reasons  for  slump (

 weal  eel  market;  and

 (a)  of  Government  towards
 the  whole  situation  ?

 पा
 MOT

 Ot  हड  (व and  (b)  s&s  ej  fC] ore  by  Japan  other  countries  on
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 in  the  world
 of  iron  ore

 of
 steel  industry,  some

 layoff is  apprehi  ie  num-
 of  debe  who  may  have  to  be  laid-

 off  will  depend,  inter  alia,  the  actual
 shipments  to  Japan  and  other  countries

 be  The  ae
 in  the  world

 aly try  is  a  glo!
 pbs

 reportedly caused  by  a  number  of  complex  factors
 such  as  slowing  down  of  economic  and
 industrial  growth  rates,  sluggish  demand
 for  steel,  high  rates  of  inflationdue  to  ab-

 ormal  rise  in  world  oil  prices  reduced
 profit  levels  and  lack  of  confidence  about
 prospects  of  recovery  etc

 (d)  Government  are  taking  all  ble
 measures  to  minimise  the  extent  peo
 chm  f  the  in  the
 world  steel  industry  affecting  our  iron  ore
 exports,

 कारखानों  में  श्रमिकों  का  नियमित  किया
 जाना

 *ool.  st  राजेसा  कुमार  शर्मा  ३
 क्या  संसदीय  कार्य  तथा  अम  मंत्री  निम्नलिखित
 जानकारी  देने  वाला  एक  विवरण  सभा  पटल
 पर  रखने  की  कृपा  करेंगे

 (क)  देश  में  सरकारी  और  गैर-सरकारी
 क्षेत्र  के कारखानों  में  काम  कर  रहे  श्रमिकों
 को  पृथक  पृथक  संझछया  का  राज्य-बार,  व्यौरा
 क्‍या  है;

 (ख)  उतमें  से  कितने  श्रमिक  दैनिक
 मजूरी  पर  काम  कर  रहे  हैं;  भौर

 (ग)  क्‍या  सरकार  का  विचार  उन्हें
 नियमित  करने  का  है  ?

 संसदोय  कर्म  तथा  भ्रम  संत्रो  (भी  'रथीरह
 बर्मा ) 2  (फ)  974  से  977  तक  की
 अवधि  &  लिए  सरकारी  झौर  मैर  सरकारी
 दोनों  क्षेत्रों  के  का रखानों  में  अमिक  की,  राज्य"
 वार,  संख्या  से  सम्बन्धित  अन्तिम  झांकड़े
 दर्शाने  वाला  विवरण  सभा  पल  पर  रख
 दिया  गया  है  (प्रंयालम  में  रखा  गया  8
 देखिये  [एल  टी  2207/78]
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 (ज)  शौर  (ग)  भ्रनुमानतः  नैमितिक
 अभिकों  के  बारे  में  उल्लेख  किया  गया  है  जो
 सामान्यतः:  दैनिक  मजदूरी  पर  नियोजित
 किए  जाते  है।  सरकारी  शौर  गैर-सरकारी

 क्षेत्र  के  कारखानों  में  उनकी  संख्या  के  सम्बन्ध
 में  सूचना  उपलब्ध  नहीं  है  7  जहां  तक  भारत
 सरकार  के  विभागीय  उपक्रमों  का  सम्बन्ध
 है,  माडल  स्थायी  आदेशों  में  निदिष्ट  मार्गे-
 दर्शी  सिद्धान्त,  जो  नियोजित  मंत्नालयों  को
 परिचालित  किए  गए  थे,  में  किसी  नैमित्तिक
 अमिक  को  नियमित  किए  जाने  की  व्यवस्था
 है,  जिसने  श्रौद्योगिक  विवाद  भ्रधिनियम,
 947  की  धारा  25  (&) (2) (9)  की

 परिभाषा  के  अन्तर्गत  छ:  महीने  की  लगातार
 सेवा  पूरी  कर  ली  हो  ।  हालाकि  सरकार  की
 नीति  सामान्यतः:  नैभित्तिक  श्रमिकों  को
 नियमित  करने  को  बढ़ावा  देना  है,  तो  भी
 अत्पेक  उद्योग  या  यूनिट  मे  वास्तविक  स्थिति
 अत्येक  मामले  की  विशेष  परिस्थितियों  पर
 निभर  करेगी  ।

 doctors  and  engineers abroad
 Namber  of

 goa,  SHRI  6.  Y.  KRISHNAN:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  doctors  and  en-

 ey  Ss
 have.  2  to  Algeria, Arab  and ulf  countries  daring  the  period  from

 April,  977  to  March,  19783,
 (b)  the  number  of  applications  from

 which  are  at  present  pending  dis-
 posal;

 0)  when  th-
 ding

 applications  are
 PAS  to  be  disposed  3  and

 (a)  salaries  and  other  facilities  they  are
 getting  in  these  countries  ?

 THE  MINISTER  OF  STATE  IN  THE
 OF  EXTERN.
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 Affairs.  Tt  is  not  possible  to  furnish  esxact number  of  doctors  and  engineers  who
 actually  left  during  this  penod  for  these Countries  to  take  up  their  assignments.

 (b)  Ths  total  number  of  doctors  (on 37-9-78)  belonging  to  various  disciplines registered  on  the  panele  maintained  by  the
 De cparcuent  of  Personnel  &  Administrative
 Reforms,  was  11,006,

 री
 (c)  Ie  a  pose

 to  indicate  the me  by  wi  there  pending  apphcations are  likely  to  be  disposed  off  because  names ०  these  doctors  are  sponsored  for  assign- ments  abroad  in  order  of  their  date  of  re-
 gistration  on  the  panels,  and,  as  and  when demands  suited  to  their  experience  and
 Qualifications  are  received  from  the
 foreign  Governments/Agencies.

 (व)  Pay  scale  and  other  emoluments Offered  to  Indian  experts  working  in  these countries  va:
 ry  from

 country  to  country
 and  even  wi  the  same

 Pssst
 from

 organisation  to
 bob

 isaion  Furthermore, these  emol  irectly  depend  upon  the
 qualification  and  experience  of  the  experts conce*ned.  However,  in  all  the  cases  of

 bil  }  recrui  it  is  ensured  that  the terms  and  conditions  offered  to  the  Indian
 experts  are  adequate  and  reasonabl

 डाक-तार  कर्मचारियों  के  लिए  झौच-
 धालय

 903,  शी  गंगाभक्त  सिह:  क्या
 लचार  मंत्री  निम्नलिखित  जानकारी  देने
 बाला  एक  विवरण  सभा  पटल  पर  रखने  की
 कृपा  करेंगे  ;

 (क)  क्या  डाक  तार  विभाग  द्वारा
 अपने  कर्मचारियों  के  लिये  भ्रौषधात्य  की
 सुविधा  की  व्यवस्था  की  जाती  है;

 (ल)  यदि  हां,  तो  विभाग  द्वारा  देश
 के  किस  कित  सगरों  में  उनस  सुविधा  दी  जा
 रही  है;  भौर

 (गे)  उत्तर  प्रदेश  के  फित-किन  गगरों

 मरहरि
 (क  )  जी  हां,  कुछ  स्थानों  में  ।
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 (ख)  और  (7)  इस  सम्बन्ध  में  दो
 सुचियां  सभा-पटल  पर  रखी  जाती  हैं  ।
 पिन्यालय  में  रखी  गई  देखिये  संख्या  एल०टी ०
 2208/75]

 3
 Safdarjung  Hospital.

 8437०  SHRI  DURGA  CHAND:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  the  junior  and  sernior  re-
 aident  doctors  in  the

 Posing  be  Hospital are  exclusively  taken  from  the  students  of
 Delhi  University  Medical  College;

 {b)  if  so,  the  reasons  therefor;
 (c)  whether  Kartar  Singh  Committee

 appointed  by  Government  had  iecom-
 mended  in

 १9  74.  that  the  selection  to  the
 first  year  and  the  second  ycar  junior  resi-
 dents  should  be  made  on  merit  by  a  duly
 {Qonstituted  selection  comm:-ttee  and  that

 he  junior  residents  should  be  taken  on
 contract  services;

 (d)  if'so,  what  are  the  reasons  for  which
 the  first  year  junior  residents  have  been
 taken  not  on  merit  but  from  the  Delhi
 University  Medical  College;

 5  ao  the  manor
 mpl

 junior  oe
 in

 i}  lospital  who  were  taken  from
 the  Delhi  University  Medical  College
 during  the  last  4  years,  year-wise;  and

 (f)  what  steps  Government  are  taking to  s
 top  guch  oat  Neer  and  to  select

 candi  on  merit  as  recammended  by the  Kartar  Singh  Committee  ?
 THE  MINISTER  OF,  STATE  IN

 TR  HEALTH  AND

 junlos  residency  at  nai
 to  I

 yen junior  reaidency  a  Safdaxjung  Hospi: Which  is  attached  to  the  College for  clinical
 training  of  its  interns.  In  case

 any
 vacap- Cies  are  left  out,  the  same  are  filled  from
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 practice  in  other  institutions  that  the  stu-
 dents  of  the  College  are  admitted  in  the
 same  Hospital  to  which  the  College  is
 attached.  Bince  the  Safdarjung  Hospital is  attached  to  the  Uni  of
 Medical  Sciences  for  the  clint  nied training
 of  students  of  the  College,  giving

 palace to  such  students  in  the  matter  of  appaint- ment  to  I  Year  Junior  Residency  in  the
 same  Hospital  is  justified.

 (c)  Yes.  Selection  to  the  II  year  junior
 residency  is,  however,  to  be  made  by  the
 University  and  not  by  the  duly  constituted
 selection  committee  as  in  the  case  of  the
 I  Year  junior  residents.

 (व)  Since  the  other  medical  institutions
 in  Delhi  give  preference  to  their  own
 interns  in  th  ©  matter  of  appointment  to  I
 year  residency  in  the  Hospitals  attacked
 to  the  res}

 pe
 institutions,  it  was  felt  that

 it  could  be  prejudicial  to  the  interests  of
 the  students  belon

 ging
 to  the  University

 College  of  Medical  Sciences,  if  the  facilities
 available  with  the  Safdarjung  Hospital  fcr

 undergoing
 I  year  junior  residency  are  not

 provi  to  the  students  of  the  Ufiversity
 College  of  Medical  Scienecs.

 (e)  The  number  of  students  taken  as  I
 Year  Residents  at  the

 Safdarjung  Haospital was  72  in  3977  and  96  upto  the  end
 rd March  1978.  The  first  batch  of  M.B.B.S.

 students  from  the  Delhi  University  College of  Medical  Science  was  available  only  in
 ‘1977+

 f)  In  view  of  the
 reply.

 given  to  part
 (a,  it  is  not  to  effect

 ys  change in  the  policy pe  pret  down  to  first

 vat
 residency  at  the  Safdarjung  Hoe

 pital.

 Relief  to  Cyclone  victims  in  Kerala

 me
 gi  SHRI  SAMAR

 Pod  fal
 3

 the  Minister  of  HEALTH
 FAMILY  WELFARE  be  pleased  to  state:

 (a)  the  details  of  the  medical  assistance

 pale  hoe
 Government  for  the  relief

 in  Kerala,

 whether  the  foreign
 fone  ele

 have

 spo  aeons
 their  cogperation  to  ph  the 3  a

 (c)  if  s0,  the  details  thereof  ?
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 victims  on  crash  priority  basis  in  Kerala, Tamil  Nadu  and  Andhra  Pradesh  States:—
 Kerala:

 Free  jicines  worth  Rs.  25,000  under ७)  td a  Control  Programme.
 (४)  Indian  Drugs  and  Pharmaceuticals

 Ltd.,  under  Ministry  of  Petroleum, Chemicals  &  Fertilizers  have  donated essential  medicines  worth  Rs.  40,000 to  the  State.
 (iti)  Advance  Plan  Assistance  worth  Rs.

 4500:  lakhs  have  been  sanctioned  by the  Government  of  India  against
 emergency  health  and  medical  care.

 Tamil  Nadu:

 (i)  Essential  medicines,  disinfectants,  in-
 icides  and  medical  equi

 valuing  Rs.  5:41,000,  and  vaccines  val-
 uing  Rs.  5:,875  have  been  supplied on  payment  basis.

 (i)  Indian  Drugs  &  Pharmaceuticals  Ltd.,
 have  donated  essential  medicines  worth
 Rs.  2,50,000  to  the  State.

 (iti)  Advance  Plan  Assistance  worth  Rs.
 25°00  lakhs  has  been  sanctioned  by  the
 Government  of  India

 —
 emer-

 gency  health  and  medical  care.

 Andhra  Pradesh:

 (i)  Essential  medicine  disinf:  ts,  insece ticides  and  medical  equipment  value

 ing
 Rs.  4a10,285" 92  and  vaccines

 luing  Rs.  88,375  have  been  supplied on  payment  basis.

 (४)  Indian  Drugs  &  Pharmaceuticals sina  rai have  dona: ted  a  Ai
 worth  Rs.  2,60,000  to  the  State.

 (iti)  Advance  Plan  Assistance  worth  Re.  r
 crore  bas  been  sanctioned  by  the
 Government  of  India  ‘Emer-
 gency  Health  and  Metical’  Care’,

 (iv)  A  jet  vaccination  team  from  National
 Institute  of  Communicable  Diseases, been  sent  for  the  mass  im.
 esi  H  of  the  affected  populs-

 ibe  ee  Coma
 2 cines  worth  £:8,000  which  have  subse-

 quently  been  distributed  to  the  Govern-
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 ments  of  Andhra  Pradesh,  Tamil  Nad:
 Kerala  and  Lakshadweep  ‘in  the  propor’ tion  of  Sg  considering  the  severity  of the  disaster  and  population  affected.

 The  World  Health  Organisation,  on  the basis  of  the  request  made  by  the  Govern- ment  of  Inclia,  supplied  200  vials  of  Anti- Gas  Gangrene  Serum  needed  for  Andhra Pradesh  as  sufficient  quantity  of  the  same was  not  readily  available  in  the  country,
 Britich  Red  Cross  have  also  supplied 00  vials

 cd
 to  दा,

 ~—
 of  Anti-Gas

 jangrene  Serium  worth  £4,000  and  these have  been  distributed  to  “Andhra  Pradesh and  Tamil  Nadu  in  the  proportion  of  350  :
 150.

 33  packages  weighing  i04:  Kg.  ८
 ing  medicines  for  cyclonc  relief  have  also
 been  received  through  the  Director  Gene-
 ral,  Supply  Wing,  Indian  High  Com-
 mussion,  London.

 Amendment  to  mini  wages  Act

 8322.  SHRI  K.  PRADHANT:  Will  the
 Minister  of  PARLIAMENTARY  AFF-
 AIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  whether  Government  have  since
 shops

 the  various  proposals  received
 ee  panting

 the  Minimum  Wages  Act;

 (०)  if  s0,  the  details  thereto  ?

 THE  MINISTER  OF  PARLIAMEN:-

 penalties  for  violation  etc.,  are
 consideration,

 जायरा  सिंटो  में  देखीफोग  एआ्चेश  का
 चिस्तार

 8323.  का  लदसीनारायण  बॉडिय  ;
 गया  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  रतलाम  जिले  हैं  आवरा
 सिटी  में  तये  कत्नेक्शनों  का  वंदन  संभव
 नहीं  है  क्योंकि  अतिरिक्त  क्षमता  नहीं  है;
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 (ख)  क्या  प्रतीक्षा  सूची  में  शामिल
 न  किये  गये  बहुत  से  व्यक्ति  टेलीफोन  कनेबशन
 लेने  के  इच्छुक  है  परन्तु  उन्होंने  भ्रपनी  मांग
 अपेक्षित  राशि  जमा  करवा  कर  इसलिये
 दर्ज  नहीं  करवाई  है  क्योंकि  कोई  ऐसी  निश्चित
 भ्रवधि  नहीं  है  जिसके  बाद  कनेक्शन  मिल  सके;
 भौर

 (ग)  क्‍या  उपरोक्त  एक्सचेंज  का
 विस्तार  भ्रावश्यक  है  झौर  यदि  हां,  तो  इस
 बारे  में  की  जाने  वाली  कार्यवाही  का  ब्यौरा
 क्‍या  है?

 संचार  मंत्रालय  में  राज्य  मंत्री  (थी
 मरहरि  प्रसाद  सुखदेव  साय)  :(क)  जी  हां।

 (ख)  सरकार  इस  बारे  में  कोई  टिप्पणी
 देने  में  समर्थ  है  tT

 (ग)  टेलीफोन  कनेक्‍्शनों  की  बढ़ती
 हुई  भांगों  को  पूरा  करने  के  लिए  झाशा  है  कि
 चालू  विसीय  वर्ष  में  00  लाइनें  जोड़  दी
 जायेंगी  भौर  200  लाइनों  की  क्षमता  बढ़ा
 कर  300  लाइनें  कर  दी  जायेंगी  1

 छिल्न्ड  Manufacturers

 8024
 SHRI  OM  PRAKASH  TYAGI: ‘Will  the  Minister  of  HEALTH  AND FAMILY  WELFARE  be  pleased  to  state:

 (a)  whether  at  the  time  of  giving  a
 manufacturing  li drug  ing  toa ह उ  it
 pai  Aedleon

 to  ascertain  that  the  con-
 cern  has  a  ist  for  giving  expert pinion:

 (b)  whether  the  Central  Drug  Control undertake  periodical  checks at  the  premises  of  the
 ily  dom concerns  to  see  that  the  are form factured  under  the  superviston  of a  qual:

 ph  5  and  4

 (९)  ी  not  the  reasons  thereof  ?
 THE  MINISTER  OF  STATE  IN  THE ‘Y  OF  HEALTH  &  FAMILY
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 person  who  is  a  whole  time  employee  and
 who  possesses  qualifications  ibed
 under  Rule  77  and  976  of  the  and
 Cosmetics  Rules  viz.  a  degree  in  pharmacy or  a  degree  in  science  with  chemistry  as  a

 |  a]  E
 subject  or  8

 7
 in  Chemical

 ngineering
 or  Chemical  Technology  or

 medicine.

 (b)  Whenever  the  Central  Drugs  Ins-
 pectors  inspect  a  manufacturing  premises

 hing  conducted  ‘under  the
 supewvaton  of conduc:  ler  the  supervision  cs

 the  competent  technical  person,  who  has
 been  approved  under  rules  ”  and  76  of
 drugs  rules  as  the  case  may  be.

 (c)  Guestion  does  not  arise.

 गुजरात  के  जनजाति  झौर  प्रामीण  क्षेत्रों
 (में  चिकित्सा  सुविधाहों  का  जिकास

 8325.  श्री  छीतूभाई  गासित  :  क्या
 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  गुजरात  सरकार  ने  राज्य
 के  जनजाति  भौर  ग्रामीण  क्षेत्रों  में  चिकित्सा
 सुविधाध्ों  के  विकास  के  लिए  कोई  प्रस्ताव
 प्रस्तुत  किया  है;

 (ख)  यदि  हां,  तो  प्रस्तावित  योजनाभों
 का  ब्यौरा  क्या  है  ओर  इसके  लिए  कुल  कितनी
 राशि  निर्धारित  की  गई  है;

 (ग)  गुजरात  में  प्रामीण  जौर  जनजाति
 क्षेत्रों  में  चिकित्सा  सुविधाशों  के  गिकास  के
 लिए  बर्ष  i978-979  में  कितनी  राशि
 निर्धारित  की  गई  हैं  तथा  उसका  व्यौरा  क्या
 हैं;  भौर

 (घ)  चिकित्सा  सुविधाधों  के  विकास
 हेतु  गुजरात  सरकार  के  प्रस्तावों  पर  तुरन्त
 कार्य  बाही  करने  के  लिए  भारत  सरकार  द्वारा
 की  जा  रही  ठोस  कार्मवाही  का  ब्यौरा  वया
 है?

 स्वास्थ  और  परियार  कल्पत्ण  अंज्रालय
 में  राज्य  मंत्री  (भो  जनदस्ती प्रसार  बादल  )  :
 (क)  जी  हां  ।



 (ख)  और  (ग)  न्यूनतम  आवश्यकता

 लिए  i978-79  में  05.4  लाख  रुपये

 |  परिव्यय  निर्धारित  किया  गया  है  :

 और  आदिवासी  क्षेत्रों  में  स्वास्थ्य  सेवाओ्रों  का
 विकास  करने  के  लिए  978-79  के  दौरान
 05.24  लाख  रुपये  के  आवंटन  के  लिए

 पहले  ही  सहमत  हो  चुकी  है  ।  आदिवासी  उप-

 .  योजना  के  लिए  76.22  लाख  रुपये  की  सीमा

 क्षेत्रों  के  लिए  Bs  00  लाख  रुपये  की  केन्द्रीय

 सहायता  के  लिए  भी  सहमति  दे  दी  गई  है  ।

 Drug  Controller.

 8326.  SHRI  GOVINDA  MUNDA:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  had  instructed  the  State  Governments
 to  appoint  full  time  Drug  Controllers  in
 order  to  strengthen  the  Drug  Control
 system  ;

 (b)  which  are  the  States,  who  have  not
 appointed  full  time  Drug  Controllers  till
 date;

 (c)  the  reasons  and  explanation  in  detail
 in  respect  of  each  State  as  to  why  they
 have  not  implemented  the  instructions;

 ane

 (d)  when  it  will  be  possible  for  each  of
 these:  States  to  appoint  full  time  Drug

 _  Controllers  ?

 =  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI

 _  PRASAD  YADAY):  (a)  The  Central
 _  Council  of  Health  in  its  meeting  held  in _  April,  974  recommended  inter  alia  the

 appointment  of  a  full-time  officer,  tech-
 _  nically  conversant  with  the  techniques

 of  manufacture  and  testing  of  drugs  etc.
 _  -s0  as  to  ensure  effective  drug  control  mea-

 sures.  This  resolution  was  forwarded  to  the
 State  Governments  for  implementation.
 Again  at  the  Fourth  Joint  Conference  of

 t  the  Central  Council  of  Health  and  Central
 Family  Welfare  Council  held  at  New  Delhi

 in  January,  1978,  it  was  recommended t  that  the  States  should  re-organise  the  Drug
 _  Control  machinery  so  that  there  is  a  whole

 f  time  officer,  technically  conversant  with  the
 smanufacture  and  testing  of  drugs,  incharge

 स्वास्थ्य  कार्यक्रम  के  अन्तर्गत  इस  राज्य  के

 (ग)  न्यूनतम  आवश्यकता  स्वास्थ्य
 कार्यक्रम  के  अन्तर्गत  भारत  सरकार  ग्रामीण

 निर्धारित  कर  दी  गई  है  गुजरात  के  आदिवासी
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 of  the  Drugs  Control  Organisation.  The
 Resolution  passed  by  the  Central  Council of  Health  was  forwarded  to  the  States  for
 neécessary  action.

 (b)  From  the  information  available,  it is  known  that  Kanrnataka,  Kerala,  Orissa
 West  Bengal  and  the  Union  Territory  of
 Goa  have  appointed  full  time  Drug  Con-
 trollers.  In  the  remaining  States,  officers of  the  Directorate  of  Health  Services  look
 after  the  enforcement  of  the  Drugs  and
 Cosmetics  Act.

 (c)  and  (d).  Information  in  this  regard is  being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha.

 Intervention  by  Ccentral  Government to  prevent  closure  of  (Industries  in
 Maharashtra  and  Kanpur  |

 8327  SHRI  'SUKHDEV  PRASAD
 VERMA!':  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS.  AND  LABOUR
 be  pleased:to  state  :

 (a)  whether  Government  have  ‘received
 representations  from  Maharashtra  Rajya
 Kamgar  Karmachari  Parishad  for  Central
 Government  intervention  inthe  large number  of  industries  that  have  either  closed
 down,  declared  lockouts  or  instigated  the
 workers  to  go  on  strike;  |

 (b)  if  so,  the  facts  ‘thereof’;

 (c)  whether  similar  representations  have
 been  received  from  trade  unions  in  Uttar
 Pradesh  for  various  closed  down  and
 locked-out  industries  in  Kanpur  ‘seeking Centre’s  intervention’;  :  '  |

 (d)  if  so,  the  facts  ‘thereof  ‘along  with
 approximate  number  of  workers  remaining out  of  employment  ‘in  Maharashtra  and
 Kanpur;  ‘and

 (९)  the  action  being  proposed  'to  be
 taken  ‘thereon  ?  '

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VERMA)  :  (a)  and  (b) While  no  such  ‘representation  ‘has  been
 received  from  the  Parishad,  the  Ministry of  Labour  have  received  some  representat- ions  from  time  to  time  from  various  parties
 seeking  Centre’s  intervention  regarding strikes,  lock-outs  and  _  closure  of  unitsin
 the  Bombay-Thana-Balapur  regions  of
 Maharashtra.  ‘The  attention  of  the  State
 Government has  been  drawn  to  the  state
 of  industrialrelations  in'the’area.  There

 has  ‘been  no  information  received  from  the
 Government  ‘of  Maharashtra,  so  far.
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 (c)  Yes  sir;  there  have  been  some
 representations  in  recent  months  secking
 Center,  intervention

 regarding
 lock-outs

 and  closure  of  mills  in  pur

 ‘d)  and  (९).  As  stated  by  the  Minister  of
 In

 gd
 inthe  Lok

 pe  aoe  April  hh
 79  management  entire  group

 Beads!  Cotton  MillsCo  Ltd,  Kanpur
 has  been  taken  over  under  the  Industries
 (Development  and  Regulation)  Act,  95

 2  The  position
 a

 Jj.  K.  Manu-
 factures  ‘Kanpur  and  J.  %  Electronics,

 era
 ur,  asreported  by  the  Government

 of  Uttar  Pradesh  is  as  follows  :

 j.  x
 Ma

 facturers,  Kanpur  (2,383  emp-
 loyees)  had  closed  down  from  October
 dy  7977  due  to  losses.  Permission  to  close
 down  the  mills  was  refused  by  the  specified State  Authority  under  the  Industrial  Dis-
 putes  Act,  and  the  employer  prosecuted
 by  the  State  Industrial  Relations.  Machi-
 nery  for  illegal  closure  The  em-

 pe
 in  this  case  has  obtained  stay  orders

 the  Allahabad  High  Court  In  the
 case  of  लि  K  Electronics,  Kanpur  (workers
 exnployed

 45)  which  had  closed  down
 on  780४  September,  1977,  due  to  financial
 stringency  and  losses,  the  workers  en!
 into  an  agreement  with  the  employers  in
 December  BH

 and  have  not,  it  appears,
 opposed  the  closure
 4

 Medical  Facilities  in  Emergency Wards

 Be
 28  SHRI  MADHAVRAO  SCIN-

 DIA’:  Willthe  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased  to
 state  :

 (a}  whether  it  is  a  fact  that  Police
 |  =  =  Hy

 are  attached  to  each  Hi
 ons in  Delhi  =

 after  the  cases  specially  of
 for  treatnicne: emergency  >

 (७)  if  0,  whether  it  is  also  a  fact  that
 the  Hospitals  do  not  administer  any  medi-
 cal  amistance  (even  first-aid)  even  if

 beenea  Goat  of  formalitien  ef  Pore al  i  ice
 personael; -

 ung  tote  legal’
 bindinenforectings  at practices victims  die  mocdical  amsistance is  administered;  and”

 ret,
 if  sa,  what  being  taken

 ८  the  legal  oda  ?
 ७

 THE  MINISTER  OF  ST,
 MINISTRY  OF  HEALTH  द्  yA LY  WELFARE

 di PRASAD  YADAV):  (a)  Yes,  Sir.
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 (b)
 7२०  He  peor  a

 aid  is
 ren  without  wai!  for  completion
 pt  police  formalities.  =

 (c)  and  (d).  Question  does  not  arise

 Installa:  Ai tion  of
 a  aeernene

 8329  SHRI  ए  K  MHALGI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  Government  received  a
 representation  dated  200  February,  7978 from  the  Chairman  of  the  Thane  Manu-
 facturers  Association  with  respect  to  the
 proposed  installation  of  automatic  separate
 telephone  exchange  at  Kalwa;

 (b)  what  action  have  been  taken  by Government  and  whether,  it  was  commu-
 nicated  to  the  Association  concerned;  and

 (c)  if  no  action  has  so  far  been  taken, when  the  decision  is  likely  to  be  reached  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 SHRI  NARHARI  PRASAD  SUKHDEO
 SAI)  :  (a)  Yes  Sir.

 (b)  The  representation  was  carefull
 conidered  but  could  not  be  agreed  to  due to  techno-economic  reasons

 (b)_A  reply  has  been  sent  to  ‘the  Chai
 90-4-1978-

 ।  (०)  Does  not  arise.

 गुजरात  को  'बेलेचिय्'”'  की  ध्रप्लाई

 8330. भी  जम  सिह  भाई  क्टेल :
 क्या  स्मास््य और  परिभार  कल्याण  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  खुजरात
 सरकार  से  केश्दरीय  सरकार  से  अतुरोध  किया
 है  कि  गुजरात  से  मलिरिया  के  उन्मूलन  के  लिए
 Sto  डी०  tho  के  बजाय  “मेलेचियन”  सप्लाई
 की  जाये;

 (ख)  यदि  हां,  तो  “सेलेमिंयंत”  सप्लाई
 करने  की  मांग  कब  भीर  सिंतती  मात्रा  में  की
 मई  है;
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 (7)  यह  माग  कितनी  शीर  कब  पूरी
 की  जायगी  भौर  उसे  किस  प्रकार  पूरा  करने
 का  विचार  है,  बौर

 (घ)  क्या  मलेरिया  फैलाने  थाले
 मच्छरो  को  मारते  के  लिये  “मेलेथियन”
 Bro  डी०  टी०  से  ऑ्धिव  प्रभाषशाली  है  ध्लीर
 दोनी  कीटनाशी  श्रौषधियों  के  मूल्य  क्‍या  है।

 स्वास्थ्य  ौर  परिवार  कल्याण  मंत्रालय

 में  राज्य  मंत्री  धी  गवस्बी  प्रसाद  यादव  )  :
 (क)  जी,  हा  ।

 (ख)  राज्य  सरकार  ने  जून  शौर  नधम्बर
 977  के  बीच  लगभग  35,000  भी०  ट्न
 मेलेथियन  23  प्रतिशत  डब्ल्यू०  डी०  पी०
 सप्लाई  करने  का  प्रनुराध  किया  है  V

 (ग)  चूकि  बडे  पैसाने  पर  मेलेथियन
 के  प्रधाधुत्ध  प्रयोग  से  कुछ  खतरे  उत्पन्न  होते
 हैं,  इसलिए  यह  विचार  है  कि  इस  समय  इस
 कीटनाशी  का  प्रयोग  धीमी  गति  से  किया  जाएं  1

 पह  निर्णय  किया  गया  है  कि  r078-79  के
 छिडकाव  कार्यों  के  लिए  गुजरात  को  केवल
 2276  मी०  टन  मेलेथियन  25  प्रतिशत

 डब्ल्यू०  डी०  बी०  दिया  जाए  |

 (घ)  डी०  to  टी०  उन  क्षेत्रो  में
 प्रभावकारी  होती  है  जहा  पर  भलेरिया  के

 बैक्टर  पर  इसका  भसर  पडता  है।  जहां  मलेरिया
 के  वैक्टर  पर  to  Fro  टी०  शौर  बी०  एच०
 to  का  प्रसर  नहीं  पडता  है,  वहा  मेलेथियन
 प्रभावी  होता  है  ।

 डी०  fo  टी०  75  प्रतिशत  की  लागत

 11,200  रापये  प्रति  मौ०  टन  हैं,  शौर
 सेलेथियन  25  प्रतिशत  डठ्ल्यू०  Wo  Ko  की

 10,000  रुपये  प्रति  fre  ट्रन  है।  0  लाख

 की  प्राबादी  को  सुरक्षित रखने  के  लिए  to
 डी०  टी०  75  प्रतिशत  से  वो  बार  छिडका
 करने की  भावश्यकता  होती  है।  इस  कीटनाशी
 की  बापिक  लागत  केवल  लगभग  i2.20
 साख  दपये  भाएगी  ।  इतनी  ही  भावादी को
 मेलेधिमम  25  प्रतिशत  बब्सयू ०  डी०  Fo

 से  सुरक्षित  करने  क ेलिए  (तीन  बार  छिडकाव
 करने  में)  इस  कीटनाशी  की  लागत  केवल
 लगभग  90  लाख  रुपये  भाएगी

 बिहार  से  टेलीफोन.  कनेक्शन

 833i.  श्री  सुरेख  हा  सुमन  क्या
 संचार  मती  यह  बताने  की  ड््पा  करेंगे  कि

 (क)  बिहार  में  चार  हजार  भ्थवा
 इससे  भ्रधिक  जनसख्या  धाले  ऐसे  गांवों  की
 सख्या  कितनी  है  जिनमें  भ्रभी  तन  तार  तथा
 टेलीफोन  सुधिधाभो  की  व्यवस्था  नहीं  की  गई
 है,  भौर

 (ख)  इन  गावों  में  उक्त  सुविधा  की
 व्यवस्था  कब  तक  की  जायेगी  ?

 संचार  मंत्रालम  में  राज्य  मंत्री  (भी
 मरहरि  प्रसाद  सुखदेव  साथ)  (क)  बिहार
 के  उन  गायों  की  सख्या,  जहां  को  आजादी
 4000  या  इससे  भ्रधिक  है  भ्रौर  जहा  तार
 शौर  देलीफोन  की  सुचिधाएं  भ्रभी  तक  नहीं
 दी  गयी  हैं  क्रमश  gor  भौर  98  है  1

 (ख)  विभाग  की  भौजूदा  नीति  के

 प्रनुसार  जिन  स्थानों  की  भाजादी  सामान्य
 क्षेत्रों  मे ं5000  था  इससे  पमधिक  भौर  पहाडी
 तथा  पिछड़े  इलाको  में  2500  या  इससे  प्रधिक

 हो  न्यूनतम  राजस्थ  की  किसी  शर्त  के  बिना
 चाटा.  उठा  कर  भी  टलोफोन  भौर  तार  की

 सुविधाये  दी  जायेंगी  ।  विहार  में  ऐसे  गांवों

 की  सख्या,  जहां  तार  ौर  टेलीफोन  की

 सुविधायें नही  हैं,  क्रमश  82687  3934

 है।  ऐसे  यल्ल  किये  जा  रहे  हैं  कि  9798—
 83  की  पांच  च  की  झचधि  के  दौरात  इनमें

 से  धधिकाश  स्थानों  पर  ये  सुविधायें  दे  दी

 जायें  ।  न्य  स्थानों  पर  सार्वजनिक  हेलीफोन

 घर  खोले  जा  सकते  हैं  बच्च  किने  स्ताष
 विसीय  दृष्टि  से  व्यवहाय  हों  वा  इच्चुक
 पार्टियां उन  पर  होने  वाले  भाटे  पूरा  कर  दें  t
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 गूंगे  बच्चों  का  उपचार

 8332.  भरी  हरगोविन्द  बर्मा :  क्या
 'स्वास्म्य  और  परिवार  कल्याण  मंत्री  यह  बताने

 की  कृपा  करेंगे  किः

 (क)  केन्द्रीय  सरकार  की  संस्थाप्रों  में
 उपचार  के  लिए  कितने  गूगे  बच्चों  के  नाम  दर्ज
 किए  गए;

 (ख)  कया  सरकार  का  चिचार  उन
 बच्चों  के  लिए  उन  संस्थाद्ों  में  ठहरने  की
 व्यवस्था  करने  का  है  किससे  उनके  लिए  उचित
 उपचार  की  व्यवस्था  की  जा  सके,  भौर

 (ग)  यदि  हां,  तो  कब  शौर  यदि  नहीं,
 सो  इसके  क्‍या  कारण  हैं  ?

 स्वास्थ्थ  झौर  परियार  कल्याण
 संत्रालय  में  राज्य  मंत्री  (भी  जगदम्शी  प्रसाद
 थादव)  :  (क)से  (ग).  सूचना  एकत्र  की
 जा  रही  है  भौर  समा  पटल  पर  रख  दी
 जायेगी  ?

 Occupation  of  Land  of  Poor  Harijans
 1 कड  Bokare  Steel  Led.  |

 8333  SHRI  A.  K.  ROY  ;  Will  the
 Minister  of  STEEL  AND  MINES  be  plea- aed  to  state  :

 2)
 whether  those  poor  gpg

 are  not
 compensation  nor

 ‘font
 not  even  an

 pont  oy  was  ‘given  to  3  ‘and  Y

 (e)  if  reasons  thereof ?

 THE  MINISTER  OF  STATE  IN  THE
 STEEL  AND  MINES

 from  the  State
 on  the  Table  >f  the  House  when  received.
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 Air  Parcels  sent  outside  India

 Soy  है|
 SHRI  NATHU  SINGH  :  Will

 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  what  is  the  total  number  of  air
 cels  (foreign  going)  that  went  outside

 India  in  the  last  years’  of  the  first  and  the
 third  five  years  plans  out  of  the  total
 figures  given  in  reply  to  Unstarrd  Ques- tion  No.  4920  dated  3oth  March,  19785

 (७)  what  is  the  total  number  of  out-
 going  surface  parcels  that  went  outside
 India  in  the  last  years  of  the  first  and  third
 five  year  plans  respectively;  and

 (c)  will  the  Minister  lay  on  the  table
 a  copy  (or  details  thereof)  of  the  Parcel
 Post  Agreement  of  Laussance,

 7078  af
 affec-

 ting  report  of  commercial  di
 commercial  ples  and  gift  parcels  to
 foreign  countries  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 reas

 NARHARI  PRASAD  SUKHDEO
 T)  :  (a)  Total  number  of  air  parcels

 that  went  outside  India  in  the  last  year of  the  first  Five  Year  Plan  (i.e.  1955-36) is  not  available  rately.  This  total
 number  of  air  par  that  went  outside
 India  in  the  first  year  of  the  third  Five
 Year  Plan  (i.e  1967-68)  is  ATL GIR.

 (b)  Total  ber  of  surface  parcels that  went  outside  India  in  the  last  year of  the  first  Five  Year  Plan.  (i.  ८.
 1955-58) is  not  available  separately.  The

 number  of  surface  parcels  that  went  out-
 side  India  in  the

 ि  ह्
 ar  of  the  third

 Five  Year  Plan  (i.  ¢.  :967-68)  is  908,578.

 (c)  The  Parcel  Post  Agreement  of  the
 Universal  Postal  Union  Lausanne  ong 3974  is  an  Agreement  governin,  ex-
 change  of  postal

 po  api  ewan:

 of  despatch  or
 delivery,  for

 eg.  ait  parcel,
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 Regularisation  of  Casual  Workers

 ans,  SHRI  NARENDRA  SINGH  : Will  the  Minister  of  PARLIAMEN- TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  it  is  not  a  fact  that  under
 existing  rules,  daily  :ated  casual  workers
 who  work  fo:  a  period  of  480  days  inclu-
 ding  break  days  in  two  years  are  absorbed in  the  regular  establishment  of  a  particular
 department;

 (b)  whether  he  8  aware  that  the  daly rated  casual  workers  who  are  working

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  The
 estimated  demand  for  zinc  during

 isnpiae is
 Prk  bapa

 1,082,000  tonnes  whi 3  to  go  up  to  around  1,22,000,  tonnes
 by  1982-83.

 (b)  The  present  demand  for  zinc  is
 parly  met  by  indigenous  production  from

 dustan  Zinc  Limited  (public  sector) and  Cominco  Binan:  Zinc  Lid.  (private
 sector)  and  balance  frem  imports.

 (c)  Construction  of  both  the  projects of  Mis.  Hindustan  Zine  Ltd,  namely,
 expansion  of  the  Zinc  Smelter  at  Debari
 near  ered  (Rajasthan)  re

 new  Zinc Smelter  at  Visakh:  ‘Andh: in  the  Office  of  the  Chief  Admini Office  of  the  Ministry  of  Defence  for  more
 than  5  years  and  have  exceeded  the  period of  480  days  have  not  been  absorbed  in  the
 regular  establishment;  and

 (c)  if  so,  his  reaction  thereof  and  steps
 Proposed  to  be  taken  to  absorb  these
 workers  ?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VERMA)  :  (a)  to  (०).  Acc-
 ording  to  the  information  received  for
 the  Ministry  of  Defence,  there  are  at  pre- sent  to  casual  workers  employed  in  CAO’s
 Office  who  have  completed  more  than
 years’  service,  but  have  not  been  absor'
 in  regular  Group  ‘D’  vacancies.  They either  to  do  not  fulfil  the  conditions
 of  eligibility  of  240  days’  service  in  each  of
 the  two  preceding  years  or  were  over  age at  the  time  of  appointment  as  casual
 labour.  During  the  last  one  year  or  80,
 72  casual  workers  who  were  wor!  for
 more  than  5  years  in  CAO"s  Office  and  who
 fulfilled  diti  of  eligibil:  have
 already  been  appointed  against  reg
 Group  ‘D’  vacancies.

 Demand  for  Ziac

 8996.  SHRI  S.  R.  DAMANI  :  Will  the
 Minster  of  STEEL  AND  MINES  be
 pleased  to  state  :

 Woe)
 the  present  demand  for  zinc  anti  the

 estimated  demand  by  the  end  of  the  6th
 Plan;

 ip!  Pra-
 desh)  has  been  pleted  and  prod: in  the  from  of  zinc  ingots  started.

 (d)  At  present  there  is  no  proposal under  the  consideration  of  the  Govern-
 ment,  nor  any  in  the  private  sector,  toset  up new  Zinc  Smelters.

 to  Employees  Welfare
 ‘Association,  Delhi.

 597.
 SHRI  C.N  VISVANATHAN  :

 Will  the  Mnmister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state;

 g
 whether  any  request  for  recognition of  Labour  Department  Fmployces  We  Hare

 Association  (Delhi  Admunistration)  mw
 pending  with  the  Labour  Commissioner,
 Delhi  Adminstration,  Delhi,

 (b)  if  so,  since  when  and  why  recogni-
 tion  has  not  been  granted  so  far;  and

 (०)  by  when  the  above-said  Association
 is  going  to  be  recognised  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VERMA)  :  (a)  Yes,  Sar.

 (b)  Dethi
 cero  er

 Bave
 sepertd that  an  ication  da  27D-
 hee received  eric  Office  of  the  Cicer Commissioner,  Delhi  from  the  Labour

 Department  Employces  Welfare  Associa-
 tion  (Delhi  Adminstration)  and  a  reply thereto  was  sent  on  27°97  stating
 that  the  general  question  of  recognition  of
 vari  service  was  under
 consideration  of  the  Government  of  India. (०)  the  sources  from  which  the  present

 demand  is  met;

 March,  2
 on  the  projects  under  cons-

 truction  eve  luction  of  zinc;  and

 a)  details  of  if  to  set
 Ph  Ra  “  :  proposals  if  any,

 (०)  the  progress  achieved  upto  gist
 prod,

 The  general  instructions  in  regard  to  the
 procedure  for  def  recog!  to  the

 cony
 instructions,  recognition  has  not  so  far
 been  granted.
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 ०)  The  question  of  recognition  would )
 decided on  ofc  plete  in-

 formation  from  ‘the  ‘asociation

 Facilities  for  Renewal  of  T.V.  Licence

 8338.  SHRI  NATVERLAL  8.  PAR-
 MAR  :  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  whether  the  facilities  have  been
 created  in  some  post  offices  in  Delhi
 where  T.  V.  owners  can  get  their  licenses
 renewed  by  paying  requisite  fee;  and

 (b)  if  so,  the  number  of  such  post  offices
 ‘the  ber  of  li  ed  duri as  8

 3070  through  these  post  offices  with  the
 names  of  the  post  o! fhces  and  the  number
 of  such  licenses  issued  by  cach  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI)  :  (a)  Facilities  for  issue  of  'T.V.
 licences  are  available  at  all  post  offices  in
 Delhi.

 (b)  Number  of  such  post  offices  is
 9  I. A  list  showin

 the
 names  of  such  post  offices

 and  the  number  of  ¥.V.  licences  issued  by
 these  post  offices  is  laid  on  the  Table  of  the
 House.

 preted
 in  Library  See  No.  LT-

 2209  |  ]  155:941  TV  licences  have  been
 issued  from  st  January  to  3rst  March,
 1978.

 Coloured  Diskets  by  Homoeopathic
 Manefactures

 8339.  DR.  BHAGWANDAS  RATHOR:
 will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to  state  :

 (a)  whether  coloured  diskets  prepared
 by  the  H  pathi  fe  am-
 ount  to  medicines  and  their  use  may  retard
 the  ्  opathic  actions  expected  by
 the  Scientific  treatment;

 (b)  what  action  Government  propose
 to  take  to  ban  the  doubtful  druggi
 through  these  coloured  diskets,  permitti
 the  pure  sugar  cane  white  diskets  inste:
 to  ensure  proper  action  of  the  Homoeo-
 pathic  treatment;  and

 (c)  measures  to  be  taken  to  penalise
 Homocopathi  fs  ers  who  manu-
 facture  ——  0४2  ‘Organon  of  Medicine’ essories  an  ting  into
 health  hazard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE

 Gast
 AGDAMBI  PRA-

 SAD  YADAV)  :  (a)  The  Hom
 oe, system  does  not  permit  the  addi:  of
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 in  H  thi  edicines.  As such  the  use  of  coloured  diskets  cannot  be called  Homoeopathic  medicines.

 (४७)
 पर  &  at  maatter  is  being

 ex-
 y  the  Drug  Technic  vis

 Board,  under  the  Drugs  &  Gommetica Rules,  945

 पारपन्नों  का  जब्त  किया  जाना

 8340,  श्री  हुकमदेथ  नारायण  यादव  :
 क्या  चिदेश  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  उन  व्यक्तियों  के  नाम  क्या  हैं  जिनके
 विदेश  जाने  के  लिये  जनता  सरकार  को  सत्ता
 मिलने  के  पश्चात  पारपत्न  जब्त  किये  गये  तथा
 उनमें  से  उन  व्यक्तियों  के  नाम  क्या  हैं  जिनको
 चिदेश  जाने  की  भ्रनुमति  दी  गई  तथा  उन्हें  w

 अनुमति  देने  के  क्या  कारण  हैं  ?

 विदेश  मंत्रालय  सें  राज्य  मंत्री  (लो
 समरेन्द्र  कुण्ड)  :  पासपोर्ट  भ्रधिनियम,  967
 की  धारा  i0(3)  में  दिए  गए  कारणों  में  से
 किसी  भी  कारण  के  भ्राघार  पर  पासपोर्ट  जब्त
 किए  जा  सकते  है;  इन  कारणों  में  न्य  बातों
 के  भतिरिक्त  गलत  तरीके  से  पासपोर्ट  रखना,
 महत्वपूर्ण  सूचना  का  छिपाया  जाना,  भारत
 की  सुरक्षा  पिछली  दोषसिद्धि  तथा  सम्बद्ध
 व्यक्ति  के खिलाफ  दाण्डिक  कार्यवाही  प्रथवा
 गिरफ्तारी  के  वारंट  या  भारत  से  रथाना  होने
 से  मना  करने  के  लिए  न्यायालय  के  भादेश
 का  होना  भी  शामिल  है।  पासपोर्ट  जब्त  करने

 *

 के  भ्रादेश  शौर  विदेश  जाने  की  झ्नुमति  केन्द्र  |
 सरकार  प्रथवा  भारत  या  विदेश  में  पासपोर्ट
 जारी  करने  थाले  प्राधिकारी  ही  दे  सकते  हैं  ।
 चूकि  इस  बारे  में  बहुत  से  प्राध्तिकारियों  से
 सम्पर्क  स्थापित  करना  होगा  इसलिये  सूचना
 एकत्र  करके  सदन  की  मेज  पर  रख  दी  जाएंगी  |

 News  Item  “Caroli’s  statement  not
 true  says  CBI’

 8ggr.  SHRI  ron  K.  CHANDRAPPAN  :
 CHOWDHRY  BALBIR  SINGH  :

 Will_  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to  state  :

 (a)  whether  Government's  attention
 have  been  drawn  to  the  news  item  app-
 earing  in  the  Indian  Express  dated  the  34५
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 December,  5977  under  the  caption  “‘Caroli’s \  statement  not  true  says  CBI”,  and

 {b)  .  so,  what  is  Government's  opinion i
 THE  MINISTER  OF  STATE  IN  TH

 MINISTRY  OF  HEALTH  AND  TAME LY  WELFARE  (SHR.  Vy
 AGDAMBI  PRA-

 SAD  YADAV)  :  (a)  Yes.
 (०)  The  report  of  the  C.B.I.  in  this

 matter bce
 been  received  and  the  final conclusion  states  that  it  appears  that  some

 attempt  was  in  fact  made  on  4°3°1977,  by someone  to  influence  Dr.  Catch  in_  the matter  of  hospitalisation  of  Shri  Jagjivan Ram.  However,  there  are  far  too  many
 discrepancies  in  the  version  of  Dr.  RK,
 Caroli  and  the

 feces
 tor  +  made  by  him have  not  been  established  beyond  doubt.

 Hence  no  action  is  proposed  to  be  taken
 against  any  person.

 Availability  of  Rock  Phosphate

 0042
 SHRI  P.  R.

 Orage  ae
 NAIDU:

 ‘Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 __(a)  whether  rock  phosphate  is  available
 in  our  country  ;

 (b)
 if  so,  the  places  where  they  are  avail-

 able  ;  and
 (c)  the  quantity  required  for  Fertilizer

 factories  to  manufacture  phosphates?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  ४९५,
 Sir.

 (b)  Places  where  rock  phosphate  de-
 posits  occur  are  given  inthe  Statement
 enclosed,

 (c)  The  requirement  of  rock  phosphate in  the  country  during  7978-79  is  estimated
 to  be  about  3.7  million  tonnes.

 Statement
 Location  of  Rock  Phosphate  Diposit

 State  District  with  localities

 Rajasthan  द  Udaipur
 Maton
 Kanpur
 Karbaria-ka-Gurha

 State  District  with  Localities

 Dhakan-Koua
 Sisarma
 Neemuch  Mata
 Badgaon
 Jhamaikotra
 Jaisalmer
 Birmama
 Dehradun  &  Tehri  Gorhual
 Maldeota

 Uttar  Pradesh,

 Durmala
 Masrana
 Paritibba-Chamasari
 Jhahkhal

 Madhya  Pradesh.  Fhabua
 Kelkua
 Khatamba
 Chattarpur
 Sagar

 R
 ee

 from  Aluminium  Utensil
 s’  Association

 83  43
 DR  VASANT  KUMAR

 PANDIT  Will  the  Minister  of  STELL
 AND  MINES  be  picascd  to  state

 (a)  whether  it  is  a  fact  that  the  Alumi-
 nium  Utensils  Manufacturers’  Association
 has  requested  the  Finance  Minister  that
 the  burden  of  price  and  subsidy  should  not
 fall  on  utensil  consumers  but  should  be
 rationalised  in  us  sharing,  and

 (b)  what  action  have  Government  taken
 or  propose  to  take  in  the  above  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEJ.  AND  MINES
 (SHRI  KARIA  MUNDA)  :  (a)  Yes,  Sir.

 (b)  The  Bureau  of  Industrial  Covts  and
 prices  ss  engaged  on  a  sutdy  of  the  present
 cost  tk

 the
 2  cen The  prising:

 icy  relaung  to  aluminium
 wil}  be  reviewed  on  completion  of  the
 study.
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 Closure  of  large  and  Small  Factories
 8344.  SHRI  JYOTIRMOY  BOSU  :

 Will  the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased  to
 state  ;

 (a)  the  number  of  closed  large, edium  and  small  ६  to  date  state-
 wise;

 ®)
 the  number  of  workers  out  of

 empluy:  be  of  closure  state-wise.

 (c)  the  factors  responsible  for  these
 closures;

 (d)  the  list  of  closed
 sae

 ¢  factories  and
 nun!  of  workers  employed  in  these
 factories  state-wise  ;  and

 (e)  the  steps  taken  by  the  Central
 Government  to  get  these  factories  re-
 opened?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VERMA)  :  (a)  to  (e)  The
 required  information  is  being  collected
 from  the  State  Government  and  will  be
 laid  on  the  Table  of  the  Lok  Sabha  when
 received.
 Confirmation/Promotion  of  Medical

 Officers

 8345.  Dr.  RAMJI  SINGH  :  Will  the
 Minster  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state  :

 (a)  whether  there  are  about  484  General
 Duty  Medical  Officers  without  being  con-
 firmed  an

 nomoted  since  last  10,  or  39
 years  in  CGHS;

 (b)  is  it  under  rules  to  hold  Depart-
 mental  Promotion  Committee  after  five
 years  of  entry  into  the  service;  and

 (c)  whether  Departmental  Promotion
 Commi  been  poned,  if  so,  how
 many  times  and  the  reasons  thereof  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAGDAM-
 BI  PRASAD  YADAV):  (a)  Yes,  Sir.

 (b)  and(c),  The  Central  Health  Service
 was  constituted  with  effect  from  1-1-1965, and  it  was  reorganised  in  September,
 1966.  After  the  reorganisation  of  the
 service,  the  first  departmental  promotion

 for_promotion  from  GDO
 Gr.  II  to  GNO  Gr.  I  was  held  in
 March,  3977  and  on  the  basis  of  the
 recommendation  of  the  D.P.C.  certain
 GDO  Gr.  II  officers  were  promoted  to
 GDO  Gr.  I  in  May,  ‘1971,  and  later  on  in
 September,  ४0782

 Thereafter  no  D.P.C.
 could  be  held  due  to  the  fact  that  in  the

 the  dation  of  the
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 Pay  Commission  relating  to  the  C.H.S.
 were  ived.  In  accordance  with  the
 recommendation  of  the  ‘Third  Pay
 Commission,  the  existing  General  Duty Officers  were  placed  either  in  Senior  Class
 I  Scale  (Rs.  1100—1600),  or  Junior  Class
 I  Seale  (Rs.  -JO0—1300)  with  effect  from
 ‘THI*1973-  Even  the  600  Gr.  I  Officers
 who  had  not  put  in  five  years  service  were
 allowed  Senior  Class  I  Scale  of  pay  from
 i-6-973  or  ‘1sTO*1974.  In  accordance
 with  the  recommendation  of  the  Pay
 Commission  a  person  who  has  put  in
 five  years  service  in  Junior  Class  I  Scale
 of  Pay  was  ligible  for  placcment  in
 Senior  Class  1  scale  subject  to  availability of  posts  in  the  Senior  Class  I  of  pay.
 the  persons  who  were  pe  to  Junior
 Class  I  Scale  of  pay  from  उन्यन5  were
 eligible  to  Class  I  appointment  in  Senior
 Class  I  Scale  of  pay  boca  Te1-1978  only.
 It  was  proposed  to  hold  the  meeting  in
 the  last  week  of  December,  977  for  that
 purpose.  However  this  could  not  be  done
 due  to  the  fact  that  the  Character  Rolls
 for  the  year  7977  in  respect  of  all  the

 eligi
 i-

 ble  officers  were  not  available.  Normally the  character  rolls  for  the  preceding  year become  available  by  the  gist  March  of
 the  following  year.  A  meeting  of  the
 D.P.C,  has  since  been  held  in  which  cases
 of  the  officers  whose  up-to-date  character
 rolls  were  available,  have  been  considered.
 Some  more  mectings  of  the  D.P.C.  are

 roposed  to  be  held  as  soon  as  the  C.  Rs.
 For  977  of  concerned  officers  beccme  avail-
 able.  In  the  case  of  C.H.S.  Officers  the
 Ministry  of  Health  &  Family  Welfare

 pach  Rs  poe  the  cise
 of  Officers

 working  in  a  large  num!  participating
 units.  All  these  units  are  being  remin-
 ded  to  expedite  the  submission  of  C.Rs.  of
 officers  working  under  their  control.

 There  is  no  provision  under  the  rules
 thet  a  meeting  of  the  D.P.C.  should  be
 held  after  5  years  of  entry  into  the  Govern-
 ment  service.  As

 ae
 rds  the  confirmation

 of  officers  it  is  stated  that  all  the  available
 permanent  vacancies  in  Supertime  Gr.
 I,  Specialist  Gt.  I,  Supertime  Gr.  IT
 and  Specialist  Gr.  II  have  already  been
 filled  by:  the  D.P.C.  in  this  Ministry.  As
 regards  the  question  of  confirmation  of
 General  Duty  Officers  Gr.  I  and  Gr.  II,
 the  officers  appointed  in  the  initial  consti-
 tution  have  al  ly  been  confirmed.
 The  postition  with  regard  to  availability
 of  perm:  at  the  ९
 stage  in  respect  of  all  the

 Particip
 ating

 organisations  is
 Lae  J

 reviewed  and  more
 Officers  are  expe  to  be  confirmed  as
 a  result  of  the  review.
 Scheduled  Castes  and  Scheduled

 Tribes  Employees
 8946.  SHRI  R.N.  RAKESH  :  Will  the

 Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  total  number  of  posts  filled  in  each
 tategory  of  posts  since,  March,  1977,  with
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 specific  shares  of  SC.  &  S/.T.  in  such
 employment  and  also  the  number  of  post, m  cach  category  and  teasuns de-reserved
 thereof,  and

 (b)  total  numbe:  of  departmental  pro-
 =  eae

 of  posts  in  each  cate-
 gory  of  posts  and  how  many  posts  gone  to scheduled  castes  and  schetined  tikes  ?

 THE  MINISTER  OF  STATE  IN  THF MINISTRY  OF  COMMUNICATIONS SHRI  NARHARI  PRASAD  SUKHDFO
 AI)  (a)  and  (b)  The  information  ७ collected  and  will  be  laid  on  the

 Tak,  of  Lok  Sabha
 British  curbs  on  immigration

 8347  SHRI  HARI  VISHNU  KA- MATH  :  ,Will  the  Minster  of  EXTER- NAL  AFFAIRS  be  pleased  to  state  $
 (a)  whether  his  attention  has  been driwn  to  press  reports  to  the  effect  that

 ६  Boush  Parhamentary  Committee  has
 urged  their  Government  to  impose stringent  curbs  on  immigration,

 (9)  whether  the  British  Government has  accepted  the  recommendations  of  the
 Committee,  and

 (6)  ifs,  the  details  thereof  and  the  hkely
 repercussions  thereof  on  future  Indian
 immigrants  to  U  K  as  well  as  those  Indian
 nationals  already  resident  in  that  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAI
 AFFAIRS  (SHRI  SAMARENDRA  KUN-
 DU)  (a)  Yes  sir  A  Select  Committee of  the  British  Parhamentary,  conmsting of  a>  members  fiom  two  main  parties has  submitted  a  Report  on  Race  Relations
 and  Imn  igration

 (b)  The  British  Government  has  not
 yet  given  its  decision  on  the  Report
 However,  the  British  Home  Secretary, Mr  Merlyn  Rees  made  a  statement  in  the
 British  House  of  Commons  on  6/4/78 im  which  he  rejected  several  of  the  mam
 recommendations  for  stricter  immigration entrols  put  forward  by  the  Select
 Committee.

 (c)  Does  not  arise

 Declaration  of  Charitable  Institutions
 at  Industry

 8348  SHRI  DD  DESAI:  Will  the Minster  of  PARLIAMENTARY AFFAIRS  AND  LABOUR  be  pleased to  state
 is
 enn

 Government  have  studied
 the  of  the  recent  Supreme
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 Court  Judgement  of  what  constitutes an  ‘industry’  for  purposes  of  the  Industrial Duputes  Act,
 ‘b)  whether  Government  are  aware  that even  charitable  institutions

 ete aa  person  will  come  under  this  : in

 wr
 £20  Goveinment’s  reaction  theree

 THE  MINISTER  OF  PARLIAMEN- TARY  AFFAIRS  AND  LABOUR
 en  RAVINDRA  VERMA)  (a)  to c)  The  entire  matter  is  under  examina- tion  in  the  overall  context  of  the  Industrial Relations  Bills

 पाकिस्तान  को  झ्रमरोको  लों  aft  were
 8349.  थ्री  उप्रलेम  :  क्या  विदेश

 मती  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  अमरीका  ने  पाकिस्तात  को
 00-—7  लड़ाकू  दिमानो  की  सप्लाई

 करने  का  निर्णय  सरकार  ने  किया  है  और
 यदि  हा,  तो  इस  बारे  में  भारत  सरकार  की
 क्‍या  प्रतिक्रिया  है  ,

 (ख)  क्या  उन्हें  पता  है  कि  भ्रमरीका
 पाकिस्तान  का  'न्यूक्लिप्रर  प्रोसेसिंग  प्लाट”
 देने  को  भी  सहमत  हो  गया  है,  शौर

 (ग)  यदि  हा  ता  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 विदेश  मंत्रालय  में  राज्य  मंत्री  (भरी
 समरेना  कुण्ड  )  :  (क)  सरकार  को  ऐसे
 किसी  निर्णय  की  जानकारी  नहीं  है  ।

 (ख)  जी,  नही  1

 (ग)  प्रश्न  नहीं  उठता।

 हिन्दी  में  मैनुझल  तथा  कार्न

 8350.  भी  सरवाव  सिह  चौहान  :
 क्या  शंसदीम  कार्य  तथा  ह  मली
 यह  बताने  की  कृपा  करेगे  कि

 (क)  उनके  मद्रालय/विभाग  में  कुल
 कितने  मैनुधल  शौर  कार्भ  उपयोग  में  लाये
 जारहे  हैं,
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 (ख)  उसमें  से  कितनों  को  हिन्दी  में

 झनुदित  किया  गया  है  तथा  कितनों  को
 द्विभाषिक  रूप  से  मुद्रित  किया  गया  है  ;

 (ग)  शेष  को  अनुदित  न  करने  झयवा
 द्विभाषिक  रूप  में  न  छपवाने  के  कया  कारण
 हैं;  शौर

 (भ)  उन्हें  कब  तक  द्विभाषिक  रूप  में
 तैयार  किये  जाने  की  संभाषना  हैं  ?

 संसदोय  कार्य  तथा  असम  मंत्री  (भी
 शबीणा  बर्मा) :  (क)  मुख्य  मंत्रालय  ने
 कोई  भी  मैनुभल  नहीं  निकाला  है।  तथापि,
 इसने  3  फार्भ  तैयार  किए  हैं।

 (ख)  से  (घ)  30  फार्मों  में  से  तीन
 फार्मों  का  हिन्दी  में  भ्रगुवाद  किया  गया  है
 कौर  शेष  दस  फार्मों  को  दो  या  तीन  महीनों
 के  भीतर  द्विभाषी  रूप  में  छपवाने  के
 लिए  प्रयास  किए  जा  रहे  है  ।

 Appeintment  of  Interpreters  in
 Ministry  of  External  Affairs

 695
 te  SHRI  YADVENDRA  DUTT  :

 Will  the  Minister  of  EXTERNAT
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  he  is  planning  to  have  a  full
 time  post  of  Interpreters  in  the  Ministry
 pd

 and  maintained  by  the  Government  of
 38  5

 an
 if  0,  a  brief  outline  of  the  scheme  ;

 (०)
 ae  Sorrment

 consider  to  en-
 ilitary  ing

 languages  and  after  becoming  proficient, their  service  will  be  transferred  to
 a  ह ल of  In

 perce
 of  the  External

 Ministry
 THE  MINISTER  OF  STATE  IN

 Rl  5
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 The  proposed  Cadre  of  Interpreters  will
 consist  of  eleven  Interpreters  in  the
 timescale  Ra.

 poate
 2500),  nineteen

 in  the  senior-scale  (Rs.  1200-2000)  and
 five  in  the  junior  scale  (Rs.  'Jo0-1900).

 (c)
 ad  #

 is  proposed  to  fill  these  posts  by
 direct  tment  in  consultation  Pith  the
 Union  Public  Service  Commission,

 Cost  of  A  Starred  Question

 & ३2
 SHRI  NIRMAL  CHANDRA

 7
 :  Will  the  Minister  of  PARLIA-

 ENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state  :

 (a)  on  an  average  how  much  amount
 of  money  is  reauired  to  be  spent  over  one
 Starred  Question  on  which  re,

 eply
 is  given in  Parliament  (not  those  which  lapse  due

 to  want  of  time)  ;  and

 (b)  break-up  figures  for  the  money
 needed  for  collecting  the  inf  and
 money  spent  during  its  answer  along  with
 supplementaries?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VERMA  )  (a)  and  (७) There  is  no  standard  basis  for  arriving  at
 the  cost  of  a  Parliament  Question.  It
 would  mainly  depend  on  the  nature  of  the
 Question,  the  information  to  be  collected
 etc.  Manpower  involved  and  the  time
 spent  in  each  cas¢  may  therefore  differ
 and  for  Fim  on.  these  ecto,  Moroovtrs no  staff  is  so)

 dyer
 loyed  for  replying to  Parliament  200  and  staff  inthe

 Ministries  and  in  some  cases  the  State
 Governmentsor  Public  Organisati

 eye  hag ernment  Undertakings.  etc.  have  to
 work  on  collecting  information  for  these
 .

 It  is,  therefore,  extremely  di-
 ult  to  indicate  the  of  ey

 required  to  be  spent  in  answering  a
 Parliament  Question.

 टेलीफोन.  भंडार

 8353.  श्री  झार०  एल०  कुरोल:  क्या
 संचार  मती  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  राज्यवार  उन  स्थानों  के  ताम  क्या  हैं
 जहां  टेलीफोन  सम्बन्धी  फल  पुजजों  के  भडार हैं
 तथा  उनमें  कितनी  मात्रा  मैं  कल-पूर्जे  पड़े  ह अ
 हैं  भौर  योदामों  की  संख्या  कितनी  है  ?
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 संचार  अंज्ञालय  से  राज्य  संत्री  (भो  गरहरि  प्रसाद  :  चांछित

 ध्यौरे  नीचे  दिए गए  हैं
 (  सुक्षदंथ  साथ)  :  वांछित

 क्रा  रोज्य  का  नाम  स्थान  का  नाम  रखे  गए  भडार  का  डिपो  जिन्हें  माल
 स०  जहां  डिपो  स्थित  है  मूल्य  (लाख  रुपयों  मे)  सप्लाई  करता  है

 फरवरी,  78  मे

 1  2  3  4  5

 l  weet  सिकन्दराबाद  92  आनन्‍्ध  सक्तिल  पौर  हैदराबाद
 जिला

 2  बिहार  पटना  85  बिहार  सब्लि  भौर  पटना
 जिला

 3  गुजरात  भ्रहमदाबाद  i00  गुजरात  सक्लि,  भ्रहमदाबाद
 सूरत  द्रौर  बडौदा  जिल,

 4  कर्नाटक  बगलूर  34  कर्नाटक  सकिल  झौर  बगलूरा
 जिला

 5  (शाखा)

 5  केरल  एनकुलम  09  एर्नाकुलम  जिला  जौर  केरल
 सकिल

 6  मध्य  प्रदेश  जबलपुर  सी  टी  एव)  207  (मुख्य)  मध्य  प्रदेश  सक्लि  प्रौर

 जबलपुर  osi  (रिटेल)  इन्दौर  जिला

 7  महाराष्ट्र  बम्बई  सी-टी-एस  |  237  (मुख्य)  महाराष्ट्र  सकल  भौर  पूना
 बम्बई  Jj  i39  (रिटेल)  जिला

 48  (जिला)  कम्बई  जिला

 नागपुर  88  (जिला)  नागपुर  जिसा

 3  झसभ  गोहाटी  29  उत्तर  पूर्व  दृरसचार  सकल

 9  दिल्‍ली  नई  दिल्‍ली  7  (मुख्य)  उत्तर  पश्चिमी  दूरसचार
 सी-टी-एस-दिल्ली  सकिल

 86  (रिटेल).  चडीगढ़  शौर  लुधियाना  जिले

 337  (जिला)  दिल्‍ली  दूर  सचार  जिला

 30  उडीसा  कटक  53  उड़ीसा  सर्किल

 i.)  जम्मू  पौर  कश्मीर  जम्मू  39  जम्मू  भौर  कश्मीर  सकिल
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 1  2  3  4  5

 l2  तमिलनाडु  मद्रास  88  (मुख्य)  तमिलतादई  सकल  पश्रीर
 83  (रिटेल)  कोयम्बदूर  जिला

 44  मद्रास  दूरसचार  जिला

 3°  उत्तर  प्रदेश  लखनऊ  28  उत्तर  प्रदेश  सकिल  कानपुर  ,
 शौर  लखनऊ  जिला

 i4  पश्चिम  बगाल  कलकत्ता  सी-टी-  7  (मुख्य)  पश्चिम  बंगाल  सकिल

 एस  कलकत्ता  oi9  (fer)
 335  (जिला)  कलकत्ता  दूरसंचार  जिला

 सिलीगुडी  036  (जिला)  पश्चिम  बंगाल  का  क
 भाग

 I5  राजस्थान  जयपुर  63  राजस्थान  सकिल  और  जय-
 पुर  जिला

 3874  लाख  रुपये

 उपर्युक्त  डिपो  निम्नलिखित  का  स्टाक  रखते  हैं

 (i)  लाइन  श्रौर  वायर  और  केबुल  (ii)  कैरियर  उपस्कर  (iii)  पी-बी-एक्स  बोइ

 (iv)  टेलीप्रिटर  और  सहायक  उपकरण  (४)  टेट  शौर  टूल  (Vi)  उपर्गुक्त
 उपस्करो  के  लिए  काम  मे  आने  बाले  फालतु  पुर्जे

 पभण्डार  की  मात्रा  प्राप्तियों  श्लौर  समय  समय  पर  की  जाने  वाली  सप्लाई  पर  मिस्र  ५.
 है  t

 तथापि,  यहा  यह  उल्लेख  कर  दिया  जाता  है  कि  सप्लाई  के  साधनों  से  सामग्री  के उपलब्ध  होने
 पर  उन  डिपो  में  माग  कर्साओों  की  वाषिक  श्रावश्यकताझो  को  पूरा  करने  के  लिए  पर्याप्त  स्टाक  रखा
 जाता  है

 Brain  Fever  in  Tamil  Nadu

 8354.  SHRI  M.  ARUNACHALAM
 Will  the  Minuter  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to  state

 (a)  whether  Government  is  aware  that
 ain  fever  has  spread  in  Tamil  Nadu

 particularly  im  Tirunelveli  District  ;
 (b)  whether  the  Minister  has  received

 any  information  about  deaths  due  to  brain
 ,

 (c)  ifso,  the  measures  taken  by  Govern.
 ment  to  eradicate  the  disease

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 WELFARE  (SHRI  JAGDAMBE PRASAD  YADAV)  :  (a)  Yes.

 (b)  7  deaths  are  reported  to  ha
 curred  in  Trrunel  District  of  Tamil

 u
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 by  the  Government  in  this  regard  :—
 he  A  Team  of  experts  from  Virus  Resear-

 ch  Centre  Pune  is  carrying  out  the  follow-
 ing  investigations  :

 (i)  Clinical  Study.
 (i)  Entomological  Study.
 (i)  Serological  Survey  among  hue

 mans.

 (tv)  Serological  Survey  ng and  birds.

 2.  Another  team  from  the  Directorate  of
 Public  Health,  Tqmil  Nadu  has  been
 -deputed  to  assist  the  Virus  Research  Cen-
 ere  Team,

 3  The  Vector  Control  Research  Centre
 eam  from  Pondicherry  also  completed collection  of  data  and  materials  for  the
 dong  term  study  of  biological  control  of
 moaquitoes,

 co  District  Health  Officer,  Tirunelveli
 District,  Medical  Officer,  Primary  Health
 Centre  of  the  concerned  block;  one  Paedia-
 trician  from  Medical  College  will  also  assist
 the  Team.

 /हिन्डाल्को'  रेणुकूट  (उत्तर  प्रदेश)  के
 अखसत  किये  गये  कर्मचारियों  के  बारे  में

 मध्यस्थ  निर्णय

 8365.  शी  भानु  कुमार  शास्त्री:
 जया  संसदीय  कार्य  तथा  श्रम  मंत्री

 “हिन्डालको',  रेणुकूट,  उत्तर  प्रदेश  के
 बर्खस्त  किये  गये  कर्मचारियों  के  बारे  में
 मध्यस्थ  निर्णय  के  बारे  में  28  जुलाई,
 977%  अतारांकित  प्रश्न  संख्या  5248

 के  उत्तर  के  सम्बन्धों  में  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्यस्थ  ने  भ्रपना  निर्णय
 देदिया  है।  भौर  यदि  हा,  तो  तत्सम्बन्धी

 मुख्य  बातें  क्‍या  हैं;  और

 ख)  यदि  नही,  तो  विलम्ब  के  मुख्य
 कारण  क्या  हैं  प्रौर  उसके  द्वारा  निर्णय

 कम  तक  दिये  जाने  की  भाशा  है  ?
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 संसदीम  कार्य  तथा  अस्त  संत्रो  (भरी
 रवीत  बर्मा )  :  (क)  शौर!  (@).
 राज्य  सरकार  से  प्राप्त  की  गई  सूचना  के
 झनुसार  मध्यस्थ  ने  भ्रभी  तक  प्रपना  निर्णय
 नही  दिया  है  1  बताया  जाता  है  कि  मध्यस्थ
 ने  गवाहों  की  सुनवाई  तथा  जिरह  के  लिए
 16-18  मार्च,  978  की  तारीखें  निश्चित

 की  थी।  परन्तु  श्रमिक  पक्ष  ने  भ्रगली  तारीखें
 मांग  लीं।  गधाहों  की  सुनवाई/जिरह  के
 लिए  16-18  मई,  978  की  नई  तारीखें
 निश्चित  की  गई  है।

 Exetntion  of  CGHS  service  to
 Jaipur  and  Pune

 8
 ‘5

 SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state  :

 (a)  when  was  the  scheme  for  extension
 of  CGHS  to  the  cities  of  Jaipur  and  Pune
 sanctioned  by  Government  ;

 (b)  has  the  scheme  been  implemented  in
 or

 cities  and  if  so,  from  which  dates  ; ane

 (c)  if  not,  the  reasons  for  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 WELFARE  (SHRI  JAGDAMBI PRASAD  YADAV  ):  (a)  arth  July,  977"

 (०)  and  (c).  The  requisite  formalities
 for  starting  of  the  CGHS,  oz  ,  acquisition of  suitable  accommodation  for  the  dispen-
 saries,  arrangements  with  the  State  Govern-
 ments  for  hospitalisation/special  investi-
 gations,  procurement  of  medicines  and
 other  stores  and  recruitment  of  staff  are
 nearing  completion  in  Jaipur  and  Pune.
 Assoun  as  these  are  completed,  the  Scheme
 will  start  fi  ing  at  these  stations,

 Malaria

 8957  SHRI  SHANKERSINGHJL VAGHELA  :  Will  the  Minster  0०
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state  :

 (a)  the  total  number  of  malaria  cases
 during  the  year  7977  ;

 (b)  the  total  number  of  deaths  duc  to
 malaria  during  7977  5
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 gQ  "Programme durisg  -
 to77

 ica  ह... ... ..  |
 =

 the  total
 suniber

 of  fz
 ‘is  programme  ©  apace  in-

 cwred  on  them  during  797  ;
 (d)  what  other  effective  measures  are

 propos
 sed  to  taken  for  the

 ia,  if  not,  completely  eradicating
 it?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV)  :  (a)  45,65,517
 (Provisional).

 (»)
 62,  of  which  16  only  have  so  far  been

 verified  as  due  to  Malaria.

 (0  The  total  estimated  expenditure  on
 NMEP  during  1977-78  incurred  by  the

 kar
 ap

 i  was
 nied  on The  total  number  of  persons  on

 NMEP  and  the  ex  Tawar  incurred  on
 them  during  1977-7, bis  not  readily  avail-
 able.  The  total  operational  cost  on  the
 Programme,  however,  was  about  Rs.  2
 crores.

 (d)  While  eradication  of  the  disease  is
 not  technically  feasible,  the  Government
 have  launched  a  Modified  Plan  of  Opera. tions  from  1401977  for  containment  of  the
 disease.

 Its  main  objectives  are  :—
 1  to  prevent  deaths  and  reduce  period  of

 cas  ;
 to

 rage
 ei

 Ee
 and  agricultural

 production  undertaking  preventive and  anti-malarial  measures  in  the  affected
 areas;  and

 3-  to  consolidate  the  achievements
 ed,  so  far.  A

 the  salient  features  of  the  Modified  Plan
 of  Operations  is  enclosed.

 The  sailent  features  of  the  Modified  Plan
 of  Operations  arc  as  follows  ३--

 t.  The  existing  NMEP  Units  have  been
 reorganised  to  confirm  to  the  geographical boundaries  of  the  district.  Previously  the
 Chief  Medical  Officers  of  the  districts  were
 not  involved  in  the

 —
 but  with

 the  re-organisation  of  the  Units,  they  are
 primarily,  r  for  the

 the  district,
 2.  Increased  quantity  of  various  ina-

 sccticide  DDT,  BHC,  Malathion  have
 been  fare  being  supplied  to  the  States.
 Alternative  _  insectic’  are  also  being

 progr:
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 provided  to  the  Units/districts  where  the
 oa  become  pero!  to  DDT/

 Insecticidal  spray  ations  have
 hen  undertaken  in  all  pal  areas  which have  incidence  of  2  or  more  cases.  per thousand  population.

 Adequate  quantity  of  anti-malaria
 drugs  have  been,

 ere
 being  8  to  the

 State/Union  ‘erritory  nments.
 About  4.3  lakhs  Drug  Distribution
 Centres/Fever  Treatment  Depots  have
 been  established  to  make  the  drug  freely available.  In  areas  where  resistance  to
 Chloroquine  by  parasites  has  been  noticed, alternative  antimalarials  like  quinine  have
 been  supplicd.

 Anti-larval  operations  under  Urban
 Malaria  Programme  have  been  intensified.
 The  Scheme  has  been  extended  to  38 more  towns  besides  the  28  existing  towns
 existing  earlier  during  2977०

 6.  Supervision  of  the  field  staff  has  been
 toned  up.

 7  Steps  have  been  taken  for  undertaking
 th  id  fesear-

 ch  in  the  field  of  Malaria  Eradication  Pro-
 gramme  4  Research  schemes,  i.e, 8  for  operational  feld  research  and  6  for
 laboratory  research  on  malaria  has  been
 ett

 by  Government  of  India  to
 CMR.

 8.  For  early  of  blood
 and  quick  treatment  of  positive  cases,
 laboratory  services  have  been  decentralis-
 ed  to  the  BHC  level.

 ”  g.  With  a  view
 bd  control  the  spread  of:

 which  accounts  for  death  duc  to  Cerebral
 malaria  with  the  help  of  World  Health

 ind
 has  been  initiated  in  the  States  of  North
 Eastern  Region  of  the  country.

 10.  The  following  for  iny
 health  education  S  garding  period and  seeking  public  co-operation  and  parti.
 cipation  for  controlling  have  been  taken

 (i)  Panchayats  and  school  teachers  have
 of  chlo-

 roquine  tablets.

 (it)  Drug
 Dee

 have  been  opened  in.
 areas.  In  some  states

 this  have  been  done  in  collaboration  with
 Departmen:

 (id)  A  film  ‘The  Threat’  recently  made
 over  the  country  in

 fourteen  regional:
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 ४०)  Posters  in  regional  languages  “F {
 y  Malana’’  Take  Chioroqune  tab. lew”,

 Rave  eed  Regued  ©
 the  States  for

 duplay  in  Panchayats  Ghars,
 Primary  Health  Centres  and  sub-centres

 ss
 A  pamphlet  in  regional  languages laria-what  to  do’  giving  the  signs,

 symptoms  dose  schedule  of  chloroquinc, and  Ce:  has  bee:
 supplied  to  the  States  for  distribution  to
 Panchayats,  school  tcachers  and  other
 voluntary  agencies.

 (vr)  It  38  also  proposed  to  orient  the
 presidents  and  the  secretaries  of  the  Pan-
 chayats  on  Malaria

 (v2)  Folder  on  the  role  of  the  Medical
 Practitioners  has  been  supplied  to  the  States
 for  distnbution  to  Medial  practitioners.
 Similarly,  a  pamp!  ‘Why  प&
 again’?  has  been  supplied,  to  the  States  for
 distribution  to  the  Deputy  Commussioners,
 Chief  Medical  Officers  and  Block  a

 = taent  Officers  for  apprising  them  about  the

 existing  P
 roblems  of  malaria  and  the  action

 proposed  to  be  taken

 (vu)  To  disse:
 :  :  the  a message,  special  postal  stationery  has  been

 released  by  Posts  and  Telegraphs  Depart- ment

 सध्य  प्रदेश  में  छत्तरपुर  मे'  खनिज  सर्वेक्षण

 8358.  श्री  सुखेना  सिंह :
 इस्पात  और  खाम  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  सरकार  मध्य  प्रदेश  में  छतरपुर
 में  किन  स्पानों  पर  खनिज  सर्वेक्षण  कर  रही
 है,  भौर

 (क)  इस  सम्बन्ध  में  ब  तक  प्राप्त
 परिणागों  का  ब्यौरा  क्‍या  है  ?

 इस्पात  झौर  खान  मंत्रालय  में  राज्य
 मंत्री  (ओ  करिया  मुण्डा)  (क)  भारतीय

 भूसबक्षण  |  सस्था  द्वारा  छतरपुर  जिले  में

 पुगावन,  सलेया,  सिलन  भौर  प्रामठोली  के
 आस  पाप  झाधार  धातु  के  खनिजीकरण  हेतु
 तथा  छतरपुर  भौर  सागर  जिलो  में  हीरापुर-
 मगवेबड  क्षेत्र  में  फास्फोराइट  के  लिए  खोज
 कार्य  किया  जा  रहा  है  |

 (ख)  सलैण्पा  क्षेत्र  में  ड्रलिंग  के  दौरान
 सलफाइड  खतिजाकरण  के  पतले  जोनो  का
 पता  है।  शब  तक  के  परिणाम  महत्वपूर्ण
 नही  है।  हीरापुर-गरदेबडा  क्षेत्र  में
 फास्फेशाइट  हेतु  किए  गए  खोज  कार्यों  से लगभग
 L4  लाख  टन  भडार  का  पता  चला  है  जिसमें
 17  से  १33  प्रतिशत  तक  फास्फोरस  पेन्ट
 ाक्स्वदड  है।

 भारतोय  चिकित्सा  तथा  होम्योपंणी  प्रनंधात
 को  केन्द्रीय  परिषद  हारा  गर्भपात  के  बारे

 से  प्रमुसंधान
 8359.  शी  अतुर्भुभ  क्या  स्वास्थ्य

 झौर  परिवार  कल्याण  मत्री  यह  बताने  की
 कृपा  करेगे  कि

 (क)  क्या  उनके  मत़ालय  के  भ्रधीन
 भारतीय  चिकित्सा  तथा  होस्योपथी  अनुसघान
 की  केन्द्रीय  परिषद्‌  गर्भपात  के  बारे  मे  कोई
 झनुसधान  कर  रही  है,  शौर  यदि  हा,  तो
 उक्त  परिषद्‌  कसि  माध्यम  से  यह  भ्रनुसधान
 कर  रही  है  भौर  क्या  यह  भनुसधान  युवे  दिक
 प्र्न्थो  में  वर्णित  तथ्यों  पर  झ्राधारित  है  ,

 (ख)  क्या  परिषद्‌  को  इस  कार्य  में
 ब  तक  काई  सफलता  प्राप्त  हुई  है शौर  यदि
 हा,  ता  इस  प्रनुसधान  के  लाभो  को  लोगो  तक
 पहुचाने  के  लिए  जनता  सरकार  द्वारा  क्यो
 प्रयास  विए  गए  है  ,  भर

 (ग)  शब  तक  किए  गए  झनुसधान  पर
 कितनी  राशि  खच  हुई  है  भौर  क्या  एलोप॑थी
 की  तुलना  मे  यह  खर्च  तथा  इससे  प्राप्त
 सफलता  कम  है  या  भ्रधिक  है  ?

 स्वास्थ्य  शर  बश्लार  कल्याण  मंत्रालय
 में  राज्य  मंत्री  (  श्री  जगदम्यी  प्रसाद  यादव  )  :

 (क)  भारतीय  चिकित्ता  पद्धति
 झौर  होम्योप॑थी  की  केन्द्रीय  झनुसघान  परि
 बद  ने  एक  प्रादर्श  जौर  भाग्य  गर्भ  तिरोधक
 निकालने  के  लिए  प्रनुसथान  कार्य  हाथ  में
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 fear  है,  न  कि  गर्भ  समापन  के  किसी  क्षेत्र
 का

 (w)  भौर  (7).  ये  प्रश्न  नही

 Separation  of  Audit  and  Accounts
 in  P&T  Department

 8360,  SHRI  SURAJ  BHAN  :  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  whether  it  is  not  a  fact  that  in
 the  P&  T  Directorate,  three  different
 empires,  Engineering,  Postal  and  Accounts
 -are  now  functioning  sometimes  working  at
 cross  purposes  but  engaged  in  extending their  respective  empires  by  securing
 sanction  for  more  posts  in  higher  echelons,
 with  the  result  such  posts  have  been  dis-

 tionately  multiplied  in  Accounts
 Wing.  which  3  the  baby  of  the  growing
 empires  ;  and

 (b)  will  Gove  take  an  indepe: ‘dent  enquiry  through  the  Administrative
 Reforms  Commision  or  any  other  agency
 tostudy  whether  the  separation  of  accounts
 from  Audit  in  the  Postal  Branch  has  been
 in  dance  with  the  desired  objective
 and  whether  :t  has  been  achieved  and  at
 what  cost?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 aa

 NARHARI  PRASAD  SUKHDEO
 JAI)  :  (a)  No,  Sir.

 (b)  No,  Sir,  Such  a  enquiry  is  not  con-
 mdered  necessary,

 Economic  Co-operation  with  West
 Asian  Countries

 ‘Ba61.,  SHRIC.K.  JAFFER  SHARIEF
 ‘will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India  and
 countries  in  West  Asia  are  contemplaung to  launch  an  extensive

 progr
 ‘amme  of  eco-

 nomic  cooperation  among  themselves;  and

 (b)  if  so,  the  details  in  this  regard  ?
 TUE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS

 ore
 SAMARENDRA  KUNDU)  :

 9)  Yes,  50.

 ine
 The  age-old  economic  and  trade

 between  India  and  the  countries  of
 Went  Asia  have  received  avery  significant
 impetus  in  recent  years.  These  countries
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 have  drawn  up  massive  economic  develop-
 ment

 grey
 in  the  wake  of  the  oil

 price  ,  and  given  India's  ability  to
 supply  goods  and  services  at  competitive
 rates,  both  in  terms  of  price  and  quality,
 our  exports  have  shown  an  ive
 increase  and  reached  the  ae ट  Of
 Rs.  703°  88  crores  in  1976-77  as  compared
 to  Rs,  ह  98  in  ‘3973-74

 Moreover,  Indian  engineering  ind
 construction  and  consultancy  firms  have
 found  increased  acceptance  in  these  coun-
 tries  and  they  have  been  able  to  secure  a
 number  of  contracts  in  various  ficlds
 worth  approximately  Rs.  7500  crores.  In
 recent  years  India  has  also  been  able  to

 provide  technical  expertise  as  well as  skilled
 and  semi-skilled  manpower  to  many  of
 the  countries  in  this

 bi
 on.  To  further

 consolidate  and  diversify  these  ties,  the
 Ministers  of  Industry  and  Works  and  Hous-
 ing,  as  well  as  the  Minister  of  State  for
 Co:  and  Civil  Supplies  visited  many
 of  the  countries  in  the

 ya
 ion,  In  return

 Ministerial  and  official  delegations  from
 Sudan,  t,  Iraq,  Iran  and  YAR,
 Libya  wih yria  have  paid  visits  to  India.
 Fruitful  meetings  of  the  Indo-Iran  and,
 Indo-Iraq  Joint  Commissions  have  also
 been  held  recently  in  September  and
 November,  1977.

 सासर  और  भ्रहमदाबाद  के  बोच  टेलीफोन
 लाइन  की  खटाबी  को  टूर  किया  जाता

 8362.  ह | उ  मोतीभाई  झार०  शौधरो  :
 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  सरकार  का  ध्यान  भाभर
 झौर  भ्रहमदाबाद  के  बीच  टेलीफोन  लाइन
 की  खराबी  की  भोर  दिला  दिए  जाने  के  बाद
 भी  उक्त  टेलीफोन  लाइन  भकसर  खराब

 रहती  है,  परन्तु  उक्त  खराबी  झब  तक  दूर
 नही  की  गई  है  ;  भर

 (ख)  क्‍या  लोगों  की  सुविधा  के  लिए
 इस  बारे  में  शीघ्र  कार्यवाही  की  जाएगी  ?

 संचार  संत्रालय  में  राज्य  ी

 (भी  सरहरि  प्रसाद  सुखदेव  साथ)  :

 (क)  जी  नहीं  ।  ठेलीफोन  लाइन  का
 कार्यकरण  सन्तोचजनक  रहा है  |

 (ख)  प्रश्न  ही  नहीं  उठता  ।



 डा

 Prices  of  Metal

 Ni
 SHRI  KACHARULAL  HEM-

 R,  AIN:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  price  of  metal  has  come
 down  in  the  international  market;

 (b)  if  so,  whether  it  is  a  fact  that  the
 Hindustan  Zinc  Limited,  a  Government
 undertaking,  shall  have  to  incur  loss  due  to
 the  fall  of  price  of  metalsin  the  internatio-
 nal  market;

 (०)  if  80,  the  steps  taken  to  reduce  the
 doss  to  the  minimum  ;  and

 (d)  what  efforts  are  made  to  ensure  that
 lead  and  zinc  is  prepared  by  this  under-
 taking  at  the  international  market  rate  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  Yes,  Sir.

 ‘There  was  a  downward  trend  in  the
 international  market  price  of  zinc  and  lead
 during  1977-78.

 (b)  Consequent  on  the  reduction  in  the
 selling  price  of  zinc  arising  from  the  above,
 profitability  of  M/s.  Hindustan  Zinc  Ltd.

 caring
 1977-78  has  been  reduced  considera-

 ye

 (c)  For  minimising  the  impact  on  pro-
 fitability,  Hindustan  Zinc  Ltd.  is  actively
 pursuing  areas  of  cost  reduction  in  its  opera-
 tions.

 (d)  Despite  constraints  such  as  leaner
 ores,  high  power  rates,  high  duties  and
 interest  rates  etc.  cfforts  are  being  made
 by  the  Hindustan  Zinc  Ltd.  for  bringing
 down  their  cost  of  production.  These
 ameasures  are  indicated  below:—

 (i)  Improvement  in  zine  recoveries
 by  introduction  of  leach  residue  teat-
 ment.

 io
 Increasing  recoveries  of  lead

 me  in  the  new  lead  plant  by  incor-
 porating  latest  available  technology.

 (ii)  Maximising  plant  utilsa  tion.

 (iv)  Keeping  a  close  watch  on  the
 consumption  norms  of  costly  chemicals
 and  expensive  stores.

 (v)  In-house  research  and  alae ment  in
 pre

 for  improving  the
 process  ada
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 Criteria  for  Setting  up  of  COGHS
 Unit

 7

 ae
 SHRI  GANANATH  _  PRA-

 DHAN:  Will  the  Minister  of  HEALTH
 poe

 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  the  criteria  followed  by  Government
 tosetup  a  C.G.HLS,  Unit  ata  place;

 (b)  is  there  any  proposal  for  any  such
 =

 in  the  capital  of  Orisa  (Bhubaneswar)  :
 an

 (c)  if'so,  the  probable  date  of  its  opening?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE:  (SHRI  JAGDAM- BI  PRASAD  YADAV)  :  (a)  Cities  having a  concentration  of  7,500  families  or
 more  of  Centrat_  Government  employees are  considered  for  being  brought  within
 the  purview  of  the  §Central  Government
 Health  Scheme  subject  to  adequate
 funds  being  provided  for  the  purpose,

 (b)  No.  Sir.

 (c)  Does  not  arise.

 Coeperation  of  Soviet  Surgeons  for
 Caring  Myopia

 8365.  SHRIS.  5.  SOMANT:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  short  sight
 of  myopia  which  affects  millions  of  men,
 women  and  children  can  be  corrected  with
 a  simple  surgery  on  the  eye;

 (b)  whether  it  is  also  a  fact  that  the
 USSR  Surgeon  have  alvo  extended  ther
 co-operation  to  India  in  this  regard;  and

 (c)  if  10,  the  details  regarding  the  help
 sought  by  Indian  Government  from  USSR
 in  this  regard  and  how  far  it  has  bene-
 fited  Indhan  people  ?

 THE  MINISTER  0  STATE  IN
 THE  MINISTRY  OF  HEALTH
 AND  FAMILY  WELFARE  (SHRI
 JAGDAMBI  PRASAD

 liner
 :  (a)  The

 ‘Moscow  Scientific  Research  Laboratory
 of  Experimental  and  Clinical  Problems
 of  Eye  Surgery,  USSR,  has  claimed
 to  have  developed  a  smple  =  surgery
 to  correct  short  sight  or  myopia.  Such
 operations  are,  however,  still  in  an
 experimental  stage  in  India.

 (b)  and  (c).  Two  teams  of  Soviet  Eye
 Specialists  visited  India  in  I,  7977  and
 March,  970  unde  the  indo. Soviet  Pro-

 of  in
 Technology.  ‘The  team  performed

 S  re] tions  including  these  to  correct  am  at
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 the  Sarojini  Devi  Eye  Hospital,  Hyderabad
 and  “oi  demonstrated ae techniqi

 i  and
 ve  1  on  ophth

 balmalogy
 logy  at  the

 rn  India  Institute  of  Sciences,
 New  Delhi  and  the  Post  Graduate  Institute
 of  Medical  Education  and  Research,
 Chandigarh.  An  Indian  team  led  by  the
 Director  of

 Mgrrsarperas,  |
 ,  Sarojini,  Devi

 Eye  Hospital,  Hyd  visited  USSR in  November/December  7977  and  signed
 @  protocol  in  which  surgical  correction  of
 myopia  has  been  included  as  one  of  the
 subjects  of  mutual  interest  in  which  scien-
 tific-technical  collaboration  could  _  be
 carried  out  between  the  Sarojini  Devi
 E  ye  Hospital,  Hyderabad  and  the  Moscow
 Scientific  Research  Laboratory  of  Experi- mental  and  Clinic  al  Problems  of  Eye
 Surgery.  Under  this  Indo-Soviet  Progra-
 mme  of  Cooperation  in  Science  and
 Technology  there  is  also  scope  for  training
 Indian  Ophthalmologists  in  techniques  of
 eye  and  for  further  visits  to  India
 by  Soviet  & pecialists.

 घोधा  रोग

 8366.  भी  विनायक  प्रसाद  यादव  :
 कया  स्वास्थ्य  और  परिवार  कल्याण  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बिहार  में
 सहरसा  जिले  में  भ्रौर  विशेषकर  बच्नितयार-

 पुर,  सलरबूजा  और  न्य  प्रखण्डों  मे  सैकड़ों
 व्यक्ति  एकाएक  घोधा  रोग  (गर्दन  मोटी  हो
 जाना)  से  ग्रसित  हो  गए  हैं  भौर  दिन  प्रतिदिन
 यह  बीमारी  महामारी  का  रूप  ले  रही  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  लोगों  ते
 स्थानीय  बड़े  डाक्टर  को  इसकी  सूचना  दी
 परन्तु  राज्य  सरकार  डाक्टरी  इलाज  के  लिए
 कोई  व्यवस्था  नहीं  कर  रही  है;  और

 (ग)  सदि  उपरोक्त  भाग  (क)  और

 (ख)  का  उत्तर  हां  में  हो,  तो  क्‍या  केन्द्रीय
 सरकार  इसकी  जांच  के  लिए  डाक्टरों  का  एक
 दल  भेजेगी  ?

 स्वास्थ्य  शथा  परिवार  कल्याण  मंत्रालय

 में  राज्य  मंत्री  (भी  जगदस्थी  प्रसाद  यादव  ):
 (क)  से  (ग)  वांछित  सूचना

 राज्य  सरकार  से  एकल्रित  की  जा  रही  है
 झोर  ज्यों  ही  मिल  जाएगी,  सभा  पटल  पर
 रख  दी  जाएगी  1
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 Indians  Working  Abroad  in  U.N.
 Agencies.

 88
 (ie

 SHRI  L.  L.  KAPOOR:  Will the  of  EXTERNAL  AFFAJRS be  pleased  to  state:
 (a)  whether  Government  have  any  in- formation  of  number  of  Indian  citizens

 e  og  feared  ea
 U.N.  agencies private  and  public  organisation  and with  the  foreign  Government;

 ™

 (b)  what  is  the  average  sala
 pall

 ar of  the  post  in  the  rank  of  Under  baa and  Asstt.  Secretary  General  employed  in the  U.N.  organisation  and  its  subsidiaries and  the  other  perquisites  given  to  them;
 (c)  whether  this  is  subj  to

 income-tax,  if  not,  the  reasons  thereof;  and
 (d)  whether  Government  have  any  pro- posal  to  tax  the  salary  and  perquisites  of such  Indian  citizens’  employed  in  U.N. and  its  subsidiary  agencies,  If  not,  the reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  EXTERNAL  AFFAIRS SHRI  SAMARENDRA  KUNDU)  :
 8)  According  to  the  latcst  published information,  816  Indians  were  working in  the  United  Nations  and  its  various

 agencies  in  1975.  We  do  not  have  infor- mation  regarding  the  employment  of Indian  citizens  by  foreign  private  and  pub- lic  organisations  and  governments.

 b)  The  annual  gross  salary  of  the  post ot  Under  Secretary  General  employed in  the  U.N.  $76,030/-  and  of  an  Assistant
 mee

 General  employed  in  U.N.  is
 $674

 6)  and  (d).  The  facts  are  being collected.

 Appoin:  of  Computers/Investi- ee
 gators

 8368.  SHRI  MOHAN  SINGH  TUR  :
 SHRI  VASANT  SATHE  :

 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  according  to  the  rules  of
 recrui  and  Promotion  and  the  amend- ments  thereto,  seniority  lists  of  Computers and  Investigators  in  the  Ministry  of  Labour and  the  Labour  Bureau,  Simla  have  been
 regularly  issued  quota-wise  each  year;  and

 (b)  whether  Clerks  and  staff  of  the  D.G. E.  &  T.  have  been  accommodated  in  the
 posts  of  Computers/Investigators  in  the
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 Mins of  athe
 the  Labour  Bureau,  Simla

 to  the  t  of  the  interests  of  Com-
 puters  and  Investigators  ——  working in  these  Organssations,  whose  only  avenue

 of  Promotion  bsenndasd  bie
 Ime  and  it

 20,  steps  con  lated,  sf  any  to  rectify
 this  rmbalance  ?  ¥  y

 THE  MINISTFR  OF  PARLIA-
 MENTARY  AFFAIRS  AND  [LABOUR
 (SHRI  RAVINDRA  VARMA)

 (a)  Computers  In  respect  of  Compu- ters  of  Labour  Burcau,  the  seniority  list
 has  been  issued  as  per  quota  maintuned
 for  the  purpose  In  respect  of  Computers of  the  Ministry  of  I  abour,  the  question  of
 finalizing  their  seniority  has  been  taken  up

 Intestigators  grade  IX  In  respect  of
 Investigators  Grade  IZ  in  the  Labour
 Bureau,  the  semornty  list  has  not  yet  been
 finaheed  duc  to  Writ  Petition  filed  by  cer-
 tain  Taveras

 Grade  II  in  the  Huma-
 chal  Pr:  High  Court  In  respect  of
 Investigators  Grade  II  of  the  Ministry  of
 Labour,  the  semority  lst  was  finalized
 some  time  back  and  ws  being  updated

 (b)  UD  Us  /Steno  Grade  III/LD  Cs
 are  chgible  for  appointment  as  Compu-
 ters/Investigators  Giade  II  under  the

 ecruy  Rules  Comp:  are  also
 eligible  for  promotion  as  Investigators
 Grade  II  under  those  Rules  In  view
 of  this,  the  service  interests  of  Computers/
 Investigators  in  the  Minutry  and  in  the
 Labour  Bureau  are  not  jeopardized

 डाक-तार  जिभाग  के  प्रामीण  क्षेत्रों  में  काम
 करते  बाले  कर्मजारियों  को  लजिकित्सा  सबिधायें

 8369.  | ड  दया  रास  का्य  क्‍या
 सचार  मती  यह  बताने  की  कृपा  करेगे  कि

 (क)  ग्रामीण  क्षेत्रों  म ेकाम  करने  वाले
 डाक-तार  विभाग  के  कमंचारियो  को  चिकित्सा

 सुविधाएं  देने  के  लिए  क्‍या  प्रबन्ध  किये  गये

 हैं  भौर  उनके  एवं  उनके  बच्चो  के  उपचार
 पर  किये  गये  व्यय  की  प्रतिपूर्ति  किस  प्रकार
 की  जाती  है,  और

 (ख)  उत्तर  प्रदेश  मे  ग्रामीण  क्षेत्रा  में
 काम  करने  वाले  डाक-तार  विभाग  के  कर्म-
 सारियो  को  गत  दा  वर्षों  मे  चिकित्सा  बिलो
 के  रूप  में  कितनी  राशि  की  प्रतिपूर्ति  की

 गई  ?

 सचार  मंत्रोलय  में  राज्य  मंत्री  (भी
 मरहरि  प्रसाद  सुखदेव  साथ  )  :  (क)
 केन्द्रीय  सेवा  (चिकित्सा)  नियमावली,  944
 में  शहरी  शौर  देहाती  दोनो  स्थानो  के  कर्म-
 चारिया  की  प्राधिकृत  चिकित्सकों  द्वारा
 चिक्त्सि  श्र  उपचार  के  लिए  व्यवस्था
 है  और  कमंचारिया  द्वारा  चिक्त्सा  पर  किये
 गये  खर्च  की  प्रतिपूर्ति  उन  नियमों  मे  निर्धारित
 सीमा  तक  की  जाती  है  1  देहाती  इलाको  मे,
 जहा  काई  भी  केन्द्रीय  या  राज्य  सरकार  का
 डाक्टर  नही  होता,  प्राइवेट  रजिस्टर्ड  चिकित्सकों
 को  प्राधिकृत  चिकित्सक  के  बतौर  नियुगत
 किया  जाता  है।  नियमा  में  ऐसी  भी  व्यवस्था
 है  कि  झापातकाल  में  यथोचित  दुरी  के  भीतर
 यदि  सरकारी/भान्यता  प्राप्त  श्रस्पताएय  या
 चिकित्सक  उपलब्ध  नहीं  हो  ता  प्राइवेट
 चिक्त्सको  या  गैर  मान्यता  प्राप्त  भ्रस्पतालों
 में  इलाज  कराने  पर  भी  चिकित्सा  व्यय  की
 एक  निर्धारित  सीमा  तक  प्रतिपूर्ति  कर  दी
 जाए  ।

 (ख)  उत्तर  प्रदेश  सक्लि  के  देहाती
 इलाकों  में  डाक-तार  कर्मचारियों  पर  चिकित्सा
 व्यय  की  प्रतिपूर्ति  हेतु  किए  गए  खर्च  के  सम्बन्ध
 मे  लग  से  झाकडे  नही  रखे  जाते  ।
 तथापि  1975-76  भर  1976-77  के
 दो  वर्षों  मे  उत्तर  प्रदेश  के  देहाती  ब्ौर  शहरी
 इलाका  मे  इस  सम्बन्ध  में  कुल  क्रमश"
 30  9  लाख  और  23  22  लाख  रुपये
 खर्च  किये  गए  थे  ny

 P.  a  Os.  in  Gujarat.

 8379
 SHRI  HITENDRA  DESAI

 ‘Will  the  Minter  of COMMUNICATIONS. be  pleased  to  state
 fa  how  many  villages  in

 Guy
 arat  have

 fact  ed  for  telephone  public  call  offices,
 (b)  whats  the  target  of  Government for next five  years  fc  proving  these  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMUNICATIONS

 oii
 NARHARI  PRASAD  SUKHDEV

 )  (a
 vallage

 m  Guwasrat  are
 tes  28  ON  I-4-I978, having  tel  ne



 87  Written  Answers  APRIL  27,  1978

 (b)  in  the  next  five  years,  it  is  proposed
 to  extened  telephone  facilities  to  500  more
 villages  in  Gujarat  State.

 ‘Seventh  Asian  and  Pacific  Labour
 Ministers’  Conference

 wok
 nh  SHRI  PRASANBHAI  MEHTA:

 the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  India  also  attended  the
 Seventh  Asian  and  Pacific  Labour  Minis-
 sters’  Conference;

 (b)  if  so,  whether  India  put  forward
 some  proposals  in  the  Conf  ;

 (c)  the  decisions  arrived  at  in  the  Con-
 ference;

 (d)  what  were  the  subjects  discussed  ?

 ‘THE  MINISTER  OF  PARLIAMEN-
 WARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):

 (a)  Yes,  Sir.

 (b)  to
 g

 :  The  two  topics  discussed  in
 the  Conference  were  (i)  Active  Employ-
 ment  Policy  and  (ii)  Regional  Technical
 Cooperation.  At  the  close  of  the  Confer-
 ence,  a  Communique  was  issued  outlining
 jnter  alia  the  decisions  taken  on  the  two
 topics.  Relevant  extracs  from  the  Com-
 munique  are  given  in  the  enclosed  State-
 ment.

 Statement
 ‘Extracts  from  the  Communique  of

 :  Conference  of  Asian  and ‘Seventh
 ‘Pacific  Labour  Ministers.

 8.  A  number  of  specific  aims  and  re~
 scommendations  were  considered  by  the
 panel  on  Active  Employment  Pohcy.  The

 Conference:
 ()  Accepted  the  broad  social  and

 economic  objectives  of  an  Active  Employ-
 ment  Policy,  recognising,  however,
 that  the  objectives  and  operation  of
 such  a  policy  will  vary  in

 empl
 asis

 according  to  the  circumstances  of  indi-
 vidual  countries.

 {ii)  Streased  the  need  for  labour  mi-
 nistries  to  be  actively  involved  in  the
 planning  of  natioal  economic  and  de-
 velopment  policies.

 (iii)  Recognised  the  importance  of
 the  principle  of

 ibang  हु
 essential

 the  planning
 tation  of  an’  Active  fa  oon
 Policy.
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 (iv)  Called  for  urgent  attention  to  be
 given  to

 providing  pedal  Sas  s for  po  mn
 education  systems.

 (v)  Recognised  freer  access  to  inter-
 national  markets  for  the  products  of
 the  countries  of  the  region  as  being
 be

 to  the  ssful
 a  tation of  active  employment  cies,  parti-

 cularly  is  smaler  uate
 (vi)  Recognised  the  migration  of

 labou:  is  an  important  clement  of  em-
 ployment  policies.

 (vii)  Noted,  with  respect  to  the
 workit  vironment,  the  experi
 of  member  countries  in  the  areas  of  safety health  and  welfare.  The  Conference
 recognised  that  better  management/
 employ foyee  was  conduci
 to  greater  job  satisfaction,  security  of
 employment  and  increased  —  produc-
 beh  alone

 we
 gain  ml  P a oft  in  the  agenda  of  t!

 Regional  Conk inference  in  tg8o.
 (viii)  Agreed  that  the  compilation  and

 analysis  of  statistical  finformation  that
 is  of  direct  relevance  to  policy  formu-
 lation  is  vital  to  the  success  of  an  Active
 Employment  Policy.  In  this  context
 the  value  of  household  surveys  was
 stressed.
 g.  The  Conference  noted  that  the

 follow-up  to  the  World  Employment
 Conference  would  be  on  the  agenda  of  the
 International  Labour  Conference  in  1979. Attention  wasdrawn  to  the  possibility of  Labour  Ministries  promoting  action  in
 favour  of

 saa  e
 and  =  the

 co satisfaction  basic  needs  in
 other  international  forums  and  in  relation
 to  the  formulation  of  a  new  International
 Development  Strategy.

 to.  The  Panel  considering  Regional Technica)  Cooperation  matters  focussed
 on  ISO  Regional  activities  and  the  degree
 to  which  existing  projects  met  the  needs
 of  member  countries.  It  was  generally felt  that  these  projects  should  lav  greater
 stress  on  the  development  of  the  ryral
 sector,  particularly  the  development  of
 employment  opportunities  and  appropriate
 tec  aa  bel  especially  labour  intensive
 technology

 and  productivity.  It  was
 consid  a  priate  to  initiate  action  to
 identify  pro!  a  in  non-formal  and  rural
 sectors  and  there  was  general  agreement
 that  the  effectiveness  of  regional  projects
 could  be  improved.

 it.  The  Conference  made  five  specific
 recommendations  to  improve  Regional
 Technical  Cooperation  in  the  region.
 These  were:

 4
 That  steps  should  be  taken

 the  TO  to  strengthen  and  Tae
 regional  projects.
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 (ii)  That  any  future  related  projects

 should  preferably  tbe  undertaken  with- in  the  framework  of  existing  projec:  ७.

 (iii)  That  whe
 wuppor
 supporting  the  TCDC. concept  it  was  that  more  time  was

 mecded  for  exammation  of  the  ILO
 pro}  propos  Par  ip!  ig  Couns
 tries  therefore  agreed  to  submit  their

 on  the  proposal  withui  one
 month  to  the  ILO  Regional  Office  nm
 Bangkok.  It  was  reco  ded  that
 appro

 te  actions  should  !be  taken
 ter  Sconces  ts  have  been  processed,

 (९)  That,  taking  mto  account  the
 urgent  necds  of  the  Asian  and  Pacific
 region,  a  greatcr  share  of  UNDP  and
 ILO  funds  should  be  allocated  to  the
 region.

 (v)  That  in  future  Conferences  of  the
 Asian  and  Pacitic  Labour  Ministers
 there  should  be  one  vanable  Agenda Trem  on  a  subject  to  be  determined,, and  a  second  permanent  Agenda  Item

 comprising  two  parts,  namely  Regional
 ‘Tec! fnucal  Cooperation  and  a  follow-up of  recommendations  of  previous  Conf  r-
 ences,

 and  Com- Decentralisation  of
 Telephone mercial  Functions  Of  Det D

 8372.  SHRI  MOHINDER  SINGH
 SAYIAN  WALA:  Will  the  Minster
 oi  COMMUNICATIONS  be  pleased  to
 state:

 (a)  whether  billing  and  other  commer.
 cial  functions  of  the  Delhi  Telephones  are
 to  be  decentralised,

 (b)  if  so,  the  benefits  sought  to  be  given
 to  the  subscribers  by  this  move;  and

 (c)  in  how  many
 places

 this  has  been
 done  and  the  results  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS

 HIRI  NARHARI  PRASAD  SUKHDEO
 Sh  :

 (a)  Yes  Sir,
 (b)  Subscribers,  who  used  to  approach

 General  Managers  office  for  various  com-
 mercial  and  bi  fling  problems,  will,  after
 decentralisation,  have  these  pro
 attended  to  by  Area  Managers  whose
 offices  are  located  in  the  respective  areas.

 This  will  be  more  convenient  to  subs-
 cribers  and  ensure  quicker  attention.
 Decentralisation  of  Administrative  func:
 tions  and  powers  is  ed  to  the
 efficiency  of  the  system.

 (c)  This  has  been  ado;
 Reet

 the  Cen-
 tral  area  of  I  ,  Connaught
 Place,  Rajpath  aad  Secretariat
 with  effect  from  1641-78  The  results  can
 be  known  only  after  trial  fo:  about  a  year.

 Post  Offices  din  Maharash
 Durlag  1977-78

 8373.  SHRI  VASANT  SATHE  ;  Will
 the  Munster  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  the  number  of  Post  Offices  targetted/
 opened  during  1977-78  in  Rural  areas  of
 Maharashtra,  Distzict-wise  and  how  dors
 it  compare  with  the  performance  during
 1976-77,

 (b)  the  number  of  offices  proposed  to  be
 opened  in  rural  areas  during  1978-79,  Dis-
 trict  wise  with  order  of  investment,  and

 (c)  the  number  and  names  of  Post  Offi-
 ces  proposed  to  be  upgraded  in  Maharash-
 tra  during  1978-79?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 ‘SHRI  NARHARI  PRASAD  SUKHDEO
 AI)  :  (a)  246  Post  Offices  were  opened in  the  rural  areas  of  Maharashtra

 State  during  297  78  against  236  proposed, The  comparative  figure  for  1976-77,  are  95 and  26  respectively.  Districtwise  position is  given  in  the  Annexure.

 (b)
 485

 Post  Pacifies  are
 Lah  rae

 ed  to  be
 opened  27  the  rural  areas  of  Maharashtra
 during  1978-79,  at  an  estimated  establish-
 ment  cost  of  Rs.  7:27  lakhs  Districtwise
 breakdown  is  given  in  the  annexure.

 (c)
 ro  pe

 ote
 a  oe,

 be
 upgrade  ring  197879,  A  aha:  पाथ.
 State,  It  is  not  possible  to  identify  the  Post
 Offices  for“upgradation  at  this  stage  due  to
 the  reasons  that  the

 7  4  F
 tm  of  Post

 Offices  depends  upon  the  fulfilment  of  the
 prescrii  tandards  and  ilabili  ty  of
 accommodation.
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 Statement

 SL  Name  of  the  Post  Offices  opened  Post  offices  Estimated  Ex-
 No.  District  proposed  penditure  on

 1976-77  1977-78  to
 Co  genes

 establishment
 Targets  Achieve-  Targets  Achieve-

 ments  ments  Targets

 7  2  3  4  5  6  7  8

 co  Ahmednagar.  3  8  ह  है ३  मठ  22500
 a.  Akola.  नि  3  2  3  5  7500
 g.  Amravati  .  i0  9  35  8  ०0  75000
 4  Aurangabad.  5  1  9  6  5  7500
 5.  Bhandara  2  5  4  5  22500
 6.  Bhir  न  2  2  6  4  0  5000
 7.  Buldhana  2  3  1  5  7500
 8,  Chandrapur.  5  2  i  8  go  45000
 9.  Dhule  5  4  8  6  40  6000०

 10.  Jalgaon  ee  6  a  70  35000
 ॥.  Kolaba_  5  3  iL  40  40  60000
 12.  Kolhapur  5  6  ar  5  45  67500
 4g.  Nagpur  3  3  8  6  20  goooo
 a  Nanded  3  5  4  5  22500
 15.  Nasik  5  6  33  2  go  45000
 16,  Osmanabad  5  5  3  4  5  7500
 37.  Parbhani  2  4  |  40  3000
 18  Pune  5  2  80  79  25  375०0
 Ig.  Ratnagiri  25  a5  5  75  go  45000

 20.  Sangli  4  3  8  8  5  7500
 ai.  Satara.  5  a  27  39  25  37500
 22.  Solapur  5  3  5  6  5  7500
 2g.  Thane.  5  5  4  28  55  82500
 a4.  Wardha  5  4  4  85  22500
 25.  Yeotmal  7  5  4  75  22400
 a6.  Bombay  .

 Totan  .  796  95  296  246  485  —7,27,§00,000
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 स्रासीण  क्षेत्रों  में  ध्प्रशिक्षित  हकटरों  को
 प्रशिक्षण  देना

 8374.  ीं  wm  सेन  चौधरी  :  क्‍या
 स्वास्थ्य  शौर  परिवार  कल्याण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  क्‍या  सरकार  का  ग्रामीण
 क्षेत्रों  में  भ्प्रशिक्षित  डाक्टरों  को  प्रशिक्षण  देने
 के  लिए  प्रबन्ध  करने  का  विचार  है,  जिससे
 वे  ग्रामीण  लोगों  की  बेहतर  रूप  से  सेवा
 कर  सके  ?

 स्थस्थ्य  और  परिवार  कल्याण  मंत्रालय
 में  राज्य  मंत्री  (धी  जगदम्बो  प्रसाद  यादव  )  :

 ्ग्वी  नही,  ऐसा  कोई  प्रस्ताव  नही  है।
 १  Telephone  complaints  in  Delhi,  Madras, Calcutta  and  Bombay

 8s  15:  SHRI  KANWAR  LAL  GUPTA
 Will  the  Minister  of  Communications be  pleased  to  state:

 (a)  the  ber  of  telepho  plai
 during  January,  February  and  March,
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 3978  in  Delhi,  Madras,  Calcutta  and  Bom-
 bay  received  by  Government  from  the
 consumers;

 (०)  the  number  of  complain comp!  tegory- T wise;

 (c)  in  how  many  cases  complaints  were
 not  removed  in  one  week,  in  the  month  and in  three  months  separately;

 (d)  how  many  officers  were  suspended
 during  this  period  in  these  four  cities;

 (6)  how  many  telephones  were  disconne-
 cted  in  this  period  ‘tor  non-payment  of
 dues  in  these  four  cities;  and

 (f)  what  new  steps  have  been  taken  in
 this  period  to  improve  the  service?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  to  (c)  The  information  ॥  being collected:

 (d)  Gazetted  officers—nil

 (०)

 Jan.  178  Feb*78  =  March'78
 _—

 Bombay  3.202  4.450  700

 Calcutta  LEO  6,393
 Delhi  2.069  1,940,  2,496

 Madras  7.400  978  7  058

 Q
 The  important  steps  taken  are  as

 follows:—
 i)  Systematic  check  of  the  exchange

 equipment.
 (ii)  periodic  check  of  the

 scp
 ce

 of  exchanges  by  service  quality  observa-
 tion  tests:,

 iii)  Reducing  congestion  in  various
 olen

 terion
 by  expanding  the  capacity

 of  ti  ¢  systema.
 Upgradation  of  crossbar  ex-

 a  Siinpove  their  performance,

 (v)  Overhaul  of  subscribers’  tele-
 phone  instruments  and

 fittings
 to  bring

 them  to  proper  working  tion?

 i)
 Gas  pressurization  of  primary  and

 joint  cables.

 Facilities  in  Kingsway  Camp  T.  B,
 Hospital,  Delhi.

 8376.  SHRI  SHIV  SAMPATI  RAM:
 will  the  Minister  of  HEALTIi  AND
 FAMILY  WELFARE  be  pleased  to  state:

 (a)  whether  Government  are  aware  of
 the  woeful  lack  of  facilities  at  Kingsway
 T.  B.  Hospital,  Delhi;  and

 'b)  the  steps  taken  to  improve  the  situa-
 aft  \f  the  interest  of  the  health  of  the
 people?
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 Babu  T.  B.  Hospital,
 pager.

 ay{Camp. The  hospital  is  wader  the  inistrative control  of  the  Municipal  Corporation  of
 Delhi.  The  shortage  of  medical  and  para- medical  staff

 ig  beat  =  the  rei poration  woul  req  to  vide
 the  adequate  staff  in  this  regard.  ad

 8.  Gasee  Gar  pee  in  the  Lok Nayak  Jai  Hospital

 8377.  SHR!  MAHI  LAL.  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  total  number  of  Nursea,  Staff  Nuraes,
 Sisters,  Matrons,  Asstt.  Nursing  Superin-

 (a)
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 tendents,  Nursing  Su;
 apereny  sepa- rately  in  Lok  Nayak  fai  Prakash  Hi

 a New  Delhi  the  number  out  of
 bel san bg

 Scheduled  Castes  and  Sche-
 duled  Tribes  in  each  category,  separately;

 (b)  whether  quota  reserved  for  Scheduled.
 Castes  and  Scheduled  Tribes  is  complete  in
 all  categories;  and

 (c)  ifnot,  the  reasons  therefor  and  special
 steps  taken  or  being  taken  to  fill  the  back
 log?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 WELFARE  SHRI  JAGDAMBI  PRASAD:
 YADAV

 Si  d

 cua
 Tye  Mh  a

 (i)  Matron  a.  I
 (ii)  Nursing  Superintendent  .  ;

 (iii)  Asstt.  Nursing  Superintendent  .  To
 (iv)  Nursing  Sister  2  .  .  7a  2  2
 (v)  Staff  Nuse  °  427

 (b)  No,  Sir.

 (c)  The  reasons  for  shortfall  in  the  quota
 reserved  for  Scheduled  Castes/Scheduled Tribes  is  non-availability  of  candidates
 belonging  to  Scheduled  Castes/Scheduled Tribes  with  the  requisite  qualifications. While  sending  requisition  to  the  Employ- ment  Exchange  they  are  requested  to
 sponsor  S.C.  /ST  candidates  for  these  posts.

 Dethi  Administration  has  been  advised
 to  seek  the  of  the  C  issioner,
 SC/ST,  the  organisations  of  SC/ST,  and
 also  resort  to  open  advertisements  to  meet
 the  deficiency  of  SC/ST  candidates.

 Trade  with  Gulf  Countries

 8378.  SHRI  K.  MALLANNA:  Will the  Minister  of  EXTERNAL  AFFAIRS be  pleased  to  state:

 i
 whether  trade  between  India  and the  Gulf  countries  is  not  progressing  antis-

 factorily  because  of  inadequate  staff  posted in
 Fad

 Indian  Embassies  in  those  countries; an

 ()  if  so,  what  remedial  ateps  Govern-
 ment  have  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  EXTERNAL  AFFAIRS
 =

 SAMARENDRA  KUNDU)  :  (a) rade  with  Gulf  countries  has  pro-
 gressed  steadily  in  recent  years.  Exports for  the  year  1976-77  amounted  to  almost
 Rs.  538  crores  while  imports  rose  to
 Rs.  968"  7  crores.  The  increase  in  imports was  mainly  due  to  quadruplication  of ~ petroleum  prices.

 This  underscores  the  need  for  a  con-
 tinued  export  drive  which  is  in  full  force.
 The  increase  in  exports,  together  with
 greater  Indian  participation  in  develop- mental  programmes  and  projects,  has  led to  a  great  increase  in  the  wor! et  our  Mis- sions  warranting  the  posting  of  additional
 staff.  This,  however,  in  itself  has  not
 been  :  heseneelan

 in
 poor  ७  papa expand  our  economic  exchanges  wi!

 There  has  also  been  no  general
 complaint  of  non-c  ation  on  the  |  t
 ofthe  staff  of  our i  ions.  Tadividual compisints,  as  and  when  received,  are
 looked  into,

 (b)  In  view
 oe

 the  large  potential  which
 exists  in  consolidating  our  rapidly  expand-
 ing  trade  and  economic  relations  with
 these  countries,  action  is  being  taken  to transfer  additional  el  to  the  region and  subsequently  increase  the  number  of
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 India-based  and  local  posts  in  our  Missions in  this  important  region,  This  will  enable our  Embassies  to  function  more  efficaci-
 outly  in  realizing  the  trade  potential,  and
 —_  possibilities  for  economic  collabora-

 on,

 पदंशीय  क्षेत्रों  म ेखनिजों  के  लिए  सर्वेक्षण

 8379.  श्री  भारत  भूषण:  क्या
 इस्पात  झोर  खान  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्‍या  सरकार  ने  देश  के  पर्वतीय
 क्षेत्री  म  छिपी  हुई  खनिज  सम्पदा  की  खोज
 के  लिए  सर्वेक्षण  करने  की  कोई  योजना  बनाई
 है;

 (ख)  यदि  हा,  तो  उसका  ब्यौरा  क्या
 है,  प्लौर

 (ग)  यदि  नहीं,  तो  उसके  क्या  कारण
 है?

 इस्पात  और  खात  संत्रालय  में  राज्य  मंत्री

 (६  करिया  मुष्ड)  :  (क)  शौर

 (ख).  देश  के  पर्वतीय  क्षेत्रो  में  सर्वेक्षण  करने
 के  लिए  कोई  प्रलग  योजना  नही  है  7  लेकिन

 झूगर्भ  सर्वेक्षण  एक  लगातार  चलने  वाला
 कार्य  है;  तथा  केन्द्रीय  भूवज्ञानिक  प्रोग्रेमिंग
 बोर्ड  द्वारा  भ्रनुमोदित  भारतीय  भू-सर्वेक्षण
 के  घाषिक  खोज  कार्यक्रम  में  देश  के  पर्वतीय
 क्षेत्रों  का  सर्वेक्षण  भी  शामिल  होता  है  ।

 चालू.  क्षेत्रगत  सत्र  कार्यक्रम  (भक्‍्टूबर,
 i977  से  सितम्बर,  978)  में  भारतीय

 भूवैशानिक  सर्वेक्षण  द्वारा  देश  के  पर्वतीय
 क्षेत्रों  में,  क्षेत्रीय  भूवेशानिक  मानचित्रण  के

 अलावा,  बावसाइट,  कोयला,  चूता-पत्थर,
 डोलोमाइट,  मैंगनेटाइट,  ग्रेफाइट,  सिलीमेनाइट,

 निकिल,  कोवाल्ट,  वर्मीकुलाइट,  टंगस्टन,
 प्राधार  धातुओं  जैसे  खनिजो  शौर  खनिज-

 झरनो  के  लिए  झनेक  खोजे  करने  का  प्रस्ताव

 है।

 (ग)  प्रश्न  नहीं  उठता  1

 760  L.  —t

 Guide  Lines  for  withdrawal  of  Pre-
 secution  cases  of  Provident  Fund

 8
 ae,

 SHRI  RAM  PRAKAS!  I- PATHI  :  Will  the  Minister  of  TARLIA. MENTARY  AFFAIRS  AND  LABO be  pleased  to  state  :  ue
 (a)  whether  any  guid  lincs  have  been

 laid  down  for  the  withdrawal  of  prosectt tions  cases  launched  against  defaulters  of
 provident  fund  dues;

 (b)  af  s0,  the  details  thereof  and

 Ol]  whether  many  prosecution  cases  were
 withdrawn  recently  without  bothering about  these  guide-lines  ;  and

 (d)  af  10,  the  details  of  those  cases  and the  reasons  for  not  adhering  to  the  guide- lines  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (DR.  RAM
 KRIPAL  SINHA)  :  The  Provident  Fund
 Authorities  have  reported  as  under  :  (a) and  (b).  Yes.  The  general  guide-lines
 laid  down  by  the  Central  Provident  Fund
 Co:  lor  withdrawal  of
 secution  cases  launched  against  defaulters of  provident  fund  dues  are  2-—

 Q)  the  accused  should  be  the  offender
 for  the  first  time  and  bas  not  been
 convicted  earher  for  a  similar
 offence;  there  should  be  no  other
 prosecution  pending  against  him;

 (u)  the  accused  should  set  nght  all
 the  contraventions  for  which
 the  complaint  was  filed,

 (mm)  fis  current  performance  includ-
 ing  in  the  matter  of  payment  of
 all  the  dues  25  uptodate;

 (wv)  the  accused  has  paid  into  the
 Fund  the  amount  of  damages  due
 on  the  amount  which  remained
 outstanding  for  the  entire
 of

 eo  and  |  ra the  legal  a  o
 incurred  by  the  Regonal  ज Pro-
 vident  Fund  Commusioners  Offi-
 ces  m  connection  with  the
 prosecution  3
 where  the  employer  has  not  paid
 the  outs  dues,  he  w
 required  to  offer  a  Bank  guaran-
 tee  from  a  Scheduled  Bank  for
 the  total  amount  of  dues,  the

 proceie
 amount  of

 —— ० iable  and  the  and ead
 ee  He  would

 (९  =

 of  any  outgoing  member  in  one
 lumpeum;
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 (vi)  Where  an
 gmployer

 is  not
 _ tee

 produces  collatoral  securities  for
 double  the  amount  of  dues

 a  instalments  etc.  as
 specified  in  the  preceding  item.

 (c)  and  (d).  All  cases  where  the  pro-
 secution  cases  were  withdrawn  were
 examined  in  detail  to  ensure  that  these
 cases  by  and

 bol
 fell  within  the  guide-

 lines  enumera’  above.

 Condition  of  Indian  Workers  in  Iran
 and  other  Arab  countries

 os
 82.  SHRI  RAM  DHARI  SHASTRI:

 Will  the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased  to
 state  :

 (a)  whether  his  attention  has  been
 drawn  to  the  press  reports  appearing  in

 ‘Stateaman’  dated  sth  ape
 7978 that  Indian  workers

 going other  Arab  countries  have  been  starving and  there  is  no  body  to  see  to  their  interests ;
 'b)  whether  some  bogus  agenci:

 cxened
 ndian  labour  abroad

 by  offering  them  allurements  and  are  ex-
 torting  moncy  from  them  in  the  name  of
 bringing  them  prosperity;  and

 ‘c)  if  so,  the  names  of  such  companies
 an’  Yt  wt  action  being  taken  by  Go-

 THE  MINISTER  OF  PARLIAMEN:
 'ARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VERMA)  :  (a)  No  case  of

 starval  of  Indian  workers  has  come
 to  the  notice  of  the

 0७)  and  (c).  As  and  when  complaints wl,  pact  hie  recruitment  are  recei-
 ved,  thee  are,  got

 investigated  through taken  in  the  light  of  the  results  of  investi-
 gation.

 संसर्स Jo  एच०  ड्लोलर  के  रेलने  बुक  स्टालों
 के  एजेंटों  हारा  भूख  हड़ताल

 8383  .  श्री  रासामन्द  तिवारी  :  क्या
 संसदीय  कार्य  तथा  अम  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मैसर्स  ए०  एच०  ह्लीलर
 के  रेलवे  बुक  स्टालों  के  एजेंटों  ने  शोषण
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 और  दमन  के  विदद्ध  रोष  व्यक्त  करने  के  लिए
 झोर  प्रपनी  सात  सूती  सांगों  के  समर्थन  में
 i2  जनवरी,  978  से  भूल  हड़ताल  की  थी

 शौर  उनके  द्वारा  आश्वासन  दिये  जाने  पर
 21  जनवरी,  i978  को  हड़ताल  समाप्त
 की  गई  थी;  ध्रौर

 (@)  यदि  हां,  तो  उनको  क्या  भ्राश्वासन
 दिये  गये  थे  शौर  उन  भ्राएवासनों  को  क्रिपान्वित
 करने  के  लिए  क्‍या  कार्यवाही  की  जा  रही
 है?

 संसदोष  कार्य  तथा  भ्रम  मंत्रों  (भी
 श्वीसा  शर्मा):  (क)  शौर  (ख).  रेल  मंत्रालय
 द्वारा  उपलब्ध  कराई  गई  सूचना  के  अनुसार,
 मैसर्स  ए०  एच०  ह्लीलर  एण्ड  कम्पनी  (प्रा०)
 लिसिटेड,  जो  रेलवे  बुक  स्टालों  के  ठेकेदार
 हैं,  भ्रपने  बुक  स्टालों  की  उन  द्वारा  नियुक्त
 ब्‌कस्टाल  एजेंटों  द्वारा  प्रबन्ध  चलाते  है  ।
 चार  भूतपूर्व  बुक  स्टाल  एजेंटों  ने,  जिन  की
 एजेंसियां  4  से  i0a¢  पहले  धन  के  प्रभि-
 कथित  गबन  के  कारण  समाप्त  की  गई  थी,
 3  जनवरी  से  21  जनवरी,  1978  तक

 इलाहाबाद  में  भ्रपने  मुख्य  का्यलिय  के  सामने
 झानदोलन  किया  ।  यह  बताया  जाता  है  कि
 ये  सभी  उच्च  न्यायालयों/निचली  भदालतों
 में  कानूनी  मामले  हार  चुके  हैं  या  उतके  विरुद्ध
 न्यायालयों  में  मामले  पड़े  हुए  हैं।  राज्य
 श्रम  मंत्री  के  कहने  पर  सहायक  श्रम  युक्त,
 उत्तर  प्रदेश  ने  एजेंटों  की  शिकायतों  की
 विस्तार  से  जांच  की  भौर  म्त  में  यह
 आन्दोलन  जनवरी  21,  978  को  वापस
 ले  लिया  गया

 प्राइजेंट  दुकानों  को  बेची  गई  केसरी
 प्रकार  स्वास्थ्य  योजना  को  बचायें

 8384.  भी  झश्षन  ह  ठाकुर  :  क्‍या
 स्थास्थ्य  झौर  परिधार  कल्याण  मंत्री  यह  बताने
 की  क्या  करेंगे कि  :

 (क)  क्‍या  सरकार  को  मासून  है  कि
 जिन  दवाओं  पर  केन्रीय  सरकार  स्थास्प्य



 ‘x0r

 योजना”  लिखा  है  वे  दिल्‍ली  तथा  उसके  भास
 पास  के  नगर  में  प्राइवेट  दुकानो  को  बेची  जा
 रही  हैं;  भौर

 (@)  यदि  हां,  तो  क्‍या  सरकार  इस
 मामले  की  जाच  करेगी  ?

 स्वास्थ्य  झोर  परिवार  कल्याण  मंत्रालय
 सें  राज्य  मंत्री  (भी  जगवम्बो  प्रसाद  यादव  )  :
 (क)  इस  योजना  के  भ्रन्तर्गत  मिलने  थाली

 दवाओं  के  प्राइवेट  दुकानों  में  बेची  जाने  की
 सरकार  को  कोई  सूचना  प्राप्त  नही  हुई
 है  1

 (ख)  यह  प्रश्न  नही  उठता  t

 Cholera

 8385.  SHRI  MANORANJAN  BHAK-
 TA  :  Will  the  Minister  ot  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to  state  :

 (a)  whether  a  large  number  of  cases  of
 cholera  have  been  reported  from  J.J. colonies  in  Delhi  recently  ;  and

 (b)  if  80,  the  facts  and  reasons  and  what
 steps  are  being  taken

 Py  on  bla
 to

 ide  edical  facilities  and  to
 Eheck  this  epidemic  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI.-
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 Proposal  for  Central  Coal  Washerkes -

 8386.  SHRI  _D.  AMAT:  Will  the
 Mnnister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  with  Government  to  form a  Central  Coal  Washeries  Organisation  to
 ensure  adequate  supply  of  coal  to  the
 steel  plants;  and

 (b)  if  s0,  the  details  thereof  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 Construction  of  Post  Office  Building at  Jamneger

 8387.  SHRI  VINODBHAI  B.  SHETH:
 will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state  :

 iF
 whether  it  is  true  that  the  present old  Post  Office  Building  at  Jamnagar  is  to

 reconstructed  ;
 (b)  if  ४०,  what  alternative  temporary accommodation  has  been  arranged,  if  yes, whether  possession  taken,  if  not,  reasons

 therefor;  and

 (c)  when  the  reconstruction  work  is  to
 commence  and  is  likely  to  be  completed  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 ‘SHRI  NARHARI  PRASAD  SUKHDEO
 AT)  ;  (a)  Yes,  Sir.

 ी  (»),
 Out

 cr  sted  ores  .  ae for  housing  the  Jamnagar  temporari-
 ly,  one  building  has  been  found  suitable.
 Executive  Engineer,  P  &  T  Civil,  Ahmeda- by

 Corporation,  Delhi  not  a  single  case
 Pr  lera  been  reported  from  J  J.
 colonies  in  Delhi.  However,  a  number  of
 gastro  enteritis  cases  have  occurred  in  these
 colonies,

 the  ‘Municipal
 The  following  preventive  »  have

 taken

 pn’  or  rai
 Delhi  against  cholera  and

 ९0  Mass  inoculation.

 (a)  Constant  testing  of  water  to  ensure
 supply  of  safe  drinking  water.

 ७  The  people  are  emg  sci se taking  of  exposed  foodstuff.

 bad  has  been  aksed  to  assess  its  rent,  after
 bea

 final  decision  will  be  taken  expedi- tiously.

 year  and  is  expected  to  Pp
 during  ‘1980-81.

 सुलरात  के  झादिवासी  क्षेत्रों  मे ंचिकित्ता
 शुविधाएं

 8388.  भी  झमर  सिह  थी०  शबहया :
 क्या  स्वास्थ्य  झौर  परिथार  कल्याल  मत्ती

 यह  बताने की  कृपा  करेंगे कि  :
 (क)  क्या  गुजरात  के  भादिषासी  लेत्रों

 में  कुछ  विशिष्ट  चिकित्सा  सुविधाएं  देने  का
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 विचार  है  क्षौर  यदि  हीं,  तो  तत्सम्बन्धी  मोटा
 ब्यौरा  क्‍या  है  तथा  इस  पर  कितनी  धनराशि
 खर्च  होगी  ;

 (ख)  कार्यरत  स्वास्थ्य  केन्द्रों  में  इस
 समय  उपलब्ध  चिकित्सा  सुधिधाप्नो  का  ब्यौरा
 क्या  है,  बौर

 (ग)  क्‍या  अ्रादिवासियों  में  फैलते
 हुए  मलेरिया  शौर  ज्वर  को  रोकने  के  लिए
 कुछ  ठोस  उपाय  किए  गए  है  शौर  यदि  हा,
 तो  तत्मम्बन्धी  ब्यौरा  क्‍या  है  ,

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रालय
 में  राज्य  मंत्री  (भो  जगदस्थी  प्रसाद  यादव)  :
 (क)  आादिधासी  खण्डो  में  53  प्राथमिक
 स्वास्थ्य  केन्द्र,  7  सहायक  स्वास्थ्य  यूनिटें,
 पग्रीषधालयों  सहित  दर्जा  बढ़ाये  गये  सात
 उप-केन्द्र,  3  गश्ती  श्रौषधालय,  2  रेफरल
 भ्रस्पताल,  25  पलगो  वाला  प्राथमिक  स्वास्थ्य
 केन्द्र  शौर  4  ग्रामीण  भ्रस्पताल  है  |  से
 27  लाख  आभाबादी  की  आवश्यकताओझ्ो  को
 पूरा  करते  है।

 वास्तविक  व्यय  का  विवरण  इस  प्रकार
 है:

 लाख  रल

 ‘1974—75,  7  73

 1975~76  0.81

 1976-77  29.88

 1977-78  59  98
 लाख  Fo  की  व्यचस्था

 की  गई  है।

 (ल)  प्रायमिक  स्वास्थ्य  केन्द्र  ब्लाक
 के  लोगो  को  रोग-निरोध,  स्वास्थ्य  सुधार
 तथा  उपचार  की  सुविधाएं  प्रदान  करते
 हैं  t
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 (ग)  गुजरात  के  भाविवासी  क्षेत्रों  में
 संशोधित  कार्ये-योजना  के  श्रन्तर्गत  निम्न-
 लिखित  कदम  उठाये  गये  हैं  :

 (qa)  मलेरिया  निगरानी  कार्यकर्ता  प्रत्येक
 पखवाड़े  में  बुखार  के  रोगियों
 का  पता  लगाने  के  लिए  धर-
 घर  जाता  है,  इन  रोगियों  के
 रकक्‍्तलेप  लेता  है  भर  अपने  सामने
 ही  संभावित  इलाज  करता  है।

 (2)  इसी  प्रकार  बुखार  के  सारे
 रोगियो  की  पर्त  लेपे  इकट्ठी
 की  जा  रही  है  श्रौर  चिकित्सा
 संस्थाओं  के  माध्यम  से  उनका
 इलाज  किया  जा  रहा  है  1

 (3)  रोग  फैलने  के  मौसम  मे  बीमारी
 की  खास  परिस्थितियों  में  घरों
 के  अ्रन्दर  कीटनाशी  दबाई  का
 छिडकाव  किया  जाता  है  ।

 (4)  छिड़काव  की  बेहतर  सुविधाएं
 उपलब्ध  कराये  के  लिए  छिड़काव
 कार्य  मे  पंचायतों  को  लगाया
 जा  रहा  है  1

 (5)  रोगियों  का  तुरन्त  उपचार  करने
 के  लिए  उन्हे  4-प्रमाइनोक्वी-
 नोलिन  तथा  प्राइमाक्विन  दी
 जाती  है।  जिन  क्षेत्रों  मे  पी०
 फाल्सी-परम  की  बहुलता  होती  है
 उनमे  इलाज  के  लिए  क्लोरोक्विन
 और  डाराप्रिम  का  इस्तेमाल  किया
 जाता  है  t

 (6)  ग्राम  पत्तायतों/प्रध्यापको  को
 मलेरिया-रोधी  कार्यों  मे  परि-
 स्थितियों  के  झनुकूल  बनाने  की
 योजना  बना  ली  गई  है।,  बुखार
 के  रोगियों  को  मलेरिया  दवाइयां
 उपलब्ध  कराने  के  लिए  ग्राम
 पंचायतों  जौर  स्कूलों  के  भ्रध्यापकों
 की  सहायता  से  भौषध  वितरण
 केन्द्र  और  बुखार  के  इलाज  के
 डिपो  खोल  दिए  गए  हैं  t
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 उम्सेग  एक्सचेंज  में  ढंक  काल  टिकटों
 का  उपलब्ध  न  होगा

 8389.  Sto  लक्सीनारायण  पाण्डेय  :
 क्या  संचार  मती  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्या  उज्जैन  डिवीजन  के  विभिन्न
 टेलीफोन  एक्सचेजो  में  ट्रक  काल  टिकट
 (फार्म  न०  पी०  एस०  टी०  i068)  उपलब्ध
 नही  है  ,

 (ख)  यदि  हा,  तो  क्‍या  इसके  परिणाम-
 स्वरूप  अनेक  गलतिया  हो  जाने  की  सम्भावना
 है  शौर  टेलीफोन  प्रयोक्ताओ  को  भार  वहन
 करना  पडता  है,  और

 (ग)  क्‍या  फाम  काफी  समय  से  उप-
 लब्ध  नही  है  श्र  यदि  हा,  ता  इसके  क्‍या
 कारण  है  ?

 संचार  मत्रालय  में  राज्य  मंत्री  (श्री
 सरहरि  प्रसाद  सुखदेव  साथ  )  :  (क)

 जी  नी  ट्रक  काल  टिकट  (पी०.
 एच०  ढी०  068)  उपलब्ध  है।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 (ग)  इन  फार्मों  की  सप्लाई  दिसम्बर,
 977  के  बाद  कुछ  समय  के  लिए  कम  रही

 थी  ।  अब  ये  फार्म  कछपवा  लिए  गए  है
 झौर  सम्बन्धित  'एक्सचेजो  को  सप्लाई  कर
 दिये  गए  हैं  ।

 टेलीफोन  कमेक्शन  के  लिए  जमा  कराई  गई
 राति  पर  #याज  का  भुगतान

 8290.  Sto  लक्ष्मोनारायण  पाण्डेय:
 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेगे
 किः

 (क)  क्‍या  इस  समय  लागू  नियमों  के

 झनुसार  जो  व्यक्ति  नये  ठेलीफोन  कनेक्शन
 लेना  चाहत ेहैं  उसके लिए  i200  रुपये  की
 राशि  जमा  कराता  अनिवार्म  है  ,

 (ख)  क्‍या  उक्त  राशि  जमा  कराने  के
 बाद  भी  लम्बी  प्रवधि  तक  टेलीफोन  कनेक्शन
 नही  दिये  जाते  हैं  ,

 (ग)  यदि  हा,  तो  राशि  जमा  कराने
 के  बाद  टेलीफोन  कनेक्शन  किस  अभ्रवधि  के
 बाद  दिये  जाने  की  आशा  हाती  है,  शर

 (घ)  क्‍या  विभाग  इस  राशि  पर  कोई
 ब्याज  झदा  नहीं  करता  है  शभ्ौर  यदि  हा,
 तो  इसके  क्‍या  कारण  है  ?

 संचार  सत्रालय  सें  राज्य  सत्री  भी
 नरहरि  प्रासद  सुखदेव  साव ) '  (क)
 नियमो  के  प्रनुसार  नए  श्रावेदका  का  जिस
 टेलीफान  एक्सचेज  से  टेलीफान  की  जरूरत
 है,  उसकी  क्षमता  के  भ्राधार  पर  शाण  वाई०
 टी०  श्रेणी  क ेमामल  में  5000 ०  4000  रु०
 झौर  3000  रु०  और  गैर-झ्रा०वाईण०्टी०
 श्रेणी  के  लिए  000  ०,  800  ₹%०  600
 रु०  झौर  400  र०  की  भ्रप्रिम  जमा  राशि
 का  भुगतान  करता  पड़ता  है  t

 (ख)  टेलीफानों  की  मजरी  प्रतीक्षा
 सूची  में  शझ्रावेदका  की  बारी  के  झनसार
 दी  जाती  है।  प्रत्येक  मामल  म  प्राथमिकता
 की  तिथि  प्रग्रिम  जमा  राशि  की  ग्रदायगी
 की  तारीख  से  निर्धारित  की  जाती  है।
 ग्रतिरिक्त  क्षमता  उपलब्ध  न  हाने  के  कारण
 कुल  एक्सचेजा।  में  लगी  प्रतीक्षा  सचियां

 है  t  इसलिए  शझावेदका  का  इन  एव्सचेजों
 में  भ्रपती  बारी  झाने  क॑  लिए  एक  लंबा  भ्रवधि
 तक  प्रतीक्षा  करनी  पड़ती  है  ।

 (ग)  यह  निश्चित  रूप  से  नहीं  बताया
 जा  सकता  है  कि  कोई  टेलीफान  कनेक्शन
 कितनी  भ्रवधि  के  बाद  दिया  जा  सकेगा,
 क्योंकि  यह  इस  बात  पर  निर्भर  करता  है  कि
 एक्सचेंज  मे.  क्तिनी  भतिरिक्त  क्षमता
 उपलब्ध  है,  पहने  से  कितने  मामले  बकाया
 पड़े  है  साज-सामान  उपलब्ध  है  या  नहीं  भौर
 तकनीकी  दृष्टि  से  टेलीफोन  कनेक्शन  देना
 व्यवहाय॑  है  या  नही  ।
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 (थ)  प्रप्रिमों  जमा  की  रकम  पर  जमा
 करने  को  तारोब  से  लेकर  टेलीफोन  मंजूर
 करने  की  तारीख  तक  उसी  दर  से  ब्याज  मिलता
 है,  जि  दर  से  भारतोय  स्टेट  बैक  ऐसे  बैंकों
 में  एक  वर्ष  के लिए  जमा  की  गई  सावधि  जमा
 की  रकमों  पर  देता  है  i

 Strict  Visa  conditions  for  Indians  for
 fran  &  Arab  countries

 8
 397

 SHRI  SUKHDEV  PRASAD
 VERMA  :  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  is  aware  that
 very  recently  Arab  countries  and  Iran
 have  imposed  strict  visa  conditions  on
 Indian  to  these  ies;

 (b)  if  so,  whether  Government  has
 taken  up  the  issue  of  visa  with  concerned
 ovememcats

 of  such  Arab  countries  and
 ran;

 (०)  if  s0,  phe  outcome  of  such  corres-
 pondences;

 (d)  whether  imposition  of  such  visa
 conditions  has  brought  about  a  great  set
 back  to  various  Indians  and  Indian
 Organisations  in  the  matter  of  trade  pro- motional  activities;  and

 (९)  ifso,  how  Government  is  contempla-
 ting  to  sort  out  the  issue  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU)  :  (a) to  (e),  The  Government  is  aware  of  the
 strict  visa  re

 *gulations
 imposed  by  Arab

 countries  and  Iran  to  regulate  the  entry of  Indian  visitors  to  these  countries, which  have  sometimes  caused  difficulties
 and  delay  in  procuring  of  visas.  All  assis-
 tance  is  given  to  Indians  who  wish  to  visit
 these  countries  in  the  matter  of  trade
 promotion  etc.  There  appears  to  be  no
 marked  adverse  effect  in  export  promotion and  other  activities  as  a  result  of  the
 ie  sn gulations  of  these  countries.

 m  time  to  time,  any  specific  or
 general  problems  regarding  issuing  of  visas
 are  taken  up  with  the  countries  of  the
 region  or  with  their  Missions  in  India.
 Malpractices  by  private  Employment

 Agencies

 ra
 92.  SHRI  MADHAVRAO  SCIN-

 DIA:  Will  the  Minister  of  PARLIAMEN-
 TARY  ARRAIRS  AND  LABOUR  be
 pleased  to  state  :

 the  details  of  the  malpractices  in
 res  dct  of  private  Employmest  Agencios

 that  have  been  brought  to  the  notice  of
 Government  during  the  last  two  years;

 (b)  the  action  taken  by  Government
 against  these  agencies;  and

 (c)  the  steps  that  have  been  takenZtill now  or  proposed  to  be  taken  to  check  the
 malpractices  effectively  in  this  regard  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VARMA):  (a)  to  (०).  It  is
 presumed  that  reference  is  to  Employment
 Agencies  which  undertake  selection  of
 personnel  for  employment  in  India,  There
 was  a  complarnt  received  in  7977  that  a
 private  employment  agency  had  invited
 apphcations  for  a  certain  post  and  had
 asked  for  payment  of  Rs,  10/-  for  supply of  each  application  form.  In  the  absence
 of  any  criminal  intent,  it  was  not  am
 offence  to  ask  for  payment  for  the  supply of  forms.

 Transfer  of  Telephones

 Soqg
 SHRI  DURGA  OHAND:  Will

 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether
 hn  nigh

 subscribers are permitted  to  transfer  their  tclephones} to their  relatives;
 (b)  if  so,  what  are  the  rules  in  this  re-

 gard  ;
 (c)  the  ber  of

 peli
 received

 in  Delhi
 biped

 the  last  one  year  for
 transfe  telephon  nections  to fering  t!
 their  close  relatives;

 (d)  the  number  of applications  disposed
 of  Sa  the  ber  of applicati  pending at  present;  and

 (९)  what  are  the  reasons  for
 keeping these  applications

 Pending
 and  when

 a  Ej  te  will  disposed  of  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS

 I  NARHARI  PRASAD  SUKHDEO
 aps :  (a)  Yes,  Sir,

 (b)  During  the  life  time  of  the  hirer,  the
 transfer  of  telephone  may

 be  pera
 eted

 to  near  relatives,  viz.,  father,  ५  Wife,
 including  bg  i

 brother  and  sister  but
 not  cousin.  is  vn
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 for  each  connection.

 (c)  343  applications.
 d (d)  77  applications  have  bgen  dispo

 of  and  32  are  pending  at  present,
 (०)  These  cases  are  under  process/corres-

 pondence  with  the  subscribers  for  comple-
 tion  of  necessary  formalities.

 हिन्दी  सलाहकार  समिति  का  गठन

 8394,  भरी  नवाब  सिह  चौहान  :

 क्या  संसदोय  कार्य  तया  भ्रम  मत्री  यह
 बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  मंत्रालय  में  हित्दी  सलाहकार
 समिति  का  गठन  किया  गया  है;  भौर

 (ख)  यदि  हा,  तो  इसके  सदस्यों  के
 नाम  क्‍या  है  भौर  उनमे  राजभाषा  विभाग
 की  सिफारिशों  पर  मनोनीत  किये  गये
 सदस्यों  के  नाम  शआर  सख्या  क्‍या  है  ?

 संसदीय  कार्य  शौर  भ्रम  मंत्री  (भी
 रबील  बर्मा ) :  (क)  भ्रोर  (ख).  हिन्दी
 सलाहकार  समिति  गठित  करने  का  प्रश्न
 विचाराधीन  है:

 हिन्दी  सलाहकार  समिति

 8395.  भी  नवाब  सिंह  चोहान  :

 स्वास्थ्य  भौर  परिजार  कल्याण  मत्ती

 यह  बताने  की  कृपा  करेगे  कि।

 (क)  क्या  मंत्रालय  में  हिन्दी  सलाहकार
 समिति  का  गठन  कर  दिया  गया  है  ;  भौर

 (ख)  यदि  हां,  तो  इसके  सदस्यों  के

 माम  क्‍या  हैं  धौर  उनमे  से  उत  व्यक्तियों  के

 नाम  शौर  उतकी  संख्या  कितनी  है,  जिन्हें
 राजभाषा  विभाग  की  सिफारिश  पर  नामां-
 है; ...  किया  गया  है  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंगालय

 में  राज्य  मंत्री  (भी  जगइस्मी  प्रसाद  घादव  )  :

 (क)  जी  हां  ।

 (ख)  समिति  का  गठन  विवरण
 में  दिया  गया  है।  समिति  के  सदस्यों  में
 से  5  नाम,  जो  क्रम  सख्या  26  से  30  पर  हैं,

 राजभाषा
 विभाग,  गृह  मत्ालय  ने  सुझाएं

 थे  t

 विवरण

 हिस्दी  सलाहाकार  समिति  का  गठन

 भ्रध्यक्ष
 I.  स्वास्थ्य  बौर  परियार  कल्याण  मंत्री

 उपाध्यक्ष
 2,  स्वास्थ्य  क्षौर  परिवार  कन्या  राज्य

 मत्री

 सबस्य
 3  स्वास्थ्य  भौर  परिवार  कन्ल्याण  सचिच

 4  अपर  सचिव  (स्वास्थ्य  )

 5.  अपर  सचिव  (परिधार  कल्याण  )

 6  संयुक्त  सचिष  (वित्त  सलाहकार  )

 h  स्वास्थ्य  सेवा  महानिदेशक

 8,  निदेशक,  राष्ट्रीय  मलेरिया  उन्मूलन
 कार्यक्रम,  दिल्‍ली

 9  निदेशक,  राष्ट्रीय  सचार  रोग  संस्थान
 दिल्ली  |

 L0.  निदेशक,  केन्द्रीय  सरकार  स्वास्थ्य
 योजना,  नई  दिल्‍ली

 i..  चिकित्सा  भ्रधीक्षक,
 अस्पताल,  नई  दिल्‍ली

 i2.  चिकित्सा  भ्रधीक्षक,  सफदरजंग
 झस्पताल,  नई  दिल्‍ली

 i3,  निदेशक,  राष्ट्रीय  स्वास्थ्य  भौर
 परिवार  कल्याण  संस्थान,  गईं  दिश्ली

 बिलिग्डत
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 14.  सचिष,  राजभाषा  विभाग  शर  हिन्दी
 सलाहकार,  भारत  सरकार  1  सदस्य

 15,  राज्यभाषा  विभाग  का  प्रतिनिधि
 सदस्य

 संसद्‌  सदस्य
 16.  डा०  भगथान  दास  'राठोर,  सदस्य

 लोक  सभा
 Wz  श्री  गोजिन्द  मुडा,  सदस्य,  लोक  सभा

 18.  डा०  लोकेश  चन्द्र,  सदस्य  ,  राज्य  सभा
 |

 19.  डा०एम०एम०  सिद्धु  सदस्य,  राज्य  सभा
 सदस्य

 संस्थाध्ों  झादि  के  प्रतिनिधि
 20.  डा०  प्रागेश्वर,  काशी  धिद्यापीठ,

 धाराणसी  सदस्य
 2i.  डा०  मलिक  मोहमस्मद,  प्राध्यापक,

 हिन्दी  विभाग,  कालीकट  विश्व-

 विद्यालय  सदस्य
 22.  डा०  रघुवश,  प्रयाग  विश्वविद्यालय,

 इलाहाबाद  सदस्य

 23.  श्री  राजेन्द्र  प्रवस्थी,  सपादक,
 कादम्बिनी,  दिल्ली  सदस्य

 24  श्री  नर  सिंह  पण्डित,  हिन्दी  विद्यापीठों
 वैद्यनाथ,  देवधर  सदस्य

 25.  डा०  कुमार  थिमल,  पटना  सदस्य
 26.  डा०  झात्म  प्रकाश,  अखिल  भारतीय

 झ्रायुषिज्ञात  सस्थान,  नई  दिल्‍ली

 सदस्य
 27.  डा०  झर०  के०  मिश्र,  भ्रखिल

 भारतीम  झायुविश्ञान  सस्थान,
 नई  दिल्‍ली  1  सदस्य

 28.  श्री  लल्लन  प्रसाद  ब्यास,  नई  दिल्‍ली
 सदस्य

 29.  ato  विश्वनाथ  प्रण्यर,  झब्यकष,
 हिन्दी  जिभाग  कोचीन  जिश्य-
 विद्यालय,  कोचीन  |  सदस्य
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 30.  7  डित  शिव  शर्मा,  बाहारिस्तान,  9-0५
 ब्रोमन  पेटिड  रोड,  कम्बाला  हिल,
 जम्बई  ।  सदस्य

 सदस्म-सचित्र

 31.  संयुक्त  सचिव  (प्रशासन  )
 सदस्य  सचिव

 लाठ  गांव  में  टेलीफोन  एक्सचेंज  की  स्थापना

 8396.  थी  धर्म  सिह  भाई  पढेल 1
 क्या  संचार  मलरी  जूुनागठ,  राजकोट  तथा
 जामनगर  जिलों  में  टेलीफोन  एक्सचेजों  की
 स्थापना  के  बारे  मे  9  मार्च,  1978  के  श्रतारां
 कित  प्रश्न  सख्या  2249  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  गुजरात  में  सौरष्ट्र  क्षेत्र  के
 राजकोट  जिले  में  उपलेटा  तालुक  के  लाठ
 गाव  के  लगभग  is  व्यक्तियों  में  से  प्रत्येक
 मे  टेलीफोन  कनेक्‍शनों  के  लिए  दिसम्बर,
 977  में  800  रुपये  जमा  किए  थे  भौर

 क्या  इस  बारे  मे  एक  आवेदन  लाठ  ग्राम
 पचायत  ने  मार्चे,  978  में  अहमदाबाद,
 राजकोट  शौर  धौलाजी  भ्रादि  मे  प्राधिकारियो
 को  भेजा  था  ;  झौर

 (ख)  यदि  हा,  तो  लाठ  गाव  में  देली-
 फोन  एक्सचेज  की  स्थापना  झौर  बहा.  के
 निवासियों  के  लिए  टेलीफोन  कमेक्शनो  की
 व्यवस्था  कब  तक  कर  दी  जाएगी  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (भो
 मरहरि  प्रसाद  सुझ्बेष  साथ  ):  (क)
 जी  हों  ii6  व्यक्तियों  ने  दिसम्बर,  977
 मे  झौर  दो  व्यक्तियों  मे  जनवरी  i978  में
 झाठ-प्राठ  सी  रुपये  जमा  कराए  थे।  लाठ
 आम  पंचायत  का  एक  फ्ल  भी  मा  मे  प्राप्त
 हुमा  था।

 (ख)  प्राशा  है  कि  चालू  वित्तीय  ष
 के  दौरान  यह  एक्सचेंज  चालू  हो  जाएगा
 और  कनेक्शन  दे  दिए  जाएंगे  t
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 शाँव  सिताना,  जिला  शूलागढ़  को  टेलोफोन
 कनेक्शन

 8397.  थी  धर्म  सिह  भाई  पेल :.
 क्या  सचार  मंत्री  यह  बताने  की  कृपा  करेगे
 कि:

 (क)  गुजरात  के  सौराष्ट्र  क्षेत्र  म ेजिला

 जुनागढ़  के  सिताना  गाव  मे  माणावदर  तालुक
 बचायत  के  प्रध्यक्ष  के  निवास  पर  टेलीफोन
 कनेक्शन  के  लिए  माणाथदर  तालुक  पचायत
 कचहरी  ने  कितनी  राशि  जमा  की  है,  श्र

 यह  राशि  कब  भ्रौर  कहा  जमा  कराई  गई  है,
 और

 (ख)  बहा  श्रमी  तक  टेलीफोन  न  देने  के
 क्‍या  कारण  है  और  वह  कब  तक  लगाया
 जायेगा,  और

 (ग)  क्या  4  जनवरी,  978  को
 साणावदर  तालुक  पचायत  कचहरी  ने  श्रहमदा-
 बाद  तथा  जूनागढ़  में  टेलीफोन  विभाग  का
 पत्र  लिखा  था,  झौर  यवि  हा,  तो  उस  पर
 क्या  कार्यवाही  की  गई  है  ?

 संचार  मंत्रालय  में  राज्य  मंत्री.  भो
 नरहरि  प्रसाद  सुखदेव  साथ  (क)

 ,  कुल  3750  रु०  को  रकम  नीचे  लियी  तारीखो

 को  बाटवा  डाकधर  मे  जमा  कराई  गई  थी  —s

 qa)  000  रु०_  1=7-76  को

 (2)  750  रु०  697-77  को

 (3)  2000०  2I-L-77  को

 (ख)  टेलीफोन  कनेक्शन-एक्सवेज  से

 करीब  7  किलोमीटर  की  दूरी  पर  मागा  गया

 है  भौर  इसके  लिए  भारी  मात्रा  मे  लाइन

 सम्बन्धी  साज-सामान  की  जरूरत  है  a

 इनकी  व्यवस्था  की  जा  रही  है  भौर  ऐसी
 संभावना  है  कि  करीब  दो  महीने  के  समय  मे
 टेलीफोन  दे  दिया  जाएगा  t

 (ग)  जी  हा  ।  माणाथदर  साखुका
 पचायत के  प्रध्यक्ष  ने  अपने  तारीख  3  -  78
 के  पढ़  में  टेलीफोन  कनेक्शन  देने  के  लिए
 प्रार्थना  की  थी  शौर  हू  कहा  था  कि  पंचायत
 जनोपयोगी  सेवा  के  लिए  है  शौर  टेलीफोन
 की  माग  विकास  कार्यों  के  निष्पादन  में  सुगमता
 लाने  के  लिए  है।

 बिलिगडन  शोर  प्रखिल  भारतीय  पायुविशान
 संस्थान  में  रोगियों  की  रिकार्ड  सम्बन्धी

 फाइलें

 8398.  शी  हरंगोविन्द  बर्मा :  क्‍या
 स्वास्थ्य  और  परियार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  कया  सरकार  भप्रस्पतालों  (विलिगडन
 अस्पताल  शौर  भ्रखिल  भारतोय  झार्युविशान
 सस्थान)  मे  रोगियों  के  रिकार्डों  वाली  फाइलें
 आमतौर  पर  गुम  रहती  है  ,

 (ख)  यदि  हा,  तो  विगत  तीन  वर्षो
 के  दौरान  कितनी  फाइले  दोबारा  तैयार  की
 गई  थी  ,  शरीर

 (ग)  क्या  इसके  लिए  जिम्मेदार  कर्म-
 चारियो  के  विरुद्ध  कार्यवाही  की  गई  थी,
 श्रौर  यदि  हा,  तो  उसका  स्वरूप  क्‍या  है,
 झौर  यदि  नही,  ता  उसके  क्‍या  कारण  हैं?

 स्वास्थ्य  प्लौर  परिवार  कल्याण  मंत्रालय
 में  राज्य  मंत्री  (भी  जगदस्थो  प्रसाद  यादव  )  3

 (क)  विलिंगडनप्रस्पताल  भौर  अखिल
 भारतीय  प्रायुविज्ञान  स्थान  में  रोगियों
 के  रिकार्ड  शामतौर  पर  गुम  नही  होते  है  t

 छूट-पुट  मामलों  मे  जब  में  रिकार्ड  गुम
 पाए  जाते  हैं,  तो  उचित  कार्यवाही  की  जाती
 है  qT

 (ख)  भौर  (ग).  मे  प्रश्न  नहीं
 उठते  |
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 Retrenchment  of  workers  of  Bailadilla  gt-3-1978,  about  ह... अ  workers  had  recel--
 Iron  Ore  Mines.  ved  their  retrenchment  benefits  between

 ist  and  grd  April,  1978.

 ee
 SHRIMATI  PARVATHI  KRI-  Bailadila  Mines SHNAN:  Will  the  Minister  of  STEEL  Sn

 Mie
 AND  MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  retrenchment
 notices  have  been  served  to  thousands  of

 (d)  Does  not  arise.

 workers  of  Bailadilla  Iron  Ore  Mines
 in  Madhya  Pradesh;  संत्रालय  सें  रष्ट  भ्रधिकारी

 Ah)  ४  80,  thie  arses  ‘thereof;  8400.  शो  हस्म  देव  नारायण  यादव  =
 0)  whether the  workers  of  the  said  Iron  खान

 of  Mines  are  on  i:  strike  demanding  म  इस्पात  भोर  मंत्री  यह्‌
 बताने  की

 the
 ithdrawal  of  the  chment  ovder;  et  करेंगे  कि  :

 (a)  if  ४०,  the  details  and  Government's  (क)  उनके  मंत्रालय  के  ऐसे  झधि-
 reaction  thereto  ?  कारियों  की,  श्रेणीवार,  कुल  संख्या  कितनी

 ‘THE  MINISTER  OF  STATE  IN  कलाएं  है  जिन  पर  गत  तीन  वर्षों  में  भ्रष्टाचार  भौर
 MINISTRY  OF  STEEL  AND  MINES  गोलम्सल  करने  के  झ्रारोप  लगाए  गए  हैं;

 (SHRI
 KARIA  MUNDA):  (a)

 and  (७).  भौर
 मा  on ee  to

 .
 ON  3I-3-I9)  8५  ing
 pany,  one  of  the ‘Contractors  supplying  (a)  कितने  अधिकारियों  को  सजा
 mani  in
 area,  had  served  notice  of  retrenchment  दी  गई  भौर  कितनों  को  दोषमुक्त  किया
 to  ther  workers.  Out  of  975  workers  >
 with  M/s.  Ashok  Mining  Company  on  way!

 इस्पात  और  खान  मंत्रालय  सें  रात्य  मंत्री  ी  करिया  भुण्डा  t  (a)  भ्रपेक्षित  जानकारी
 नीचे  दी  गई  है  —

 (क)  उन  अधिकारियों  की  संझ्या  जिनके
 विरुद्ध  झारोप  लगाए  गए  हैं  —

 i975  976  977

 राजपत्नित  ]

 भराजपत्नित  —_  5

 (@)  kh  उन  प्रधिकारियों  की  सख्या  जिन्हें
 सजा  दी  गई  है  _—

 राजपकत्षित

 अराजपत्ित  _  oa  pee

 *तीन  मामले  भ्रभी  विचाराधीन  &
 2.  उन  अधिकारियों  की  सख्या  जिन्हें  दोष-मुक्त

 किया  गया  है  —

 राजपतित  |  ~

 | झराजपत्ित  =
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 Sous  of  the  Soil,

 ‘Bgor.  SHRI  A.  K.  ROY:
 SHRI

 MADHAVRAO  SCIN.

 Will  the  Minister  of  PARLIAMEN- TARY  AFFAIRS  AND  LABOUR  be  plea- ््व्प  to  state:

 (a)  whether  the  Ministry's  attention  has been  drawn  to  the  proposition  “‘Sons  of  the
 Soil’?  call  by  Shri  Raj  Narain  while  pre-
 siding  over  a  function  of  the  Indian  ‘Teles
 phone

 Institute  Complex  at  Rai  Bareilly;

 (b)  if  so,  whether  Ministry  agrees with  the  definition  of the  ‘Sons  of  the  Soil”
 4  =

 by  Shri  Raj  Narain  a  Cabinet
 inister  for  its  application  all  over  India

 and  if  not,  why  not?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VARMA):  (a)  Government
 have  seen  certain  newspaper  reports  in
 this  regard.

 (b)  This  is  a  matter  in  which  the  cons-
 titutional  right  of  a  citizen  to  work  in  any
 part  of  India  has  to  be  reconciled  with  the
 right  of  local  persons  to  find  adequate
 employment  opportunities.

 8.C./8.T.  in  Steel  and /8.T.  Employees

 8402.  SHRI  R.  N.  RAKESH:  Will  the
 Minister  of  STEEL  AND  MINES  be  plea-

 aed  to  state:

 cate  of  posts  with  specific  shares  of
 ‘C.  &  S.T.

 »  ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND

 पप्  धम MUNDAY;  (ond),
 lected  and  will  be  kaid  on  the  Table  of  the

 Grant  of  contracts  Licence  to  8.  C.
 aad  द

 by  vi
 SHRI  R.  N.  RAKESH:  Will

 the  Minister  of  STEEL  AND  MINES  be pleased  to  state:
 (a)  the  total  number  of  contracts/ Licences  granted  by  the  Ministry,  its and  subordinate  offices  includ- ing  the  pubhc  sector  undertakings  if  any, for  the  entire  period  of  Janata  Government

 BC  ant  ry  La)  re  pci
 el  if  any,  to »  in  each  ca  of  such

 contraets/licences;  and  =

 (b)  if  not,  why?

 THE  MINISTER  OF  STEEL  AND MINES  (SHRI  BIJU  PATNAIK)  :
 (a)  and  (b).  Co:  ts  are  not  awarded On  consideration  of  caste  but  on  the basis  generally  of  the  highest  or  the  loweat
 bid  E  om  Woy

 the  nature  of  the
 contract,  wi  for  sale  or  purchase.  It is  also  not  the  practice  to  maintain  statis- tics  about  the  award  of  contracts,  by SC/ST.

 Industrial  licences  are  granted  by the
 gt  Al  Industry,  Department  of

 lopm  in
 with  the  proced  ure  prescribed  in  the  guid- lines.  It  does  not  take  into  account  the caste  of  the

 ps  posing
 nor  does  it  require

 maintenance  any  record  of  caste  of the  licences,

 R.M.S.  Rest  House,  Calcutta

 8404.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  so  state  :

 (a).
 whether  the  RMS  Rest  House

 of  Bihar  at  156  M.  G.  Road,  Calcutta
 is  located  in  a_  building  which
 is  an  old  requisitioned  premises  fand
 oa

 of  requisition  is  valid  upto !  5

 (b)  whether  there  has  been  a  demand
 from  the  staff  and  their  service  Union  for
 shifting  of  the  said  RMS.  Rest  House

 location  to  elsewhere presen’
 (c)  whether  there  isa  serious  pro-

 to  construct  a  multi-storeyed  ‘RMS
 BHAVAN"  at  the  site  of  old  Bara  Basar
 2,  0,  ;  and
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTERY  OF  COMMUNICA-
 TION

 eae
 NARHARI  PRADESH

 SUKHDESN  SAI).  (a)  and  (०)  :  Yes,  Sir.

 (c)  and  (वी  :  The  condition  of
 the  present  Rest  House  is  not  satisfactory.
 The  case  for  hiring  alternative  accommo-

 dation  near  Howrah  Railway  Station  or
 for  constructing  a  tmental  Rest
 House  at  the  sit  of  the  eit Bazar  Post  office
 under  examination.

 The  rent  for  the  present  building
 which  accommodates  the  Rest  House  and
 the  Sub  Record  Office  is  Rs.  500/-per

 The  P&T  Dep:  nt  does  not
 ropose  to  hire  accomodation  for  the

 Rest  House  at  153000/-  per  mensem,

 COMMUNICATION  FROM  U.S.A.
 RE.  SUPPLY  OF  ENRICHED  URA-
 NIUM  FOR

 ae
 ATOMIG

 8405.  SHRI  HARI  VISHNU
 KAMATH  +  Will  the  Minister  of  EX-
 TERNAL  AFFAIR  be  pleased  to  state:

 (a)  whether  Governmnt  have  reccived
 any  official  c  iction  or  intimati
 from  the  Government  of  U.S.A  regrding
 the  supply  of  enriched  uranium  for  the
 Tarapur  Atomic  Power  Plant:

 (b)  if  so,  the  details  thereof  ;

 (c)  whether  and  strings.  visible,  or
 otherwise  are  attached  to  the  supply  ;

 (d)  whether  future  supplies  have
 also  been  assured;  and

 (९)  if  the  asnwer  be  in  the  negative, what  alternative  arrangements  are  being made?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU).
 (a)  to  (e):  while  Government  have
 received  no  official  communication  from  the
 Government  of  the  U.S.A.  recently  regard-
 ing  the  supply  of  enriched  uranium,  for  the
 Tara  Atomic  Power  Station,  attention is  favited  to  the  Prime  Minister's
 statement  made  in  the  Lok  Sabha  on  the
 agth  April,  1978,  relating  to  this
 subject.

 PRIME  arta
 VISIT  TO

 am  8406.  Prof.  P.G.  MAVALANKAR  ;
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 a)  whether  Prime  Minister  visiti
 wot  u  S.  shordly  on  an  official  invitmiont
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 (b)  if  a0,  broad  details  thereto;
 (c)  whether  he  is  also,  while  in  U.S.A.

 attending  and  addressing  the  UN  General
 Amembly's  Special  Session  on  Disarma-
 ment;  and

 (d)  if  90,  when  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTERY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU).  (a)  Yea,  Sir.

 (०)  to  (d):  The  Prime  Minister  is
 expected  to  reached  New  York  on  8th  June
 3978  afternoon  and  address  the  Special Sessi  on  Disarma  of  the  U.N.
 General  Assembly  in  the  morning  of  gth
 June.  He  will  be  in  United  Stated  till  5th
 June.  The  details  of  the  Prime  Minister's
 programme  during  his  visit  to  U.S.A.
 are  still  being  worked  out.

 Central  Council  for  Research  in  Indian
 Medicare  and  Homoeopathy

 8 Ph
 SHRIMATI  MRINAL  GORE:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state  :

 (a)  whether  Central  Council  for
 Research  in  Indian  Medicine  and  Homeo-
 pathy  is  being  split  up  into  four  research
 Councils,  if  so  the  reasons  therefor  and
 the  budgct  allocation  for  cach  Council
 and  the  areas/fields  where  duplication  of
 expenditure is  involved;

 (b)  whether  Government  have  already set  up  a  High  Power  Committee  to  review
 the  working  of  Central  Council  for  Re-
 search  in  Indian  Medicine  and  Homoto-
 pathy  and  if  s0,  whether  the  recom-

 endations  of  the  Ci  were  taken
 into  account  while  déciding  the  splitting of  the  Council,  if  not,  the  reasons  therefor;

 (c)  whether  this  has  the
 ९  a

 of
 Government  being  a  major  policy  deci-
 sion:

 (d)  whether  it  is  a  fact  that  when  the
 Members  of  the  proposed  Councils  met, their  signa’  were  obtained  on  the

 Written  Answers  20
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 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  HEALTH  AND  FA. MILY  WELFARE)  SHRI  JAGDAMBI PRASAD  YADAV):  (a)  Taking  into  ac-

 =  ease  hig  that  pir  gala
 the  various

 sys  under  a single  Council  has  not  achicved  the
 desired  results.  it  has  been  decided  to  re-
 Organise  the  Central  Council  for  Research
 in  Indian  Medicine  and  Homoropathy into  four  Councils,  indicated  below  :—

 t.  Central  Council  for  Research  in
 Ayurveda  and  Siddha.

 2  Central  Council  for  Research  in
 Unani  Medicine.

 g-  Central  Council  for  Research  in
 Homoeopathy.

 Ae  Central  Council  for  Research  in
 Yoga  and  Naturopathy.

 An  amount  of  Rs.  ABI 14  lakhs  has
 been  allocated,  diing  1978-79  to  the
 existing  Central  Council  for  Research  in
 Indian  Medicine  and

 ete
 thy  but

 this  amount  will  be  distributed  amongst the  fou  new  Councils  after  taking  into
 account  the  requirements  of  cach  of  the
 Councils,  before  these  Councils  start
 functioning.  No  duplication  of  expendi-
 re

 ३5  likely  to  be  involved  in  any  area/ icld.

 (b)  Yes.  The  Committee  was  con-
 stituted  mainly  to  evaluate  the  research
 work  done  bv  the  Institutes/Centres/
 Units  under  the  Council  to  ascertain  if
 the  research  work  s  commensurate  with
 the  pe

 =
 vided,  to  pornt  out  the  reasons

 for  imp  3  in  the  implem
 of  research  programmes.  to  suggest methods  for  hhning,  lerating
 and  consolidating  the  research  programmes
 and  to  suggest  effective  mana

 i
 t  of

 the  Council,  economically.  Since  the
 Object  of  the  constitution  of  the  Com-
 mittee  did  not  relate  to  the  splitting  up
 Of  the  existing  Council,  the  question  of
 taking  into  it  the  r  enda’  ie of  the  Co:  while  reorgani  ing
 C.C.R.LM.H.,  does  not  arise.  However,
 the  nda  of  the tl  Co:
 as  and  when  available,  will  be  useful for  all  the  four  new  Councils,  in  organising
 their  research  programmes  in  an  effec-
 tive  and  purposeful  manner.

 ०)  As  the  proposal  for  reorganising
 af  nating  Chuncll  relates  to  the  टन.

 ion  of  an  existing  registered
 Society  it  is  not  necessary  to  obtain  the
 Cabinet's  approval.

 ४)  No.  The  Memorandum  of  Aso-
 idee  wes  signed  by  the  Members  after

 detailed  disc:  on  the
 a

 for splitting  up  of  the  Council  as  well  as  about the  of  the  Memorandum  of Association,
 (e)  Steps  have  been  taken  to  ensure that  the  interests  of  the  employees  of  the

 Council  are  safeguarded  and  all  the  exist- ing  employces  are  absorbed  in  the  pro- posed  Councils.

 भारत  प्रायरलेष्ड  सहयोग

 8408.  श्री  राजेन्र  कुमार  शर्मा  :  क्‍या
 विवेश  मत्री  यह  बताने  की  कपा  करेंगे
 कि:

 (क)  क्या  भारत  और  प्रायरलैण्ड
 के  बीच  दोनों  देशों  में  श्रौर  अन्तर्राष्ट्रीय
 स्तरों  पर  बहुत  से  क्षेत्रों  मे  सहयोग  बढाने
 के  लिए  काई  निर्णय  किया  गया  है  ,

 (ख)  आथिक  क्षेत्रों  मे  किये  गये  महत्व-
 पूर्ण  निर्णपों  का  पूरा  ब्यौरा  क्या  है,  भौर

 (ग)  निरस्त्रीकरण  के  बारे  मे  भारत  प्रौर
 झायरलैण्ड  के  बीच  हुई  बातचीत  पर  सरकार
 की  कया  प्रतिक्रिया  है  ?

 विदेश  मंत्रालय  में  राज्य  मंत्री  (क्री
 समरेन्‍्द्र  कुष्ड  )  :  (क)  जनवरी  में  झ्ायर-
 लैण्ड  के  राष्ट्रपति  की  यात्रा  के  दौरान  भावर-
 लैण्ड  के  विदेश  मंत्री  के  साथ  हुए  विचार-
 विमर्श  में  बहुत  से  विषयों  पर  भारत  श्रौर
 प्रायरलण्ड  के  बीच  विचारों  की  निकट
 समानता  ध्रौर  भारत-प्रायरलैण्ड  सहयोग  को

 सुदृढ़  करने  मे  हम  दोनों  की  पारस्परिक  रुचि
 प्रकट  हुई  ny

 (ख)  प्राथिक  क्षेत्र  मे  किन्‍्ही  ठोस
 प्रस्तादों  पर  विचार-विनिमय  नहीं  हुआा
 था।

 (ग)  दोनों  पक्षों  के  बीच  बहुत  से  विषयों
 पर  व्यापक  विचार-विमर्भ  हा  जिम्में
 निरस्तीकरण  भी  शामिल  है।  इसे  लाभप्रद
 माना  गया  है  1
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 O.G.H.8.  Homoeopathic  Dispensary, Gole  Market,  New  Delhi’

 ea
 SHRI  D.G.  GAWAI:  Will

 ‘the  Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  the  question  of  converting ‘the  588  Homocopathic  Dispensary located  at  Gole  Market,  New  Delhi  as
 functional  Pry -svanitl

 was  under  consi-
 deration  of  Government;

 (b)  if  so,  the  decision  taken  in  the  matter
 and  when  the  proposal  is  likely  to  be
 implemented;  and

 (c)  in  case  no  decision  has  been  finalised
 so  far,  the  reasons  for  delay  and  when
 a  decision  is  likely  to  be  taken  in  the
 matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 ¥AMILY  WELFARE  (SHRI  JAGDAM-
 BI  PRASAD  YADAV):  (a)  io  (ce).  The

 westion  of  providing  cmergency  services
 during  the  off  hours  in  the  day  time  in
 one  of  the  Ho:  thic  Dispensaries
 under  the  C.G4HLS.  De thi  is  under  con-
 sideration.  A  decision  in  the  matter  is
 likely  to  be  taken  shortly.

 Schemes  for  Medical  Privileges  for
 Blood  Donors

 84t0.  PROF.  P.  6.  MAVALANKAR  :
 will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state  :

 (a)  whether  Government  are  aware
 that  some  countries  in  the  world  are  having
 schemes  of  medical  privileges  for  regular
 blood  donors;

 (b)  if  so,  broad  details  thereto;

 (c)  whether  Government  9
 initi  plem  pe  in and  implement  such  a  in
 India;

 (d)  if  so,  when  and  how;  and

 (९)  if  not,  why  not  ?

 Ww
 AD  YADAV):  (a)  and

 b3
 The PRAS.  HY

 )  (

 the  Sabha.

 (०)  to  (०).  The
 ४२4  pipes

 will  duly der  introduction  of  a  suitable  sch
 oo  regard  in  consultation  with  the  State

 ernments  on  reccipt  of  information  at
 (a)  and  (b)  above.
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 Administration  of  Separate  Telephone

 Districts
 के

 tr,  PROF.  P.G.  MAVALANKAR  :
 wit  the  Minister  of  COMMUNICA}
 TIONS  be  pleased  to  state  :

 (a)  whether  certain  cities  like  Ahmeda-
 ad,  Bangalore,  Hyderabad,  etc.  are

 having  separate  Telephone  Districts  with
 separate  administrations  ;

 (b)  if  so,  full  facts  thereof  ;
 Ac)  whether  the  said  Telephone  Dis-

 tricts  administration  function  indepen-
 dently  of  the  State  Circles  of  the  particular
 areas;

 (a)  if  so,  the  reasons  therefor;  and

 (९)  whether  such  separate  units  lead
 to  greater  cost  and  more  elaborate  adminis-
 trations  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI)  :  (a)  Yes,  Sir.

 (b)  At  present,  there  are  seven  cities
 having  separate  telephone  Districts  with
 administrations  under  General

 ares
 T8,

 viz.,  Delhi,  Bombay,  Calcutta,  Madras,
 Ahmedabad,  Bangalore,  Hyderabad.

 (c)  Yes,  Sir.

 (d)  and  (०),  When  a  telephone  system ofa  big  city  reaches  the  equipped  capa-
 city  of  25,000  lines  and  above,  a  major
 telephone  district  is  formed.  The  require-
 ments  and  features  of  planning,  control  of
 operations,  +  revenue  collecti
 network  engine  ering,  etc.  are  such  that
 the  administration  of  these  large  systems can  be  efficient  and  effective  o:  Jy  if  it  is

 t  independent  of  State  Tele  Circle
 which  hasa  heavy  load  ofits  own  work.

 Constitution  of  Telephone  Advisor
 Committee

 ?

 atl
 1g,  PROF.  है  ७.  MAVALANKAR:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  the  Telephone  Advisory
 Committee  in  various  c st  and/or  re-
 gions  have  been  constituted;

 (b)  if  so,  full  details  thereof,  inchuding
 names  of  personnel,  their  duration  of
 terms  ees
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 (c)  whether  Ahmedabad  city  has  been
 Berved  with  such  a  Committee  and  if  8०,
 by  which  personnel  and  since  when  and
 for  how  long,  and

 (d)  of  not,  why  not  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS

 SHRI  NARHARI  PRASAD  SUKHDEO
 AI)  (a)  Out  of  50,  ay  Telephone  Ad-

 wisory  Committees  have  alreadv  been  cons-
 tituted  and  the  rest  are  under  consi-
 deration

 (b)  Tne  information  as  asked  for  ry  given
 in  the  Statement  laid  on  the  Table  of  the
 House

 p=
 am  Library  See  No  LT-

 2210/78

 (c)  Yes  Sir  Details  of  Ahmedabad
 TAC  ws  given  at  5]  No  20  of  the  State-
 ment  laid  on  the  Table  of  the  House

 ai
 sn  Library  See  No  LT-aar0/

 7

 (व)  Does  not  arise

 आयुर्वेदिक  चिकित्सा  प्रणाली

 8413.  डा०  भहादीपक  सिह  शाक्थ  :
 क्‍या  स्वास्थ्य  झौर  बरिलार  कल्याण  मती

 ह...  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  सरजरी  के
 मामले  में  झरायुवेदिक  चिकित्सा  प्रणाली

 एलोपथी  चिकित्सा  प्रणाली  से  कम  विक-
 सित  मानी  जाती  है,  भौर

 (ख)  यदि  हा,  तो  प्रायुरवेंदिक  चिकित्सा
 अणाली  में  सरजरी  को  बढावा  देने  के  लिए
 सरकार  ने  भव  तक  क्या  कार्यवाही  की  है  भौर
 यदि  कोई  कार्यवाही  नहीं  की  गई  है  तो  उसके
 क्या  कारण  हैं  ?

 weqern  cite  परिदार  कह्याण  मंत्रालय

 जे  राय  मंत्री  (ओ  जयदस्थी  प्रसाद  यादव  )  :

 (क)  जीहां।

 (ल)  प्रामुर्द  मे  सरजरी  को  शल्य  तंत्र
 कहा  जाता  है।  शल्य  तत्  का  विकास  करने
 के  प्रभिप्राय  से  भारतीय  चिकित्सा  की  केसीय
 परिवद्‌  द्वारा  तैयार  की  गई  तथा  भारत
 सरकार  द्वारा  देश  भर  मे  समान  रूप  से  कार्य-
 रूप  देने  के  लिए  पग्रनुमोदित  की  गई  स्नातक
 पूर्व  शिक्षा  की  पाद्यचर्या  भौर  उसके  पाठ य-
 क्रम  के  प्रशिक्षण  की  पर्याप्त  व्यवस्था  कर  दी  गई
 है।  भारतीय  चिकित्सा  की  केन्द्रीय  परिषद्‌
 ने  स्तातकोत्तर  प्रध्ययतों  झौर  शल्य  तबर  में
 प्रशिक्षण  के  लिए  न्यूनतम  स्तर  भौर

 पाद्यचर्या  भी  तैयार  कर  ली  है  a

 इस  समय,  शल्य  तत्र  का  स्नातकांत्तर
 प्रशिक्षण  भारतीय  चिकित्सा  के  स्नातकात्तर
 ससस्‍्थान,  प्रायुविज्ञान  सस्थान,  बनारस  हिन्दू
 विश्वविद्यालय,  वाराणसी  में  दिया  जा  रहा  है
 जिसके.  उपरात  आयुर्वेद  चिकित्सा  से
 डाक्टोरेट”  की  उपाधी  दी  जाती  है  ।  इस
 सस्थान  के  शल्य  तब्  विभाग  मे  भारतीय
 चिकित्सा  पद्धति  और  हाम्यापैथी  की  केन्द्रीय

 झनुसधान  परिषद्‌  की  सहायता  से  भायुवेंदीय
 सिद्धातों  के  प्रनुसार  शल्य  क्रिया  सम्बन्धी
 झनेक  समस्याप्रो  मे  अनुसधान  कार्य  भी  किया
 जा  रहा  है।  भगन्दर  के  श्रापरेशन  पर  किए
 गए  प्रनुमधान  कार्य  के  उत्साहवर्धक  परिणाम
 निकले  है।

 झाफिस  इक्चिय्ेंट  कम्पनो  झाफ  इंडिया,
 अस्यई  की  झोर  भविष्य  लिधि  जौर  कर्म-

 शारी  राज्य  बीमा  की  बकाया  राशि

 84i4  भी  हुकम  शद  बचबाव
 क्या  संसदीय  कार्य  तबा  प 1  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  गत  तीन  वर्षों  से  वर्षवार,
 झाफिस  इक्विपमेट  कम्पनी  झाफ  इण्डिया,
 इ0-सी  तुलसी  पाइप  रोड,  महालक्ष्मी,  बम्बई-

 43  की  ध्ोर  भविष्य  निधि  भौर  कर्मचारी
 राज्य  बीमा  में  श्रमिकों  के  भ्रशदान  की  कितनी

 राशि  बकामा  है  ह... 16  इसे  गसूल  करने  के  शिए
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 wa  तक  क्‍या  कार्यवाही  की  गई  है  श्रौर
 यदि  नही  ,  तो  उसके  मुख्य  कारण  कया  हैं  ?

 असम  तथा  संसदीय  कार्य  मंत्रालय  से
 राज्य  मंत्री  (डा०  राम  कृपाल  सिह  )  :
 कमंचारी  राज्य  बीमा  निगम  ने  सूचित  किया
 है  कि  नियोजक  ने  जनवरी,  978  को
 समाप्त  होने  वाली  भ्रशदान  भ्रवधि  तक  भ्रशदान
 कार्डों  को  भेज  कर  अशदान  की  राशि  भ्रदा  कर
 दीहै।  ये  कार्ड  74,  978 तक  जमा
 कराए  जाने  थे।  तथापि,  फैक्टरी  के  रिकार्डो
 के  निरीक्षण  के  परिणामस्वरूप  पता  लगाई
 गई  78  /-रु  की  राशि  का  भुगतान  नियोजक
 द्वारा  किया  जाता  है  और  इस  राशि  की
 झ्रदायगी  से  लिए  नियोजक  को  पहले  ही  कहा
 गया  है।  भविष्य  निधि  प्राधिकारियो  ने

 सूचित  (कया  है  कि  पिछले  तीन  वर्षों  प्र्थात्‌
 975°768  977=78  तक  के  सम्बन्ध

 में  प्रतिष्ठान  की  ओर  भविष्य  निधि  की  कोई
 देय  राशि  बकाया  नहीं  है  ।

 शाहूहाल  इंजीनिर्यारेंग  बरक्स,  अस्थई  पर
 अजिल्य  लिशि  और  कर्मचारी  राज्य  थमा

 की  अकाया  राशि

 8415.  भी  हुक्म  अन्य  कछवाय  :
 क्या  संसदोय  कार्य  तथा  भ्रम  मत्री  यह
 बताने  की  कृपा  करेगे  कि  गत  तीन  वर्षो  में
 वर्षषार  गाहुहाल  इजीनियरिंग  वर्क्स,  o-
 सी,  तुलसी  पाइप  रोड,  महालक्ष्मी,  बम्बई--

 13,  पर  कर्मचारियों  की  भ्रविष्य  निधि
 झोर  कर्मचारी  राज्य  बीमा  के  प्र  शदान  की
 कितनी  धनराशि  बकाया  थी  धौर  उसकी

 थसूली  के  लिए  झब  तक  क्या  कार्यवाही  की
 गई  है  और  यदि  नहीं,  तो  इसके  क्या  करण

 हैँ  ?

 अब  तथा  संसदोय  कार्य  संत्रालय  में
 राज्य  मंत्री  (डा०  राम  कृपाल  सिह  ):
 कर्मचारी  राज्य  बीमा  प्राधिकारियों  ने  सूचित
 किया  है  कि  शाहूहास  इंजीनियरिंग  बर्ष्स,
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 weak  के  नाम  का  कोई  कारखाना  /व्रतिष्ठान
 कर्ंचा री  राज्य  बीमा  पभ्रधितियम  के  भ्रधीन
 प्जीकृत  नहीं  है।  तथापि,  सोहाल  इजी-
 निर्यारिंग  वर्क्स,  भानदूष  नाम  का  एक  का  रखाना
 है  जिसका  10-सी,  तुलसी  पाइप  रोड,
 महालक्ष्मी,  बम्बई-13  में  एक  भौर  यूनिट
 भी  है।  सोहाल  इजीनियारिंग  बरक्स  के  ये
 बोदो  यूनिट  कर्मचारी  राज्य  बीमा  अधि-
 नियम  के  भ्रधीन  झाते  हैं  श्रोर  उन्होने  नवम्बर,
 976  को  समाप्त  होने  थाली  अ्शदान

 अचधि  तक  के  श्रशदानों  का  भुगतान  कर  दिया
 है  ।  तथापि,  उन्‍होंने  जनवरी,  977  को
 समाप्त  होने  थाली  भ्रवधि  से  झागामी  भ्रवधि
 के  झशदानों  का  भुगतान  नहीं  किया  है
 जनवरी,  977%  जुलाई,  977  की  झषधि
 के  सम्बन्ध  मे  27027  रुपये  के  क्रशदानो  की
 राशि  के  दावे  का  नोटिस  नियोजक  को  दिसम्बर,
 977  में  जारी  किया  गया  था,  जो  मिले
 बिता  धापस  श्रा  गया  ।  उक्त  राशि  का
 श्रावश्यक  वसूली  प्रमाणपत्र  भूमि  राजस्थ  की
 बकाया  राशि  के  रूप  से  बसूल  करने  के  लिए
 जारी  किया  जा  रहा  है।  शेष  भ्रवधि  के
 सम्बन्ध  में  मामले  की  जाच  की  जा  रही है  ।
 नियोजक  पर  पहले  वर्ष,  .976  मे  क्रभियोजन
 चलाया  गया  था  झौर  एक  अर  भ्रभियोजन
 9  मार्च,  1978  को  दायर  कर  दिया  गया

 है

 भविष्य  निधि  प्राधिकारियों  ने  सूचित
 किया  है  कि  पिछले  तीन  वर्षों  अर्थात  i975—
 76  से  977-78  के  सम्बन्ध  मे.  प्रतिष्ठान

 के  क्षौर  भविष्य  निधि  की  कोई  देय  राशि
 बकाया  नही  है  ।

 हैमिल्टन  इंडस्ट्रीज,  बस्लई  पर  सबिष्य
 सिंध  झौर  कर्मचारी  राज्य  बीमा  at

 अकाया  राशि

 84i6  भी  हुकम  क  कशबान  :
 क्या  Meath कीर्य  तथा  |. ड  मेंती यह  कतरनें
 की  कृपा  करेंगे कि  गत  तीन  |  से  चर्चार



 हिमिल्टन  इंडस्ट्रीज,  प्राइवेट  लिमिटेड  ।0-सी

 हुलसी  पाइप  रोड,  महालक्ष्मी,  बम्बई-15
 पर  कमंचारियों  की  भविष्य  निधि  और

 हिमंचारी  राज्य  बीमा  के  अंशदान

 की  कितनी  धनराशि  बकाया  थी  और  उसकी

 [हती  के  लिए  अब  तक  क्या  कार्यवाही  की

 गई  है  और  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं?

 श्रम  तथा  संसदीय  कार्य  मंत्रालय  सें

 राज्य  मंत्री  (डा०  राम  कृपाल  सिह)  :  कमं-

 सारी  राज्य  बीमा  निगम  ने  सूचित  किया  है
 कि  नियोजक  ने  जनवरी,  1978  को  समाष्त

 होने  वाली  अंशदान  अवधि  तक  अंशदान  कार्डों

 को  जमा  करा  कर  अशंदान  की  राशि  अदा

 कर  दी  है।  ये  कार्ड  7  माचें,  978  तक

 जमा  कराये  जाने  थे  ।  भविष्य  निधि

 शीधिकारियों  ने  सूचित  किया  है  कि  पिछले

 तीन  वर्षों  अर्थात्‌  i975-76  से  977—

 79  तक  के  सम्बन्ध  में  प्रतिष्ठान  की  ओर

 भविष्य  निधि  की  कोई  देय  राशि  बकाया  नहीं

 है  |

 लोहे  के  मूल्य

 8417.  श्री  ईश्वर  चोधरी  :

 श्री  मुख्तियार  सिहु  सलिक  :

 श्री  जी०  एम०  बनतवाला  :

 क्या  इस्पात  और  खान  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  मार्च,  975  की  तुलता  में  इस

 समय  लोहेके  मूल्य  कितने  न्यूनाधिक  हैं  ;

 (ख)  क्‍या  मार्च,  977  के  बाद  लोहे
 के  मूल्यों  में  अभूतपूर्व  वृद्धि  हुई  है;  और

 (ग)  यदि  हां,  तो  लोहे  के  बढ़ते  हुए

 ष्र्त्यों  को  रोकने  के  लिए  सरकार  का  क्‍या

 िवाही  करने  का  विचार  है  ?
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 इस्पात  और  खान  मंत्रालय  में  (राज्य
 मंत्री  (श्री  करिया  सुण्डा)  :  (क)  कच्चे  लोहे
 (फाउण्ड्री  ग्रेड  एच०  एम०  -4)  का  स्टाकयार्ड

 मूल्य  gi4/-  रुपये  प्रतिमी०  टन  है  जबकि

 मार्च,  975  में  इसका  मूल्य  840/—  रुपये
 प्रति  मी०  टन  था  ।

 (ख)  जी,  नहीं  ।

 (ग)  प्रश्न  नहीं  उठता।

 India  Indonesia  Cultural  Links

 8478.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  fact  that  the  Bali
 Island  of  Indonesia  provides  a  big  link  for
 cultural  relations  between  India  and
 Indonesia;

 (b)  if  so,  whether  any  office  of  our
 Mission  in  Indonesia  has  been  set  up  in
 Bali  Island;

 (c)  if  so,  the  facts  thereabout;

 (d)  whether  diplomatic  mission  has
 undertaken  activities  there  to  directly  and
 indirectly,  encourage  strengthening  of
 cultural  relations  between  India  and
 Indonesia;  and

 (e)  if  so,  the  facts  thereabout  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 Cultural  contacts  between  Indonesia  and
 India  have  existed  for  many  years  and
 Bali  island,  which  is  a  part  of  Indoenesia,
 is  a  notable  example  of  such  traditional
 links  with  India.

 (b)  and  (co).  We  do  not  have  a  separate
 consulate  in  Bali.  Cultural  contacts  with
 Bali  are  the  responsibility  of  the  Indian
 Embassy  in  Djakarta.

 (d)  and  (e).  Visiting  dignitaries  have
 been  invited  to  visit  Bali,  and  a  troup  of
 Indian  puppeteers  performed  in  Bali  last
 year.  The  Bali  Santi  Sena  Foundation  is
 being  encouraged  to  translate  books  on
 or  by  Mahata  Gandhi.  The  Hindu  Pari-
 shad  and  the  Institute  of  Hindu  Dharma,
 which  is  recognised  locally  as  a  University,
 is  being  assisted  by  us  with  books,  etc.
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 Kashmir

 B4tg.  SHRI  CHITTA  BASU:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  Statement  made  by  Shri
 Agha  Shahi  Foreign  Affairs  Adviser  to  the
 Government  of  Pakistan  on

 79.8  -78  to
 the  effect  that  ‘U.N.  resolution  on  Kashmir
 as  not  obsolete”,  and

 tb)  af  १०,  the  reaction  of  Government
 thercto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 GBF)

 SAMARENDRA  KUNDU):  (a)
 es,  Sir.

 (b)  Government  feels  that  the  question of  Jinn  .  and  Kashmir  should  be  dis-
 cussed  bilaterally,  in  accordance  with  the
 letter  and  spirit  of  the  Simla  Agreement.

 Malfunctioning  of  Telephones  of  M.Ps

 8420.  SHRI  G.  ४.  KRISHNAN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  Government  have  reccived
 complaints  about  the  mal-functioning  of
 the  telephones  installed  at  the  residences
 of  the  Members  of  Parliament  in  Delhi; and

 (b)  if  so,  what  steps  Government  have
 taken  to  bring  about  an  improvement  in
 the  functioning  of  these  telephones  ?

 THE  MINISTER  OF  STATE  FOR
 COMMUNICATIONS  (SHRI  NAR-
 HARI  PRASAD  SUKHDEO  SAI)  :  (a)
 Yes,  Sir.  Only  8  complaints  were  received.
 (by  All  the  tele

 a  working  at  the  re-
 sidences  of  the  M.Ps.  have  been  ins

 pected, the  outdoor  and  indoor  plants  checked
 thoroughly  and  defects  found  rectified.
 There  is,  however,  some  difficulty  due  to
 overloading  of  two  exchanges  from  which
 M.-Ps,  are  mainly  served.  A  proposal  for
 reducing  overloading  of  these  exchanges
 by  transferring  some  areas  to  Jorhagh is  under  consideration.

 Ferro-vanadium  plant  in
 of  Mayarbhanj  district  of  Orissa
 3427  SHRI  PRADYUMNA  BAL:  Will

 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  ferro-
 vanadium  plant  proposed  to  be  established
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 at  Rairangpur  of  Mayurbhanj  District  of
 Orissa  as  a  Central  sector  core  project  has
 not  been  enthusted  to  the  Orissa  State
 Government;

 (b)  the  project  cost  estimated  earlier
 and  the  project  cost  estimated  to  reach
 now;

 (c)  the  particular  reasuns  for  the  Central
 Government  not  establishing  it  as  a  Central
 sector  core  project;

 (d)  whether  Mayw  bhanj  is  the  notified
 backward  District;

 (९)  if  so,  whether  the  proposed  plant
 qualifies  for  co  ional  finance  includ:
 25  per  cent  outright  subsidv,  and

 (f)  what  other  assistance  propased  to
 be  provided  bv  the  Centre  to  the  State
 Government  for  the  said  plant  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEI]  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  and  (c).
 Following  detailed  examinaticn  of  the
 proposal  of  the  Government  of  Orisa
 to  set-up  a  ferro-vanadium  plant  a  decision
 was  taken  that  its  implementation  ray  be
 undertaken  by  the  State  Government
 as  an  export  oricnted  project  linked  to
 technical  and fi  ial  assistance  from
 abroad.  Government  are,  however,  ¢xa-
 mining  the  technical  and  financial  vialnlity of  the  project  related  to  the  possibility  of
 securing  long-term  exports  of  the  ferroe
 vanadium  production,  irrespective  cf  wl  e+
 ther  “yi  roject  is  taken  up  in  the  State  or
 in  the  Central  sector.

 (b)  The  project  cost  initially  estimated
 at  Re.  6  crores  is  now  estimated  at  Rs,
 38°50  crores  based  on  7975  prices.

 (9)  and  (e)  The  proposed  locaticn  of  the
 lant  near  Rairangpur  in  the  notified
 ackward  district  of  Mayurbbaj  in  Giissa

 would  qualify  for  concessional  firerce,
 rea  35%  subsidy  limited  to  Re.  25 ]

 (f)  The  question  of  providing  other
 assistance  by  the  Centre  to  the  State
 Government  for  establishment  of  the  said
 plant  would  arise  only  after  an  investment
 decision  has  been  taken.
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 राजभाधा  फरिमाम्बिति  समिति  के  झचिन
 करियों  को  बैठकें

 8422.  भी  [नधाव  सिह  चौहान  :

 जया  संसदीय  कार्य  तथा  असम  मंत्री  यह  बताने  की
 कपा  करेंगे  कि  :

 (क)  क्या  उनके  मतालय/विभाग  में
 राजभाषा  क्रियान्विति  समिति  का  गठन  किया
 गया  है;

 (ख)  यदि  हा,  तो  वर्ष  977  में  उक्त
 समिति  की  किन-किन  तारीखो  को  बैठकें

 हुईं  झोर  उनमें  क्या-क्या  निर्णय  लिये  गये  ;

 (ग)  उनमें  से  कितने  निर्णयो  को  पूरी
 सौर  से  क्रिपान्वित  किया  गया;  श्रौर

 (घ)  शेष  निर्णयो  की  क्रियान्विति  में
 बिलम्ब  के  क्‍या  कारण  है  ?

 संसदीय  कार्य  तथा  अम  संत्री  भी
 बोना  वर्मा a  (क)  जी,  हा।

 (ख)  इस  समिति  की  बैठक  i7  are,
 977  को  हुई  थी  ।  जो  निर्णय  लिए  गए,

 उनमें  से  प्रधिक  महत्वपूर्ण  निर्णय  ये  थे  —

 (i)  हिन्दी  टाइपिंग  में  प्रशिक्षित  किए
 जाने  के  लिए  श्र  भ्रधिक  कर्म-
 चारियो  को  भेजना  ।

 (ii)  हिन्दी  का  प्रयोग  कर  सकने  के
 लिए  झौर  भ्रधिक  शभ्रधिकारियों
 को  प्रशिक्षण  देना  ।

 Giii)  were  कार्यालय  (सलग्न  धौर
 भ्रधीनस्थ  )  में  हिन्दी  सम्बन्धी  काम
 करने  के  लिए  कम  से  कम  एक
 पद  सृजित  करना  |

 Civ)  हिन्दी  के  प्रयोग  में  की  गई  प्रगति
 का  मूल्यांकन  करने  के  लिए
 कार्यालयों  का  निरीक्षण  करना;

 झौर
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 (५)  हिन्दी  में  भेजे  गए  पत्रों  का  पूरा-
 पूरा  रिकार्ड  रखना  ।

 (ग)  बौर  (घ).  इस  समिति  द्वारा
 लिए गए  4  निर्णयों में  से  0  निर्णयों को
 पूर्णतः  कार्यान्थित  कर  दिया  गया  था  प्रागामी
 कार्यथाही  करने  के  लिए  नोट  कर  लिया  गया
 शौर  चार  निर्णय  कार्यान्वयन  की  विभिन्न
 भ्रचस्ाप्रों  में  हें  ।

 मंत्रालय  सें  उपयोग  में  लायी  जा  रही
 नियम  पुस्तिकायें  /  फार्म

 8423.  श्री  नवाब  सिंह  चौहान  १
 ष्या  संचार  मंत्री  यह  बताने  की  कृपा  करेगे
 कि  ;

 (क)  मंत्रालय/विभाग  में  कुल  कितनी
 नियम  पुस्तिकायें  तथा  फार्म  उपयोग  में
 जायेजा  रहे  हैं  ;

 (ख)  उनमे  से  कितनों  का  हिन्दी  में

 अनुवाद  किया  जा  चुका  है  भौर  कितने  द्विभाषी
 रूप  में  प्रकाशित  किये  गये  है  ,

 (ग)  उनमे से  शेष  का  भ्रनुवाद  न  करने
 तथा  द्विभाषी  रूप  में  प्रकाशित  न  करने  के
 क्या  कारण  हैं  ;  शौर

 घ)  न्हे  द्विभाषी  रूप  मे  कब  तक
 प्रकाशित  किया  जायेगा  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (श्री
 मरहरि  प्रसाद  सुखदेव  साथ  )  :  (क)
 44  नियम-पुस्तिकाएं  [मैनुल )  भौर  7700

 से  कुछ  ज्यादा  फार्म  ।

 (ख)  20  नियम-पुस्तिकाभो का  भ्रगुवाद
 हो  चुका  है,  5  द्विभाषिक  रूप  से  छप  गई

 हैं  भौर  4  छापी  जा  रही  है  20  हिन्दी
 मे  अलग  से  छापी  गई  है  भौर  शेष  एक  का

 पुनरीक्षण  हो  रहा  है  7  इसके  प्रलावा
 3  नियम-पुस्तिकाशों  का  अनुवाद  हो  रहा

 है
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 मानक  फार्मों  में  से,  600  फार्म  जरूरी
 हैं  ।  इन  जरूरी  फार्मों  मे  से  58  का  अनुवाद
 हो  चुका  है,  575  दो  भाषाझ्रों  मे  छापे
 जा  रहे  है  भर  शेष  6  का  पुनरीक्षण  किया  जा
 रहा  है  t

 बाहरी  देशों  के  साथ  सम्पक  में  प्रयोग
 झाने  वाले  विश्व  डाक  संघ  के  24  फार्म
 केवल  फ्रासीसी  और  भप्रंग्रेजी  में  छापे  जाते
 हैं।

 शेष  गैर-जरूरी  फामों  में  से  246  का
 झनुवाद  हो  चुका  है शौर  .57  दो  भाषाओं
 में  छापे/साइक्लोस्टाइल  किये  जा  चुके  है
 और  शेष  को  छापा  /  साइक्लोस्टाइल  किया

 जा  रहा  है  ।

 (ग)  और  (घ).  शेष  नियम-पुस्तिकाशों
 झौर  फार्मों  को  यथाशीघ्र  द्विभाषिक  करने
 के  लिए  कार्यवाही  की  जा  रही  है  ।

 संयुक्त  राज्य  भ्रमरीका  में  भारत  के  प्रचार
 का  करार

 8424.  शी  यादबेनत्र  दस  :  क्‍या

 बिदेश  मंत्री  यह  बताने  की  कृपा  करेंगे कि  :

 (क)  कया  संयुक्त  राज्य  अमेरिका  में
 भारत  के  प्रचार  के  लिए  किसी  प्रचार  एजेंसी
 अथवा  किसी  विशिष्ट  व्यक्षित  को  ठेका  दिया
 गया  है;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  शर्तें
 क्या  हैं  शौर  जिस  फर्म  भौर  व्यक्ति  को  करार
 दिया  गया  है,  उसका  नाम  क्या  है  शौर
 वह  कब  दिया  गया  था;  भौर

 (ग)  9  जनवरी,  19708  31  मार्च,
 १977  की  अवधि  के  दौरान  भारत  सरकार
 द्वारा  उक्त  फर्म  भ्रथवा  व्यक्ति  को  कितनी
 धनराशि  दी  गई  ?
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 विदेश  संत्रालय  में  राज्य  मंत्री  (भी
 समरेन्‍्द्र  कुष्दू ) :.  (क)  अर  (ख).
 वाशिंगटन  स्थित  हमारे  राजदूतावास  का
 आधिक  कार्य  खण्ड  पब्लिक  रिलेशन  झताशे
 इण्टरनेशनल  नामक  एक  गैर  सरकारी  एजेन्सी
 की  सेवाओं  का  इस्तेमाल  कर  रहा  है  ।  भारत
 सरकार  ने  झ्राथिक  पक्ष  से  सम्बन्धित  मामलों
 के  प्रचार  कार्य  के  लिए  संयुक्त  राज्य  अमरीका
 में  इस  फर्म  को  नियुक्त  किया  है,  जिसके
 प्रिसिपल  श्री  जानकी  गंज  है।  इसके  साथ
 की  गई  संविदा  को  पहले  तीन  बर्ष  की
 अवधि  के  लिए  नवीकृत  किया  जाता  था,
 लेकिन  इसे  1-3-78  से  केवल  एक  वर्ष  की
 अवधि  के  लिए  नवीकृत  किया  गया  है ।
 संविदा  की  शर्तों  के  अनुसार  पब्लिक  रिलेशन
 अताशे  इण्टरनेशनल  को  प्रतिवर्ष  अ्रधिक-से
 झधिक  60,000  डालर  तक  की  राशि  का

 भुगतान  किया  जा  सकता  है  1  इस  एजेन्सी
 से  i9-8-965  से  काम  लिया  जा  रहा
 है  t

 (ग)  1970-71  से  1976-77  तक
 के  वित्तीय  वर्षों  में  इस  फर्मे  को  भुगतान  की
 गई  राशि  का  ब्यौरा  इस  प्रकार  है  —

 डालर

 1970-71  53,586.58

 1971-72  §2,465.57

 1972-73  56,258,  74

 1973-74  $0,652.02

 1974-75  56,963,  47

 1975-76  57,500.00

 1976-77  89,983,  92
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 Talks  Re  ;  Indian  Labourers  in  Iran

 25.  Dr.  VASANT  KUMAR  PAN. nif  :  Wall  the  Minister  of  PARLIA- MENTARY  AFFAIRS  AND  LABOUR be  pleased  to  state  :
 (a)  whether  a  discussion  was  held  bet- ween  the  Umon  Labour  Mimster  and  his Tranian  counter

 part
 Amir  Ghasin  Moin On  or  about  2750  March,  1978  on  the  prob-

 tem
 Of  recruitment  of  Indian  labourers  in an  ;

 (b)  whether  arguments  have  been  ad- ‘vanced  to  recruit  skilled  and  unskilled labour  on  Government  level  ;  and

 &
 how  many  jobs  of  skilled  and  un-

 ‘skilled  workers  would  be  available  during the  next  two  years  in  Iran  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI

 RAVINDRA  VARMA)  :  (a)  Yes, ir.

 (b)  During  the  discussion,  the  Mi-
 nister  for  Labour  and  Social  Affairs  of
 Tran  had  desired  that  Iran’s  requirements for  skilled  workers  may  be  handled  on
 ‘Government-to-Government  basis.

 (c)  No  estimates  are  available  of  the
 Yong-term  requirements.  However,
 immediately  there  are  about  go  emplo-
 yers  from  Iran  who  wish  to  recruit  about
 2,000  workers.

 Difficulty  to  Exporters  to  get  visa
 for  Pakistan

 8426.  SHRI  NIRMAL  CHANDRA
 JAIN  :

 SHRI  MOHINDER  SINGH
 SAYIANWALA  :

 ‘Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  has  it  come  to  the  knowledge  of
 the  Government  of  India  that  the  expor-
 ters  having  trade

 ee"
 Pakistan  are

 experienci  at  difficulty  in  securing
 ‘visas  to  vit  That  country

 for  promotion
 of  their  business  or  settling  problems  ;
 and

 pp

 in  view  of  the  allegation  that  the applications  are  cither  rejected  or  _in-
 ordinately  delayed,  what  steps  the  Gov-
 ernment  of  India  propose  to  help  such
 traders  in  getting  visas  quickly  and
 effectively  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU)  :  (a)  and  (b).  On  being  approa-
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 ehed,  the  Government  provides  assistance to  bonafide  subiness  men  for  securing  visas for  Pakistan  by  issuing  letters  of  intra+ duction  to  the  Pa,istan  Embassy.  As  far as  Government  are  aware,  visasin  such cases  are  granted  by  the  Pakistan  Embassy expeditiously.

 Sterilisation  during  Bmergucy
 8427.  DR.  VASANT  KUMAR PANDIT  :  Will  the  Minister  of  HLALTH AND  FAMILY  WELFARE  be  pleased to  state

 (a)
 whether  it  is  a  fact  that  Govern.

 ment  has  given  instructions  to  the  Health
 Departments  of  various  States  to  find out  cases  Of  wrongful  compulsory  sterili-
 sations  during  the  period  of  emergency where  recanalisation  can  be  done  ;

 (b)  if
 a

 number  of  recanahsation
 operationsdone  in  each  state  on  young
 age

 who  had  not  married  or  who  has
 less  than  three  children  and  such  other

 cases  ;  and

 (c)  whether  Government  have  some
 system  or  machinery  to  follow-up  these
 cases  of  recanalisation  about  their  success
 ete,

 THE  MINISTER  OF  STATEIN
 THE  MINISTRY  OF  HEALTH
 AND  FAMILY  WELFARE  —  (SHRI
 JAGDAMBI  PRASAD  YADAV)  :
 (a)  The  Government  of  India  have  re-
 quested  all  the  States/Union  Territories
 to  promptly  provide  the  recanalisation
 facilities  free  Of  cost  to  all  those

 pees both  male  and  female)  who  seek  such
 facilities  irrespective  of  the  number  of  their

 living  children.  The  state  Govts  Union
 Terntory  Administrations  have  further
 been  requested  to  give  ad  publicity for  the  arrangements  made “for  the  recanae
 lisataon  operation.

 (b)  The  requisite  information  is  being
 collected  from  all  the  States/Union  Terri-
 tories  and  would  be  laid  on  the  table  of
 the  Sabha  when  received.

 c)  Though  technically  it  is  possible  to
 jos  Nae  cub  ends  of  the  vas,  normally
 such  operations  are  successful  only  in
 25-30%  cases.  Research  studies  are  going
 on  in  India  and  in  other  countries  to  de-
 velop  the  procedures  80  that  such  opera-
 tions  may  be  successful  in  cent  per  cent
 cases.

 Seizure  of  Bogus  Passports
 8.  CR.  VASANT  KUMAR

 pAMDIT:  Wil]  the  Minister  of  EXTER-
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 NAL  AFFAIRS  be  pleased  to  state  ¢
 (४)  is  it  a  fact  that  special  CID

 Branch  of  Police  seized  bogus  passports in  Kirkee  (Pune),  if  so,  how  many;

 (b)  how  many  persons  have  been
 arrested  in  the  above  matter  ;  and

 (c)  is  it  a  fact  that  some  rackets  are
 wor!  Lin  g  and  cheating  various  persons
 eager  to  go  to  Gulf  countries  for  job  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU)  :
 (a)  The  Police  had  seized  in  6th  Feb-
 ruarv,  3978  and  8th  February,  1978,  75
 passports  but  it  35  reported  that  the  pass-
 ports  themselves  were  not  bogus.  However, it  is  reported  that  visas  for  Kuwait  on  nine
 of  these  passports  could  have  been

 i,  Ps
 ;

 the  remaining  six  passports  were  withont
 visas,

 (b)  One  person  has  been  arrested.
 Three  others  wanted  in  the  case  are  abs-
 conding,

 (c)  Yes,  Sir.  Cases  of  rackets  and
 cheating  of  persons  eager  to  proceed  to
 Gulf  countries  for  employment  have
 been  reported  and  whenever  such  cases
 come  to  the  notice  of  the  Central  Govern- ment,  these  are  communicated  to  the
 concerned  State  authorities  for  appro-
 priate  action.

 खेतड़ी  में  हिम्दुस्तान  कापर  लिसिटेड  में
 उत्पादन  कस  होना  और  उसके  कारण

 8430.  भी  भानु  कुमार  शास्त्री  !
 क्या  इस्पात  और  खान  मंत्री  यह  बताने  की
 कृपा  करेंगे कि  :

 (क)  कया  खेतड़ी  से  हिन्दुस्तान  कापर
 लिमिटेड  में  ताम्बे  का  उत्पादन  कम  हो  रहा
 है;  भौर

 (@)  यदि  हां,  तो  इसके  कया  कारण  हैं
 झौर  इसके  लिए  जिम्मेदार  व्यक्षितयों  के
 विरद्ध  सरकार  द्वारा  क्या  कार्यवाही  की  जा
 रही  है?

 इत्पात  झौर  जात  मंत्रालय  में  राज्य
 मंत्री  (भी  करिया  मुम्हा ) :  (क)  णी  हां।

 (६ ॥  खेतड़ी  में  1977-78  के  दौरान
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 उत्पादन  में  कमी  के  मुख्य  कारण  निम्नलिखित
 —_—

 l.  खेतडी  प्रद्रावक  मे  प्रौद्योगिकी  विषयक
 समस्याएं  ।

 2.  खेतडी  कापर  कपलैक्स  में  25-  2-78
 से  7-4~78  तक  कामगारों
 द्वारा  हडताल  |

 3.  राजस्थान  राज्य  बिजली  बोर्ड  द्वारा
 लागू  भारी  बिजली  क्टौटियां  ny

 हिन्दुस्तान  कापर  लि०  ने  खेतडी  प्रद्रावक
 के  परिचालन  में  सुधार  के  लिए  सितम्बर,
 4977  में  जापान  के  मैसर्स  कुरुकावा  की
 सेवाएं  प्राप्त  की  ।  इसके  फलस्वरूप,
 प्रद्वावकक  के  प्रचालन  मे  दिसम्बर,  977
 से  स्पष्ट  सुधार  हुआ  है  ।

 प्रबन्धकों  शरीर  सरकार  द्वारा  किए  गए
 प्रयासों  के  फलस्वरूप,  प्रबन्धकों  भौर  यूनियनों
 के  बीच  19-4-78  को  समझौते  के  ज्ञापन
 पर  हुए  हस्ताक्षर  के  बाद  खेतडी  मे  हडताल
 समाप्त  हो  गई।  इससे  झब  खेतड़ी  में  श्रौद्यो-
 गिक  शान्ति  सुनिश्चित  हो  जानी  चाहिए  t
 बिजली  सप्लाई  में  सुधार  के  लिए  भी  प्रयास
 किए  गए  है।  खेतड़ी  में  उत्पादन  में  कमी
 के  कारणों  को  देखते  हुए  किसी  व्यक्ति  के
 खिलाफ  कार्रवाई  करने  का  प्रश्न  नही  उठता  $

 सालडी  ौर  शंकरपुरा  की  मुग्ध  उत्पादक
 सहकारी  समितियों  को  टेलोफोन  कनेक्शन

 8431  शी  मोतीभाई  झार०  लौधरी  :
 क्या  शजर  मती  यह  बताने  की  कृपा  करेंगे
 ह  :

 (=)  कया  यह  सच  है  कि  सालडी  भौर

 शंकरपुरा  ग्रामों  की  दुग्ध  उत्पादक  सहकारी
 समितियों  द्वारा  लंगषंडा  टेलीफोन  एक्सचेंज
 से  टेलीफोन  कनेक्शन  दिए  जाते  की  मांग  भत
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 दो  वर्षों  से  भ्रनिर्णीत  पडी  है  भौर  इस  बारे
 में  धनराशि  भी  जमा  करा  दी  गई  है  ;  भ्रौर

 (ख)  क्या  इस  तथ्य  को  ध्यान  मे  रखते
 हुए  कि  यह  माग  किसी  व्यक्ति  के  लिए  नही
 है  बल्कि  एक  सहकारी  समिति  की  माग  है
 जो  सावंजनिक  संस्था  है,  टेलीफोन  कनेक्शन
 शीघ्र  ही  दिया  जाएगा  ?

 संचार  मंत्रालय  से  राज्य  मंत्री  (श्री
 नरहरि  प्रसाद  सुखदेव  साथ)  :  (क)
 शौर  (ख).  सालडी  और  शकरपुरा  गावो  की
 दुग्ध  उत्पादक  सहकरी  समितियों  को  टेलीफोन
 कनेक्शन  क्रश  (26-12-77  झौर  (29-11-77
 को  लंधनाज  एक्सचेज  से  दे  दिए  गए  है  ।

 डेला  और  तापड़िया  गायों  की  सिल्क  प्रोड्यूसर्स
 कोग्रापरेटिव  सोसाइटी  को  टेलीफोन

 कनेक्शन

 8432  श्री  सोतीभाई  झार०  चोधरी
 ब्या  संचार  मत्नी  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  डेला  भौर  तापडिया  गावों  की
 , मिल्क  प्रोड्यूससं  कोझ्मापरेटिव  सोसाइटी

 द्वारा  मेहसाना  टेलीफोन  एक्सचेज  से  टेलीफोन
 कनेक्शन  के  लिए  को  गई  माग  कब  से
 विचाराधीन  है,  श्रौर

 (ख)  ष्या  गाव  में  टेलीफोन)  सुविधा
 के  झसाव  के  कारण  उक्त  सोसाइटी  के  सदस्य
 मेहसासा  कोझ्रापरेटिव  डेयरी  से  समय  पर

 पशुझ्नों  के इलाज  की  सुविधा  प्राप्त  करने  से
 बंचित  रहते  है  जिसके  परिणामस्वरूप
 गरीबों  के  पशु  कभी-कभी  मर  जाते  है  भौर
 क्या  इस  बात  को  ध्यान  मे  रखते  हुए  सोसायटी
 को  टेलीफोन  कनेक्शन  शीघ्र  दिया  जायेगा
 क्योंकि  उनकी  माग  गत  दो  वर्षों  से  विचारा-
 घीन  है,  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  भो  नरहरि
 प्रसाद,  सुखदेव  साथ  ):  (क)  शौर
 (ख).  डेला  की  दुग्ध  उत्पादक  सहकारी
 समिति  को  टेलीफान  कनेक्शन  29-3-78
 को  दे  दिया  गया  है।  तापडिया  की  दुग्ध
 उत्पादक  सहकारी  समिति  की  टेलीफोन
 कनेक्शन  की  माग  3-8-1974  से  प्ननिर्णीत
 पडी  है।  रेलवे  भ्रधिकारियों  से  रेल  की
 लाइन  पार  करने  की  अनुमति  न  मिल  पाने  के
 कारण  यह  काम  प्रभी  रुका  पडा  है  ny

 गांगटे  दुग्ध  उत्पादक  सहकारी  समिति  को
 टेलीफोन  कनेक्शन

 8433.  श्री  भोतीभाई  झार०  चोधरी  :
 क्या  संचार  मत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  गागटे  दुग्ध  उत्पादक  सहकारी
 समिति  द्वारा  चानस्या  एक्सचेज  से  टेलीफोन
 कनेक्शन  लेने  के  लिए  टेलीफोन  अभ्रधिकारियों
 के  पास  कब  धनराशि  जमा  कराई  गई  थी  ,

 (ख)  उन्हे  शब  तक  टेलीफोन  कनेक्शन
 न  देने  के  क्या  फारण  है  ,  भौर

 (ग)  टेलीफोन  कनेक्शन  कब  दिया
 जायेगा  और  क्‍या  इस  तथ्य  का  ध्यान  में
 रखते  हुए  कि  माग  सहकारी  क्षेत्र  से  है,  उक्त
 टेलीफोन  का  प्राथमिकता  दी  जायेगी  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (भो
 मरहरि  प्रसाद  जुखवेव  बाय)  :  (क)  टेलीफोन
 फनेव्शन  की  मांग  दर्ज  कराने  के  लिए  अप्रिम
 जमा  राशि  की  भ्रदायगी  28--2976%T
 की  गई  थी

 (ख)  धौर  (ग).  टेलीफान  कनेक्शन

 रानूज  के  नजदीकी  एक्सचेंज  मे  5  किलोमीटर
 की  दूरी  पर  मागा  गया  है  इसने  लिए  लाइन
 सबंधी  साज-सामान  की  भारी  मात्रा  में
 जरूरत  है  जिसकी  सप्लाई  कम  है।  लगी

 दूरी  के  कनेक्शनों  के  लिए  पहले  को  कुछ
 मांगे  भी  बकाया  पड़ी  हैं  1  सभी  बकाया
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 मांगे  साज-सामान  उपलब्ध  हाने  पर  बारी  के
 अनुसार  पूरी  कर  दी  जाएगी  ।  नियमो  के
 अन्तरगत  काई  प्राथमिकता  नही  दी  जा  सकती  ।

 अगला  देश  से  बड़ी  सख्या  से  शरणाथियों
 का  भारत  झाना

 8434  श्री  एस०  एस०  सोमानो  *  क्‍या
 चिवेश  मत्री  यह  बताने  की  हृपा  करेगे  कि

 (क)  क्या  हाल  में  बगला  देश  से  बडी
 सख्या  में  शरणार्थी  भारत  श्राये  हैं

 (ख)  यदि  हा  तो  तत्सबधी  ब्यौरा
 क्‍या  है  शौर

 (ग)  इस  पर  भारत  सरकार  की  क्‍या
 अ्रतिक्रिया  है  ?

 विदेश  सजत्रालय  सें  राज्य  स्त्री  (धी
 समरेना  कुष्ड)  (5)  से  (ग)  पिभाजन
 के  बाद  से  शौर  यहा  तक  कि  इससे  पहले  भी
 सूबंदर्ती  पाकिस्तानी  क्षौर  ब्त मान  बगलादेशी
 कुछ  राष्ट्रिक  अपना  देश  छोड  कर  भारत
 आते  रहे  है  भौर  यह  प्रक्रिया  हाल  के  महीनो
 में  भी  जारी  रही  है।  भारत  सरकार  के  पास
 उपलब्ध  भाकडो  के  पझ्नुसार  बगलादेश  के
 जिन  राष्ट्रिको  को  वैध  यात्रा  प्रलेख  के  बिना
 भारत  में  प्रवेश  करने  का  प्रयास  करते  हुए
 पकडा  गया  है  उनकी  सख्या  लगभग  वहीं  हैं
 जो  पिछली  तिमाही  के  दौरान  थी  ।  भारत
 सरकार  ने  दिसबर,  977  को  लोक
 सभा  में  इस  विषय  पर  बहस  के  दौरान  प्रपनी
 नीति  स्पष्ट  की  थी  क्रौर  उसके  बाद  से  स्थिति
 में  कोई  परिवर्तन  नही  हुभा  है  t

 केन्द्रीय  सरकार  स्वास्थ्य  योजना  हारा  किराए
 पर  ली  गई  इनारतें

 8434  थी  बयाराभ  शाक्य  :  कया
 स्वास्थ्य  हौर  परिवार  कल्याण  मती  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  दिल्ली,  मेरठ,  कानपुर,  कलकत्ता
 शोर  बम्बई  में  केन्द्रीय  सरकार  स्वास्थ्य
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 योजना  द्वारा  अपने  श्रौषधालयो  के  लिए
 कितनी  इमारते  किराये  पर  ली  गईं  शौर
 उनके  लिए  प्रति  बर्ष  कितना  क्रिया  झदा
 करना  पडता  है  ,  श्रौर

 (ख)  क्‍या  गत  दी  वर्षों  के  दौरान  अ्रपने
 ह्रौषधालयो  के  जिये  इमारता  का  निर्माण
 करने  के  लिए  उक्त  शहरां  में  मरकार  ने
 जमीन  खरीदी  है  शौर  निर्माण  कार्य  कब  तक
 पूरा  हो  जान  की  सभावना  है  ?

 स्वास्थ्य  और  परिवार  कल्याण
 संज्ञालय  से  राज्य  मंत्री  भो  जगवम्जो  प्रसाद
 यादव)  :  (क)  एक  विवरण  सलग्न  है  t

 (ख)  पिछले  दो  धर्षों  के दौरान  तिलक
 नगर  दिल्ली  में  केन्द्रीय  सरकार  द्वारा  स्वास्थ्य
 योजना  क्षीषधालय  के  भवन  का  निर्माण  करने
 के  लिए  भूमि  खरीद  ली  गई  है।  केन्द्रीय
 लोक  निर्माण  'चिभाग  से  भवन  के  प्रारम्भिक
 झनुमानो  की  प्रतीक्षा  की  जा  रही  है  v

 तथापि  केन्द्रीय  सरकार  द्वारा  स्थास्थ्य
 योजना  भ्रौषधालयो  के  भवब-निर्माण  के  लिए
 निम्नलिखित  क्षेत्रों  में  भूमि  पहले  ही  खरीदी
 जाचुकी  है।  भवनों  के  निर्माण  की  स्थिति
 प्रत्येक  के  सामने  दी  गई  है

 (क)  चिल्ली  :

 q)  हौज  सास  निर्माण  कार्य  चल
 रहा  है  t

 (2)  भाराय्णा  :  केन्द्रीय लोक  निर्माण
 विभाग  से  कार्य  प्रारम्भ  करने  के
 लिए  कहा  जा  रहा  है।

 (3)  गागल  शए  मजुरी  दे  दी  गई
 झौर  तगर  कला  शभ्रायोग/दिल्ली
 विकास  प्राधिकरण  से  पनुमति
 प्राप्त  करने  के  लिए  भवन  के  कले
 उन्हें  भेज  दिए  गए  हैं
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 (4)  हरिनगर  :--केन्द्रीय  लोक  निर्माण
 विभाग  से  प्रारम्भिक  झनुमानों  की  प्रतीक्षा
 की  जा  रही  है  )

 पख)  बस्बई

 ब्लो  न्लाभूमि  का  प्रधिप्रहण  कर
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 में  प्रशासनिक  मंजूरी  जारी  करने  के  लिए
 कार्यवाही  की  जा  रही  है  t

 मेरठ,  कानपुर  बौर  कलकत्ता  में  केन्द्रीय
 सरकार  स्वास्थ्य  योजना  श्रौषधालयों  के
 भवनों  के  निर्माण  के  लिए  जभी  तक  कोई

 लिया  गया  है  प्रौर  भवन  के  निर्माण  के  सबंध  भूमि  नही  खरीदी  गई  है  t
 विवरण

 क्रम  संख्या  शहर  औषधालयों  के  लिए  केन्द्रीय  सरकार  प्रत्येक  वर्ष  दिया
 स्वास्थ्य  योजना  द्वारा  किराए  पर  गया  किराया
 लिए  गए  भवनों  की  संख्या

 L  दिल्‍ली  2  ‘1,49,452.  80
 2.  पर्ठ  4  23,220.00
 3.  कानपुर  6  77,400.  00
 re  कलकत्ता  6  57,528.00
 5.  बम्बई  3  25,140  00

 Assessment  of  Assew  Left  By  Refugees
 in  Bangladesh

 B49.
 SHRI  PRASANNBHAI MEHTA  :  Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Union  Government
 was  considering  a  proposal  to  make  an

 to-date  assessment  of  the  total  value

 of  proper
 ics  of  Indian  National  in  erst-

 while  East  Pakistan  (now  Bangladesh)  with
 the  help  of  clains  filled  by  them  with  the
 Custodian  of  Enemy  Property  ,

 (b)  sf  s0,  to  what  extent  the  assessment
 has  been  made  ;  and

 (c)  what  is  the  value  of  reassessment  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  _SAMARENDRA
 KUNDU):  i  Yes,  Sir.

 (b)  and  (c),  About  56,000  Indian  na-
 tionals  have  filed  their  claim  with  the
 Custodian  of  Enemy  Property  Bombay,

 in  respect  of  their  properties  left_behind
 in  erstwhile  East  Pakistan  (now  Bangla-
 desh »-

 The  assessment  of  these  claims,
 which  apparently  do  not  cover  all  the  pro-
 perties  ie  behind  by  Indian  nationols,
 is  in  progress  and  is  likely  to  take  about
 two  years  for  completion.

 गुनरात  में  साथजनिक  टेलोफोन  केन
 खोला  जाना

 8437.  श्री  धर्मसिह  भाई  पटेल  :  क्या
 संचार  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  वर्ष  1977-78  में  गुजरात  से
 लम्बी  दूरी  के  काल  के  लिए  कितने  सावंजनिक
 टेलीफोन  केन्द्र  खोले  गए  है  भ्रौर  वर्ष  978-79
 में  कितने  खोले  जाने  का  विचार  है  ,

 (ख)  जूनागढ़  जिले  के  वथली,  माणावदर,
 कुतियाना,  राणाकाव,  पोरबंदर,  मागरोस
 तालुकों  मे,  राजकोट  जिले  के  धोराजी,
 कडोरणा,  जाम,  उपलेठा  तालुकों  मे,  जामतगर
 जिले  के  जाम,  जोधपुर  भौर  लालपूर  तालुकों,
 तालुकवार  के  किन  गांवों  में  वर्ष  977-78
 के  दौरान  सार्वजनिक  टेलीफोन  केन्द्र  खोले
 गए  है  तथा  प्रत्येक  गांव  में  कितने  सार्वजनिक
 टेलीफोन  केना  होले  गए  हैं  भोर  उक्त  ताजुकों
 में  किन  गावों  में  सावं  जनिक  टे  लीफोन  केस
 अभी  खोले  आने  है  ;



 147  Written  Auswers

 (7)  उक्त  तीन  जिलों  के  तालुकों  में
 वर्ष  i978-79  के  दौरान  किन  गावों  में
 सा्बजनिक  टे  तीफोन  केन्द्र  खोले  जाने  का  विचार
 है  तथा  ऐसे  सार्वजनिक  टेलीफोन  केन्द्रों  की
 कुल  समस्या  क्‍या  है  ,  और

 (घ)  उपरोक्त  भाग  (ख)  मे  उल्लिखित
 इन  जिलो  के  कित-किन  तालुकों  के  किन-किन
 गावों  में  साव॑ं  जनिक  टेलीफान  केन्द्र  का  निर्माण
 काम  पूर्ण  हाफ़र  चाल  हॉँ  गया  है  श्लौर  किन-
 किन  गावा  म  निर्माण  का  काम  अभी  चल
 रहा  है  और  यह  कब  तक  पुण  हो  जाएगा  ?

 संचार  मंत्रालय  से  राज्य  भत्री  (श्री
 मरहरि  प्रसाव,  सुखचेब  साथ  )  :  (क)  वर्ष
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 1977-78  के  दौरान  गुजरात  मे  लंबी  दूरी
 के  20  सार्वजनिक  टेलीफोन  धर  खोले  गए
 हैभौर  978-79 के दौरान के  दौरान  30  सार्वजनिक
 टेलीफोन  घर  खोलने  का  प्रस्ताव  है

 (@)  से  (घ)  वाछित  सूचना  विवरण
 में  दे  दी  गई  है  v  इस  प्रनुबध  के  भ्रतिम  खाने
 में  उत्लिखित  दस  गावों  के  श्रलावा  न्य  सभी
 गावों  में  सार्वजनिक  देलीफान  घर  उपलब्ध
 नही  है  1  प्रश्न  के  भाग  (ख)  मे  उरिलखित
 जिलो  मे  से  कसी  भी  जिले  म॑  इस  समय
 सार्वजनिक  टेलीफोन  घर  खालन  का  काम
 नही  हो  रहा  है

 विवरण

 सार्वजनिक  टेलीफान  धर

 जिले/तालुके  का  नाम  1977-78  के  «978-79  में  आज  को  तारीख
 दौरान  खोले  गय  प्रस्तावित  मे  मौजद

 t  वनथली  घाघूसार  कजा,  थाना  पीपली  धमधूसर
 2  माणावदर  पाजोद  लिम्बुडा,  सनोसरा  (पाजोद

 नादिया,  मोतियाना  और
 कोयलाना  )

 3  कुत्तियाना  महियारी.  देवडा,  खगेश्री  महियारी
 he  राणाबाव  मोकाड़,  वदवला-राना  रानाकडोर्ना
 5  पोरबदर  नविबदर  शोधना,  खटाना,  मोधवाडा,  नविबदर  और

 बालचरला,  औंर,  भाड,  «=  बेगावदर
 गरज,  बुलेज,  कडाछ,  मदेर
 और  बोखिता

 6  मंगरोल  जूल  मेखडी  जूठल
 राजकोट  जिला

 7  घोरजी  पिपलिया
 8  कंडोनजिम  —

 9  उपलेटा  —_  करचिया
 जामनगर  जिला

 10,  जमजोधपुर  =  —  रंगपुर
 Li  सालपुर
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 Outcome  of  U.S.A.  &  U.S.S.R.  Talks
 Re  :  Indian  Ocean

 8498.  SHRI  SUKHDEV  PRASAD
 fY/ERMA  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  news  item  appear-
 ing  under  the  caption  ‘“‘Dismantle  Ocean
 basin  says  Aliev’?  in  the  “PATRIOT”,
 New  Delhi  dated  the  3rd  April,  7979  ;

 {b)  if  so,  the  reaction  of  Government
 thereto  ;

 (c)  whether  Government  has  known
 the  outcome  of  reported  parleys  between
 U.S.A.  and  U.S.S.R.  in  this-  regard;  and

 (व)  ifso,  the  details  thereof,  and  also,
 the  steps  being  contemplated  for  keeping
 Diego  Garcia  absolutely  free  from  foreign
 domain  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU)
 (a)  Yes,  Sir.

 (b)  to  (d).  The  Government  of  India
 has  been  in  touch  with  the  Governments
 of  the  U.S.A.  and  the  U.S.S.R.  in  regard
 to  the  talks  taking  place  between  them
 on  questions  concerning  arms  limitation
 measures  in  the  Indian  Ocean.

 Our  position  on  this  question  is  well-
 known.  We  are  committed  to  work  for
 the  establishment  of  Zone  of  Peace  in  the
 Indian  Ocean  and  the  elimination  of
 foreign  military  presence  and,  bases
 from  the  area  and  have  reiterated  this
 to  the  Great  Powers.  Our  Policy  is  in
 line  with  U.N.  resolutions  on  the  subject.
 We  are  concerting  our  efforts  with  other
 like-minded  States,  which  include  the
 overwhelming  majority  of  littoral  and
 hinterland  States  of  the  Indian  Ocean
 and  the  non-aligned  movement.

 Residential  Telephones  to  Officials

 8439.  SHRI  SUKHDEV  PRASAD
 VERMA:  Will*the  Minister  cf  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  the  total  number  of  residential  tele-
 phones  provided  to  various  officials  in
 Delhi  attached  to  the  Ministry  including
 the  number  of  personnel  ranking  in  the
 Class  IV  Central  Government  employees  ;

 (b)  whether  some  of  the  drivers  of
 motor  vehicles  have  algo  been  provided

 residential  telephones;

 Written  Answers  VAISAKHA  7,  900  (SAKA)  Written  Answers  I50.

 (c)  if  so,  the  total  number  of  such
 drivers  havir  g  residential  telephone  facility
 attached  to  his  Ministry  including  the
 average  cost  and  expenses  thereof  per
 year  ;  and

 (d)  Whether  such  facility  has  been
 provided  to  drivers  belonging  to  other
 Ministries/Government  of  India  cficials
 and  if  not,  the  reasons  for  such  prov  isions
 to  such  men  working  in  his  Ministry  ?

 THE\MINISTER  OF  STATEHNIN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAT):  (a)  229-(including  officers  of  the
 Posts  and  Telegraphs  Directorate),

 (b)  and  (c)  Yes.  The  number  of  drivers.
 having  telephone  facility  is  9.  These  are:
 “Service”?  connections.

 (d)  The  information  from  all  the
 Ministries  etc.  is  not  readily  available..

 Funds  provided  for  telecommunica-
 tions  facilities  in  Vidharbha  region

 of  Maharashtra.

 8440.  SHRI  VASANT  SATHE  :  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  the  total  funds  approved  for  pro-
 vision  of.  various.  telecommunication  faci--
 lities  in  Vidharbha  Region  of  Maharashtra
 with  details  of  important  projects  approved/"
 under  execution  during  1977-785

 (b)  the  actual  performance  both  in  terms
 of  physical  and  financial  in  general  and.
 project-wise  for  important  projects;

 (c)  whether  the  work  in  regard  to  some
 projects  including  one  at  Akola  has.
 lagged  behind  the  time  schedule  and  the
 reasons  therefor;  and

 @
 special  steps  taken/proposal  to-

 accelerate  the  programme  of  execution
 and  the  details  of  programme  proposed/
 approved  for  1978-79  with  special  em-
 phasis  to  extension  of  the  facilities  to
 rural  areas  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS.
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI)  :  (a)  and  (b).-  @  Funds  -approved.
 during  1997-78  for  provision  of  telecommu-
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 nication  facilities  in  Vidharbha  region  of  Maharashtra.

 (a)  Total  provided.  Rs.  greBy  lakhs§

 (2)  Actual  spent  +  Rs.  60°  30  lakh,  (approa)..

 (a)  Important  projects  and  their  progresss

 a  Installation  of  2000  lines  t:unk  automatic  Installation  commenced  in  Felrua  ९,  7070 =
 Exchange  at  Nagpur.

 ५३)  Expansion  of  Itwari  Exchange  by  7200  300  hnes  completed.
 lines  900  lines  expected  toJbe  din

 1978-79

 telephone  The  tenders  have  been  accepted  and  work Construction  of  automatic
 In  the  meantime,  manual

 5  Ray
 exchange  building  at  Akolr  given.

 exchange  expanded  from  i200  to  34326 lines.

 44)  Expanaon  of  Yeotmal  jex-  E
 quipm

 pplies  from  I.T.I,  commene  *
 change  by  700  lines

 (5)  Expansion  of  Malkapur  al  exchange.Y  Ex  pleted  from  240  to  360  lines.

 (6)  Opening  of  small  exchanges  in  rural  i0  new  exchanges  commissioned
 areas.

 (7)  Opsaing  long  distance  P.C.Os.  in  rural  9  New  P.C.Os.  opened. areas

 (c)  Yes,  Sir.  broad  regarding  honouring  Gandhi;
 ni

 and
 teachings  in  one  from  or  the  other  tn

 (१)  Building  work  at  Alsola  has  been  foreign  countries;  and
 awarded.  Equipment  has  been  allotted
 in  3  of
 LT.  4  It  is  hoped  to  cearaaioe  | the  (b)  if  ¢  names  of  places  in  such
 80  8  ete other  works  are  approved  for  1978-79  ting  his  mat

 (i)  g00  linea  expansion  for  Itwari
 automatic  exchange;

 f  small  MINISTER  OF  STATE  IN  THE 9)
 “changes by  ‘asco  Hae  MINISTRY  OF  EXTERNAL  AFF

 s
 SAMARENDRA  KUNDU)  :  (a)

 (iii)  Opening  of  7  small  automatic  any  Of  our  Indian  missions  abroad
 exch;  in  rural  areas.  ganise  a  suitable  programme,  cither  at

 their
 iat  rari  or  being  local

 Opening  of  23  long  distance  organisation/associa:
 --  Marty

 occasion 0०
 De  Oe  int  8  eens.  of  Gandhi  Jayanti  and  +  Day.  The

 observance  takes  the  form  of
 pat symposia  and  film  shows.  Interes!

 a  7
 cultural  organisations  in  some  countries

 Propagation ‘ropagation  ‘enching =  c  hing  arrange  special  Pielons  in  coopera-
 proce  a  tion  with  our

 ore
 .  SHRI  DURGA  CHAND  :  Will  A  statement  js  laid  on  the  Table

 the  Minister  of  EXTERNAL  AFFAIRS  of  g  House  indicating  the  places  "
 where

 be  pleased  to  state  :
 Gandbiji

 bas  been  or  comme-
 by  erecting  a  memorial

 hether  Government  have  collected  Or  statue,  or  in  any  other  way  as  a  mark  of
 है  के  formation  from  our  Indian  respect  to  him.
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 A  School  .  a
 ASchool  .  °
 Ahbiary  .  .
 A  memorial  Hall
 A  road
 A  Sch  ol  .

 A  oad

 Gandhi»  b  rthdav
 day
 A  road

 STATEMENT
 Sthool|Labrary|Street  nanued  after  Gandhyyt

 .  e  .  .

 .  द  .
 .

 celel  rated  as  peace

 Adispensiry  2school  and  a  (७  roads
 An  Avenue
 A  road

 Ahbrary
 Memortal  institutions

 A  piimary  school
 4  road
 Atoad
 An  institute
 A  memonial  institute
 A  memonal  Hall  .
 A  park
 A  squarc
 A  park
 Aroad
 A  School

 (Mahatma  Gandhi  In  te) Anl

 Gandhyt's  Statues  and  Busts

 Statue
 Bust  °

 Statue
 Statue
 bust
 Statue

 Montevideo  (U  rug  av)j
 Cor  Joba
 Rosario  J  (Arger  ne  8)
 Sineay  cre
 Nairoh  (Keny  )
 Cenakry  (Co  )
 Tun  (Tii2  )

 New  Je  cy  (LSA
 Rahat  (Mcr  ccc  )p
 Tivingstare  (7  nta)  Tid
 Caracas  (Veneztal  )
 Mogadicx  (Sen  )

 Bangkok  (Thailand)
 Matale  Ur Nanuoya  Cchnt

 734

 t
 puran  Jaffna  Ailluocl  chs  (St  Terk}

 (Romc  (Italy)
 Khaitcum  (Sudan)
 Blantyre  (Malawi)
 Washington  (USA)
 Nicosia  (Cypri  s)
 Rangect  (Burma)
 Santiago  (Chile)
 Rio  de  Jannio(  Brazil
 Lura  (Pei  u)
 Mexico  City  (Mexico)
 Suva  (Fit)
 Port  Lows

 Montevido  (3  ruguav)
 an  memorial  Hal!  Singay  cre
 Panama  City
 Vancouver  (Cana  tay
 Caracas  (Venezula)
 Tavistock  square  I  ondon
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 4.  Statue  .  .  .  .  +  Brussels  (Belgium)
 8.  Statue  नि  द  Luxemburg
 9.  Statue  .»  «Guyana  .  .

 to.  Statue  हे  Santiago  (Chile)
 ह  Statue  डे  Rio-De-Janrio
 sa.  Statue  Lima  City  (Peru)y
 34.  Statue  +  .  .  Mexico  City  (Mexico)
 ty  &  15  Statue  Port  of  Spain

 2.  Sanfernands  (Trinidad) 16,  Bust.  .  «  Suva  (Fiji).
 27.  Statue  .  .  .  «  Paramaribo  (Surinam).

 {C)  Og  gaged  in  propag  Gandhiji’s  teachings  in  Foreign  Countries
 os  Gandhi  Peace  League.

 2.  The  Ganhi  Adoration  League  Tokyo
 Kyoto  (Japan

 Sending  Goodwill  missions  to  China
 and  Pakistan

 Baga
 2.  SHRI  DURGA  CHAND  :  Will

 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  have  taken
 a  decision  to  goodwill  mission  to
 China  and  Pakistan  in  the  near  future;

 (b)  if  so,  the  details  thereof;  and

 (c)  by  when  the  missions  would  be
 sent  to  these  countries  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 {SHRI  SAMARENDRA  KUNDV)  :  (a) to  (०)  No  proposal  to  send  goodwill

 (c)  ifso,  what  is  acreage  of  land  acquired for  the  purpose  and  what  is  the  number
 2

 se
 affected  by  such  acquusition;

 (da)  the  number  of  cases  which  are  still
 pending  for  disposal  and  the  reasons
 agit  and  h  baal

 these  cases  would
 0

 THE  MINISTER  OF  STATE  IN  THE

 Transfers  of  officials  in  P&T.

 missions  to  China  and  Pakistan  is  under  8444.  SHRI  SURAJ  BHAN  :  Will  the
 present  consideration,  Exchanges  of  visits  Minister  of  COMMU  INICATIONS  be
 in  various

 Sekivhave
 taken  place  with  these  pleased  to  state:

 ‘countries  in  the  recent  past  may
 thi  lace  th  future.  S  (a)  whether  transfers  and

 Postings
 of furhter

 ae
 in  the  near  fu  uch  ofa  Pig  Pigg  ‘Selection  7 visits,  it  is  felt,  a  help  in  generating our  countries.

 Acquisition  of
 Se

 Rourkela  steel

 S443.  8)
 SHRI  DURGA  CHAND  :  Will

 the  ter  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  number
 of  persons  were  evicted  from  their  lands
 which  were  acquired  for  Rourkla  Stee}
 City;

 (b)  whether  it  is  a  fact  that  out  of  these
 mee

 @  number  of  them  belong  to
 vasia  $

 various  Post  Offices  are  made  by  the
 Director of  Postal  Services  on  Circle  basis;

 (b)  whether  such  transfers  and  postings cause  lot  of  hardships  and  even  disruption of  education  of  the  school  going  chidren
 of  the  officials  in  the  Circles  comprising  of
 different  linguistic  regions  ¢.g.  North
 Western  Circle;

 Pa
 whether  it  is  not  feasible  to  confine

 transfers  to  particular  linguistic  re-
 gions  if  not,  why;  and
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 (९)  now  that  there  are  more  than  one Darectors  of  Postal  Circles  m  all  the  Postal

 may  be  achieved  apart  from
 proper  ay the  area ?

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  COMMUNICATIONS
 CuRT

 NARHARI  PRASAD  SUKHDLO
 7)  (a)  Yes  Sir

 (b)  Transfers  and  postings  are  made
 2

 the  Cacle  authorities  as
 pias  availability in  ady  ig  There are  instructions  that  transfers/postings  mn the  middle  of  the  academic  sesuon  should be  avoided  a  far  as  posuble

 as
 (c)  The  requests  for  posting  to  the  home

 are  al  dered  th
 tically  where  yumufied  and  transfers  for
 home  divimons  are  ordered  as  soon  as
 vacancies  become  available

 (d)  The  scope  of  service  of  such
 =

 Fad
 extends  over  the  entire  Circle

 forts  are  always  made  to  accommodate
 such  employers  in  neighbounag  divinons
 to  the  extent  of  avaslablbihty  of  vacancies

 (ल)  Regional  junsdiction  oy  given  to
 Directors  of  Postal  ices  But  transfers
 of  Lower  Selection  Grade  officials  through out  the  circle  takes  place  as  it  88  a  circle
 cadre  and  not  a  divisional  cadre
 Norms  for  transit  and  delivery  of

 various  articles.

 8445  SHRI
 CURA

 BHAN  Will  the
 Minster  of  CO!  INICATIONS  be
 pleased  to  state

 (a)
 whether  the  P&T  Department  has

 fixed  any  norms  for  transit  of  various  types
 of  articles  and  their  delivery,

 (b)  Packets  and  Pare  ls

 (४)  Local  mails

 (ss)  Within  the  District

 (sn)  Within  the  State

 (ww)  Any  where  in  the  country

 (c)  Money  Orders

 (0)  Tocal

 (४)  Within  the  District

 (ut),  Wsthin  the  State

 (#)  Any-where  in  the  country

 (०)  sf'20,  when  they  were  fixed  and are  the  detuls,
 y  what

 ies
 these  norms  being  adhered  to or  has  any  variahon  been  made  snce  then

 and
 what  38  the  justification  therefor,

 (d)  what  8  the  machmery  to  ensure t  these  norms  are  strictly  observed  to
 provide  ample  satisfaction  to  the  people  ?

 THE  MINISTFR  OF  STATE  IN  THE MINISTRY  OF  COMMUNICATIONS
 oo

 NARHARI  PRASAD  SUKHDEO
 (a)  Yes,  Sir

 (०)  In  year  7967
 Details  of  norms  of  delivery  for  various

 types  of  postal  articles  are  thus

 (a)  First  Class  Mails

 (7)  Tocal  maus
 Same  day  ww  posted  before  8  AM
 otherwise  3  ie

 (a)  Within  the  Distict

 Not  more  than  2  days

 (am)  Within  the  State
 Not  more  than  3  days

 02)  Anywhere  im  the  county
 Not  more  than  7  days

 NB  for  regis
 gered

 articles  one  more  day
 should  be  added

 3  day
 Not  mere  than  3  days
 Not  mcre  than  7  days
 One  day  for  evuy  १९६  ४  Ms

 9  days
 Not  mere  than  3  days
 Not  more  than  7  days  Shes  sray  hase

 to  be  mcreased  upto  3  days  where  the
 M  O  8  wsued  from  cr  fr  payment  in
 a  rural  area

 Not  more  than  8  cays
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 6)  Yea,  Sir.  These  are  being  adhered  to
 asfar  as  possible  except  in  cases  of  breaches,

 cid  and  etc.  In  cer-
 tain  hilly  places  or  far  flung  rural  areas
 the  trnsit  time  can  be  more  in  absence  of
 mechanised  transport.  No  variation  has
 since  been  made  because  norma  fixed  are
 working  satisfactorily.

 (d)  Test  letters  are  regularly  posted  by all  supervisory  officers  to  chet.  ip  ad-
 herence  to  these  norms.  A  check  nght  from
 collection  of  articles  till  delivery  38  carried
 out  by  supervisory  staff  to  maintain  the
 norms.

 Norms  for  removing  faults  in  tele-
 phones  in  Delhi

 8446.  SHRI
 URN

 BHAN;  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  any  time  limit  has  been
 fixed  for  the  removal  of  faults  in  tele-
 phone  connections  and  lines  and  if  so,  the
 norms  prescribed  for  the  purpose;

 (b)  whether  these  norms  are  being  ad-
 hered  to  and  if  not,  the  percentage  of
 cases  in  which  the  faults  continue  beyond the  prescribed  period;

 (c)  what  steps  have  been  taken,  or
 posed  to  be  taken  to  ensure  that  prescribed norms  are  adhered  to;  and

 (d)  which  exchange  in  Delhi  and  now
 circles  heads  the  list  of  fault  complaints and  which  heads  the  list  where  they  are
 pot,  removed  within  the  prescribed  time

 imit

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 SHRI  NARHARI  PRASAD  SUKHDEO

 ्  AI):  (a)  Control  limits  for  removing faults  during  monsoon  peiiod  has  been
 fixed  at  3  hours  and  during  non-monsoon
 period  at  ४९5  hours  on  an  average.

 (0)  All
 exchanges

 in
 Dethi_  excepting Dol

 Cant
 Te,  Bean  &  Hae  Khas

 ¢  are  ig  these  averag: limits.

 Percentage  cases  in  which  the  faults
 continue  beyond  the  prescribed  period  in
 these  exchanges  ws  given  below:—

 Tis  Hazari  26°2%
 Delhi  Cant.  8°6%
 Hauz  Khas.  >  84%
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 ९)  Systematic  inspection  of  ‘subscribers’
 office  fittings,  instruments,  DPs  and  the
 Overhead  loops  are  being  made  to  reduce
 fault  incidences  and  thereby  adhering  to
 the  norm.

 (d)  Tis  Hazari  Exchange.
 Strikes  and  Lockouts

 a ha
 SHRI  KANWAR  LAL  GUPTA:

 Will  the  Mimster  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  total  number  of  strikes,  lock-outs
 and  closure  in  the  last  ¢  months  and  in  the
 corresponding  period  in  last  year  and  year
 before  last;

 (b)  the  ber  of  violent  incidents  and
 gheraoes  in  the  aforcsaid  period  and  था  the

 ona
 nding  period  in  last  year  and  what

 ‘was  Joss  of  life  and  property  in  these
 two  periods;

 (c  ow
 many  persons  were  arrested  in

 the  last  4  months  in  violent  activities  and
 in  making  gheraoes  I acpara'

 (d)  how  many  working  hours  were  lost
 on  account  of  strikes  etc.  in  the  4  months;
 and

 ४५
 what  specific  steps  have  been  taken

 by  foe  pany  the  said  period  to  check
 such  incidents  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  to  (e).  The
 required  information  is  being  collected
 from  the  State  Govenments  and  will  be
 laid  on  the  Table  of  the  Sabha  when
 received,

 क्रापात  स्थिति  के  देरान  लेवा  से  हटायें
 गये  कर्मचारियों  का  बहाल  किया  जाता

 8448.  भरी  सुरेसा  पा  सुमन  :  कया
 इस्पात  और  खाम  मंत्री  यह  बताने  की  कपा
 करेंगे  :

 (क)  क्या  कारण  बताओ्ो'  नोटिस  के
 बिना  झयवा  किसी  जांच  के  बिना  सेवा  से
 हटाये  गये  कर्मचारियों  को  सेवा  में  बहाल
 करने  के  सरकार  के  निर्णय  की  सूचना  सरकार
 द्वारा  सभी  संस्थानों  को  दी  गई  थी,

 (ख)  यदि  हां,  तो  राउरकेला  इस्पात
 संयंत्र  को  यह  सूचना  किस  तारीख  को  दी
 गईं  थी,
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 (a)  श्रेणी  I  के|कितने  भ्रधिकारियोप[भौर
 झन्ध  श्रेणियों  के  कितने  कर्मचारियों  को  इन
 संस्थाशों  में  प्रनुदेश  प्राप्त  होने  के  बाद
 सेवा  में  बहाल  किया  गया  है  शौर  कितने
 भ्रधिकारियों  शौर  कर्मचारियों  को  द्रभी  तक
 सेवा  मे  बहाल  नहीं  किया  गया  है  और  कितने
 वे  किस-किस  श्रेणी  के  है  ;  भौर

 (ध)  सरकार  का  विचार  शेष  व्यक्तियों
 को  कब  तक  सेवा  में  बहाल  करने  का  है  ?

 इस्पात भौर  खान  मंत्रालय  में  राज्य  मंत्री
 (भी  करिया  सुष्डहा  3  (क)  से  (घ).
 जानकारी  भ्राप्त  की  जा  रही  है  शौर  सभापटल
 पर  रख  दी  जाएगी  t

 Recorded  Delivery  Service

 8449  SHRI  SURAJ  BITAN  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state

 (a)  whether  the  Recorded  Delivery
 Service  introduced  im  Post  Offices
 after  abolition  of  Express  Delivery  Service
 about  three  years  back,  s  popular  with  the
 public;

 (b)  if  v0,  the  number  of  articles
 rhonthly  handled  in  different  Postal
 Circles  in  India;

 (c)  what  steps  have  been  taken  by  the
 Department  to

 aera
 the  service  and

 with  what  result,  and

 (d)  what  is  the  incidence  of  complaints
 on  account  of  such  articles  and  what  is
 the  percentage  of  satisfying  rephes  to  the
 complaints?

 THE  MINISTER  OF  STATE  IN
 IN  MINISTRY  OF  COMMUNI-

 CATIONS  a
 SHRI  NARHARI  PRA-

 SAD  SU  EO  SAI):  (a)  Recorded
 Delivery  Service  introduced  in  Nov.  74
 is  picking  up  and  has  gained  popularity.

 (b)  The  number  of  articles  bandied  in
 the  various  postal  services  monthly  varies
 from  about  4,000  to  1,64,000.

 (ce
 ‘set

 through  postal
 notien  oa also  by  insertion  in  the  news  papers  periocl-

 pont  He ‘has  been  adopted  to
 pees

 the
 The  results  have  been  encoura-

 sig.
 a

 The
 ince  Pi]  fa  bed  car

 ११  Per,
 ani  Tn it  be  Py  to  give  satisfying  replics  to

 the  complains.
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 CGHS  Dispensary,  Darya  Genj
 8450.  SHRI.  MAHI  LAL:  Will  the th

 Minuter  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  the  criteria  adopted  for
 making

 a
 doctor  Medical  Officer  imcharge  a
 CGHS  Dispensary;  and

 (b)  the  average  tame  a  Doctor-in-charge १  allowed  to  stay  at  a  particular  ?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HEALTH
 ‘AMILY  WELFARE

 neon: JAGBA AMBI  PRASAD  YADAV):
 {a)  The

 Posting
 of  a  Medical  Officer  as

 incharge  of  a  CGHS  Dispensary  is  done  on
 the  hams  of  senority-cum-merit.

 (by  The  average  time  of  stay  of  a
 Medical  Officer  incharge  in  a  dispenary
 generally  varies  between  5  years  unless
 due  to  some  acmmnutrative  reasons  or
 in  public  interest  a  relasation  3९  required
 to  be  mage.

 ya  उत्पादक  सहकारी  समिति,  बिडे  को
 टेलीफोन.  क्ेबशन

 8451.  श्री  मोती  भाई  झार  चौधरी  !
 क्या  संचार  मंत्री  यह  बताने  की;  पा  करेगे
 कि:

 (क)  क्या  बिड  गाव  की  दुग्ध  उत्पादक
 सहकारी  समिति  ने  गुजरात  मे  कडी  टेलीफोन

 एक्सचेज  से  टेलीफोन  के  लिए  मांग  की  है  ;
 और

 (ख)  कया  इस  समिति  को  टेलीफोन
 की  बहुत  ज्यादा  जरूरत  है,  क्योंकि

 पशु-पालन  व्यवसाय  के  सिलसिले  में  उसे
 बार-बार  टेलीफोन  करना  होता  है  भौर  इस

 तथूय  को  ध्यान  में  रखते  हुए  उसे  कब  तक
 टेलीफोन  दे  दिया  जायेगा  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (जो
 सरहरि  प्रसाद  सुचरेव,  साथ)  :  (क)
 जीहा:

 (ल)  सभी  भाजेदकों  को,  जो  अपनी

 माग  दर्ज  कराते  हैं  भौर  पेशनी  रकम  जता

 कराते  हैं,  टेलीफोन  गनेगशर्नों  की  शरकरत
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 होती (है  ।  यह  सामान्य  श्रेणी  के  प्रन्त्गंत
 डदेलीफोन  कनेक्शन  की  मांग  है,  जो  6-5-
 976  को  दर्ज  कराई  गई  थी  भौर  जिस  स्थान
 पर  यह  देलोफोन  कनेक्शन  मांगा  गया  है,
 यह  स्थान  कड़ी  टेलीफोन  एक्सचेंज  से  लगभग
 7  किलोमीटर  दूर  है।  यह  कनेक्शन  देने  मे
 बहुत  ज्यादा  साज-सामान  की  जरूरत  है  शौर
 साज-सामान  को  सप्लाई  कम  हां  रही  है  tv
 साज-सामान  उपलब्ध  हो  जाने  के  बाद  उनकी
 बारी  जाने  पर  टेलीफोन  कनेक्शन  दे  दिया
 जाएगा  ।  इस  श्रेगी  के  अन्तर्गत  टेलीफान
 कनेक्शन  प्रतीक्षा  सूची  के  झनुस्तार  बारी
 आने  पर  ही  दिए  जाते  है  तथा  इसमे  प्राथमिकता
 देने  का  काई  नियम  नही  है  ।

 Legal  Adviser  in  ए,  Organisation
 8

 3
 SHRI  RAM  PRAKASH  TRI

 pat  IT  Vall  the  Minster  of  PARLIA
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state

 (a)  wacther  the  Employees  |  rovident
 Fund  Organuation  is  having  a  legal adviser

 (b)  whether  30  many  important  court
 eases,  the  opmion  of  that  Iegal  adviser
 was  not  sought  or  were  sought  the  same
 was  ignored  and

 (c)  the  details  of  those  cases  and  the
 reasons  for  not  obtaining  the  advice  of  the
 legal  adviser  or  ignoring  it  where  such
 advice  wis  obtauned ?

 THE  MINISTFR  OF  SPATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  ATFAIRS  (DR RAM  KIRPAL  SINHA)  (a)  Ithas  been
 rcporte!  by  the  Provident  Fund  A  stho-
 cities  that  they  have  a  part  tme  Legal Adviser

 ry)
 and  (c)  Since  the  cases  are  conduc-

 ted  generally  by  the  Central  Govern-
 ment  Standing  Caounsels,  the  op  of
 part  time  Legal  Adviser  is  not  sought  in
 all  cases  There  is  no  recent  case  where his  opmion  was  sought  and  ignored However  in  the  case  of  the  Bihar  Khach
 Gram

 rdyog  Sangh,
 Bihar,  the  Regtonal Providi  und  there  filed

 &  petition  for  certificate  of  leave  to  appeal on  the  aoth  September,  7977  being  the
 Li  pk  gee  of

 ave
 he

 op
 apphcatnon veer  gave  yon  on

 the  same  date  at  Rew  Det  that  5८
 would  not  advue  preferring  an  appeal.
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 Policy  for  Review  of  Damages

 A455
 SHRI  RAM  PRAKASH  TRI-

 P.  I  Will  the  Mister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR be  pleased  to  refer  to  the  reply  given  to
 brig  capi

 4997  on  &  e
 bata ar  2

 regarding
 damages  impos:

 by  RPFC  r  by  CPFC  and
 to  state,

 (a)  the  details  of  the  policy  for  review
 of  damages  by  higher  authority  which  were
 mpored  by  RPFC,

 (b)  the  name  of  the  authority  by  whom
 this  policy  has  been  approv  a

 a)  beer
 m

 iit  =  red
 where mages  havebeen  redu  the  present Central  Provident  Fund  Commussioner

 and  which  have  come  to  the  notice  of
 the  Central  Government  the  reduction
 has  been  in  accordance  with  that  pohey, and

 (d)  if  not  the  reasons  therefore  and  the
 action  proposed  to  be  taken  for  not  com-
 plying  with  the  so  called  policy?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  JYABOUR  AND  PAR
 TIAMENTARY  AFFAIRS  (DR  RAM
 KIRPAL  SINHA)  (a)  and  (b)  A  co;
 of  the  circular  bea  ing  No  FP/E  ne  4
 (294)  ier

 dated  the  24th  October,
 1975  issued  99  the  Central  Provident
 Tund  Commussicner  to  the  Regional Provident  Fund  Commuwoners  5  laid  on
 the  Table  of  the  Sabha  (Placed  tn  Labrary See  no  T—27:7  78)

 (९)  and  (व)  The  available  information
 is  bemg  studied

 Complaints  Re  Belated  Cov:
 under  EPF.  and

 Provisions  Act,  7952

 454  SHRI  RAM  PRAKASH
 TRIPATHI
 अलार  _RAMESHWAR

 PATIDAR
 Will  the  Muinuwter  of  PARLIA.-

 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state

 (a)  whether  Government  have  received
 complamts  about  many  belated  2  cs
 under  the  EP  F  and  ‘Mascellaneous  ्  f0=
 visions  Act,  +

 06४
 2  90  the  States  of  Karnataka

 and  Maharashtra,
 (b)  if  £05,  =  ga

 of  those
 —_ coverages  an  perons  इता  ible

 for  that  illegal  action,  and
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 (c)  the  action  Government  propose  to
 take  agaist  theose  officials  pai  have
 sacrificed  the  interest  of  workers  for  thar
 personal  ends?

 a
 THE  MINISIER  OF  SIATF  IN

 E  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR RAM  KIRPAL  SINH

 a  (a)  to  (c)  ‘The
 Central  Provident  Fund  Commusssoner
 bronght  ko  the  notice  of  the  Government
 in  7074  that  he  had  received  two  letters
 from  a  member  of  the  Crntral  Board  of
 Trustees  complaining  about  belated  co-
 verages  of  establishments  in  Mysore  (Kar-
 natala)  Region  Copies  of  the  letters
 are  placed  on  the  [able  of  the  House
 After  an  examination  of  the  same  and  as
 desired  by  the  Government  detailed  sns
 tructions  were  issued  by  the  Central  Pro
 vident  Fund  Commissioner  to  0  ९  Regional
 Commussioners,  a  copy  ी  which  ७5  placed
 on  the  Table  of  the  Sabla  [Placed
 ta  Library  See  No  Li  2212/78)

 Percentage  of  SC/ST  for  recruitment
 confirmation  and  promotion  etc.

 854
 SHRI  7  [  KURITE  Will

 the  Minister  of  COMMUNIC  ATIONS
 be  pleased  to  state

 (a)  whether  Government  has  pr  sc  nbed
 certain  p  rcentage  forthe  Recruitment  Con
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 firmation  and  Promotion  of  the  Schedulad-
 Castes  and  Scheduled  Tribes  employers;

 (b)  whether  this  prescribed has  been  followed  in  the  P&I  Baal  |] Was
 and  the  Super:  Ci  Eng
 P&T  Civil  Carel,  New  Delh,

 (c)  whether  this  percentage  by  the  P&T
 Direc  while  prom  Jumor  Ea-
 gineers  Civil  and  Flectiucal  against  the
 posts  of  Assistant  Engmcers  Civil  and
 Llectrical

 (d)  af  s0,  the  total  numLer  of  posts  and
 the  staff  recruited  confirmed  and  piomo-
 ted  under  the  following  catcgores
 a

 D’men  Gr  II  (2)  Dmen  Jevel-IP
 व  (Architectural  Side,  (3)  AT  (Civ)/
 Electrical  and

 fe)  if  not,  the  reascns  therefore?
 THE  MINISTER  0  SIAIE  IN

 THE  MINISIRY  OF  COMMUNI
 CAIIONS  (SHRI  NARHARI  PRASAD
 SLKHDIO  SAI)  (a)  ४५०५

 (b)  es

 (०)  Yes
 (d)  a)  &  (2)  Information  35  being

 collecte  t

 (३)  Necessary  information  in  as  under)
 es

 Con  Piencted Total  No
 cfpo  ts  recruited  firmed  ,  on

 reg  lar  Ah  hoe
 basis  |  usin

 Assistant  Eneineer  (Civil)  339  45¢  Nil  233  738

 Asstt  Engr  (Mlect  )  83  कना  =a  44  4

 e)  Does  not  arise

 328  of  them  have  been  promeud  as
 Exec  nve  Ineineer  (Civil

 wep  of  thet  pr  -d  ow  ecutive
 Engmecr  Pletrics  )

 Bxpert  Group  on  use  of  Antibsotice

 7०]
 SHRI  HARI  VISHNU  KA-

 MATH:  Will  the  Munuter  of  HEALTH
 AND  FAMILY  WELFARE  ०९  pleased
 to  refer  to  the  reply  given  to  Unstarred
 question  No  6a  on  the  r7th  November,

 Ba
 ding  expert  group  on  use  of

 Ani  as  and  state
 whether  the  has  sub-

 whusn  er  +
 expert  group

 —_— eon
 ee

 (b)  whether  the  said  report  will  be
 Jaid  on  the  Table,  and

 «)  xf  the  group  his  not  mrt  89
 fa’  ether  Pee  rainent  propase  to
 disband  the  group?

 MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  HFALTH
 AND  FAMILY  WEI  FARE  ears) JAGDAMBI  PRASAD  YADA’

 ge and  (b)  The  recommendstions  of
 expert  group  are  enclosed  and  are
 under  examination

 (c)  Does  not  arise
 Statement

 The  expert  group  recommended  as
 follows‘
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 (i)  In  order  to  assess  and  maintain
 a  sarveillance  of  the  drug

 APRIL  27,  3498  Written  Answers  368

 as  Additional  Director  General  and  has
 of  bacteria,  State  Governments  Te  re
 quested  to  inform  all  laboratories  under-
 taki:  \  है  ५५.  मय

 tests  Ge
 Bacteriol  to  maintain
 record  of  “the  results;  —

 colt
 that  information  as  above  may  be

 by  the  NICD,  Dethi,  for
 compilation  and  for  dissemination.

 (iii)  that  the  practice  of
 igs  3

 anti-
 biotics  to  animal  feeds  as  feed  tives
 be  vi  with  concern  and  that  such
 animals  feeds  be  brought  within  the
 purview  of  the  Drugs  and  Cosmetics  Act;

 att}
 that  antibiotics  should  be  judi-

 ly  used  in  the  following  manner:
 (a)  use  of  Chi  hi  1  should  be

 restricted  to  the  treatment  of  en=
 teric  fevers  and  H.  inffuenzae  infections;

 (०)  the  ue  of  streptomycin  should  not  be
 so  widely  used  for  non-tuberculosis
 cases;

 (९)  careful  watch  should  be  kept  for  the
 finding  of  tetracyclin  resistance  in
 strains  of  V.  cholarae,  since  tetracy- clin  is  ofteen  the  preferred  treatment
 for  cholera;

 (9)  poombyiecee
 use  of  antibiotics  should

 avoi
 (९)  combination  of  antibiotics  should  not

 be  routinely;

 (f)  since  the  use  of  antibiotics  in  diar«
 rhoeal  diseses  have  little  curative  role,
 antibiotics  should  not  be  prescribed unless  aboslutelly  indicatd;  and

 (g)  drugs  such  as  trimethoprim  and  sul-
 amathoxozole  marketted  as

 “Septran”,  ‘‘Bactrin’”’
 a rim”  etc.,  and  gentamycin  8
 phate marketted  as  “‘Geramycin”,  “Ganti-

 cine”  etc.  should  be  restricted  for
 “last  Jine’  therapy  and  not  the
 “first  line"

 Supersession  of  D.G.H.S.

 og,
 SHRI  K.  LAKKAPPA:  Will

 the  Minister  of HEALTH  AND  FAMILY
 WELFARE  be  pleaed  to  state:

 pots
 ther  the  officer  appointed  as

 has  superseded  three  senior  officers
 in  the  cadere  of  the  Central  Health  Scheme
 and  all  those  three  Officers  holding
 posts  higer  and  more  important  than  what

 selected  officer  wat  holding
 )  whether  of  the  affected

 has  not  accepted  the  offer  of  appojntment

 proceeded  on  icave  as  a  protest;
 hether  this  easion  wed ce

 a  lot  of  frustration  aot demoralisation  in
 the  cadre  of  Central  Health  Service;

 (d)  whether  the  officer  selected  for
 intment  as  DGHS  was  not  considered

 suitable  at  an  earlier  occasion  for

 paren
 as  Medica}  Superintendent

 jarjung  Hospital;  and

 (०)  if  s0,  what  special  qualifications  and
 ience  the  incumbant  of

 oe  4०० of  DC DGHS  possessed  on  the  basis  of  which
 he  was  selected  for  appointment  and  what
 is  the  procedure  prescribed  for  filling  up this  post

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  Dr.  Balu  San-
 karan  was  appointed  as  D.G.H.S,  on  the
 recommendation  of  the  Departmental Promotion  Commuttec  consisting  of  the
 following:  —

 Chairman,  U.P.S.C.  Chiarman

 Health  Secretary  Member

 and  with  the  approval  of  the  Appointments Committce  of  the  Cabinet.  He  superseded the  following  three  officers  of  Supertime
 GradeI  ofthe  Central  Health  Service.

 rs  Dr.  pat  Rai  Pathak
 edical  Superintendent, Willingdon  Hospital  and  Nursing

 New  Delhi.
 a  Nand  Lal  Pramanick,

 Medical  Superintenden
 Safdarjang  Hospital,  New  Delhi

 g-  Dr.  R.  Martanda  द
 Deputy  Director  General  of  Health
 Services  ‘Rural  Health  Service)

 All  the  officers  incl
 =z,  i

 Sankar:
 were  holding  Supertime  Grade  I  (level  I)
 posts,  whica  are  of  the  same  aod

 scale.  All  the  above  officers  were

 =
 holding  equally  important

 (०)  Dr,  R.  M.  Verma,  who  was
 holding

 Health  ‘Services (Rural  Fealts  Bervives)
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 was  Offered  the  post  of  Additional  Di:
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 General  of  Health  Services.  He  pro- ceeded  on  leave  for  some  personal  reasons.
 He  expressed  his  preference  for  the  post of  Director  &  Professor  of  Neurosurgery, National  Institute  of  Mental  Health  &
 Neuro  Sciences,  Bangalore,  to  which  he
 has  been  appointed  on  deputation  baus.

 (c)  This  selection  has  caused  resentment
 amongst  some  (.H.S.  Officers.

 (d)  Till  the  year  ‘1972,  there  was  no
 whole-time  post  of  Medical  Superinten- dent  for  Willingdon  and  Saidarjang
 Hospitals.  One  of  the  senior-most  Super-
 time  Grade  I  officers  in  the  Hospital  was
 called  upon  to  shoulder  the  dutics  of  Me-
 dical  Superintendent.  D:.  Sankaran  was
 appointed  to  that  post  on  2  Ly hee Later  on,when  Dr.  P.  P.  Goel.  whe  was
 senior  to  Dr.  Sankaran  was  transi  ried  to
 to  Safdarjang  Hospital,  New  Delhi.  he
 was  appointed  as  Medical  Superintendent of  the  Hospital.

 (e)  In_  accordance  with  the  Ccntral
 Health  Service  Rules,  1073,  a.  amended
 from  time  to  time,  post  of  Duector  Ccneral

 of  Health  Services  is  to  be  filled  in  the
 following  manner  :~—
 “The  ost  of  Director-General  of  Health

 Services  shall  be  filled  on  the  recom-
 mendation  of  D.P.C.  by  promotion  on
 the  basis  of  mer  it  with  due  regard  to
 seniority  of

 (i)  officer
 eee

 the  post  of  Additional
 or

 (ii)  Officer  holding  the  post  in  Level  T
 of  Superintime  Grade  I  in  the  scale
 of  Rs,  2500~—:25/2—2750  who  have
 rendered  service  for  a

 ee
 iod  of  not

 jess  than  three  years  in  that  category.”
 Dr.  B.  Sankaran  fulfilled  all  the  condi-

 tions  for  being
 appointed

 to  the  post  of
 D.G.H.S.,  New  i.

 ‘elephose  ection  provided
 ७  ome  uring  last  two  years

 wits.
 SHRI  D.  AMAT  :  Will  the

 of  COMMUNICATIONS  _  be

 [soe
 to  state  the  number  of  Telephone

 nections  provided  during  the  last  two
 years  in  Orisa  ?

 ‘THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI)  :  The  gross  number  of

 ephone
 connections  provided  in new  tel

 Orissa,  uring
 the  last  two

 PB  rape
 i.e.

 ani
 Sy. we,

 1977-78  is  7690  and  3725

 Ove:  Communication  Buildi;
 Bombay

 ब की.

 de any  SHRI  L,  L.  KAPOOR  :  Will
 the  ister  of  COMMUNICATIONS be  pleased  to  to  refer  to  the  reply  given  to Unstarred  questions  No.  4235  on  the  agrd March,  1978,  and  state  ;

 (a)  the  estimated  expenditure  which would  be  needed  for  replacing  ota  marble
 slabs  and  when  this  replacing  work  is
 likely  to  be  completed  and  whether  the Contractor  would  be  asked  to  bear  this
 expenditure  ;

 (b)  besides  marble  slabs  having  got  dis-
 lodging  what  are  the  other  major  defects which  came  into  notice  after  the  building was  completed;  the  total  t  spent  in
 removing  those  defects  and  on  whose t  that  expenditure  was  debited;

 (c)  whether  the  air  conditioning
 machinery/plant  equipment  has  not  bren
 functioning  properly;  and

 (d)  if  so,  the  nature  of  defects  value  of
 repairs/replarements  of  such  equip- ments  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI)  :  (a)  The  estimated  expendi- ture  on  replacement  ofa  marble  slabs
 would  come  to  Rs  19,000,  and  would  be
 borne  by  the  Contractor.  27  slabs  were
 replaced  in  7579  and  the  remaining  84 are  schduled  to  be  replaced  by  the  gist
 December,  7979

 (b)  No  major  defect  has  come  to
 notice.

 (c)  The  equipment  is  functioning
 properly.

 (d)  Does  not  arise.

 Ethical  Homoeopathy
 »  DR.  _BHAGWAN__  DASS

 pati  OR  :  Will  the  Minister  of
 HELATH  AND  FAMILY  WELFARE
 be  pleased  to  state  :

 (a)  whether  it  is  a_  fact  that  the
 Homeo-Central  Council  Act,  7979  was
 aimed  at  to  give  protection  to  cevery~
 way  pure  Ligeaiig  pel  but  the  oppo- site  activities  are  in  practice;

 (b)  if  so,  what  action  Government
 Breresy

 to  take  to  give  saga  to  the

 a
 Homoeopathy  for  the  nation  ;

 ८)  what  st  Government  _  pro
 = to  Oe  against  those  responsible  for  this  ?
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 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  HEALTH  AND

 a  rogister  homocopa' Tt  does  not  provide  protection  to  any  system
 of  part  Tf  any  case  of  unethical  prac-
 tice  comes  to  the  knowledge  of  the  Council it  will  take  necessary  action.  No.  action
 can,  however,  be  taken  for  deviation  from
 homoeopathic  principles  laid  down  by
 Hahnemann

 (०)  and  (c).  Do  not  arise

 Malaria  menace  in  the  Capital

 8465.  SHRI  Ss.  Ss.  LAL  :
 SHRI  MUKHTIAR  SINGH

 MALIK  :
 SHRI  YADVENDRA  DUTT:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to  state  :

 (s)
 whether  it  is  a  fact  that  it  has

 APRIL  27,  978  ह...  Answers  a  +  ८

 is
 necessary  to

 appoint  another ano!  lin  si
 power

 Statement
 The  salient  features  of  the  Modified

 Plan  of  Operations  are  as  follows  :—~

 Te  The

 ced

 NMEP  Units  have
 been  reor;  to  tm  to  the
 Geogographical  boundaries  of  the  district
 Previously  the  Chief  Medical  Officers
 of  the  districts  were  not  involved  in  the
 ee

 but  with  the  re-organisation of  the  ५  they  are  primarily  responsible for  the  programme  in  the  district.
 a.  Increased  quantity  of  various  ine

 secticides  DDT,  BHC,  Malathion  have
 been/are  being  supplied  to  the  States.
 Alternative  insecticides  are  also  being
 provided  to  the  Uniis/district  where  the
 aor

 has  become  resistent  to  DDT/

 3  Insecticidal  spray  operations  have been  undertaken  in  all  rural  areas  which have  incidence  of  2  or  more  cases  per been  detected  by  the  Medical  P  el
 that  there  is  a  great  fear  of  sprcad  of
 malaria  in  the  country  and  most  particular-
 in  the  capital;

 (b)  if  so,  the  steps  being  taken  by
 Government  to  prevent  the  spread  of
 malaria  ;  and

 (c)  whether
 io  ae

 are  con
 sidering  to  oint  a  wer  come
 mittee  of  it  to  find  ‘out  the  cause  of
 spread  of  malaria  in  spite  of  the  best  efforts
 of  NMEP  ?

 THE  MINISTER  OF  STATE  IN
 ELFARE  (SHRI  JAG- DAMBI  PRASAD  YADAV:  (a)  No,

 On  the  other  hand,  there  has  been  a  decline
 in  the  number  of  malaria  cases  in

 launched (b)  Government  have  a
 Modified  Plan  of  Operations  in  the  country from  We  to  control  the

 bac
 spread  of

 malaria.  A  statement  indicating  the
 slient  features  of  the  Modified  Plan
 is  enclosed,  Anoth  indicat-
 ing  the  remedial  measures  taken  in  the
 Capital  is  also  enclosed.

 (c)  There  are  many  reasons  for
 resurgence  of  malaria  which
 are  well  known,  The  Govt.  had  already
 appointed  two  High  Powered  Committees

 pop
 4.  Adequate  quantity  of  anti-malaria

 drugs  have  been/are  being  supplied  to  the
 State/Union  Territory  Government.  About co  78  lakhs  Drug  Distribution  Centres  / Fever  treatment  Depots  have  been  estab-
 lished  to  make  the  drug  freely  available.  In areas  where  resistance  to  Chloroquine
 by  parasites  has  been  noticed,  alternative
 anti-malarials  like  quinine  have  been
 supplied.

 5.  Anti-larval  operations  under  Urban
 Malaria  Programme  have  been  intensified. The  Scheme  has  been  extended  to  38 more  towns  besides  the  28  existing  towns
 existing  earlier  during  1977.

 6.  Supervision  of  the  field  staff  has been  toned  up.
 7.  Steps  have  been  taken  for  under

 taking  both  fundamental  and  operational research  in  the  field  of  malaria  Eradication
 Programme.  7१4  schemes i.e.  8  for  operational  research  and 6 for  laboratory  research  on  malaria  has  been associaterl  by  Govt.  of  India  to  I.C.M.R.

 8.  For  early  examination  of  blood smears  and  quick  treatment  of  positive cases,  laboratory  services  have  been  de-
 centralised  to  the  BHC  level.

 cs  With  a  view  to  control  the  spread of  Plasrodium
 rig

 arum  infection  whic  hk
 accounts  for  death  due  to  Cerebral  malaria with  the  help  of  World  Health
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 ton >
 intensive  programme  has  been initiated in  the  States  of  North  Eastern

 Region  of  the  country.
 me

 10,  The  following  steps  for
 pr  pm  Sineatice  regarding  the  es

 seoking  public  tion  and  parti
 cipation  for  controlling  have  been  token

 (i)  Panchayats  and  school  teach hive  been  involved  in  the  distribution  of
 chloroquine  tablets,

 (ii)  Drug  Depots  have  been  open
 in  pews  be  tribal  areas.  In  pr states  this  have  been  done  in  collabora-
 =e

 with  the  Tribal  Welfare  Depart- m

 (ili)  A  Glm  ‘The  Threat’  recent!
 made  has  been  released  all  over  the
 country  in  fourteen  regional  languates.

 iv)  Posters  in  regional  languages “Fever  may  be  Malaria  Take
 Coloroquine  tablets  ,"*  have  been

 suppl
 plied

 to  the  है  tates  for  displayin  Panchayat
 Ghars,  Schools,  Primary  Health  Centres
 and  sub-centres,

 (v)  A  pamphlet  in
 "ei

 ional  langu-
 ages  ‘Malarai-what  to  do’

 giving,
 the

 of  chol
 quine,  {indication  and  Centra-indication
 has  been

 supplied
 to  the  States  for  dis-

 tribution  to  Panchayats,  school  teach other  voluntary  agencies.

 .
 edule

 (vi)  It  is  also  proposed  to  orien
 the  presidents  and  the  taries  of  the
 Panchayats  on  malaria.

 (vii)  Folder  on  the  role  of  the  Medical
 Practitioners

 a
 To

 aissomias  Sag  anti-
 menage,  speci

 tal  station
 has  been  released  by  Posts  and  Tele’ graphs  Department.

 Statement
 The  following  remedial  measures  have

 been  taken  for  the  containment  of  malaria
 CANCE  ३०००

 te  The  following  agencies,  which  are
 responsible  for  carrying  out  anti-malaria
 measures  have  been  requested  to  gear  up
 the  programme  :

 (a)  Delhi  Municipal  Corporation}

 (०)  New  Delhi  Municipal Committee,
 (c)  Zoological  Park,
 (d)  All  India  Radio
 fe)  President's  Estate
 (f)  Indian  Institute  of  Technology
 (g)  Northern  Railway
 (bh)  Defence  Authorities

 ae  about  an  effective  co-ordi-
 nai  ese  various  agencies,  a  special
 Co-ordinating  Officer  has  been

 ‘Appointed under  the  Government  of  I:
 a.  Governmentof  India  have  provided

 adequate  material  and  equipment  rm ven  finan  for  ing
 operational  cost  to  the  concerned  agencies.

 The  total  assistance  during
 297

 7-78  was
 of  the  order  of  about  Rs  92  lakhs  and  an
 amount  of  Rs  g8  45  lakhs  has  been  car-
 marked  for  this  purpose  during  197879.

 de
 The  Municipal

 ek  paler  of Delhi  have  extended  the  a  al  opera
 tions  from  90  Sq.  miles  to  180,  Sq  miles.
 In  addition  to  anti-larval  work,

 spraying with  BHC  will  be  taken  up  in  rur
 areas  and  riverine  belt  from  Ist  June,  1978.

 é
 50  Malaria  Clinics  are  functioning  in

 Deihi  and  50  more  are  being  opened  Over

 scone
 Treatment  Depots  are  also

 set  up.

 a  4०  teams  for  checking  m
 ag  a breeding  in  domestic  situations  have

 put  on  the  field.

 6.  The  Director  NMEP  end  the
 Commissioner,  Delhi  Municipal  Corpora- tion  are  holding  periodical  meetings  to
 review  the  situation  and  coordinate  acti-
 vities  of  various  organisations

 Documents  missing  from  Central
 Council  Research  in  Indian  Medi-

 cine  and  Homoeopathy

 8 La
 SHRIMATI  MRINAL  GORE:

 Wil  the  Minister  of  HEALTH  AND
 FAMILY  WELFARS.  be  pleased  =  to
 State  :

 (a)  whether  certain  important  dou-
 ments  containing  valuable  orginal  research
 data  rela  to  medicinal  =  plants
 availainiity  m  the  country  are
 Missing  from  the  Central  Council
 Research  in  Indsan  Medicine  and  Homoe-
 opathy  and  no  action  has  been  taken  by
 the  Council  against  the  persons  respon-
 sible  for  the  loss,
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 ra
 whether  the

 graye  oad  delibe-
 conspira  certain

 senior  officials  ta  the  pil  acd  and
 (c)  if  so,  the  action  taken  to  retrieve

 official  records  and  the  present  posi- tion  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HEALTHJANDIFAMILY
 WELFARE  (  SHRI  JAG:  RE  a  PRA-
 SAD  YADAV)  :  (a)  to  (c)  A  draft
 of  the  monograpgh  entitled  ‘Medico-
 Botanical  Flora  of  India,  was  compiled
 by  the  Central  Gouncil  for  Researh
 in  Indian  Medicine  and  Homocopathy ‘on  the  basis  of  various  reports  received  by them  from  the  Survey  of  Medicinal
 Plants  Units  and  the  same  is  missing.  The
 matter  is  being  enquired  into  by  the  Coun-
 cil  and  they  have  not  yet  come  to  any  con-
 clusion  as  to  whether  any  official  is  res-
 ponsible  for  the  same.

 MATTERS  UNDERS  RULE  377
 23.०5

 (i)  Rerorrep  Rossery  tn  A  PASSANGER
 TRAIN  ON  21-4-1978.,

 ची  बुबराज  (कटिहार)  :  अध्यक्ष
 महोदय,  नियम  377  के  भ्रधीन  मैं  यह  निवेदन
 करना  चाहता  हूं  कि  मुगलसराय  से  लखनऊ
 आने  वाली  यात्री  गाड़ी  I=  4-78  को  प्रातः
 सवा  चार  बजे  रूपामऊ  स्टेशन  के  निकट
 लूट  लो  गई  सशस्त्न  लुटेरे  कम्पार्टमेंट  न०
 7536  के  सभी  यात्रियों  के लगभग  25  हजार

 झूपये  के  जेवरात,  नकदी,  कीमती  कपड़े,
 पढ़ियां  छीसकर  फरार  हो  गये  श्रौर  इस
 वढिब्बे  के  तीसरे  डिब्बे  में  राजकीय  रेलवे

 चुलिस  के  एक  दरजन  हथियारबन्द्र  जवान  सुख
 की  नींद  सोते  रहे  |  लूटे  गये  यात्रियों  की  चीख

 पुकार  और  प्रसहाय  महिलाशों  का  क्रदन  भी
 उसकी  नींद  खोलने  में  सहायक  नहीं  हुआ  t
 722-वाई  संख्या  के  डिब्बें  में  बैठे  जी >भार०पी

 के  बारह  सिपाहियों  तथा  रेल  क्रमंचारियों
 ने  भी  यात्रियों  की  कोई  सहायता  नहीं  की  1
 जब  ट्रेन  रायबरेली  रुकी  तो  स्टेशन  के
 जी०भझार०पी०  कार्यालय  मैं  प्रथम  सुचना
 की  रिपोर्ट  लिखायी  गयी  ।  ट्रेन  की  यात्रा
 निरापद  नहीं  देखकर  जनता  में  झार्तक
 फैलने  ण्ग्गा  है  ।

 (ii)  Rerorrepn  Cases  oF  Foon  ‘Ponrowna ww  BLT.  Mrsna  (Rance)

 डा०  रामजी  सिह  (भागलपुर)  :  श्रध्यस
 महोदय,  बिहार  प्रांत  के  राजी  क्षेत्र  में  बी  ०भाई०
 टी०  मिश्रा  नामक  एक  इजीनियरिंग  संस्थान
 है,  जहां  बोर्ड  की  सूचना  के  झनुसार  200
 व्यक्ति  विषाक्त  भोजन  पाने  के  कारण  बेहोश
 हो  गये  थे  ।  इस  संस्था  में  करीब-करीब  एक
 वर्ष  से  हड़ताल  चल  रही  है,  जैसे  ही  यह  संस्था
 खुली  तो  वहा  के  विद्याथियों  में  एक  भोज  हुआा
 जिसको  खाने  से  200  व्यक्ति  विषाक्त
 भोजन  के  शिकार  हो  गये  ।  मैं  सरकार  से
 यह  कहना  चाहता  हू  कि  इस  शिक्षण  संस्था
 में  या  तो  किसी  प्रकार  की  यह  साजिश  है  झ्रथवा
 यहां  झापस  मे  कोई  दलबंदी  है  जिसके  कारण
 यह  विषाक्त  भोजन  की  घटना  घटी  है,  जो
 कि  बहुत  ही  चिन्ताजनक  बात  है  ।  मैं  शिक्षा
 विभाग  से  यह  झाग्रह  करूंगा  कि  इस  घटना
 को  तुरंत  जाच  कराई  जाये  झोर  सबंधित
 आवश्यक  कार्यवाही  की  जाये  1

 (iii)  Rerortep  Arracks  By  ‘Hoouans ON  ForeIcns  ReEsIDeNTs  oF
 AvROVILLE  PoxDICHERRY

 SHRI  BIJOY  SINGH  NAHAR
 (Calcutta  North-West)  :  A  report from  Auroville,  Pondicherry,  has  disturb-
 ed  many  in  the  country.

 The
 Peers

 of  this  barbarism  was  Bherat

 Indian  cul  di  is indian  culture  and  its  to
 the  oe

 of  India  with  Pther  nations  fae wor!

 ia
 =  =

 of  this  aim,  residents  of
 Auroville  had  organised  a  month-
 Jong  cultural  programme  at  said
 Bharat  Nivas  to  celebrate  Pongal,  the
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 the  Tamil  New  Year  commencing  from
 “qth  April  i978  in  close  collaboration
 with  the  local  Tamil  villagers.  For  the  first
 three  days  the  programme  went  off  peace-
 folly.  But  on  the  Fourth  day  ,  te  ¢.  on  the
 i7th  April,  1978,  at  the  instigation  of  a
 person  Shri  Navjat,  an  attack  was  made
 by  a  group  of  persons  who  were  armed
 with  sticks  and  steel  rods.  The  attack
 was  made  at  about  8  a.m.  when  one  Mr.
 Frederick,  a  German  National  and  a
 prominent  member  of  Aaroville  for  the
 last  ten  years  was  along,  arranging  for

 the  programme  in  Bharat  Nivas  things.
 His  personal  belongings  were  forcibly.
 removed  and  he  was  beaten  up

 mercilessly,  He  sustained  serious
 injuries  and  fell  down  unconscious,
 In  the  meantime,  one  Mr.  Richard  alias
 Narad,  and  one  Mr.  David  rushed  up
 to  protect  Mr.  Frederick.  They  too
 were  beaten  up  and  were  seriously
 injured.  All  of  them  have  been  removed
 to  the  hospital.  It  is  apprehended  that
 this  outbreak  of  violence  is  the  beginning
 of  a  pre-planned  series,  which  needs

 immediate,  intervention.  Auroville  has
 been  sponsored  by  UNESCO  by  _  three
 unanimous  resolutions  of  i976,  7970  and
 i970.  About  goo  foreigners  have  settled
 jown  permanently  and  they  are
 completely  _  self-reliant.  They  also
 vork  for  rural  development  of  about  32

 to  75  neighbouring  villages  under  a
 project  of  Integrated  Rural  and  Educa-
 tional  Development  Programme.

 It  seems  after  the  passing  away  of  the
 fother,  there  have  been  a-lot  of  mis-

 nanagements,  and  huge  grants  from  the
 Central  and  State  Governments  totalling
 for  Bharat  Nivas  alone  a  Rs.  74:05
 Lakhs  have  been  received  and  remained
 smspent  and  unaccounted  for.  The  Gov-
 ernment  Audit  of  977  has  shown  not

 jess  than  Rs.  22 64  lakhs  as  discrepancy,
 and  the  Audit  has  also  charged  them  with
 fabrication  and  all  that.  The  Audit  has
 also  pointed  out  that  the  authorities  of
 Sri  Aurobindo  Society  of  which  Shri
 Navjat  is  head  now,  have  not  submitted
 to  the  Government  the  evaluation  and
 completion  certificates  of  the  amounts
 spent  from  the  Government  grants
 although  years  have  a  passed.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  This  Navjat  is  a  fraud  and
 he  is  ruining  the  institution.

 SHRI  BIJOY  SINGH  NAHAR:
 They  should  now  be  directed  to  give
 proper  accounts,  failing  which  they
 should  be  charged  There  are  a
 lot  of  inner  conflicts  and  it  is  necessary
 that  the  Central  Government,  since  it
 involves  central  money  as  well  as  money
 of  foreigners  and  the  United  Nations,
 should  intervene  in  order  to  set  things
 right  and  get  rid  of  undesirable  elements
 from  this  management.

 I  will  suggest  that  team  of  Members  of
 Parliament  should  visit  this  institution  and
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 give  a  factual  report  to  the  Govermment
 for  their  guidance  and  making  proper
 arrangements  for  this  institution.

 (iv)  Present  Sratus  or  BANKING
 SERVICE  CoMMISSION

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Mr.  Speaker,  Sir,  Under  rule  377,  I
 raise  the  following  matter  of  urgent  public
 importance  with  regard  to  the  present
 status  of  the  Banking  Service  Commis-
 sion.  The  Banking  Service  Commission
 was  set  up  by  an  Act  of  Parliament  in
 February  1977)  After  the  Janata  Party
 came  into  power,  in  September,  1977s  it
 came  forward  with  an  ordinance  calling
 for  the  repeal  of  the  Banking  Service  Com-
 mission.  A  Bill  to  replace  the  ordinance
 was  introduced  in  the  winter  session  of  the
 Parliament.  The  Bill  was  opposed  by  our
 Party  in  the  Lok  Sabha  and  ultimately
 it  was  voted  down  in  the  Rajya  Sabha,
 on  23rd  December,  1977+

 Under  Article  723  (a)  (a),  the  ordinance
 will  lapse  six  weeks  after  the  expiry  of  the
 winter  session  of  the  Parliament  and  ac-
 cording  to  that,  the  ordinance  has  already
 lapsed.  The  Government  has  net  come
 forward  with  any  fresh  Bill,in  the  current
 session  of  the  Parliament  for  repealing
 the  Banking  Services  Commission

 SHRI  VAYALAR  RAVI  (Chirayin- kal  }:  On  the  point  of  Order,  Sir
 MR.  SPEAKER  :  What  is  the  rule

 breached  ?
 AN  HON.  MEMBER:  He  is

 going  beyond  the  written  statement.
 SHRI  SAUGATA  ROY  :  I  did  not

 get  a  copy  of  it.
 MR.  SPEAKER  :  I  will  give  you  a

 copy,  you  read  it.  You  should  have  kept
 one  copy  for  yourself.

 SHRI  SAUGATA  ROY  :  80,
 legally,  the  Commission  stands  restored,
 but  the  Government  continues  to  keep
 the  Commission’s  office  locked.  The
 bank  recruitment  is  stopped  altogether.
 The  Chairman  and  thirty  employees.  have
 not  been  reinstated;  as  a  result  of  all
 this,  the  banking  recruitment  has  come  to
 a  standstill.  This  is  a  delibrate  contempt
 of  the  Parliament  and  an  attempt  to  by-
 pass  the  Parliament  by  the  Government.
 A  Commission  which  has  been  restored
 according  to  law,  is  not  being  allowed  to
 function..  ....

 MR.  SPEAKER  :  You  cannot  go
 on  like  this.

 SHRI  VAYALAR  RAVI  :  On  a
 point  of  order,  Sir.

 T  would  like  to  draw  your  attention  to
 Rules  97,  98,  99  and  onwards  all  relat-
 ing  to  a  Bill  passed  by  this  House.



 379  Matters  under

 MR.  SPEAKER  :  [  am  not  able  to to  follow  your  point  of  order.  Is  it
 against  the  statement  or  what  ?

 SHRI  VAYALAR  RAVI:  The  hon.
 Member  has  raised  this  point  and  I  want to  draw  your  attention  to  Rules  97  on-
 wards

 MR.  SPEAKER:  You  must  be  ob-
 jecting  to  something.

 SHRI  VAYALAR  RAVI  :  This  is  to
 help  you,  Sir.  This  is  a  matter  with  which
 you  are  concerned  and  all  of  us  are

 concerned.  We  passed  this  Bill.  And
 we  sentit  to  the  Rajya  Sabha  and
 if  I  remember  aright,  Rajya  Sabha  has
 turned  it  down.  Naturally  ,  I  do  not
 know  whether  there  has  been  a  report  to
 the  House  by  an  the  hon.  Secretary  as  he
 is  bound  to  report  to  the  House  the
 decision  of  the  Rajya  Sabha.  Then  we
 can  takeinto  account  what  is  the
 message  that  comes  from  that  side.
 This  is  very  clearly  stated  in  all  these
 rules  98,  99  and  ron  all  relating  to  the
 Bills  passed  by  the  other  House  with  or
 without  amendments.  As  you  know,  the
 oth::  House  has  turned  it”  down.
 Naturally  we  are  expecting  the  decision
 of  the  Upper  House  and  a_  report to  the  House  so  that  we  can
 take  itup.  Butwe  are  not  given
 any  opportunity  to  take  that  into  account.
 We  objected  very  strongly  to  government
 proceeding  with  the  Bill.  The  Govern-
 ment  is  treating  this  House  with  contempt and  they  are  proceeding  in  their  own
 way  and  they  have  started  recruiting. What  they  are  doing  ,  Mr.  Saugata  Roy has  said.  I  would  like  to  know  what  is
 your  ruling  on  this  matter.

 SHRI  FYOTIRMOY  BOSU  (Dia- mond  Harbour):  I  am  rising  seeking  a
 clarification.  What  has  been  said  is
 something  of  a  very  serious  nature.  But, at  the  same  time,  I  would  like  to  have
 your  observation  as  to  what  you  are  doing about  setting  up  a  parliamentary  com-
 mittee  for  scrutinishing  the  nationalised
 banks  and  financial  institutions.  We
 have  a  Public  Undertakings  committee
 but  banks  cannot  be  touched.  We  have
 a  Public  Accounts  Committee.

 There  you  can  not  touch  the  banks.  We
 have  an  Estimates  Committee.  You  can
 not  touch  the  banks  and  financial  insti-
 tutions.  It  is  very  important  that  in
 this  session  we  take  a  decision  to  set  up  a
 parliamentary  committee  on  the  lines  of
 the  committee  on  Public  Undertakings to  scrutinise  nationa  lised  banks  and
 other  financial  institutions  which  are  not
 covered  by  these  committees.
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 SHRI  SAUGATA  ROY  :  Un  a  poigk of  order,  Sir.  You  were  kind  enough  .” permit  me  to  speak  on  this  subject  under
 ule  377  to  raise  a  matter  other  than  a

 point  of  order.  But  my  main  Point  was
 with  regard  to  Rule  222  wherein  I
 a

 3  question  involving  a  breach  of
 rivuege  against  the  Finance  Minist

 Shri  H.  M.  Patel.  You  informed  the  Hole that  you  have  written  to  Mr.  Patel  since
 he  is  a  member  of  the  House  asking  his
 Opinion  on  my  privilege  motion.  I  would liketo  knowfrom  you  by  what  date  we  wilk have  an  answer  from  the  government use  in  the  meantime  banking  recruits ment  has  come  to  a  standstill  all  over India.  Corruption  and  malpractices  in recruitment  are  continuing  while  the
 government  is  dilly-dallying.

 T  also  want  to  know  the  legal  status  of the  Banking  Service  Commission  at  the
 present  moment,  whether  the  government
 has  a  right  to  keep  the  office  of  the  com- mission  locked  and  whether  it  has  a  right to  sack  the  Chairman  of  the  Commissien and  the  4०  employees  belonging  to  it, These  are  all  legal  and  constititional  acfions: which  demand  urgent  attention  to  be given  to  it:

 MR.  SPEAKER:  We  are  on  one
 point  and  you  are  going  to  another  point. Rule  222  motions  are  separately  dealt  with, Now  you  are  on  377.  There  is  nothing more  than  that.  There  is  one  other  person under  Rule  377.  At  the  appropriate.  time: Rule  222  motions  will  be  considered.

 SHRI  SAMAR  GUHA  (Contai):  On a  point  of  order,  Last  year  in  the  course  of
 the  debate  on  the  Finance  Bill  I  raised this  point  on  the  floor  of  the  House  that
 @  proper  inquiry  should  be  made  regarde-
 ing  the  functioning  of  the  financial  ing.
 ere  particularly,  the  nationalised anks.

 MR.  SPEAKER:  Which  is  the  tule that  is  broken  ?

 SHRI  SAMAR  GUHA:  I  am  finishing. The  hon.  Minister  made  a  commitment on  the  floor  of  the  House  and  one  year has  since  passed  and  we  have  not  heard
 anything  about  it.

 MR.  SPEAKER:  A  point  of  order arises  only  when  there  is  a  breach  of  a  rule,
 Everything  is  not  a  point  of  order,

 SHRI  KANWAR  LAL  GUPTA  (Delhi Sadar):  I  want  to  make  a  submission  tues
 MR.  SPEAKER:  If  you  want  to  make

 any  submission,  we  have  now  published in  the  bulletin  the  procedure.  You  give. me  a  notice  of  your  submission  and  if  I
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 consider  it  important  and  urgent,  I

 Ec.
 permit  you......  (Interruptions)  My

 ficulty  is......  (Interruptions)

 I  am  on  my  legs  please.  I  have  been
 geeking  your  co-operation  to  see  that  an
 otderly  debate  is  there.  I  have  allowed
 five  377  statements.  I  have  even  further
 said,  if  certain  urgent  things  happen;  you
 bring  them  to  my  notice.  I  will  consider
 it.  If  I  agree  with  you  that  it  is  urgent,
 I  will  allow  you.

 (Interruptions)

 Why  do  you  not  allow  me  ?  Everything
 that  comes  to  my  notice,  I  give  my  im-
 mediate  attention.  If  I  think  it  is  urgent,
 I  allow  it,  otherwise  not.

 I  am  seeking  the  co-operation,  particu-
 larly  of  the  senior  members,  It  is  not
 the  new  members  who  are  giving
 encouragement  to  all  this.  It  is  you
 (senior  members)  who  are  coming  in  the
 way.  You  must  co-operate  with  me.  My
 anxiety  is  not  for  anything  else.  My
 anxiety  is  to  have  an  orderly  House.  We
 can  debate  in  a  parliamentary  way  and
 discuss  matters.  If  you  have  any  important
 matter  bring  it  to  me,  I  shall  discuss  with
 you.  T  will  try  to  satisfy  you.  If  I  am
 satisfied,  I  will  give  you  opportunity.

 SHRI  VASANT  SATHE  (Akola):
 Please  allow  me.  I  want  to  co-operate
 with  you.

 I  have  for  the  last  three  days  given  you
 notice  regarding  medical  college  students.

 tenis
 Attention  Notices  also  have  been

 iyen.  Yesterday  when  I  pointed  it  out  to
 ‘you,  I  requested  you  to  allow  me  at  least
 to-day.  You  said  ‘I  will  consider  to-morrow’.
 {fnterruptions)

 MR.  SPEAKER:  Mr.  Sathe,  so  that
 maximum  members  may  be  given  oppor-
 tunity  under  377,  as  a  working  rule  I  am
 not  allowing  more  than  one  377  state-
 ment  to  an  individual  member  per  week.

 SHRI  VASANT  SATHE:  It  is  not  a
 question  of  individual.

 MR.  SPEAKER:  Every  individual
 thinks  his  point  is  very  important.

 SHRI  VASANT  SATHE:  Importance
 should  be  considered,

 MR.  SPEAKER:  Every  individual
 thinks  his  point  is  very  important.  I  am
 not  saying  that  your  point  is  not  important.

 eryone  thinks  his  point  of  view  is
 portant.  I  am  allowing  5  per  day  and
 I  allow  one  for  a  particular  member,

 in  a  week  25  members  get  an  opportunity.
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 SHRI  VASANT  SATHE:  What  about
 the  subject  ?  How  are...  -{Tntsrrupticns)

 श्री  विजय  कुमार  मल्होत्रा  :  (दक्षिण
 दिल्ली)  :  अध्यक्ष  भहोदय,  अगर  समय

 रहते  ध्यान  नहीं  दिया  गया  तो  दिल्ली  में

 बड़ी  गभीर  समस्या  पैदा  होने
 वाली  है।  दिल्‍ली  के  सभी  हास्पिटल्स  में

 हड़ताल  हो  जायेगी,  सारे  डाक्टस  हड़ताल
 पर  चले  जायेंगे  और  यहां  के  मेडिकल  हालात
 खराब  हो  जायेंगे  ।  आप  इसको  चाहे  काल
 अटेशन  के  रूप  में  ले  या  नियम  377  में:
 ले  लें  और  मिनिस्टर  साहब  से  कह  दें  कि

 इस  मामले  को  वे  देखकर  जल्दी  हल  करें  ४

 SHRI  JYOTIRMOY  BOSU:  I  want  (०
 bring  the  matter  to  your  notice  which  I
 consider  to  be  of  extremely  urgent  impor-
 tance.  Mr.  Malhotra  just  now  mentioned
 that  medical  college  students  and  internees
 are  on  a  hunger  strike.  If  Delhi  hospitals.
 go  on  strike  here  will  be  utter  chaos  and
 mismanagement.  We  do  not  want  to  add.
 to  the  problems.  We  have  enough  already
 and  the  Government  must  intervene:
 effectively  to  put  an  end  to  this  dispute.
 The  demands  are  very  legitimate.

 The  second  thing  is  about  Tobacco-
 growers.  This  year  there  is  a  crash  in
 price.  (Interruptions)  I  only  want  to  make-
 one  submission  that  tobacco  haseen  sold
 at  25%  of  last  year’s  price.  The  cigarette
 price  should  also  come  down.

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  I  would  like  to  make  a  sub--
 mission  that  we  have  given  again  and  agaim
 notice  of  a  Resolution  to  go  into  this  ques--
 tion  of  banking  institutions.  It  is  an-
 urgent  matter.  This  may  kindly  be  allowed.

 (v)  DEMAND  FOR  RUNNING  Express  TRAIN:
 FROM  DuRG  TO  BANARAS

 श्री  मोहन  भैय्या  (दुर्गे)  :  श्रध्यक्ष  महोदय,
 आपने  मुझे  इस  लोक  महत्व  के  प्रश्न  पर  सदन
 का  ध्यान  आकर्षित  करने  का  अ्रधसर  दिया

 उसके  लिए  मैं  आपका  आभारी  हूं  ।

 ढुगे  से  बनारस  एक्सप्रेस  ट्रेन  चलाने  की
 मांग  को  लेकर  घिगत  8-4-78  से  देश  की

 महान  ओऔद्यौगिक  नगरी  भिलाई  में  श्रानदोलन
 चल  रहा  है  रेल  पटरी  के  किनारे  लो.
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 [श्री  मोहन  भव्या]

 निरन्तर  भूख  हडताल  पर  बैठ  रहे  है  ।  ट्रेंनो
 का  भाषा  गमन  रोका  जा  रहा  है।  आन्दोलन
 उम्र  रूप  ले  रहा  हैं।  यदि  समय  रहते  ध्यान
 नही  दिया  गया  ता  स्थिति  विस्फाटक  हा  सकती
 है।  मध्य  प्रदेश  के  छत्तीसगढ़  ध्रचचल  से  लाखो
 लोग  उत्तर  प्रदेश  के  तीर्थ  स्थानों  की  यात्रा
 करने  जाते  है  1  छत्तीसगढ़  धचल  में  बिहार-
 उत्तर  प्रदेश  धासियों  की  यह  पुरानी  मांग  है
 यह  श्रौद्योगिक  श्रमिकां  की  माग  है  जोकि
 भिलाई  इस्पात  संयत्र  सीमेन्ट  फैक्टरी  “भाण्डर
 एवं  जामुल  लोहे  एवं  कायले  की  खानो  श्रादि
 स्थानों  में  कार्यरत  है  ।  इस  माग  के  समर्थन
 में  यहा  के  करीब  दस  हजार  हस्ताक्षर  से  भी
 ज्यादा  भेजे  जा  चुके  है।  बीस  ससद  सदस्यों
 से  हस्ताक्षर  युक्त  एक  ज्ञापन  भी  इस  सम्बन्ध
 में  रेल  मत्नी  का  दिया  गया  है  v  दक्षिण  पूर्व
 रेलवे  के  सर्वेक्षण  के  अनुसार  छत्तीसगढ़  क्षेत्र
 से  श्रौसतन  4ii  लोग  प्रति  दिन  बाराणसी
 या  इलाहाबाद  की  तरफ  रेल  मे  यात्रा  करते
 हैं  ।  इसके  अलावा  कुछ  लाग  बस  से  यात्रा
 करते  हैं  ।  पश्चिमी  एवं  उत्तर  बिहार  वे  रहने
 चालों  को  सीधी  गाड़ी  न  होने  के  कारण  टाटा-
 नगर  होकर  जाना  पडता  है  1  पश्चिमी  एव
 पहाडी  क्षेत्र  के  उत्तर  प्रदेश  वासी  नागपुर
 होकर  यात्रा  करते  हैं  ।  दुर्ग  वाराणसी  ट्रेन
 लने  से  यह  सब  लोग  इसी  गाडी  से  यात्रा
 करेगे  एवं  यह  श्रौसतन  सख्या  47  से  बढ़कर
 2000  पहुच  जायेगी  ।  वक्षिण  पूर्व  रेलवे

 के  अनुसार  इस  गाडी  को  चलाने  से  कोई
 आ्िक  घाटा  नहीं  है  v  रेलवे  ते  इस  ट्रेंन  को
 चलाने  की  सहमति  रेल  मतालय  को  दी  एव
 इसके  समर्थन  मे  एक  टाइम  टेबल  भी  दिया  था।

 इस  सम्बन्ध  में  मेरे हारा  लिख  गए  पत्र  के  उत्तर
 में  रेल  मत्री  द्वारा  बताया  गया  है  कि  लाइन
 क्षमता  की  कमी  होने  के  कारण  यह  गाडी
 नहीं  चलाई  जा  सकती  ।  किन्तु  हम  यह  बताना
 चाहते  हैं  कि  इस  माग  के  बाद  गगा-कावेरी,
 धाराणसी  कटनी  के  रेल  मार्ग  पर  चलाई  गई
 ्ण्व  कॉहिगों  एक्सप्रेस  बिलासपुर  कटनी  रेल
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 art  पर  चलाई  गई  ।  उत्कल  एक्सप्रेस  पहले
 सप्ताह  में  दो  दिन  चलती  थी,  भ्रभी  सप्ताह
 में  चार  दिन  चलाई  जाती  है  |  गगा  काबेरी
 एक्सप्रेस  दुर्ग  धाराणसी  ट्रेन  की  माग  पर  पहले
 धाराणसी  कटनी  बिलासपुर  होकर  जाने
 धाली  थी  किन्तु  उसका  रास्ता  बदल  कर
 धाराणसी  कटनी  इटारसी  कर  दिया  गया  |
 इस  गाडी  के  चलने  से  छत्तीसगढ़  क्षेत्र  का
 व्यापारिक-सामाजिक्-शैक्षणिक-सास्कृतिक  चि-

 कास  होगा  1  इस  पिछड़े  हुए  इलाके  का  सीधा
 सम्बन्ध  उत्तर  प्रदेश  के  धाभिक  तीर्थ  स्थानों
 से  हो  जायेगा  t

 उपरोक्त  सारे  तथ्य  रेल  मन्नी  के  निर्देशा-
 नुसार  मैंने  रेल  मत्नालय  के  वरिष्ठ  भ्रधिकारियो
 के  समक्ष  i6-4-978  का  रख  ।  उन्होंने
 भी  मांग  को  न्यायसगत  माना  है  शरीर  द्ग
 चलाने  की  सभाषना  से  इन्कार  नही
 किया  है।  भ्रत  आन्दोलन  में  प्रकट
 हो  रही  'जनभावनाझ  को  देखते
 हुए  घिलाई  से  धाराणसी  तक  एक्सप्रेस  ट्रेन
 चलाने  की  माग  को  रेल  मत्री  महोदय  भ्रपनी
 स्वीकृति  प्रदान  करे  ।

 9  मार्च,  978  का  मैंने  रेल  मत्नी  महोदय
 को  लिखा  था  कि  भिलाई  इस्पात  सयन्न  में
 कार्मेरतः  दक्षिण  भारत  के  निषासियों  के
 झावागमन  सम्बन्धी  कठिनाइमों  के  निराकरण
 हेतु  त्रिवेन्द्रम  तक  सीधी  रेलगाड़ी  चलाई  जाब
 ऐसे  सुझाव  भी  विये  है

 भी  सुरेम  चिफ्म  =  (शाहजहापुर)
 मती  जी  यहा  पर  बैठे  हुए  है,  उन्हें  इस  का
 स्पष्टीकरण  देना  चाहिये  t

 wit  भोहन  अैथ्या :  :  इस  सम्बन्ध  में  मुझे
 माननीय  रेल  मत्री  जी  का  22  अप्रैल,  978
 का  पत्र  प्राप्त  हुआ  है,  जिसमे  उन्होंने  कहा  है
 कि  पहली  अक्तूबर,  i978  से  लागू  होने
 घाली  भगली  समय-सारणी  में  दुर्ग  श्रौर
 धाराणसी  के  बीच  सप्ताह  में  दो  बार  चलने-
 वाली  एक  गाडी  चलाने  के  लिये  मैंने  हिंदायतें
 जारी  कर  दी  है...
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 MR.  SPEAKER:  Please  conclude.
 You  are  going  out  of  the  statement  now.

 52:28  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Nowrication  uNDER  EssenTIAL  Commo-
 pirres  ACT,  7955

 ‘FHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  Sir,  I  beg  to
 lay  on  the  Table  a  copy  of  Notification
 No.  S.O.  257(E)  (Hindi  and  English
 versions)  published  in  Gazette  of  India
 dated  the  roth  April,  1978,  under  sub-
 seation  (6)  of  section  3  of  the  Essential
 Commodities  Act,  1955-  [Placed  in  Library.
 See  No.  LT—2:88/78}.

 NoritcaTIOoN  UNDER  COMPANIES
 Act,  1950.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NAR-
 SINGH  YADAV):  Sir,  I  beg  to  lay  on
 the  Table  a  copy  of  -Notification  No.
 G.S.R.  477  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated  the
 75  April,  r978,  under  sub-section  (3)  of
 section  637  of  the  Companies  Act,  1956.
 [Placed  in  library,  See  No.  LT—2:89]/

 7.

 NOotIFICATION  UNDER  Customs
 Act,  1962.

 HE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  ZUL-
 FIQUARULLAH):  Sir,  I  beg  to  lay  on
 tke  Table  a  copy  of  Notification  No.  go—
 Customs  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated  the
 a7th  April,  .978  under  section  759  of  the
 Gustoms  Act,  १904  together  with  an  ex-
 planatory  memorandum.  [Placed  in  library.
 See  No.  LT—-2:89A/78].

 79  28}  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 SRvENTY-EIGHTH  &  Eicury-rirst  Reports

 SHRI  6.  M.  STEPHEN  (Idukki):  Sir,
 I  beg  to  present  the  following  Reports  of
 the  Public  Accounts  Committee:

 (7)  Seventy-eighth  Report  on_  Paragraph
 49  of  the  Report  of  the  Comptroller
 and  Auditor  General  of  India  for  the

 ear  1975-76  Union  Governmet
 Civil  Revenue  Receipts,  Voleme  IT

 Direct  Taxes  relating  to  Working  of
 Salary  Circles.

 (2)  Eighty-first  Report  on  Paragraphs
 9  and  77  of  the  Report  of  the  Com-
 ptroller  and  Auditor  General  of  India
 for  the  year  1975-76  Union  Govern-
 ment  (Defence  Services)  relating  to~
 Ministry  of  Defence.

 22९  229  hrs.

 COMMITTEE  ON  PUBLIC
 UNDERTAKINGS

 Tenth  Report  AND  MINUTES

 SHRI  JYOTIRMOY  BOSU  (Diamond.
 Harbour):  Sir,  I  beg  to  present  -the-
 following  Report  and  Minutes  of  the-
 Committee  on  Public  Undertakings:—

 (7)  Tenth  Report  on  Unusually  High-
 Expenditure  by  Public  Undertakings-~
 for  their  Head  Offices.

 (2)  Minutes  of  the  sitting  of  the  Com—
 mittee  relating  to  the  above  Report—

 ३०५29  t/2  hrs.

 COMMITTEE  ON  THRE  WELFARE
 OF  SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES

 TWENTY-FIRST  AND  TWENTY-THIRD
 REPORTS

 SHRI  SURAJ  BHAN  (Ambala):  Sir,.
 I  beg  to  present  the  following  Reports.
 (English  and  Hindi  versions)  the  Com—
 mittee  on  the  Welfare  of  Scheduled  Castes.
 and  Scheduled  Tribes:—

 (7)  Twenty-first  Report  on  the  Ministry
 of  Railways  (Railway  Board)—Re--.
 servations  for,  and  employment  of,
 Scheduled  Castes  and  Scheduled
 Tribes  in  Northern  Railway  and
 award  of  petty  contracts  to  Scheduled
 Casts  and  Scheduled  Tribes  in  Nor--
 thern  Railway.

 }
 Twenty-third  Report  on  the  Ministry
 of  Finance,  Department  of  Revenue-
 (Indirect  Taxes  Division)—Reserva-
 tions  for,  and  employment  of,  Sche-
 duled  Castes  and  Scheduled  Tribes
 in  the  Centra!  Board  of  Excise  and
 Customs  and  its  field  formmations—

 ¢  »  pe
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 Broadcasts  alleging  ticketless  travel  by

 Congress  (I)  Workers  (St.)
 “E230  hrs,

 ‘PETITION  RE.  GRIEVANCES  OF
 -EMPLOYEES  OF  COAL  INDIA  LTD.

 SHRI  DINEN  BHATTACHARYA
 (Serampore)  :  Sir,  I  beg  to  present  a  peti-

 ‘tion  signed  by  Shri  Chitta  Ray  and  others
 regarding  grievances  of  employees  of
 ‘Calcutta  offices  of  Coal  India  Ltd.  and  its
 ‘subsidiary  companies.

 32°30  hrs.

 ‘STATEMENT  RE.  REPORTED  AIR
 BROADCASTS  ALLEGING  TICKET-
 ‘LESS  TRAVEL  BY  SOME  CONGRESS
 (I)  WORKERS

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  JAGBIR
 ‘SINGH)  :  A  news  item  was  broadcast,
 by  AIR  in  the  morning  of  April  7,  7978
 in  English  and  Hindi  bulletins  that  three

 ‘Congress  (I)  Members,  who  were  ac-
 ‘companying  the  Party  President  on  way
 from  New  Delhia  Aligarh  in  the  ACC
 ‘Compartment  of  a  train,  were  ‘allegedly
 «caught  travelling  without  ticket  They
 were  fined  Rs.  100/-  each.

 The  news  item  was  based  on  a  Samachar
 xeport  which  was  also  carried  by  some  of
 the  newspapers.  AIR  report  put  it  very

 «cautiously  and  used  the  words  “allegedly
 caught’.  It  was  a  categorical  report  by
 ‘Samachar  which  even  gave  the  amount  of
 fine  imposed.
 *  When  the  report  was  denied  by  Shri
 ‘Buta  Singh,  General  Secretary  of  Congress
 @,  the  denial  was  also  broadcast  on
 April  8,  1978,  both  in  the  English  and
 Hindi  bulletins  by  AIR.

 It  is  incorrect  that  the  original  news
 dtem  was  broadcast  for  three  days.  It
 ‘was  broadcast  only  once  in  the  respective
 bulletins.  The  denial  by  Shri  Buta
 Singh  was  likewise  carried  in  the  concerned
 bulletins.

 It  is  also  incorrect  that  the  news  about
 the  alleged  tickletless

 weer
 was

 broadcast  even  after  the  denial  by  the
 Railway  Authorities  on  the  Floor  of  the
 House.

 12633  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 SIXTEENTH  REPORT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  I  beg  to  move:

 “That  this  House  do  agree  with  the
 Sixteenth  Report  of  the  Business,  Ad-
 visory  Committee  presesented  to  the
 House  on  the  26th  April,  3978.7  ६

 MR.  SPEAKER:  The  question  is:

 ‘That  this  House  do  agree  with  the
 Sixteenth  Report  of  the  Business  Ad-
 visory  Committee  presented  to  the  House
 on  the  26th  April,  1978.”

 The  motion  was  adopted.

 SHRI  VAYALAR  RAVI  (Chirayinkil):
 Sir,  the  Railway  Minister  is  here,  A
 Railway  strike  is  going  on  in  the  Sopth
 and  we  are  suffering  a  lot.

 ®

 7235  hrs

 APPROPRIATION  (NO.  2)  7978

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL)  :  I  beg  to  move*

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  sums  ‘frcm
 and  out  of  the  Consolidated  Fund  of
 India  for  the  services  of  the  financial
 year  /  978-79

 be  taken  into  considera-
 tion.’

 MR.  SPEAKER:  Motion  movedt

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund  of
 India  for  the  services  of  the  financial
 year  1978-79,  be  taken  into  ccnsidera-
 tion.”

 As  regards  scope  of  the  discussion,  Rule
 2i8(5)  says:

 918(5).  The  Speaker  may,  in  order
 to  avoid  repetition  of  debate,  require
 members  desiring  to  take  part

 भ्
 dis-

 cussion  on  an  Appropriation
 as

 to
 give  advance  intimation  of  the  specific
 points  they  intend  to  raise,  and  he  may
 withhold  permission  for  raising  such  of
 the  points  as  in  his  opinion  appear  to
 he  repetitions  of  the  matters  discussed
 on  ademand  for  grantor  as  may  not
 be  of  sufficient  public  imporiagce.”

 *Moved  with  the  recommendation  of  the  President.
 ७७ ७७५७७ ४  eee
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 ‘a

 SHRI  OTIRMOY  BOSU(  Dia-
 ae  fal

 ur):  Sir,  Rule  218(4  says

 “a18(4),  The  debate  on  an  Appropria-
 tion  Mi  shall  be  restricted  ‘to  =  a of  public  importance  or  administrative

 icy  im
 gre

 in  the  grants  covered
 a  the  Bill  whih  have  not  already  been
 raised  while  the  relevant  demands  for
 Grants  were  under  consideration.”

 Sir,  Railway  was  discussed  but  that  parti- cular  point  was  not  covered  or  highli-
 ere  Pe  pater  =

 a
 meet  say

 an  that  has  not  been  to  by
 the  Minister.

 =  ad

 MR.  SPEAKER:  I  am  not  in  a  position to  get  your  point.
 SHRI  JYOTIRMOY_  BOSU:  Sir,

 you  can  restrict  me  if  I  say  something which  is  not  of
 pee  importance.  You can  restrict  me  if  it  is  not  connected  with

 the  admini  ive  policy  implied  in  the
 grants.  You  can  restrain  me  if  I  bring
 something  which  is  not  covered  in  the
 the  Grants.  You  have  now  guillotined all  those  demands  while  the  relevant
 demands  for  grants  were  under  discussion.
 That  means  the  grants  which  were  being
 discussed,  in  that  the  point  was  not  high.
 lighted  on  the  Minister’s  reply  did  not
 cover  that  point  or  the  House  was  not
 satisfied  with  the  reply.

 MR.  SPEAKER:  It  is  not  like  that.
 It  has  not  been  raised  byany  Member.

 SHRI  JYOTIRMOY  BOSU:  If  the
 Minister  did  not  reply  to  the  point....?

 MR.  SPEAKER:  It  is  mentioned  here.

 “he  may  withhold  permission  for
 raising  such  of  the  points  asin  his  opinion
 appear  to  be  repetition  of  the  maticrs
 discussed  on  a  demand  for  grant  or  as
 may  not  be  of  sufficient  public  impor-
 tance.”

 SHRI  ANNASAHEB  GOTKHINDE
 (Sangli)  I

 26  was  a  specific  matter  regarding
 tra,  Karnataka,  Andhra  Pra-

 dash,  —  Nadu  cones  ohne
 fixing

 8  price  sugar.  Nobody  can  say
 that  ie  is  not  ne  of

 sufficient  public

 SHRI  JYOTIRMOY  BOSU:  J  have had  the  pri  of  speaking  on  the  Ap-
 propria  von  for  many  years.  ‘This first  time  I  am  hearing  such  obser- vations  from  you;  I  regret  to  say  this.

 SHRI  VASANT  SATHE  (Akola)  : Two  things  will  be  important  under  sub-
 clauses  4  and  If  it  is  a  matter  of  public importance,  although  the  demands  for
 ——

 had  been  discussed,  if  it  arise
 ereafter,  it  has  to  be  rased  now.

 Then  there  could  be  no  bai  under  sub-
 caluse  (4)  to  stop  that  matter  being  dis-
 cussed.  Under  &  its  the  time  to  be
 given;  notice  is  normally  to  be  given before  76  O'clock.  What  happens?  You
 have  allowed  some  time  in  yaw  notice
 which  was  sent  to  us  this  morning.  That
 envelope  comes  round  about  g  or  8  ‘clock
 someumes  even  later;  some  prople  get it  earlier.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDHAVATE)  :  Le
 gets  up  late,

 SHRI  VASANT  SATHE:  Ifat  that  time
 the  Member  has  some  other  Lusiness  and
 he  has  to  go  out  for  a  meeting,  why  should
 you  debar  him  from  giving  notice  before
 क  O'clock  to  you?  All  that  you  want
 under  the  rules  is  notice  in  advance.  Why

 you  want  to  prevent  a  Member?
 That  is  precisely  what  hay  happened  to
 me  today.  I  had  to  go  out  for  a  meeting.

 MR.  SPEAKER:  Many  people  go  out,
 for  marriage  or  for  some  thing  clse.

 SHRI  VASANT  SATHE.  It  is  your  dis-
 cupnary  power  and  you  sbeule  allcw  us to  speak  on  demands  which  were  not  dis-
 cussed  at  all,  for  instance,  cival  aviation  and
 tourism.

 MR,  SPLAKR:  No,  J]  ani  sorry.

 SHRI  0.  M.  STLPHTN
 (Tdulki)

 t
 You  have  stated  in  the  bulletm,  'फलघाल
 3०  O'clock.  There  is  distinctien  between
 notice  being  given  and  ads  ance  intrmation
 being  given  with  respect  to  a  debate. With  regard  to  notice  there  is  8  standing
 rule  that  the  notice  must  come  before  70
 O'clock;  everybody  knows  that.  Here
 is  a  question  of  debate  coming  uy  when
 advance  intimationeas  got  to  be  given  and
 the  r0  O'clock  deadline  will  be

 ५५  = ft  is  not  contempjated  also.  Kin
 ‘ef? through  the  spirit  of  the  rule.

 Speaker  may,  in  order  to  avoid  repetition



 ६०)  Appropriation

 [Shri  GM.  Stephn]
 of  the  debate............  “That  Vis

 the
 most  rtant  part  of  it.  Points  will
 have  on B  spent  out  to  you  before  he
 speaks;  it  should  be  before  the  debate, not  before  to  O'clock.  It  happens  that
 the  notice  in  the  bulletin  escapes  them  or
 ut  reaches  them  late  and  they  are  not
 aware  of  it.  Therefore  I  submit  that  with
 respect  to  notice  by  t0  Ofelock.
 there  must  be  relaxation.  Any  notice
 that  comes  to  you  before  the  debate
 begins  must  be  ftaken  note  of  and  permis- sion  must  be  given  because  that  is  the
 spirst  of  the  rule,  it  isto  avoid  repetition of  debate.  There  is  a  difference  between the  cule  with  regard  to  notice  and  int
 mation  with  respect  to  the  debate.

 SHRI  SHYAMNANDAN  MISHRA  (Be-
 gusarai) ah

 :  May  If  seek  a  clarification  from
 the  it  ?  Where  the  rule  refers  to  the
 repetition  of  a  debate,  it  means  that  a
 point  has  been  raised  by  an  hon,  Member
 and  that  point  has  been  dealt  with  by  the
 Minister  concerned.  If  the  point  has not  been  dealt  with  by  the  Minister  con-
 cerned,  then  there  has  been  no  debate. The  same  point  may  be  raised  by  the  hon,
 Member,  ‘deca,  it  happens  to  be  a
 matter  of  public  importance.  Therefore,
 your  ruling  in  this  matter  should  be  that ifa

 pax
 of  sufficient  public

 impprtance had  raised  by  an  hon.  Mi  oy  and had  not  been  dealt  with  by  the  Minister
 concerned,  then  the  hon  Member  who  raised it  or  any  other  hon.  Member  would  be

 i  ied in  order  to  raise  the  same  point  and  t
 would  not  be  jidered  as  repetiti of  the  deba  This  is  ly  important because  a  Member  may  be  very  serious
 about  a  particular  point  and  the  country’s mind  may  also  be  agitated  on  that
 point  but  the  Government

 ad
 con-

 veuiently  pass  over  that  point  erefore, it  should  he  your  ruling  that  that  can of  course,  come  within  the  scope  of  the
 discussion.

 MR  SPEAKER  :  When  we  come  to
 the  actual  point,  we  will  consider  that.

 SHRI  VASANT  SATHE  :  What  is
 your  ruling  ?  Kindly  see  Rule  332
 It  reads  :

 “Every  notice  required  these rules  shall  bee  Gres
 4  writing addressed  to  the  Secre!

 tary. General,  and  signed  by member  giving  notice,  and  shall
 be  left  at  the  Parilamentary Notice  office  which  shall  be  kept
 Yang

 for  this
 porpore  between. hours  to  notified  from

 time  to  time  on  every  day  except
 Sunday,..”

 APRIL  27,  978  (No,  3)  Bit,  978  1.
 This  70  O'clock  business  applies  to  the
 notice  which  is  required  by  Rules  +  Sub-
 rule  (5)  ¢  Rule  aie  does  not  talk  of  notice
 at  It

 I  go  tothat  extent  Otherwise,  you do  not  use  your  discretion  How  can

 baer
 debar  us  from  raising  ?  I  want  your

 ng

 SHRI  C.M.  STEPHEN  :  It  is  not  ७
 question  of  ruling  and  all  that.  It  is  a
 auestion  of  just  accommodating.  The
 Members  have  brought  it  to  your  notice
 that  for  certain  reasons,  cannot  give notice  before  30  o'clock  2  point  is
 whether  those  Members  should  also  be
 allowed  to  participate  if  there  is  no  re-
 petition  and  if  they  have  given  advance
 intimation.

 MR  SPEAKER  :  The  question  arises
 when  there  is  a  written  notice,  whether
 it  is  before  or  after  100°  clock  Othere
 wise,  it  does  not  arise  at  all.

 The  first  notice  is  that  of  Mr  Jyotirmoy Bosu.  Mr_  Basu  has  given  as  many  as
 fourteen.  He  has  avoided  thirteen  and
 gra

 fourteen.  The  first  one  is,  the
 vernment’s  Industrial  Policy  with

 particular  reference  to  the  attitude  to«
 wards  the  monopoly  houses  and  multi.
 nationals  This  has  already  been  debated
 and  the  Minister  has  replied  to  it.

 SHRI  JYOTIRMOY  BOSU  :  I  wilt
 cover  new  grounds.  It  is  a  matter  of
 sufficient  public  importance

 »
 MR  SPEAKER  :  No.  The  matter

 has  been  raised,  debated  and  replied  to.

 SHRI  JYOTIRMOY  BOSU  :  The
 debate  on  an  Appropriation  Bill  shal]  be
 restricted  to  matters  of  public  importance,

 MR  SPEAKER  :  Undoubtedly.
 The  Rule  further  reads  :

 ४,  implied  in  the  grants  covered  by the  Bill  which  have  not  siready been  raised  while  the  relevant
 demands  for  grants  were  under
 consideration.

 There  demands  were  raised  and  consi~
 dered.

 SHRIJYOTIRMOY  BOSU  :  That
 way  you  will  get  no  cooperation  from  «t.,

 MR  SPEAKER.  I  cannot  purchase
 your  cooperation  on  your  terms.
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 SHRI  JYOTIRMOY  BOSU:  You
 allow  me  to  speak.  When  I  get  into  a
 forbidden  area,  you  tell  me.  This
 House  is  totally  averse  to  such  observations
 eaBling  from  the  Chiar.  Economic  Issues
 have  got

 to  be  debated  on  the  floor  of
 louse,

 MR  SPEAKER:  Economic  880९९
 are  not  the  monopoly  of  a  single  Member
 itis  the  monopo!  Fy  of  the  House.

 This  point  has  been  raised,  debated
 and  rep fied  to.  I  come  to  No.2,

 SHRI  Pichia
 8080  :  Why are  you  labouring  yourself  unnecessarily  ?

 You  allow  me  to  speak.
 MR  SPEAKER  :  I  cannot  allow.  I

 have  got  the  mght  to  fix  the  time.  Do
 not  bother  about  that.  The  =  Rules
 provide  for  that.  I  come  to  the  second
 one,  viz,  the  activities  in  India  of  the
 following  MNCs  ITC,  Hindustan  Lever,
 Pfizer,  etc.  Thishas  also  been  raised,
 debated  and  replied  to.

 SHRI  YOTIRMOY  ROSU  No,
 Sir  On  which  day?  In  which  debate?
 Let  the  brary  be  brought  her

 MR  SPEAKER:  It  is  not  for  me  to
 bring  the  hbrary  here.

 SHRI  JYOTIRMOY  BOSL:  You
 tell  me  what  should  not  speak.

 SHRI  VAYAIAR  RAVI:  You  are
 going  7०  give  us  hmited  time  5  Or  70
 minutes  and  nobody  can  cover  everything
 ander  the  sun  in  that  short  time.  Allow
 us  to  speak  and  if  there  is  something
 you  can  stop  us,

 MR.  SPEAKER:  I  think  it  will  be  an
 easier  procedure.  Each  member  will
 have  5  minutcs.

 SHRI  JYTIRMOY  BOSU  ©  I  require
 10  minutes,

 MR  SPEAKER  :  No  There  area
 smumber  of  persons.  Not  more  than  5
 minutes.

 SHRI  JYOTIRMOY  BOSU  110
 minutes.

 MR  SPEAKER  :  I  am
 nein  & {  After  5  minutes  you  show

 JG  ‘pinance  ‘Bill  will  have  to  be  pasted.

 SHRI  JvoTIRMOY
 BOSU  :  Then  I

 shall  sit  mn.
 MR  SPEAKER  :  Thst  isa  very  good

 gesture.  Shri  Prasada  Rao,
 बह  L.S.—~7
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 SHRI  JYOTIR:
 tise  pe  hed

 MOY  BOSU  ्  will

 MR  SPEAKER  :  No,  Mr  Bosu  Only 5  minutes,  No  bargaining,

 SHRI  JYOTIRMOY  BOSU  :  They have  claimed  that  there  is  increase  in food  production  But  if  you  Jook  at  the
 Economic  Survey  of  the  current  year,
 you  wil)  see  that  in  coarse  cereals  includ-
 ing  rice,  other  cereasl,  pulees,  etc,  the
 production  has  come  down  substantially.
 They  talked  about  the  most  seriously affected  countties.  The  Manister  said
 that  food  production  during  1974-76 was  higher  than  in_  the  previous  tmen-
 nium  ‘1971-73.  But  if  you  read  the  United
 Nations  report  on  this,  page  18,  it  will
 show  that  what  the  minister  had  claimed
 ss  totaly  baseless.  There  ३8  so  much  fa-
 mine  in  the  sphere  of  edible  oil,  The
 report  wich  came  in  Business  Standad
 dated  9th  March  is  also  a  revealing
 thing,  which  belies  what  the  minsster  has
 claumed.  The  Rconomics  and  Statis-
 tics  Directorate  of  the  Agriculture  Minis-
 trv,  and  ICAR  do  the  costing  of  jute,  to-
 bacco,  sugarcane  and  other  cash  crops
 always  in  such  a  way  that  it  is  titled  hea-
 vily  towards  the  industnalists  and  the
 farmer  3४  being  exploited  He  is
 giving  a  pound  of  flesh  On  every  commo-
 dity  when  he  parts  company  with  it.
 The  matters  relating  to  the  most  rmportant
 scientific  body  in  the  country  involving
 ICAR  need  immediate  examinauon
 and  probing  A  team  of  scientists  of
 national  importance  must  be  deputed
 to  do  job  evaluation  of  ICAR  They
 must  also  tell  us  what  steps  they  have
 taken  on  the  Gayendragadka:  CGommi-
 asion’s  report.

 ‘The  permission  for  ind:scriminate  diver-
 siheation  to  different  businesses  given
 to  India  Tobacco  Go  has  enabled  them
 to  diversify  into  hotels  fisheries  and
 several  low  prionty  prohtable  areas.
 They  are  wong  dummy  firme  like  Utkel
 Marine  Co.  and  so  many  others  Smal!
 fishermen  are  dving  Small  middlemen
 are  dying.  ‘The  whole  thing  is  being
 awallowed  by  big  business  comapnies
 Cadbury  Co.  which  has  earn
 enormous  profit  has  been  allowed  to  start
 and  apple  juice  plant  in  Himachal
 Pradesh.  Briiania  Buscuit  Co  are  pro-

 ducing
 three  times  what  they  are  per-

 mitted  to
 png

 under  then  licensed
 capacity.  en  there  is  Umn  Carbide
 and  80७  on.  These  are  all  economic
 offenders.  They  are  manipulating  in-
 voices  while  exporting  fish  and  so  many
 other  thin:  This  year  there  has  been
 plunder  the  tobacco  gorowers  in
 Andhra  Pradeb.  The  tobacco  growers
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 of  cigarettes  will  be  reduced  to  the
 extent  of  the  tobacco  growers’  loss.  Hin-
 dustan  Levers  Ltd.  repatriated  the
 maximum  amount  of  profit.

 bee
 have

 ™  kerful  of  adultera- been  with  a
 ted  til  ofl  in  their  Ghaziabad  factory. T  would  like  to  know  what  has  been  done
 about  it.  The  soap  they  are  marketing has  25%  less  total  fat  content.  Yet  the
 Industry  Minister  is  a  silent  spectator.  The
 Commerce  Minister  and  Civil  Supplies Minister  are  silent  spectators.  It  is
 very  important  that  these  things  should
 be  immediately  looked  into.

 Sir,  the  Cadburys  Ltd.  have  been
 charged  by  MRTP.  Their  profit  for
 3975  on  Paid-up  capital  was  9!°9  per cent.  Their  profit  in  7977  on  Paid  up
 capital  was  9920  t  per  cent.  We  are
 moving  towards  =  socialism.  We
 realise  this,  May  &  Baker  &  Co.
 plundering  the  country  have  set  up  a
 dozen  benami  firms  in  order  to  hood-
 wink  the  MRTP.  The  Government's
 new  drug  policy  in  refusing  to  implement the  majority  Report  of  Hath  i  Commission
 en  nationalisation  is  regrettable.

 I  would  also  like  to  know  who  are
 the  owners  or  controlling  hands  behind
 the  Coca  Cola  and  Campa  Cola.  Is
 that  the  same  interest  and  the  same  set
 of  people  ?  I  would  like  to  know  this
 immediately.  Multinationals  are  being allowed  to  enter

 Lig
 in  low  7  priority en

 Liner)
 areas,  the  highly  profitable

 areas.  Hindustan  Levers  made  a
 remittance  of  their  profit  to  the  extent
 of  Rs  9,09,94,385.  Itis  arecord  re-
 mittance  G!  =  remitted  Re

 Se  BR The  paid  up  capital  of  Colgate  Polmolive
 is  Rs  :  5  lakhs  Their  remittance
 is  Re  1,55973,737-  The  remittance  of
 Bata  Shoes  is  Re  14,02,800,,  The  remit-
 tance  of  India  Tobacco

 Company
 is

 Rs  2,04517,697-  Pfizer  &  Co  th  a
 paid  up  capital  of  only  Rs  2  lakhs,  in  one
 year,  in  1970,  made  a  profit  of  Rs  296 crores  and  ६ g  total  profit  made  to
 far  with  these Rs  2  lakhs  is  Rs  १64 crores.  I  would  like  to  have  the  ex-
 planations  from  the  Ministers  concerned
 on  this  issue.  What  the  Finance  Minister
 is  doing  with

 ie
 to  Kapadias  and

 Kohinoor  Mills  ?  Thereis  a  fraud  of
 Rs  96  crores.  I  wouldlike  to  know
 the  details  asto  what  steps  they  have
 taken  and  whether  thev  are  going  to
 prosecute  them  or  not.

 को  केशवरान  धोंडगे  (नादेड)  :  सदर
 साहब,  झ,  शक्ति  के  वारे  में  जो  प्राइम
 मिनिस्टए  साहव  ने  घोष गा  की  है,  मु  बढ़ा
 ताज्जुब  मालूम  होता  है  कि  पूरी  गलती
 पहुले  को  मवर्जमेंट  को  है,  हर  पालितों  उसकी
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 गलत  है,  ऐसा  फहकर  ध्तु  क्षेत्र  में  जो  प्रयत्ति
 हम  करना  चाहते  हैं,  णु  धिस्फोट  कर  के
 चिकास  करता  चाहते  हैं,  उसको  मना
 करना  मेरे  ख्याल  में  शरणागती  है,  बुजदि  ली
 का  मामला  है।  इसलिये  में  हुझूमत  से  कहना
 चाहता  हु  कि  श्राप  उसके  दचाब  के  सामने
 झुक  गये  हैं,  भौर  कहना  चाहते  है  कि  साइंटिस्टो
 को  शर  एक्सपर्ट  लोगो  की  राय  शाप  की
 जेब  में  है।  हम  यहां  बैठने  वाले  क्‍या  कोई
 नही  हैं  ?  हम  कहना  चाहते  हैं  कि  मुल्क
 की  हिफाजत  के  लिहाज  से,  वक्‍त  श्री  जाये  तो
 आजादी  को  बरकरार  रबने  के  लिये  एटम
 बम  रखता  पडेंगा  ।  आपको  इस  हाउस  को
 विश्वास  मैं  लेना  पढेंगा.  i  मगर  महंज  उस
 कांग्रेस  गधर्तमैंट  ने  इसको  सपोर्ट  किया  वा
 इसलिये  चह  करना  नहीं  है,  यह  ठीक  नहीं
 प्रमेरिकत  लाबी  के  सामने  यह  झुकना  है,  ऐसा
 में  कहता  हूं  t

 दूसरी  चीज  यह  है  कि  देश  के  बारे  में
 हमको  एटामिक  एनर्जी  में  स्वाथलबी  बनता
 बहुत  जरूरी  है,  मुल्क  के  लिहाज  से  बहुत  जकरी
 है,  इसकी  कोशिश  करनी  चाहिये  ।

 इसके  प्रलाव  ग्रामीण  एरिया  में  ट ेलीफोन,
 पोस्टप्राफिस  भौर  टेलीग्राफ  का  इंतजाम
 बहुत  कम  है  ।  मुझे  परसों  मंत्री  महोदय  ने
 जवाब  दिया  है  कि  एक  एक  जिले  में  &  जगह
 पर  है,  6  जगह  पर  है,  इसके  मायने  यह  हैं  कि
 देहात  के  लोगी  को  हम  सुचिधाएं  देने  को  तैयार
 नही  है  |  देहात  के  लोगों  को  भाप  इन्सान
 मानने  के  लिये  पैयार  हैं  या  नहीं  यह  मेरा
 हुकुमत  से  सवाल  है।

 इसलिये  मैं  सरकार  से  गुजारिश  करूंगा
 कि  हू  भी  इन्सान  हैं,  उनको  भी  उतना  ही
 हक  है  जितना  शहर  के  लोगों  को  हक  है
 दवा  को  छोड़कर  उनके  लिये  टेलोफोन  का
 इतजाम  नहीं  हैं,  पोस्टभ्ाफिस  का  इंतजाम
 नहीं  हैं।  भाप  उतके  साथ  कैसा  बर्ताव  करते
 हैं?
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 पर्यटन  शौर  नागर  विमानन  के  बारे  में
 में  गुजारिश  करूगा  कि  ब्रिटिश  गधर्नेमेंट  की
 जो  पालिसी  थी,  उसमें  तबदीली  करना
 बहुत  जरूरी  है।  बाहर  के  फार्नेसें  के  लिहाज
 से  जो  कुछ  सुविधाएं  दी  जाती  हैं,  उन्हें  देहात
 के  लोग,  हिन्दुस्तान  के  लोग  भी  देखना
 'चाहते  है।  वे  लोग  हिन्दुस्तान  के  पर्यटन  केन्द्रों,
 तहजीब  प्रीर  तमद्दुन  की  जगहो  को  देखना
 चाहते  है,  लेकिन  उन  के  लिए  कोई  सहुलियते
 नही  हैं  7  यह  सारी  व्यवस्था  इतनी  महंगी
 है  कि  गरीब  आदमी  उस  का  फायटा  नहीं
 उठा  सकता  है  t  ऐसा  मालूम  होता  है  कि
 टूरिज्म  डिपार्टमेंट  सिर्फ  बड़े  बड़े  लोगों  बौर
 फारेनर्ज  के  लिए  है--भ्रगर  किसी  को  काई
 टूरिस्ट  प्लेस  देखती  हो,  तो  बहू  फारेनर  बन
 कर  झाये,  गरीबी  के  लिए  यह  मना  है  -  इस
 के  माने  ये  हैं  कि  तो  एडमीज्त  फार  इडियस्ज  t
 यह  बडे  ताज्जुब  की  बात  है।  इस  लिए  टूरिज्म
 डिपार्टमेंट  में  बुनियादी  तब्दीली  करनी
 जाहिए  ।

 में  गुजारिश  करना  चाहता  हू  कि  नादे
 के  लिए  भी  हुबाई  जहाज  की  सथिस  शुरू  को
 जाये  t  हस  बारे  में  नेशनल  इकानोमिक  सरवे
 इंस्टीट्यूट  ने  1974-75  में  एक  कामशंल
 सरवे  किया  था।  नादे  मराठवांड  का  एक
 प्रसिद्ध  नगर  है  झौर  पर्यटन  केन्द्र  है।  बहा
 गुरु  द्वारा  है।  बम्बई  से  हैदराबाद  तक  रोज
 दो  बक्त  की  सबिस  है।  अभ्गर  नादेड  को  भी
 इस  सचिस  से  जोड़  दिया  जाये,  तो  उचित
 होगा  ।  मैं  समझता  हू  कि  नादेड  के  लिए  एयर
 सबिस  शुरू  करना  बहुत  जरूरी  है  ny

 ware  मे  भो  एक  एयरस्ट्रिप  बनाने
 की  माग  की  जा  रही  है।  वहा  के  शिवाजी
 कालेज  ने  कहा  है  कि  हम  लोग  इस  में  मदद
 देने  ौर  श्रमंदान  करने  के  लिए  तैयार  है  tv
 लेकिन  इस  के  लिए  न  तो  स्टेंट  चन मेंट
 खैयार  है  और  न  केन्द्रीय  तरकार  तैयार  है।
 कंचार  के  बजदीक  बहादुरपुरा  शातिभाट  के
 पाए  पर्यटक  कित  स्थापित  करने  के  बारे

 में  मुझे  महाराष्ट्र  एसेम्वली  में  भ्राश्वासन
 दिया  गया  था  t  लेकिम  मैंने  सुता  है  कि
 सरकार  नये  पर्यटक  केन्द्र  बनाने  के  लिए  तैयार
 नही  है|  ऐसा  मालूम  होता  हैं  कि  टूरिजम
 डिपार्टमेंट  में  भी  फैमिली  प्लानिंग  झा  गया  हैं।
 मैं  निवेदन  करना  चाहता  हू  कि  हमारे  देश  के
 ग्रामीण  क्षेत्रों  मे  सही  संस्कृति  मौजूद  है
 सरकार  को  उते  देखने  के  लिए  लागा  को  मदद
 करनी  चाहिए  ध्रीर  बहादुरपुरा  शात्िघाट  के
 पास  पयंटक  केन्द्र  स्थापित  करने  को  व्यकस्था
 करनी  चाहिये  ,

 जहा  तक  हवाई  जहाजों  में  व्यवस्था  का
 सवाल  है,  मैं  एयरबस  में  बम्बई  से  दिल्ली
 झाया,  ता  मैंने  देखा  कि  बहा  पर  मच्छर  थे
 बगर  टिकट  के,  जो  देशी  धौर  विदेशी  लोगो
 का  खून  चूसते  थे  ।  इन  बातो  से  हमारे  मुल्क
 की  बदनामी  होती  है  ।  सरकार  को  इस  तरफ
 ध्यान  देना  चाहिए।  हवाई  जहाज  का  एक्सी-
 डेट  भी  नहीं  होने  देता  चाहिये।

 अगर  सरकार  लोगो  को  न्याय  देने  की
 व्यकस्था  का  विकेन्द्रीकरण  करना  चाहती
 है,  तो  उसे  मराठथाडा  के  लिए  श्रीरगाबाद
 में  हाई  कोर्ट  बैच  स्थापित  करनी  चाहिए  ।

 जा  गरीब  लाग  कार्ट  में  बाते  हैं,  बहा
 उन  के  लिए  बैठने  की  जगह  नही  है,  कोई
 बेटिंग  रूम  नही  है  शोर  इस  लिए  उन्हें  चप
 पौर  बारिश  में  बैठना  पड़ता  है,  जबकि
 बड़े  बड़े  लोग  बार  एसोसियेशन  के  रूम  में
 बैठते  हैं  ।  लिहाजा  हर  कोर  में  झ्राम  लोगों
 के  बैठने  के  लिए  बेटिंग  रूम  को
 व्यवस्था  करनी  चाहिए  ।  इस  के  भलावा

 देहाती  लोगो  के  लिए  भी  मोबाइल  को्ड्स
 की  भी  जरूरत  है।

 MATI  PARVATHI  KRISHNAN
 iat  T  wish  myself



 vat  at  »  oF
 {Shrimats  Parvath:  Knahnan]

 that,  I  have  to  make  an  appeal  =  to  him
 And  that  w  this  :  he  should  mmediately

 for  a  divoree.  You  will  be  sur-
 at  this  suggestion  He  must
 himself  from  the  rules  All  the

 tume  he  ry  quonng  the  rules,  or  misquoting the  rules,  and  he  refuses  to  berate  hura-
 seif  from  the  rules

 There  was  a  case  mvolving  the  Jeypore
 Sugar  Co  It  was  a  case  of  serioue  de-
 falcation  of  funds  I  should  say  because
 they  have  violated  the  Essential  Co
 dities  Act  and  they  have  black-markcted
 m  and  avoided  excise  duty  And
 they hase  been  penalized  fo.  a  more  Rs  6
 lakhs  although  they  have  gained  Rs  go
 lakhs  in  the  black  market  Already
 this  has  been  brought  to  the  notice  of
 ‘the  Minister  And  what  does  he  reply  >
 Under  Rule  3799  Qof  the  Central  Fxcise
 Rules,  a  penalty  upto  2  times  the
 value  of  the  excusable  goods  can  be
 wumposed  However  thev  say  that  what
 ws  most  relevant  is  not  the  valuc  f  the
 goods  but  the  amount  of  excie  dutv
 evaded,  or  sought  to  be  evaded  in  a  parti-
 cular  case  In  this  case  the  duty  evaded
 was  (saterry  *  ons)  his  levs  sugar  was
 sold  in  the  black  market  and  not  givin
 to  the  allottees  At  that  tame  the  price
 of  levy  sugar  was  Rs  150f  per  quintal
 whereas  the  price  of  the  open  market
 sugar  was  Rs  360/-per  quintal  And  these
 people  have  committed  an  anti  social
 act  by  selling  levy  sugar  in  th  blach
 market  and  not  giving  it  to  the  allottecs
 And  you  penahzed  them  only  Rs  6  lakhs
 when  they  have  made  more  than  Rs  30
 lakhy  of  black  money  I  would  iske  to

 a  the  =  th
 the  Mans

 oti judgem¢  nt  Chief  Justice  Chag!
 Jusuce  Gayendr:  r  in  Bombay,
 when  a  person  was  sentenced  by  the
 Magutiate  to  6  months  imprisonment
 and  a  fine  of  Rs  2  lakhs,  when  he  sold
 a  small  piece  of  cloth  without  seumg  a
 voucher  and  made  a  profit  Of  Rs  7  75
 ‘When  it  came  on

 sPpeal
 ,  what  did  Chief

 pune  Chagls
 and  Justice  Gajendragad-

 say  ?  ey  said  that  the  imposition
 of  a  fine  of  Rs  3  iakhs  was  not  exccative,
 and  that  such  an  economic  offender  must
 be  dealt  with  severely  «o  that  he  would

 apt  be  able
 to  en;

 a  ill~gotten  =  - came  k  from  the  3 decided

 that  re  would  request  he
 should  go  into  th  se  cases  and  st
 the  black  market  money  that  »  being
 earned  these  le  mopped  UP  b
 ths  —— ny  Agana  of  mtrodueing excise  duty  on  many  new  items

 i3  ७0  brs.
 Secondly,  J  come  to  the  old
 Sige  pensscners  He  ॥  no  longer  an  old-
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 they  are  given  extra  dearness  allowance
 I  think  he  should  agree  tu  those  demands

 Lastly  the  Finance  Minster  5  today
 standing  m  thc  way  of  the  Minster  of
 Energy  who  ws  sittmg  here  because
 the  CDS  amounts  have  to  be  repaid  to
 the  workery  of  the  Singarem  —€  olhenies
 and  thac  38  being  held  up  by  the  Finance
 Minster  Khammam  has  been  declared
 a  cyclone  affected  area  and  the  workers.
 have  been  asking  for  the  money  back
 ‘They  are  not  being  given  that  they are  on  strike  and  coal  is  not  being
 produced  The  thermal  power  station
 has  comc  to  a  standstll  m  Madras  and
 this  will  happen  m  Andhra  and  other
 places  Jet  hm  wake  up  and  sanction
 that  amount

 SHRI  Ak  ROY  (Dhanbad)  Su
 I  say  im  all  humility  that  the  F

 nergy Minister  is  being  sandwiched  because  of  all
 sorts  of  reasons  He  ३४  making  a  power
 plan  In  Bihar  even  though  the  imstalled
 capacity  ts  750  mw  you  will  be  surprised. to  know  that  we  are  getting  only  250  mw
 So,  all  our  industries  are  getting  closed
 When  we  ask  the  reason  for  that  the  hon
 Energy  Minister  ss  blaming  the  hon
 Industries  Minister  and  the  hon  Industries
 Minster  33  blaming  BHEL  and  BHEL
 as  blaming  somebody  else  Al}  of  them  want
 to  shift  the  blame  on  somebody  clse
 The  result  us  that  the  entire  Bahar  ॥  facing
 a  crisis

 The  Energy  Minutry  is  somehow  or
 other  apathetic  to  the  demands  of  Bihar.
 Even  im  the  next  Five  Year  Plan,  though

 Load
 or  compensanon,  is  also  not

 qaven  to  them  that  prine-
 caple  है ल  bemg  m  the
 cams  Of  the  =  stecl  industry  and  other
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 Peed
 it  is  not  allowed  20

 thé:  industry  ix  coaceraad  Whit an  industry  is  meant  to  develop  the
 pap  ta  en

 is  being  used  for
 exploit  8  of  the  villages  and  h-

 ing  the  villagers.
 ene  ces

 Only  a  few  days  back,  the  President  of India  went  to  inaugurate  the  blast  furna- e  of  the  Bokaro  plant  when  he  said  that the  steel  industry  must  develop  all  the within  a  radius  of  25  miles.  But
 what  is  Bokaro  Steel  doing  ?  It  is  in  fact
 withdrawing  even  those  facilities  which were  earlier  given  to  the  displaced  per- eons  regarding  training,  education  and
 employment.

 Lastly,  I  come  to  the  policy  of  umpor
 coking  coal.  Ido  not  know  the  ot licy,  because  we  are  hearing  that  the
 ‘import  of  coking  coal  has  been  dropped @r  postponed.

 I  would  like  to  say  that  it  is  a  suicidal
 policy  to  import  coking  coal.  The
 Energy  Minister  is  there,  and  the  Steel
 Minister  is  there.  No  doubt,  the  Steel
 Minister  looks  more  robust  than  the
 nergy  Minister,  but  I  would  like  the
 Busy

 Minister  to  oppose  this  firmly, and  [I  assure  him  that  the  entire  House

 and  other  places  with  an  ash  content
 Ty

 six  to  seven  per  cent.  In  the

 SHRI  ANNASAHEB  GOTKHINDE
 Sangit)

 :  Tam  thankful  to  you  for  giving

 ‘aciual  cost  of  prodection,  but
 by sing  the  prices  uniformly  for  all  the  sones, ment  is  perpetuating  the  injustice

 Gone  to  the  sugarcane  cultivator  so  far.
 Govtrnment  has  been  fnor
 prices  of  |  sugar the  sugar  production  and  the  in-
 dustry  are  in  2  bad  shape,  bit  7  want
 to  know  why  this

 being
 done  at  the

 cost  of  the  zones  where  the  industry  it
 efficiently  managed.  The  prices
 now  fixed  by  the

 ie  ag  7
 are  both

 acbitrary  and  irrational
 endations  of  the  Marathe  Commit:ee  aad

 3
 in  the  matter  have
 vernment.  This  has  led  to  ete  न् growers  in  the M  Andhra  Pradesh,
 I  therefore  want  to  know  from  Gev  ex, ment  whether  steps  are  being  taken  te
 rectify  the  injustice  and  the  diserins-
 natory  treatment

 ing  Marl
 out  to

 Padah, Maharashtra,  Karnataka,  प् Tamil  Nadu  and  Pondicherry  zones.
 SHRI  P.  ANKINEEDU  PRASADA RAO  (Bapatla):  I  thank  you  for  giving me  an  opportunity.
 व्‌  want  to  bring  to  the  notice  of  the

 Agriculture  Minister  the  crashing  down  of
 paddy  prices  in  Andhra  Pradesh,  so  far  as the  firet  and  second  crops  are  concerned. The  first

 oe
 ‘was  sold  at  Rs.  60  a  quintal instead  of  77.  Even  for  the  second

 crop,  there  are  no  buyers  today,  and  for
 crop,  we  are  unable  to  get  even

 at  least  the  price
 though  we  have  got  objections  to  the
 ptice  fixed  by  the  APC.  The  can
 be  given  to  the  co-operative  rice pest,  and
 then  the  FCI  can  take  the  rice  from  then
 instead  of

 purchasing  rice  hig
 the  private

 As  far  as  the  price  of  paddy  is
 agin the  taeridey  the  Minister  of  State,

 year  respectively,  but  if  you  compare
 yo  ७

 that  erg  Sy
 was  procured  at  Rs.  4g

 and  wheat  at  53.  In  1967-68,  the
 paddy  is  at  Rs.  He  and  wheat  is  at  Re,
 tr0f-  in  sree

 There  is  hundred  pee
 cent  rue  in  wheat  price  and  only  75  per
 cent  rise  in  paddy  price  during  these  tem
 years.

 ८  agriculturista  of  Andhra  Pradesh
 wane  ‘Se  to  sell  their  paddy  —  at
 the  price  fixed  by  the  Prices

 pcs  ele  er  2  2०  Hy  s  Se hel
 of  pan  radesh.  The  paddy  of  the
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 at  the  declared  prices,
 of  great  help  to  them.  So  I  request  the
 Minister  to  do  something  in  the  matter.

 SHRI  VASANT  SATHE  (Akola):  I  will take  up  fend  gooey
 particularly  relating

 One  thing  in  the  Civil  Aviation  is  that
 and  towns  which  have

 planes,  airbus  and  Bocings  may  not  be
 required  for  those  areas  but  if

 Ed
 an

 arrangement  either  with  the  tn  Air-
 lines  itself  or  with  State  or  private  com-
 panics  if  you  like,  to  operate  only  those

 toutes  and  they  need  not  in!
 rl with  your  regular  air  lines  operations,

 that  will  feed  more  areas  and  serve  more
 areas.

 perance  and  celf-restriction  and  not
 abdication.  I  do  not  understand  why  we

 doing  this.  we  you  ever  heard  a
 dying  of  illicit  liquor?  They

 —_
 is  harming  tourism.

 ३8४8

 ४2828
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 Though  we  are  a  republic,
 yesterday,

 |»
 someone  remarked  that  a  ‘republic’ without  a  ‘pub’  becomes  ‘relic’.  bope, this  country  will  not  be  like  that.
 .

 SHRI  VAYALAR  RAVI:  Sis,  I  will
 confine  myself  to  two  or  three  points
 relating  to  the  Ministry  of  Ccmmuni tions.

 The  Communication  Ministry  is  a
 vital  link,  a  vital  nerve,  of  the  nation  to
 move  on.  Unfortunately,  many  of  the

 blems  relating  to  communicaticn  and
 its  employees  are  pending  in  the  Minist:
 for  long.  There  are  more  than  4९5  lal
 postal  employees  out  of  which  2°5  lakh
 employees  are  called  as  extra-departmental
 employees.  This  was  a  new  device  in-
 vented  by  the  British  rulers  to  make
 Indians  work  like  slaves  with  a  Meagre
 remuneration,  They  are  not

 ree
 ular

 Government  servants.  These  2°5  lakh
 employees  are  paid  an  amount  of  Rs.  85/-
 only.  Recently,  the  bon,  Minister  said  that
 the  amounthas  been  raued  to  Rs.  100/=- He  has  misled  the  people.  ‘Ibey  are  not
 getting  Rs.  too/-.  Only  afew  of  we  em-
 ployees  may  be  getting  it.  But  not  all.

 of  D.A.  which  are  due.  I  appeal  to  the
 hon.  Minister  to  consider

 tive
 of  DA.

 to  extra-departmental  employees.

 bas  been  going  on.  Even  yall  siaprend
 regime,  it  was  being  continued.  I  would
 now  request  the  bon.  Minister  to  consider
 this  matter.
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 Coming  to  the  Telephones  Department,
 the  employees  of  the  Telephone  Depaxt-
 ment  are  doing  good  work.  The  tele-
 phone  system  has  been  extended.  But
 there  is  no  sufficient  staff.  Recently,
 a  circular  has  gone  to  reduce  the  staff  by
 ro  per  cent.  These  employees  get
 abuses  from  the  public  as  well  as  the
 officers,  This  is  the  condition  of  these
 poor  employees  of  the  Telephone  Depart-
 ment,  There  is  no  prope:  staff;  there  is
 mot  even  relief  staff.  Therefore,  1  say
 that  this  reduction  of  0  percent  in  staff  is
 very  unfortunate.  The  Government
 should  not  introduce  this  thing.  It  will
 affect  the  working  of  the  telephone  ex-

 changes.

 Lastly,  I  would  like  to  say  about  the
 supply  of  uniforms  to  post-masters,  tele-
 graphmen  and  other  telegraph  cmp-
 loyees,  etc  Please  give  them  clothes
 and  they  will  stitch  it.  I  have  seen  with
 my  own  eyes  what  sort  of  uniforms  are
 being  supplied  to  these  people—small
 men  get  big  uniforms  and  big  men  get  small
 uniforms.  There  is  corruption  and  mal-
 practices  going  on.  They  are  stitching
 more  than  2  lakh  uniforms.  I  know,  it
 is  a  heavy  expenditure  involving  Rs.  80
 lakhs.  I  appeal  to  the  hon.  Minister  to
 please  give  proper  clohes  to  these  emp-
 loyees  and  allow  them  to  stitch.  Let
 them  supervise  the  whole  thing.  Other-
 wise,  they  will  have  to  boycott  these  uni-
 forms.

 I  would  appeal  to  the  hon.  Minister  to
 consider  giving  more  facilities  to  P&T
 employees  in  the  matter  of  housing.  They
 are  not  getting  proper  housing  _faciliies,
 more  so  even  in  remote  areas.  As  re-
 gards  the  RMS,  there  are  a  lot  of  problems,
 There  is  no  accommodation  provided
 at  the  railway'stations,  no  accommodation
 at  the  halts,

 T  hope,  the  hon,  Minister  will  consider
 all  these  points  raised  by  me.

 SHRI  SAUGATA  ROY  (Barrackpore):
 Sir,  I  will  confine  my  remarks  main-
 ly  to  the  Energy  Ministry.

 West  Bengal  is  plagued  by  a  power
 famine.  Small  factories  are  closing  down
 and  in  large  factories,  there  are  large-
 scale  lay-offs.  The  local  State  Govern-
 ment  has  failed  to  tackle  the  power  prob-
 Iem.  They  have  failed  to  introduce
 power  rationing.  There  is  not  only  a
 shortfall  in  power  generation  but  in  its
 installed  capacity  also.  The  West  Bengal  Go-
 vernment  has  applied  to  the  Central  Gover-
 nment  for  a  gas  turbine  which  will  imme-
 diately  alleviate  the  power  famine  in  West
 Bengal.  Their  application  is  pending
 with  the  Energy  Ministry.  I  want  the
 hon.  Minister  to  immediately  clear  the
 application  of  the  West  Bengal  Govern-
 ment  for  a  gas  turbine.
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 Then,  the  Energy  Minisuy  kas  a  plen
 for  the  coal  carbonisation  plant  at  Lar  +  rey
 in  West  Bengal.  Iwantihatit  she  Le
 carried  forward  and  that  sheule  |  ५  alle  w-
 ed  without  any  delay.  L

 With  regard  to  the  Farakka  Super-
 thermal  pcwer  station,  ihe  wok  should
 be  startet’  immediately  without  224  cc-
 lay.

 As  regalds  the  rehabilitaticn  of  Jar  da-
 karanaya  refugees,  the  cenditicn  cf  these
 refugees  in  Sundarbans  is  beyene  bin  an
 description.  So,  seme  special  cflea  ts
 should  be  made  very  scon  by  the  Mie
 nistry  of  Rehabilitation  su  that  U.ese  pecple
 can  be  at  least  temporarily  setthed  in
 camps  tll  they  go  back  to  Dandabaza-
 naya.’

 With  regard  to  communicaticns,  I]  want
 to  say  that  the  Minister  has  announced
 a  programme  for  telephone  exchanges
 and  automatic  telephone  excharges.  In
 my  constituency,  there  are  only  two  tele-
 phone  exchar.ges  only  38  miles  from  Cal-
 cutta—one  at  Barrackpore  and  the  other
 at  Bhatpara—and  both  of  them  are  not
 automatic  and  they  are  not  supposed  to
 be  made  automatic  within  1985.  I  want
 the  Minister  to  take  up  the  work  of  at
 least  making  them  automatic  immediatly
 at  these  two  places  because  they  are
 connected  with  the  most  industrialised
 areas  in  the  whole  of  India.

 Lastly,  with  regard  to  atomic  energy,
 I  want  to  say  that  this  Government  is
 going  too  slow  on  our  nuclear  progra-
 mme.  Already  the  Government  has
 given  up  the  programme  for  peaceful
 explosion  and  implosion  for  scientific
 and  research  purposes.  Dr.  R.  Ramanna
 who  was  one  of  the  main  thinkers  about
 Pokhran  explosion  had  been  removed
 from  his  post  unceremoniously  in  the
 Atomic  Energy  Commission  and  now  he
 has  been  shifted  to  a  new  post  of  Scientific
 Advisor  to  the  Ministry  of  Defence.
 Under  no  conditions,  this  atomic  energy
 programme  should  be  given  up  and  this
 should  be  strengthened.

 With  regard  to  Air  India,  there  is  scme
 discontent  among  the  Air  India  staff  about
 the  removal  of  J.R.D.Tata.  The  staff  really
 feels  that  the  removal  of  J.R.D.Tata  has
 really  tarnished  the  image  of  Air  India  here
 and  abroad.  I  know  that  it  has  been  done
 against  the  wishes  of  the  Minister  by  the
 intervention  of  the  Prime  Minister’s  Secre-
 tariat.  I  want  the  Ministry  to  do  scme-
 thing  about  Mr.J.R.D.  |  Tata.  £0
 that  he  is  given  a  proper  honour  kefore
 he  is  unceremoniously  removed.

 SHRI  K.  T.  KOSALRAM  (Tiu-
 chendur)  :  Mr.  Speaker,  |  I]  want  to
 bring  to  your  notice  one  important  thing.
 The  district  Collector  is  there  in  the  States.
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 All  the  departments  Tare  working  under his  control.  If  there  is  any  complaint
 against  a  particular  department  we  re-
 present  to  the  district  Collector.  He  goes
 through  it  and  if  there  is  anything  wrong with  the  department  concerned,  then  he
 pulls  up  that  department  and  gets  the
 things  done.

 As  far  as  the  Central  Government  is
 concerned,  we  have  passed  all  the  Demands
 for  Grants  and  the  Appropriation  Bill  is
 going  to  be  passed.  You  are  going  to
 spend  crores  of  rupees,  as  far  as  this  huge
 country  of  ours  is  concerned.  In  the
 States,  there  are  so  many  departments and  the  man  who  is  at  the  top  is  the  head
 of  the  department  or  the  boss  of  the  de-
 partment  or  the  emperor  of  the  depart-
 ment.  Every  department  is  like  that.
 But  he  does  not  bother  about  anything.
 Nobody  is  trying  to  effect  coordination
 between  these  departments  in  the  States.
 From  Delhi  to  Kanyakumari,  it  is  very
 difficult  to  control  these  officials.  So,
 I  would  suggest  that  somebody  must  be
 there  at  the  State  headquarters  to  coordi-
 nate  the  work  of  various  Central  depart-
 ments,  agencies,  who  could  without  re-
 ferring  to  Delhi,  take  decisions.  This  will
 be  real  decentralisation  of  decision  mak-
 ing  powers.  to  control  these  things. Some  method  should  be  adopted  so  that
 this  problem  could  be  solved  ate  the  State
 level.  I  do  not  know  how  are  you
 going  to  do  it.  We  have  to  solve
 this  problem  in  cooperation with  these  officials.  (Interruptions)

 ah
 arding  passport,  I  do  not  ce

 with  my  friend  that  the  M.  Ps  shou  be
 given  power.  I  had  written  to  Shri
 Vajapeyeeji  about  the  signing  of  applica- tion  forms.  I  said  ;  even  that  power, we  do  not  want.  So,  I  réquest  you  to  see
 that  these  departments  must  be  controlled
 by  somebody  at  the  State  level.

 My  friend  Mr.  Biju  Patnaik  has  been
 talking  about  the  production  of  aluminium and  so  on.  He  said  that  there  was  no
 control.  But  he  has  been  importing  3
 lakh  tonnes  of  aluminium  also.  As  far
 as  small  scale  people  are  concerned,  they are  not  getting  their  quota.  But  every
 day  the-  Government  is  saying  that  what-
 ever  ‘help  the  small  scale  people  want,
 they  are  prepared  to  give.  But  every-
 where  the  aluminium  small  industry
 people  are  crying  like  anything  because
 they  are  not  getting  their  quota.  No-
 body  cares  about  these  people.  I  want
 to  know  how  are  you  going  to  solve  this
 problem  because  you  are  importing  3  lakh
 tonnes  of  aluminium  also.  You  must
 come  forward  with  some  system,  the
 Government  must  come  forward  with  some
 system  so  that  the  small  scale  people  get
 their  needss  fulfilled,
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 Now  I  come  to  the  Ministry  of  Fin
 aa the  Ministry  of  Shri  H.  M/  Patel.

 State  Bank  of  of  India  wanted  to  employ
 40,000  people.  I  do  not  know  whether
 the  Reserve  Bank  of  India  is  ;coming  ih
 their  ‘way  or  the  Government  is  coming in  their  way.  As  far  as  sanction  is  con-
 cerned,  it  has  already  been  given.  But
 as  far  as  vacancies  are  concerned,  these
 have  not  yet  been  filled  up.  I  could  not
 understand  this.

 The  number  of  educated  unemployed is  going  up  every  day.  People  are  re-
 presenting  to  the  Members  of  Parliament.
 Now,  State  Bank  alone  wants  40,000
 persons.  Tamil  Nadu  alone  wants  10,60
 persons.  Just  I  wanted  to  know  who  is
 standing  in  their  way.  The  previous
 Government  had  issued  a  circular  that  all
 attenders  and  peons  must  be  taken  from
 the  Harijan  community  alone.  But  not
 even  asingle  Harijan  has  been  taken  in
 the  State  Bank.  I  can  challenge  this  Go-
 vernment.  We  find  that  everywhere  the
 Harijans  are  harasssed.  They  are  denied
 even  job  opportunity.  I  request  the
 Finance  Minister  to  see  that  the  40,000
 persons  in  the  State  Bank  are  recruited
 immediately.

 Shri  H.  M.  PATEL  :  The  hon.  Mem-
 bers  have  raised  certain  points.  I  shalt
 certainly  see  that  they  are  all  examined
 and  gone  into.

 Shrimati  parvathi  Krishnan  said  some-
 thing  about  divorcing.  It  gave  me  a  little
 shock,  Thereafter,  she  proceeded  to
 soften  and  said  that  it  was  only  divoree
 from  rules.  I  wish  she  had  complied  also
 with  this  business  of  complying  with  rules.

 She  said  about  Jeypore  Sugar  Mills.
 I  think,  the  fine  of  Rs.  6  lakhs  was  im
 on  them  on  the  basis  of  rules.  The  Co-
 Hector  of  Excise  concerned  cannot  go
 beyond  the  rules...

 Mr.  SPEAKER  :  The  question  was,
 why  did  you  not  proseéute.

 SHRI  HK  M,  PATEL  :  That  is  not
 the  business  of  the  Collector  of  Excise. That  is  the  concern  of  some  one  else  and not  of  the  Finance  Ministry.

 Then  there  was  a  question  about  old
 age  pensioners.  Certainly  I  would
 very  much  like  to  do  much  more  for  old
 age  pensioners

 MR.  SPEAKER  :  Particularly  if  it
 could  benefit  us  also.

 SHRI  H.  M.  Patel  :  But  unfortunately the  resources  are  limited.  -I  must,  there-
 fore.  harden  my  heart  in  spite  of  my  great
 pesire  to  do  something  for  them...



 209  Appropriation  (No.  3)  VAISAKHA  7,  i900  (SAKA)  Finance  Bill,  978  2¢
 Bil,  978

 SHRIMATI  PARVATHI  KRISHNAN  :
 (Coimkatore)  :  Appoint  a  Pension  Com-
 mission.

 SHRI  H.  M.  PATEL  :  When  you
 appoint  a  Commission,  it  will  make  its

 yecommendations  saying  ‘give  this’  and
 give  that’.  I  have  to  find  money.

 Then  there  was  the  question  of  the
 -workers  in  Singhareni  Coalfields  and  about
 the  return  of  money  to  them  under  the

 “Compulsory  Deposit  Scheme.  I  heard
 ‘about  this  only  today.  But  the  delay
 was  not  because  of  Government  of  India.

 “The  Singhareni  Coalfields
 management  had  not  forwarded  those
 “applictions  to  the  Provident  Fund  Com-
 “missioner.

 SHRIMATI  PARAVATHI  KRISH-
 ‘NAN:  They  have  fowarded  them  and
 «they  are  with  you.  (Interruptions)  ..-

 SHRI  H.  M.  PATEL  :  Why  don’t
 -you  be  a  little  patient,?  Only  just  before
 I  came  to  the  House,  I  came  to  hear  of
 that.  I  am  taking  steps  to  see  that
 these  things  are  immediately  set  right.

 A  great  many  other  points  were  raised
 ‘by  hon.  Members.  I  do  not  know  whe-
 ther  they  would  like  me  to  repoy  to  them
 Gndividually  now.  To  some  points  T
 could  reply,  but  it  seems  to  me  that  it  will
 “be  much  better  if  they  are  taken  note  of,
 cand  whatever  action  is  to  be  taken  regard-
 ng  them  will  be  taken  by  us.

 MR.  SPEAKER  :  Now,  the  question
 as..

 SHRI  VASANT  SATHE  :  Some
 “Minister  are  here.  We  made  some  points.
 In  regard  to  the  grants  which  have  not
 ‘been  covered,  if  the  Ministers  who  are
 there  could  reply,  why  should  they  not  ?

 MR.  SPEAKER  :  I  cannot  speak  for
 them.  I  asked  them.

 The  question  is  :

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  cer-
 tain  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for
 the  services  of  the  financial  year
 1978-79.  be  taken  into  consi-
 deration.”

 The  motion  was  adopted.

 MR.  SPEAKER  :  Now,  we  take  up
 Clauses.

 The  question  is  :

 “That  Clauses  2  to  4  and  the  Schedule
 stand  part  of  the  Bill.”

 The  mation  was  adepied.

 Clauses  2  to  4  and  the  Schedule  were  added
 to  the  Bill.

 MR,  SPEAKER  :  The  question  is  ६

 “That  Clause  r,  the  Enacting  For-
 mula  and  the  Title  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clause  yo  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 SHRI  H.M.  PATEL  :  Sir,  I  beg  to
 move  ३

 “That  the  Bill  be  passed.””

 MR.  SPEAKER  :  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 (13-30  hrs.

 FINANCE  BILL,  1978

 MR.  SPEAKER  :  We  now  take  up
 the  Finance  Biil.

 Three  days  have  been  allotted  for  all
 the  stages  of  the  bill.  Therefore,  approxi-
 mately  32  hours  would  be  available  for
 its,  discussion.  If  the  House  agrees,  we
 may  have  nine  hours  for  general  discussion,
 two  hours  for  clause-by-clause  considera-
 tion  and  one  hour  for  third  reading.

 y.
 SEVERAL  HON.  MEMBERS  :

 es.

 MR.  SPEAKER  :  So,  this  is  adopted,
 Mc.  Patel  may  move  his  Bill.

 SHRI  H.M.  PATEL  :  Sir,  I  move:

 “That  the  Bill  to  give  effect  to  the
 financial  proposal  of  the  Central
 Government  for  the  ‘financial
 year  1978-79,  be  taken  into‘con-
 sideration”.

 I  would  Ikke  to  make  a  few  remarks  or
 observations,  I  have  already  explained
 the  salient  features  of  the  main  proposals
 contained  in  the  Finance  Bill  in  my  Budget
 speech.  The  details  of  the  specific
 provisions  in  the  Bill  have  been  given
 in  the  Explanatory  Memoandum  circulat-
 ed  to  Hon’ble  Members.  I  do  not,
 therefore,  consider  it  necessary  to  tra-
 verse  the  same  ground  again.

 The  Finance  Bill  has  been  before  the
 Hon.  Members  for  nearly  two  months.
 During  the  debate  on  the  Budget.  aad
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 {Shri  H.  M.  Patel]
 thereafter  during  discussions  on  the
 demands  for  grants  of  individual  Minis-
 tries,  various  s  tions  have

 Labial  8
 uit

 forward  by  Hoa.’  Me lembers  with  re;  to
 the  proposals  contained  in  the  Bill.  I
 have  also  received  a  number  of  represen- tations  from  members  of  the  public,
 chambers  of  commerce,  and  other  trade

 aa
 ofessional  associations  on  the  pro-

 posal  a
 in  the  Bill.  I

 anther opportun  expressing  my  gratitude
 to  Hon.  ‘Members  and  to  all  others  who
 have  made  constructive  suggestions.

 On  a  careful  consideration  of  these
 suggestions,  I  have  decided  to  modify
 some  of  my  =  popoa™.

 With  the
 indulgence  of  the  use,  I  will  briefly
 explain  the  principal  chages  that  are
 proposed  to  be  made  in  the  provisions  of
 the  Finance  Bill.  I  shall  first  deal  with
 the  proposed  changes  in  the  sphere  of
 direct  taxcs.

 The  Bill  provides  for  the  disallowance,
 in  the

 =
 tation  of  taxable  profits, of  a  specified  percentage  of  expenditure

 incurred  by  tax-payers  on  advertisement,
 publicity  and  sales

 B
 ‘notion.  It  has  been

 represented  that  while  large  enter  prises

 this  provision,  I  <f  raise  thi ion,  Ropes  to  the
 pA  limit  of  Re  20,000
 -40,000/-.

 झ्  be  made  in  respect  of  expenditure  on
 any  newspaper  with  a

 circula  exceeding  1§,000.  As
 there  is  little  scope  of  any  extravagance  or

 or  recruitment  of  staff, I  propose  to  also  that  no
 ance  will  be  made  in  respect  of  expenditure
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 pro

 to  clarify  that
 be made  in

 pO

 ture,  incloding  expenditure  on
 Seas,  fen  press  conferences  and
 trade  —_  conventions;  participa trade  fairs  and  exhibitions;  extablish-
 ment

 fr  eed
 including  salarics  of

 staff;  ca  and  price  lists.  Power  is
 also  being  taken  to  add  to  these  items
 through  rules  framed  by  the  Central
 Beard  of  Direct  Taxes.

 Under  the  existing  provision  in  the
 Income-tax  Act,  entertainment  expendi- ture  in  excess  of  the  specified limits  is  disallowed  in  computing  the
 taxable  profits.  It  is  proposed  to  clarify that  expenditure  on  entertainment  in
 connection  with  publicity  and  sales  pro- motion  will  continue  to  be  disallowed
 under  the  existing  provision  which  is  more
 stringent  than  the  provision  proposed. in  the  Finance  Bill.

 The  Bill  seeks  to  discontinue  the  grant of  export  markets  development  allowance
 in  relation  to  diture  incurred  after
 gist  March,  ioe  I It  has  been  urged  that
 this  tax  concession  has  played  a  useful
 role  in  diversifying  and  stimulating  India’s
 exports.  The  process  of  diversification
 By  pe

 tbe  far  from
 my  ee

 and  conti-
 ni  forts  are

 requ
 ir  for  larger  exports of  our  products  ¢  share  of  the  small-

 scale  sector  in  these  exports  is  of  consi-
 derable  importance.  It  has  been  repre- sented  that  in  view  of  the  stiff  competition

 rola  pion  eaten
 of

 oo products  is  facing  problems, which  necessitates  continue
 parla,  | thrusts  on  the  part  of  our  exporters,

 have  given  careful  thought  to  these  con-
 siderations  and  have  decided  to  continue
 the  scheme  of  t  markets
 ment  allowance  ath  | some  modifications.

 The  scheme  of  t  markets
 eae ment  allowance  wall,  sow  be  available

 fies  from
 per

 cent  Itis  also  proposed  to
 ie

 पण्ण  पाठ
 deduction  under  this

 by  omitting  two  of  the  existing entries.

 The  Bill  provides  for  a  deduction  in  the
 computation  of  taxable  Income  of  50 cent  of  the  amount  invested  in
 shares  of  new  industria]  companies.  i
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 Rullding  activity,  I'propose  to  extend  this

 =  to  oo  =  new  i  uity shares  of  approve  panics  cata!  ik shed for  providing
 tang-tertn

 finance  for  con- a  tial or  pur  |
 in  the  country

 uae

 The  Bill  seeks  to  provide  that  Indian citizens,  who  are  rendering  service  outside India  and  who  visit  their  heme  country during  any  financial  year  on  leave  or
 vacation,  will  not  be  regarded  as  resident in  India  in  that  year  in  cases  where  their
 stay  in  the  country  during  that  year  does
 not  exceed  89  days  Under  the  provision in  the  Bill,  this  concession  has  been  restrict-
 ed  to  cases  where  the  service  of  the  Indian

 th  tside  is  sponsored  by  the  Central Government  or  the  terms  and  conditions of  such  service  has  been
 appeoced  by  the

 tral  Government  or  the  presciibed authority.  I  propose  to  delete  this  restric- tive  condition  so  that  this  concession becomes  available  to  all  Indian  citizens
 employed  outside  India,  irrespective  of whether  the  service  of  the  individual  is
 sponsored  by  the  Government  or  the  terms and  conditions  of  such  service  have  been 80  approved  or  not.

 SHRI  R.  VENKATARAMAN  (Madras
 South)  :  Thank  you,  that  was  my  d

 makiag  such
 =

 ita  obtained
 Lg  benefit  without  ciumnrameraeten posi

 proporal,  I  have  decided
 derosits  with  banks  as  an  eligible  mode  of
 Investment  subject  to  the  fulfilment  of certain  conditions  which  are  intended  to ensure  that  no  loan  or  advance  is  taken

 Wa taxpayers  against  the  security  of  ३७ desposits  for  a  period  of  three  years...,
 SHRI  R.  VENKATARAMAN  :  Thi is  also  a  point  I  have  raised.  You  have

 accepted  all  my  points.
 SHRI  प.  M.  PATEL:  Now  that  I have  accepted  all  his  pots.  J  hope  he will  withdraw  bis  amendmer ts,
 The  various  modificauons  proy  ont  by me  will  result  in  a  loss  of  Rs,  .0°5  crores in  a  full  year  and  Rs.  coe  crores  in  t978- 79
 May  T  new  turn  to  the  proy  osals  covering indirect  taxes.
 A  number  of  hon,  Members  have  spoken about  the  levy  of  excise  duty  of  2  pave  per hhlowatt  hour  on  electricity  generated  in

 the  country,  I  have  also  received  re-
 ment  also.  That  means,  my  amendment has  been  accepted,

 SHRI  H,  M,  PATEL:  The  Finance Bill  seeks  to  provide  that  every  person,
 irrespectives  of  whether  he  has  been
 assessed  to  income-tax  or  not,  will  have  to

 9  advance  tax  on  a  voluntary  basis,
 Ender  the  provisions  in  the  Bill,  all  tax-
 payers,  including  those  who  have  not  been
 previously  ed  to  tax  would  be
 required  to

 aati  s  oa  eae  = advance-tax  payable  em  e  the
 date  on  whieh  the  first  instalment  of
 advance  tax  is  due  in  their  case.  As  it
 may  be  difficult  for  taxpayers  who  have
 newly  set  up  a  business  <

 os
 to

 make  an  tim:  the  ad
 tax  payable  by  them  early  in  the  account-

 ear,  I  propose  to  provide  that  new ing year,  that  is,  those  who  have  not  been
 assessed  to  income-tax,  may contiune  to  furnish,  as  hitherto,  an

 pean
 frem  the  State  Goverrments, tate  Electricity  Boards  snd  industry. The  imposition  of  a  duty  on  the  generation of  electricity  was  with  a  virw  to  mchilire

 resources  needed  for  the  Plan  particularly in  view  of  the  large  investments  in  the
 power  sector.  Jt  has  been  brovght  to  my notice  that  one  of  the  problemy  faced
 is  that  power  which  as  generated  cannot  be
 fully  utilised  and  is  not  entirely  available
 to  the  State  Electricity  Boards.  in.
 arixes  because  of  the  use  of  power  for  auxi-
 liary  consumption  as  well  as  because  of
 transmission  losses.  I  must  make  it  clear
 that  since  the  tax  on  electricity  is  a  tay
 on  production  and  not  on  sales,  the  losres
 on  account

 ranger  nig  aie cognizance  of  from  the  3  ४4  ft
 of  view.  7  ss  z  F  2

 the  practical
 difficulties  in'  ave  ly  xem

 ES
 the  electricity  which  is  used  in  auxi:
 consumption.  I  propose  to  go  further

 and  give  a  uniform
 Ein  sepia  s

 0
 pak  a cent  of  the  du

 Ee  on  ह... उ
 ted  after’  deductin of  adivence  tax  before  the  date  on  which

 the  last  instalment  of  advance  tax  is  00९
 in  their  case.

 The  Finance  Bill  provides  that  fixed
 2  with  banks  made  after  o8th

 9  1978,  will  not  te  regarded  है अ
 an  ८ ligible  mode  of  investment  for  the
 purposes  of  exemption  of  re

 Oe  capital
 pe

 I  had  introduced  this
 ro banks  were  allowing  substential

 advances  inst  the  security  of  fixed

 io  ype  with  the  result  that  tax  payer?
 ‘who  got  exemption  from  capital  gains  by

 g  the  auxiliary
 consumption,  thus  restricting  the  levy
 १०  90  per  cent.

 I  had  alrea  d  that  a  rebate
 of  duty  A]  १8८१]  on  electricity

 for  cultural  purposes.  In  order
 =  eae  adeninistration  of  this
 rebate,  I  propose  to  make  it  available to  current  supplied  by  the  Electricity Boerds  and  others  at  ther  agricultural
 tariffs  for  egricultual  purposes.

 It  bas  alto  been  urged  that  there  is  &
 timeiag,  between,  theg  production  of
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 [  Shri  H.  M.  Patel  J electricity  and  the  receipt y  al  pt  of
 money

 from
 the  actual  consumers  thereo!  that,
 pasa

 collection  of  duty  should  be
 ly.  Keeping  the  al

 time-lag  sn  view,  smstructions  are  being sesued  to  allow  a  period  of  two  months
 within  which  the  producers  could  pay the  duts.

 Certain Sade  have  bao  ti
 ex-

 pressed  regan  recovery  of  amounts
 resulting  from  ‘thie  hevy  from  the  actual
 consumers  of  electricity  in  respect  of  pro-
 beginning  from  ist  March
 would  be  no  case  for  any  waiver  of  the  levy
 itself,  I  am  instructing  the  Department ‘to  allow  payment  in  easy  instalments,  if
 need  be,  of  the  duty  due  in  those  months

 It  has  been  urged  that  the  duty  on
 electricity  falls  heavily  on  certain  indus»
 tries.  I  recognise  the  need  for  conudering the  cases  of  tries  such  as  al;
 in  which  electricity  forms  a  large  part  of

 ‘the  actual  cost  of  production  of  the  guods and  the  desirability  of  affordng  some
 relief  so  a9  to  maintain  th:  availability  of

 prod:  at  bie  prices, This  question  will  be  gone  into  at  the
 earliest  in  consultation  with  the  concerned
 Ministries.

 In  the  case  of  coal,  on  the  analogy  of  the
 ted  to  awal

 stion  of  electricuty  I  propose  to  exempt
 eo  eet

 of  duty  1%  of  the  coal
 prod:  in  the  mines.

 aad  other  coals  at  Rs.  5  per  tonne.
 There  will  be  no  real  loss  of  revenue  due

 40  these  changes.
 Hon.  Members  will  recall  that  I  had

 proposed  to  reduce  the  basic  excise  duty on  anto-rikehuws  used  as  taxis  f  Om  32  3
 he ad  valeren  to  10%  ad  valorem  subject  to

 condition  that  such  auto-riksbaws  are

 '

 The  modifications  which  I  have  proposed will  result  m  a  loss  of  Rs.  39°49  _टाएएटा,  in
 a  full  year  and  Rs.  165  tg  croresin  1978-79.

 T  hope  that  the  House  wall  now  carry
 the  Bill  with  the  modifications  now  sug-
 gested,

 APRIL  27,  978  Finance  Bill,  078  26

 MR  SPEAKER  :  Motion  wuoved  $  t
 That  the  Bill’  to  give  effect  ts  'the

 financial  Lee  ag
 of  the  Central

 Governm:  for  the  financial  year
 1978-79,  be  taken  into  consideration.”

 SHRI  VASANT  SATHE  (Akola)  :
 What  about  5%  ad  valorem  ?

 The  fiest  speaker  will  get  20  minutes.
 Congress  (I)  will  have  3  hour  §  minutes,

 Gongress  will  have  t  hour,  :  minute,
 I  am  sorry,  it  has  been  reduced.  Shri

 Venkataraman.
 SHRI  R.  VENKATARAMAN  :  Mr

 Speaker,  the  hon  Finance  Minister  has
 iliowed

 a  familar  pattern  of  loading  the
 camel.

 33°46  hes.

 {Mk  Deputy-Speaxer  ia  the  Chair}

 MR.  DEPUTY-SPEAKER  :  Let  me
 give  you  the  idea  of  time.

 We  have  allocated  nine  hours  for  the
 General  Discussion,  two  hours  for  clause
 by  clause  and  one  hour  for  the  Third
 Reading

 SHRI  R  VENKATARAMAN  :  It  is
 ey f  the

 T  have  put  a  question  tothe  hon.  Fi-
 nance  ister  and  he  ssid—as  late  as December—that  the

 i  i  5  |
 i were  Actuals  in  relation  to  the

 oxpenditur  we  cannot  ask  the  Government
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 to  explain  the  variation  as  to  how  and  why
 such  variations  took  place.  Parliamen-
 tary  control  does  not  merely  rest  in  allot-
 ing  monies  for  the  future  years.  _  Parlia-
 mentary  control  rests  in  looking  into  the
 Accounts—the  Actuals  of  the  previous
 years  and  then  asking  the  Government
 to  explain  why  there  has  been  such  varia-
 tion.

 I  put  a  question  on  this  and  the  Finance
 Minister  replied.  Unfortuantely,
 it  became  an  unstarred  question  in  the
 ballot.  The  number  ofthe  question
 is  3364.  The  Finance  Minister  replied  :

 “The  variations  in  1975-76  and  976-
 47  are  attributed  to  large  revenue
 receipts  and  shortfallsin  Plan  ex-
 penditure.”’

 Sir,  if  this  had  been  presented  in  the
 Budget,  considerable  discussion  would
 have  taken  place  in  the  Parliament  on
 this  aspect,  namely,  the  shortfall  in  the
 Plan  expenditure  and  attention  of  _  the
 country  as  well  as  the  House  would  have
 been  directed  towards  that  problem.

 Sir,  the  Finance  Minister  replied  to
 another  question  of  mine  No  446  which
 I  woutd  like  to  quote  :

 Shri  R  Venkataraman  :  There  is  no
 statement  of  accounts  for  the  year
 ended.  No  explanation  is  given
 for  the  variation  between  the  revised
 estimates  and  actual  accounts.  Will
 the  hon’ble  Minister  restore  the  old
 practice  and  present  the  accounts  for
 the  year  ended  also  in  the  presenta-
 tion  of  the  Budget  for  the  year
 1978-79  ?

 FINANCE  MINISTER:  I  can
 only  say  at  this  stage  that  I
 will  do  my  best  to  revert  to
 whatever  is  the  correct  practice.

 I  hope  he  will  revert  to  the  old  practice
 at  least  in  the  next  year’s  Budget  and  see
 that  the  accounts  for  the  year  ended  are
 given.  Without  that  it  becomes  difficult
 for  Parliament  to  know  what  were  the
 actuals  in  respect  of  the  year  and  what
 variations  took  place  and  why  such  varia-
 tions  took  place.

 The  second  general  observation  I  would
 like  to  make  is  that  we  seem  to  accept
 the  growing  expenditure  as  if  it  is  of  no
 concern.  We  seem  to  provide  for  the
 moneys  without  looking  into  the  economy
 aspect  of  the  Budget.  I  think  the  last
 enquiry  into  economy  was  made  in  the
 Inchcape  Committee  There  has  not
 been  another  examination  of  economy  in
 Administration  since  then.  I  would
 like  the  Finance  Minister  to  launch  a
 serious  drive  for  economy  in  administra-
 tion  and  see  the  proliferation  in  the  Ad-
 ministration  that  is  taking  place  is  held

 in  check.  A  lot  of  money  is  unnecessarily
 spent,  lavishly  spent  and  unwisely  spent
 because  there  has  been  an  expanding
 secretariat,  expanding  services  and  80
 on.  I  know  the  answer  of  the  Finance
 Minister,  He  willsay  that  we  have  also
 expanding  services.  My  point  is  whether
 the  expanding  is  in  commensurate  with
 the  expanding  services.  He  may  louk  into.
 it  and  see  that  the  economy  which  is  50
 vital  to  our  nation  is  practised  in  cur
 Budget.

 The  Finance  Minister  has  said  that  his.
 Budget  isa  bold  step.  In  fact,  the  only
 boldness  I  see  in  the  Budget  is  the  bold-
 ness  in  deficit,  It  is  the  biggest  deficit
 that  any  Finance  Minister  has  presented
 to  the  Parliament  so  far.  Eversince  the
 Keynesian  doctrine  of  investment  and
 growth  became  fashionable  in  economic
 thought.  Finance  Ministers  have  lost  the
 inhibition  against  deficit  budget  and  deficit
 fancing  and  each  Finance  Minister  is
 vying  with  one  another  in  the  larger  and
 larger  deficit  budgets  which  they  can  pro-
 duce  From  the  complacency  which  I
 see  inthe  Finance  Minister’s  face,  I
 think,  he  is  going  to  improve  upon  it
 and  inthe  years  to  come  the  deficit  is
 going  to  be  higher  and  higher.  This  is
 a  matter  of  grave  concern  to  the  country.
 The  magnitude  of  this  deficit  can  be  under-
 stood  when  you  compare  it  with  what  the
 Plan  document  envisaged  for  the  entire
 period  of  the  Sixth  Plan,

 Sir,  the  Planning  Commission  in  its
 chapter  on  financial  resources  contem-
 plates—I  do  not  want  to  read  out  the
 particular  portion  unnecessarily  because
 the  Finance  Minister  knows  all  these  things
 by  heart—that  in  a  public  sector  plan
 of  Rs.  69.380  crores,  the  resources  gap
 would  be  Rs.  2226  crores.  Now  for  the
 entire  perioa  of  five  years,  the  resource
 gap  is  expected  by  the  Planning  Comm i- ssion  to  be  of  the  order  of  Rs,  2226  crores.
 Tn  the  very  first  vear  of  the  budget,  Rs.
 r050  crores  would  be  exhausted  and  50°,
 of  the  deficit  gap  expected  in  the  plan  ot
 five  years  would  be  exhausted.  It  looks
 as  if  even  hefore  the  ink  cn  the  plan  has
 dried,  the  resources  have  gene  awry.

 SHRI  NARENDRAP.  NATEWANI
 (Junagadh)  :  You  pleasesee  the  Finance
 Minister’s  budget  speech,  that  is,  para-
 graph  ioc  of  the  budget  speech.

 SHRI  R.  VENKATARAMAN  :  Mr.
 Nathwani  will  have  emple  opportunity
 of  rebutting  my  statement.  How,  the
 Finance  Minister  stated  that  the  deficit
 would  be  reduced  in  two  ways.  One  is  by
 a  significant  drew  duwn  on  the  foreign
 exchange  rescurces.  The  secondis  hy
 sale  cf  gol.  I  will  now  take  the  question
 of  draw-down  on  foregn  exchange  re-
 sources.  Our  exper’ence  last  year—  he
 said  last  year  that  we  would  draw  on  the-
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 oreign  exchange  of  Re.  800  crores—  has
 sroved  aboolutely ly  without  any  foundation.
 in  fact,  we  have  not  been  able  to  utilise
 ihe  foreign  exchange  of  Rs.  Boo  crores
 which  the  Finance  Minister  was  expected
 to  utilise  and  that  is  added  to  the  deficit

 of  Rs.  957  corres,  Now,  the  chances  of
 utilising  the  foreign  excbenge  resources  in
 the  future  or  in  this  year

 yee  ig
 appear  to

 be  bleak.  Import  of  capita!  sis  not
 very  bright  because  we  have  now  achieved
 self-sufficiency  in  many  fields  and  there
 are  a  vrevfewitems  which  we  can  import
 There  is  indigenous  angle  and  there  is
 also  an  angle  of  self-rehance.  Therefore,
 १  doubt  very  much  whether  we  wil]  be
 able  to  utilise  it  The  result  is  that  deficit
 will  remain  as  it  i«  and  it  will  not  be
 covered.  There  is  another  point  which  I
 would  like  to  draw  the  attention  of  the
 Minister.  The  Planning  Commission
 has  taken  credit  for  utilisation  of  Rs.r,:80
 crores  of  foreign  exch:  in
 the  entire  period  of  five  years.  Now,  on  an
 average,  youcan  use  only  Rs.  200  crores
 for  that  purpose.  Now,  how  much  of  the
 foreign  exchange  resource  the  Finance
 Minister  is  going  to  utilise  this  year  or  in
 the  succeeding  years  is  a  matter  on  which

 +the  country  would  like  to  be  enlightened.

 Then  I  come  to  the  next  question,
 namely,  the  sale  of  gold.  The  information
 =  rding  the  quantity  of  gold  is  not  avail-
 able,  From  various  sources  which  I  have

 -culled,  about  Rs.  388  crores  worth  of  gold is  with  the  Reserve  Bank  of  India  as  a
 currency  reserve.  The  Finance  Minister
 has  stated  in  an  answer  to  my  questioa ‘that  35762  Kg.—that  works  out  to

 Z3 tonnes—of  gold  is  in  stock  which  he  ho
 ‘to  repay  in  respect  of  the  gold  bond  sub-
 cribed  by  the  le.  ८  other  gold is  said  to  be  of  the  order  of  १०  tonnes,  the
 value  of

 haar  ig
 out  to  about

 500  crores.  Now,  if  you  are
 ing  to

 ecll
 gold  and  utilise  all  the  money  of  500

 ‘crores  in  one  year  to  meet  the  deficit  of
 Rs,  1090  eae  re

 would  have  frittered
 the  resourse  which  has  been  accumulated
 over  go  year  deficit  in  one  year.

 26  0७०  brs.
 Mr.  Patel  will  carn  the  resputation  of

 being  the  prodigal  son  of  India.  It  is
 advisable  in  the

 current  context.  The  sale  of  gold  is,  in
 my  opion,  an  ill  conczived  proposition. If  you  want  to  reduce  smuggling  in  the
 country,  then  the  sale  of  ect  at  market rates  will  not

 reduce  smuggling:
 the difference

 price  and  the  local  market  price  is  go  to

 aa
 per  cent;  the  current  market  price  is

 Fonanee  Bill,  4978  APRIL  27,  978  है... .. ह  Bill,  ‘3a,

 4  b]  7  mal  Price  it  ie  the
 most  disastrous

 because  you  actually  burning
 the  house  to  roast  a  pig:  that  will  be  the
 position  of  sales at  ii  tional

 pce any  price  lower  than  the  =  mark:¢  price.
 Therefore,  J  consider  that  is  not  advi-
 sable  at  all  to  resort  to  this  measure.
 After  all  what  is  the  stock  of  gald  that  you have  in  this  country?  Only  70  tonnes.
 We  do  not  have  Fort  Knox  built  up  here
 from  which  you  can  draw  infinite  re-
 sources.  Take  the  times  of  war.  I  want
 the  Finance  Minister  to  think  very  care-
 fully  on  this  matter.  I  am  trying  to  be
 helpful  and  I  am  not  trying  to  attack.
 In  times  of  war  SDRS  will  not  help:  no
 other  assistance  will  come  or  will  be  of
 help  to  you.  It  28  only  gold  that  will
 detrmine  ulti  inter  al  financial
 settlements.  We  have  not  eschewed  war;
 we  do  not  know  when  it  would  break.

 Why  do  you  want  to  sell  away  such  a  small
 uantity  of  gold,  7o  tonnes  to  reduce
 leficit  or  prevent  smuggling  which

 canot  be  done  in  my  opinion.  J  am  not  very
 positive  that  this  is  a  completely  ill  con-
 cieved  scheme  and  I  hope  after  the  first
 sale  which  had  been  advertised  for  May,
 they  willstop  it  completlety.  This  is  a
 matter  which  is  of  great  national  impor-
 tance  and  one  has  to  be  very  careful  about
 the  sale  of  this.

 The  hon.  Finance  Minister  stated  that
 he  would  import  gold  for  the  purpose  of

 tororport  wie  sllery
 8  ee

 eer gold y  exporting  you  import
 you  will  have  to  follow  the  procedure,  bond-
 ed  procedure,  etc.  which

 ya
 wanted  to

 straighten  and  simplify.  If  you  do  not
 have  this  bonded  procedure  it  will  lead  to
 so  much  of  abuse

 and  very
 soon  the  sale  of

 gold  will  become  di  ited.  Therefore,
 =  need  not

 rome  to.  a
 of  gold

 od purpose  se  plea  jewel et fact  import  of  gold  using  very  ble
 foreign  exchange  will be  an  archaic  use  of the  resources  of  the  country;  it  is  totally

 The
 ble

 debt  going  up  2a
 all  tha

 is  <r  ic  up  by  leaps  an
 bounds.  The  Finance  Minister  quipped in  this  reply  to  the  debate  that  it  has  gone
 up  even  earlier.  Between:

 oy
 74  and

 7
 376

 public  debt  increased  on  ty  Rs.
 5800  crores.  But  according  to  the  Budget

 lanatory  Statement,  in  this  one  year,
 1977-78  to  7970-79  it  will  go  up  by
 cuite  crores,  an  incre  ase  of  sixteen  per
 cent  in  one  year.  A  The  poet  Minister
 preg

 inly  serious  to
 fhe  Hoping  debt  position  in  the  country.

 Let  mé  turn  to  the  tax
 Lar  ogere

 The
 Finance  Minister  says  that

 tion  is  i to  that  extent  than  the  i
 gold Sie continue  to  flew  into  this

 —
 On the  other  hand  if  you  try  to  it  at

 ded  to
 em  4

 the  eco-
 omy,  encourage  savings,  etc.  Now  do  we

 teally  achieve  this  objective  que-
 tion.

 J  In  it  is  well-



 Bar

 knowa  that  the  acope  for  direct  taxes  is
 ae  Madd  ne  The

 Finance  Minister
 sai  is  in  his  speech  at  id  the Planning  CO  vial

 hast  also  2eite  ed it  in  their  document.  But  what  do  we do  ?  Instead  of  conserving  whatever  we have  and  trying  to  preserve  the  revenues from  the  direct  taxes,  the  Finance  Minis- ter  is  giving  up  some  of  the  revenues  from the  direct  taxes.  ‘In  the  direct  taxes field.”  the  Planning  Commission  said, “further  efforts  will  have  to  be  directed towards  reducing  the  avoidance  and  eva-
 sion.”  They  said  ;  “the  various  conce- ssions  in  the  tax  structure  other  than  which

 imul:  ddle  savings,  labour
 ‘intensive  and  other  priority  production need  to  be  eeviewed  and  if  necessary, ‘withdrawn,”’  Instead  of  withdrawing,  the
 Finance  Minister  has  increased  and  en-
 darged  the  concessions.

 I  will  tell  you  some  instances.  Last
 year  the  Finance  Minister  gave  up  a
 number  of  items  of  dircct  taxes.  For  ins-
 tance,  he  exempted  the  closely  held
 companies  which  are  subject  to  additional
 -incoms  tax  under  certain  conditions.
 Secondly,  the  capital  gains  tax  was  dilut-
 ed  and  thirdly,  the  monetary  ceiling  limit
 in  respsct  of  donations  for  charitable  pur-
 poses  was  raised  from  Rs.  2  to  5  lakhs
 All  those  benefits  were  given  last  year fn  the  direct  taxes.

 And  this  year,  what  is  he  doing  2  He
 *restores  to  the  Hindu  Undivided  Families.

 ब  concession  which  was  withdrawn  by  the
 habia

 Government.  What  are  these
 indu  Undivided  Families  ?  I  Would

 4ike  to  read  an  extract  from  the  wanchoo
 Qom  nittee  Report  and  draw  the  attention
 ef  the  hon.  Finance  Minister  to  that.

 In  respect  of  the  Hindu  Undivided
 Families,  the  Wanchoo  Committee  said  :

 “Members  of  a  Hindu  undivided
 famil  y  are

 thus  able  to  enjoy  the  econo-
 mic  efits  of  both  kinds  of  income
 and  wealth  without  any  additional  tax
 liability.  No  wonder,  the  institution
 of  the  Hindu  undivided  family  is  widely
 used  for  tax  avoidance.”
 Then  they  went  on  to  make  some  en-

 <quiries.
 “To  have  some  idea  about  the  extent

 of  tax  avoidance  by  the  Hindu  undivid-
 ed  families  and  their  members  by  split-
 ting  up  their  incomes  in  a  number
 hands,  we  arranged  studies  to  be  made
 in  certain  Oommissioners’

 big
 charges. For  this  purpose,  five  or  six  big  families

 were  selected  in  each  charge.  The

 the  members  of  these  families
 4

 quite
 The  ol

 tax  files  in  respect  of  each  family  was
 Found  to  be  more  than  the  total  numbe  |
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 ofmembers  in  the  family  and  in  one the  income-tax  and  wealth-tax  avoided for  a  particular  assessment  year  was  as
 high  8860  per  cent  and  50  cent  res
 pectively.”  To  this  set  ०

 peop
 le  wiz.,

 the  Undivided  Hindu  Families,  the
 previous  Governinent  withdrew  the concessions  and  the  Finance  Minister
 has  restored  those  concessions  viz,
 deductions  in  respect  of  donations  to certain  funds  and  charitable  institutions,
 deductions  in  respect  of  rent  paid  for  ree sidennal  accommodation  ॥  excess  of
 10%  of  taxable  Income,  tax  holiday profits,  etc

 A  number  of  concessions  were  withdrawn. The  Finance  Minister  by  one  stroke  res- tores  all  these  concessions  to  the  Hindu undivided  families  who,  according  to the  Wanchoo  Committee  report,  are  in-
 dulging  only  in  tax  evasion.  All  of  us know  that  the  Hindu  undivided  family  is
 only  a  myth  and  does  not  exist:  except  for
 avoiding  income-tax.  Why  should  these
 people  be  given  the  concession?  There-
 fore,  we  would  strongly  oppose  this  kind  of
 concession  being  given  it  ditect  taxes

 Coming  to  estate  duty,  the  Finance  Mi-
 nister  wants  tn  forego  revenue  by  raising the  exemption  limit  for  the  levy  of  eatate
 duty  from  Rs.  50,000  to  Rs  3  lakh.  I
 know  the  familiar  argument  that  the  value
 of  the  rupee  has  eroded,  the  purchasing
 power  has  gone  down,  etc.  But  are  t
 the  class  of  people  who  immediately  n
 telief  ?  What  would  be  the  great  harm
 done  if  the  people  leaving  an  estate  of  Rs.
 50,000  and  over  are  asked  to  pay  4%  of
 their  estate  as  estate  duty  ?  I  will  tell
 you  the  context  in  which  this  is  being  given
 Again,  there  is  another  pomt  This  ie
 really  a  States’  source  of  revenue,  ay  the
 Finance  Minister  himself  satd.  Already
 the  States  are  running  in  defict  The
 total  deficit  for  the  year  for  all  the  States is  nearly  Rs.  800  crores.  If  you  are  going
 to  deny  them  even  this  little  money,  yoo
 will  be  allowing  them  to  have  greater  de-
 ficits.  There  may  be  a  competition  bet-
 ween  the  State  Finance  Ministers  and
 the  Union  Finance  Minister  as  to  who
 have  the  greatest  deffcit  in  the  presenta-
 tion  of  the  budget.  Why  deprive  the  poor
 States  of  this  income,  especially  _whes those  people  are  in  mv  o

 pinion
 not  in  dire

 need  of  anv  relief  ?  question  is,
 are  these  people  in  need  of  euch  relief  ?
 The  question  further  is,  is  it  equitable  that
 you  give  this  relief  at  this  time  of  the  year
 when  deficit

 oe
 Rs.  1000,  coe”  = it  with  the  persons  on  whom  you

 Fevying  taxes  The  Jha  Committee  has
 given  a  table

 bad  taxes  horne  by  people
 in  relation  to  ir  income.
 ing  less  than  Rs.  15,  monthly  expenditure
 70

 प्  ्
 OB

 oe increased  by  your  further  levy  hs
 cial  duty  on  |  specified  goods  aod

 Poste
 oo

 who  are  spending  between  Rs.  75
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 Rs.:00  are  paying  0  of  their  expenditure -  indirect  pales  in  es  country.  On  the
 wmehand  you  increase  the  tax  on

 people spending  Yess  than  Rs,  1S  and  on  the  cs
 you  want  to  reduce  the  estate  duty  for
 people  with  Rs.  50,000  worth  estate  !  You
 want  to  increase  the  tax  on  people  draw-
 Ing  Rs.

 a
 to  Rs.

 ntl  6
 levying  05°,

 special  duty  on  the  they  consume, while  on  the  other  hand  you  want  to  give
 exemption  to  the  Hindu  undivided
 families  who  have  formed  themselves
 into  Hindu  undivided  familes  only  for
 tax  evasion  Theteforc,  my  submission
 is,  so  far  asinduect  taxes  are  concerned,
 it  is  going  to  hurt  the  natiunal  economy. It  wi  ited  to  great  deal

 ie)  ae  spiral  and
 accentuate  the  suffering  the  common
 man.  In  the  context  of  this,  I  want  the
 Finance  Minister  to  look  into  the  conce-
 ssions  which  he  is  going  to  give  for  people who  are  paying  direct  taxes.

 MR.  DEPUTY  SPEAKER  :  It  is  about
 half-an-hour  now-  another  two  minutes
 to  half-an-hour.  Please  conclude.

 SHRI  R.  VENKATARAMAN  2  May  I
 have  i0  minutes  more  ?

 MR.  DEPUTY-SPEAKER  ;  You  can
 take,  but  none  of  your  othe:  Party  Mem-
 bers  wall  get  time.

 SHRI  R.  VENKATARAMAN  :  I
 will  skip  over  some  of  these  things  and
 then  I  will  come  to  the  Finance  Bill  as  it  is.
 Though  I  have  been  speaking  a  little  harsh
 @n  some  of  the  indirect  taxes,  I  cannot  say that  the  whole  of  the  Finance  Bill  is
 unacceptable.  On  the  other  hand,  it
 has  a  number  of  welcome  points.  There-
 fore,  I  will  now  divide  the  provisions  of
 the  Finance  Bill  into  three  ca

 os viz.,  those  provisions  which  are  welcome,
 provisions  which  need  amendment,  and
 provisions  which  are  objectionable.

 So  far  as  the  first  part  is  concerned,  the
 to  enhance  from  Rs.  ‘5,200,  to

 994००  the  education  in  the  annual
 walue  in  respect  of  let-out  residential  units
 —  Nn

 ver
 at  सी»

 १978  is
 welcome.  is  ma’  encourage
 building  activity.  Then,  the  proposal which  enhances  the  initial  depreciation from  ४0  per  cent  to  40  per  cent  in  respect
 efemployees’  housing  and  welfare  mea-
 sures  like  canteens,  hospitals  etc.  are  also

 ete.  up  other  welfare
 measures.  I  also  we  clause  74
 which  enables  ing  being  given

 APRIL  27,  979  Finance  हाम,  388  सत

 ence  the  Foreign  Investment  Board
 (FTB)  determines  how  much  is  the
 amount  pays

 ible  to  the  foreign  collabora--
 tor,  th  the  income-tax

 spare says  the  tax  liability  is  ४0  much  the  party has  to  come  to  the  FIB  and  all  that  to
 t  it  enhance.  If  advance  ruling  can.
 given  as  it  is  now  proposed  in  clause  74 in  respect  of  foreign  collaborations,  it.

 will  help  in  the  development  of  indus
 tries.

 In  clause  76  I  welcome  the  provisiom
 which  हर  पाक

 3००  per
 Hiab  oar :  ger

 in
 r
 ere

 long-term  savings  from  4,000
 to  5000.  But  J  am  not  in  favour  of
 increasing  the  ceiling  from  Rs.  20,000  to
 Rs.  30,000  because,  as  I  have  said  eaclicr
 @  person  who  can  save  Rs.  $0,000  must
 have  an  incomc  of  Rs  1,00,000_  and  a
 person  having  an  income  of  Rs.  1,00,000-,
 per  anunum  28  not  in  such  a  need  of  any relicf  and,  therefore,  this  is  one  of  the
 items  in  which  unnecessary  relief  is  given: when  severe  taxlevy  is  made  on

 sections  of  the  society.  Clause
 a7  which  provides  for  the  tax  concessions
 in  respect  of  purchase  of  shares  in  the  new
 ventres  also  welcome  But  it  should,
 be  extended  to  partnerships  and  to  self:
 employment.  I  would  like  the  Finance
 Minister  to  take  note  of  My  why  should
 this  fined  only to  limited
 liability  companies  ?  A  person  mig

 ht
 have  become  a  partner  and  started  a
 business.  In  this

 gosh  4  also,  5०
 per  cent  deduction
 is

 aa  partnership
 in  respect  ent
 and  also  in  respect  of

 se  ploym:  in  industry,  in  the
 small-scale  ih

 ह्
 ,  should  be  given. Clause  38  which  gives  tax  exemption  to

 the  milk  cooperatives,  is  welcome  ;  and.
 TI  hope  this  will  encourage  a  greater  nume
 ber  of  societies  in  ou:  country.

 In  clause  9,  you  are  seeking  only  to
 omit  the  proviso,  where  the  Reserve
 Bank  or  the  Governm
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 atated  to  be  irrational.  I  will
 decision  of  a  court.  You  cm  have  °

 In  respect  of  capital  gains,  J  am  very happy  that  the  Finance  Minister  has
 pted  the  amendment  which  I  have

 suggested.  I  wish  to  point  out  that  his  own
 department  i.e.  the  Department  of  Direct
 ar  issued  50308

 in
 4  circular O  229,  saying  that  if  the  money  deposited

 Agee  deposits  ry  —
 b

 7  ote  who tal  para  ®
 of  54E  is  pledged,  and

 —  raised by  overdraft  or  loans
 rai  or  odati  btained,
 then  it

 a
 not  forefeit  the  concessions

 iven.  ust  want  to  read  the  ition.
 ft  is  stated  here  ;  ms

 “Cases  where  a  specified  asset  in  the
 form  of  fixed  deposit  with  any bank  referred  to  in  clause  (vi) of  paragraph  pe  is  issued  as  a
 security  for  obtaining  a  loan  or
 overdraft  from  the  bank,  will
 also  not  fall  within  the  expression “converted  (otherwise  than  by
 transfer)  into  money,”  This
 expression  would  cover  cases
 where  a  deposit  for  a  period  of
 not  less  than  three  years  with  any such  bank  is  encashed  by  the
 assessce  before  maturity.”

 This  is  a  really  welcome
 change,

 which
 be  has  made.  I  am  also  in  favour  of
 saying  that  the  money  deposited  in  the
 fixed  deposit,  must  remain  there
 for  3  years.

 I  now  come  to  indirect  taxes.  We  are

 i  HI
 inst  the  levy  on  coal  and  electricity. ¢  general  excise  of

 Bio
 is  going  to  lead

 to  price  sid  4  TT
 of

 another
 §  % over  $  ie  re  rel  in-

 Zustdal  and  Soumercial  "development
 in  the  country.  I  am  not  sure  whether he  ulted

 Ls
 al  opini  The

 duty  on  electricity  under  the  report  of  the
 committee  which  went  into  the  working
 of  the  State  clectricity  boards,  really  be-
 longed  to  the  States.  How  can  the  Centre

 the  Centre  has  no  power  to  levy  sales  tax
 on  ——,

 So  far  as  the  advertisement  tax  is  con-
 cemed,  i  am  sure  that  somebody  will

 02  L.S.—6

 challenge  it  later.  Under  article  26 of  the  Constitution,  tax  on  the  sale  ana purchase  of  newspaper  and  advertise-
 ee

 thereon  are  leviable
 by

 the  Centre and  divisible  to  the  States.  This  is  really” a  tax  on  =  advertisements.  But,  by a  subterfuge,  you  say  that  it  is  not  a  tax  on
 advertisements.  You  put  a  ceiling  on  ad-
 vertisements  and  say  that  anything  apent over  the  ceiling  will  not  be  treatcd  as  a deductible  expenditure.  Then  it  becomes ani  on  which  tax  is  leviable.
 Honesty,  in  pith  and  substance,  what  is  it  ? It  is  a  tax  on  advertisement,  and  as  a  tax on  advertisement  it  is  a  source  of  revenue fur  the  State.  You  are  eroding  that State  revenue.  Somebody  may  challenge it,  but  it  is  my  duty  to  bring  it  to  the
 notice  of  the  Government.

 The  same  practice  has  been  followid even  in  the  past.  Before  3959  the  income
 of  companies  was  treated  as  income  and
 tax  thereon  was  divisible  among  the  States.
 In  3959  you  brought  forward  a  subter-
 fuge  by  which  you  said  it  is  a  corporaticn tax  and,  as  such,  it  should  entuely  go  to  the
 Centre.  People  have  protested  against this  throughout  before  the  Finance  Com-
 mission  and  every  Finance  Commasion
 has  pointed  out  that  the  corporation  tax
 sho ala,  be  divisible  among  the  States.

 Therefore,  ]  want  to  point  out  that  the
 levy  in  respect  of  both  ehetnat  and
 advertisement  will  be  challenged  in  the
 courts  and  you  will  not  be  able  to  sustain
 your  stand.

 On  the  whole,  I  an  gratefil  to  the
 finance  Minister  fox  whatever  little  con-
 cessions  he  has  given,  but  he  may  go  a
 little  forward  in  respect  of  indnect  taxes,
 because  indirect  taxes  are  going  to  he  more
 than  Rs.  goo  crores,  which  are  going  to
 weigh  very  heavily  on  the  people.

 नो  हरिकेश  बहादुर :.  (गोरखपुर)
 मान्यवर,  जो  वित्त  विधेयक  सदन  के  सामने
 झाया  हुआ  है,  मै  उस  का  समर्थन  करने  के

 लिए  खड़ा  हुभा  हूं  7  वित्त  मंत्री  जी  ने  जो
 कम्सेशन्स  एताउन्स  किये  हैं,  उस  के  लिए
 हम  उतको  धन्यवाद  देना  चाहते  हैं।  सरकार
 ने  उत  तमाम  लोगों  की  समस्याओ्रों/को,  जो
 बजट  झाने  के  बाद  परेशानी  प्रनुभव  कर  रहे
 थे,  उनकी  समस्याप्रों  को  सुलझाने  में  ठोस
 कदम  झागे  बढ़ाया  है  ।

 श्ाज  जो  सब  से  बड़ी  समस्या  हमारे
 समाज  में  है--वह  इस  देश  में  झ्राधिक
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 सत्ता  का  कुछ  व्यक्तियों|के  हाथों  में  केन्द्रीय-

 करण  है--सरकार  को  इस  दिशा  में  विशेष

 रूप  से  ध्यान  देना  चाहिए  ।  क्‍योंकि  पिछली

 सरकार  के  ज़माने  में  जिन  बड़े-बड़े  श्रौद्योगिक

 घरानों  की  पूंजी  बहुत  सीमित  थी,  वह  उन

 के  लम्बे  शासनकाल  में  काफ़ी  बड़ी  है  ।  जैसे

 उदाहरण  के  लिए  बिड़ला  की  पूंजी  जो  आ्राजादी

 के  समय  00  करोड़  से  कम  थी,  श्राज  वह
 000  करोड़  से  ज्यादा  है  ।  ऐसी  स्थिति

 में,  मान्यवर,  यह  स्पष्ट  है  कि पिछली  सरकार

 ने  पूंजीपतियों  को  गरीब  जनता  के  शोषण

 के  लिए  खूली  छूट  दी  थी  और  उन्होंने  इस  बात

 का  कभी  ख्याल  नहीं  किया  कि  आज  जो

 आरथिक  सत्ता  का  केन्द्रीय-करण  कुछ  लोगों

 के  हाथों  में  हो  रहा  है,  उस  का  परिणाम

 आम  लोगों  के  ऊपर  क्‍या  होगा  ।  यही
 कारण  था  कि  बड़े-बड़े  श्रौद्योगिक  घरानों  ने

 देश  की  गरीब  जनता  का  शोषण  किया  और
 अपने  अर्थ-तन्त्र  को  मज़बूत  बनाया  ।  हम

 यह  उम्मीद  करते  हैं  कि  हमारी  सरकार  इस
 दिशा  में  विशेष  रूप  से  ध्यान  देगी  और

 पूंजी  की  सीमा  निर्धारित  करेगी।
 क्योंकि  हम  इंसे  श्रत्यन्त  आवश्यक  समझते

 हैं।  जिस  व्यक्ति  के  पास  सीमा  से  अधिक

 पूंजी  होती  है,  वह  समाज  के  शोषण के  द्वारा
 आशिक  सत्ता  को  केन्द्रित  करने  लगता  है
 निश्चित  सीमा  से  श्रधिक  पूंजी  सरकारी
 नियंत्रण  में  होनी  चाहिए  +  आय  में  भी
 भारी  अन्तर  का  होना  एक  बहुत  बड़ा  अ्रभिशाप

 है।  मैं  जहां  पूंजी  पर  सीमा  निर्धारित  करने
 की  बात  करता  हूं,  वहां  यह  भी  कहना
 चाहता  हूं  कि  सरकार  को  इस  दिशा  में  कदम
 उठाना  चाहिए  कि  आय  की  सीमा  भी

 निर्धारित  की  जाए  क्योंकि  बड़े  बड़े  औद्योगिक
 घरानों  में  कार्य  करने  वाले  बड़  बड़े  ओहदों
 पर  जो  लोग  हैं,  वे  इतना  वेतन  पाते  हैं  कि
 सम्भवत:  वह  राष्ट्रपति  के  वेतन  से  भी  ज्यादा

 है।  इतना  ही  नहीं,  बिजनेस  में  जो  लगे  हुए
 लोग  हैं,  वे  अपनी  आय  की  जानकारी  ठीक

 ढंग  से  नहीं  देते  हैं  जिस  के  कारण  इनकम
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 टैक्स  भी  सही  तरीके  से  उन  से  वसूल  नहीं  हो
 पा  रहा  है।  इनकम  टैक्स  की  चोरी  करना,

 एक्साइज़  ड्यूटी  की  चोरी  करता,  इस  तरह
 के  तमाम  इकोनोमिक  आफेन्सेज़  पिछली

 सरकार  के  जमाने  में  बहुत  अधिक  हुए  हैं
 लेकिन  मैं  वर्तमान  सरकार  को  इस  बात  के

 लिए  धन्यवाद  देना  चाहुंगा  कि  उस  ने  इस
 दिशा  में  बहुत  ठोस  कदम  उठाया  है।  अभी

 मोहन  मेकिन्स  के  खिलाफ़  जो  सरकार  ने

 कार्यवाही  की  है,  उस  के  लिए  मैं  वित्त  मंत्री  जी

 और  अपने  राज्य  वित्त  मंत्री  जी  को  विशेष

 रूप  से  धन्यवाद  देना  चाहता  हूं  ।  केवल

 मोहन  मेकिन्स  ही  नहीं,  ऐसे  बहुत  से  श्रौद्योगिक

 घराने  हैं  जिन्होंने  टैक्सों  की  चोरी  की  है
 और  उन  के  ऊपर  कोई  सही  ढंग  से  कार्यवाही

 नहीं  हो  पा  रही  है  ।  जो  हमारे  मौजूदा

 कानून  हैं,  वे  कानून  भी  सफीशियेन्ट  नहीं  हैं
 और  उन  के  रहते  ये  सब  लोंग  बच  जाते  हैं  ।

 जो  पकड़े  भी  जाते  हैं  तो  अदालतों  में  मामले

 चलते  रहते  हैं,  जमानत  हो  जाती  है  और

 इस  तरह  से  ये  लोग  शोषण  की  प्रक्रिया  में

 निरन्तर  लगे  हुए  हैं  और  सरकार  के  जो

 कानून  हैं,  वे  प्रभावशाली  ढंग  से  इन  लोगों

 पर  लागू  नहीं  हो  पाते  ।  मैं  सरकार  से  अनु-
 रोध  करूंगा  कि  इस  के  लिए  अलग  से  अदालतें

 बनाई  जाएं  और  अगर  आवश्यक  हो,  तो

 संविधान  में  भी  संशोधन  किया  जाए  जिस  से

 इस  प्रकार  के  एकोनोमिक  आफेण्डंस  को

 कड़ी  सज़ा  देने  की  हम  व्यवस्था  कर  सके  |

 अगर  यह  कार्य  नहीं  होगा,  तो  हम  समझते

 हैं  कि  हमेशा  ही  य  बड़े  बड़े  पूंजीपति  जनता

 का  शोषण  करते  रहेंगे  और  सरकार  को

 बदनाम  करते  रहेंगे  और  अपने  पैसे  के बल  पर

 सरकार  के  ऊपर  हमेशा  दबाव  भी  डालते

 रहेंगे  ।  मैं  समझता  हूं  कि  सरकार  इस  दिशा

 में  ध्यान  देगी  और  ऐसे  कानून  बनाए  जाएंगे
 जिनमें  इन  बड़े  बड़े  पूंजीपतियों  को  जो  देश

 के  साथ  धोखा  करते  हैं,  ऐसे  लोगों  पर  फाइन
 करने  और  जेल  भेजने  के  नियम  बना  सकेंगे

 और  इस  उम्मीद  के  साथ  साथ  मैं  यह  विश्वास

 भी  व्यक्त  करना  चाहता  हूं  कि  सरकार  इस
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 दिशा  में  किसी  भी  प्रकार  के  दबाव  के  अन्तर्गत

 नहीं  आएगी  और  प्रभावशाली  ढंग  से  इस

 दिशा  में  कार्य  करेंगी  ।

 श्रमिकों  का  जहां  तक  सवाल  है,  मैं

 समझता  हूं  कि  श्रमिकों  को  सब  से  अधिक

 परेशानी  बड़े-बड़े  उद्योगपतियों  से  होती  है  1

 सरकार  ने  तो  अपने  उद्योगों  में  श्रमिकों  को

 कुछ  राहत  देने  की  कोशिश  की  है  और

 सरकार  यह  भी  कोशिश  करती  रही  है  कि  उन

 श्रमिकों,  जोकि  पूंजीपतियों  के  उद्योगों  में

 कार्य  करते  हैं,  को  भी  कुछ  राहत  मिले

 लेकिन  पूंजीपति  बहुत  चालाक  होते  हैं  श्रौर  वे

 एक  विशेष  ढंग  से  श्रमिकों  का शोषण  करते

 रहते  हैं।  इसलिए  मेरा  कहना  यह  है  कि

 बड़े-बड़े  उद्योग  घरानों  की  पूंजी  की  सीमा

 निर्धारित  करनी  चाहिए।  ये  घराने  अपनी

 पूंजी  से  देश  की  राजनीति  एवं  प्रशासन  को

 बहुत  प्रभावशाली  ढंग  से  प्रभावित  करते

 हैं।  ये  जनता  का  शोषण  कर  के  अपनी  प्‌  जी

 में  वृद्धि  करते  हैं।  पत्रकारिता  पर  भी  इनका

 पूर्ण  नियंत्रण  है  तथा  पूंजी  के  द्वारा  ये  जीवन

 के  प्रत्येक  क्षेत्र  को  प्रभावित;क रते  हैं।  श्रमिकों

 की  दशा  सुधारने  के  लिए  पूंजीपतियों  पर,

 नियत्षण  आवश्यक  है  ।  इस  के  अलावा

 निजी  क्षेत्र  के  बड़े  उद्योगों  का  राष्ट्रीयकरण
 करना  आवश्यक  है  जिस  से  श्रमिकों  का  शोषण

 बन्द  किया  का  सके  ।  इसलिए  मैं  समझता

 हूं  कि निश्चित  सीमा  से  जब  पूंजी  ्रघिक  होती

 है,  तो  वही  पूजी  शोषण  का  माध्यम  बनती

 है,  शोषण  का  हेथियार  बनती  है  और

 इस  से  पूंजीपति  श्रमिकों  का  शोषण  करते

 हैं।  श्रमिकों  के  शोषण  को  बन्द  करने  के

 लिए  बड़े-बड़े  पूंजीपतियों  के  उद्योगों  का

 राष्ट्रीकररण  करता  मैं  जरूरी  समझता  हूं  |

 पूजीपति  श्रमिकों  के  सब  से  बड़े  शत्तु  हैं  I

 इन  प्‌जीपतियों  को  भ्रष्ट  नौकरशाही  मदद

 करती  है  और  उस  की  मदद  से  ग़रीब

 श्रमिकों  के  शोषण  करने  का  काम  आसान

 होता  है।

 इस  सम्बन्ध  में  मैं  एक  सुझाव  यह  देना

 चाहूंगा  कि  राष्ट्रीय  वेज  पालिसी,  नेशनल

 बेज  पालिसी  सरकार  को  बनानी  चाहिए
 और  इसमें  हमारा  चित्ति  मंत्रालय  काफ़ी

 कुछ  पहल  कर  सकता  है  |

 मान्यवर,  हमारी  सरकार  ने  स्मगलिंग

 को  रोकने  की  दिशा  में  बहुत  प्रभावशाली  कदम

 उठाये  हैं  जब  कि  पिछली  सरकार  ने  केवल

 दिखावे  के  लिए  ही  काम  किया  था  |  9

 महीने  के  अत्याचारपूर्ण  शासन  को  जस्टफाई

 करने  के  लिए  कुछ  स्मगलस  को  जलों  मैं

 डाला  था  ।  इसका  सब  से  बड़ा  कारण

 यह  था  कि  स्मगलसे  की  कुछ  राजनीतिक

 तत्वाँ  के  साथ  सांठगांठ  थी  ।  मान्यवर,

 इसकी  जांच  होनी  चाहिए  ।  मान्यवर  मैं

 किसी  पोलिटिकल  पार्टी  विशेष  के  बारे  में

 नहीं  कह  रहा  हूं  बल्कि  इस  बात  को  कह  रहा

 हूं  कि  तमाम  स्मगलर्म  के  पोलिटिकल  लिक्स

 खोज  जाने  चाहिएं।  मैं  किसी  एक  पोलिदि-

 कल  पार्टी  को  इस  के  लिए  दोषी  नहीं  ठहराना

 चाहता  हूं  I  मैं  यह  बात  साफ़  कहना  चाहता

 हूं  कि  जो  भी  स्मगलर्स  के  साथ  सांठगांठ  क  रता

 है  उसके  खिलाफ  कड़ी  कार्यवाही  होनी  चाहिए
 ग्रौर  इस  बात  की  जांच  होनी  चाहिए  ।

 मान्यवर  मैं  सरकार  को  इस  बात  के  लिए

 धन्यवाद  देता  हूं  कि  सरकार  ने  50

 लोगों  को  कोफीपोसा  मैं  अभी  बन्द  किया  है  ।

 यह  सरकार  ने  बहुत  अच्छा  काम  किया  है

 ग्रौर  सरकार  इस  के  लिए  बधाई  की  पात्र  है  ।

 ऐसे  लोगों  को  पकड़ा  जाना  चाहिए  और  जलों

 में  बन्द  किया  जाना  चाहिए।  इसके  बाद

 उन  पर  मुकदमा  भी  चलाया  जाना  चाहिए।

 इसके  लिए  भी  मेरा  वही  पुराना  सुझाव  है  कि

 यदि  आवश्यक  हो  तो  संविधान  में  भी  संशोधन

 कर  इन  स्मगलर्स  पर  कड़ा  नियंत्रण  स्थापित

 करना  चाहिए  t

 भान्यधर,  मैं  मंत्री  जी  को  इस  बात  के

 लिए  भी  धन्यवाद  देना  चाहता  हूं  कि  सरकार
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 ने  बहुत  बड़ी  मात्रा  में  हसीस  पकड़ी  है  ।  उस

 हसीस  को  पकड़  कर,  देश  की  अर्थ  व्यवस्था
 को  चोट  पहुँचाने  वाले  कुछ  तस्करों  पर  सरकार
 ने  प्रहार  किया  है।  इस  तरह  के  कदम
 सरकार  को  हमेशा  मजबूती  और  सफलता
 के  साथ  उठाते  रहना  चाहिए  ताकि  देश  में

 तस्करी  पूर्णतया  बंद  हो  जाए  |

 मान्यवर,  सरकार  ने  स्वर्ण  की  बिक्री  का

 कार्य  शुरू  किया  है।  अगर  इस  कार्य  से

 प्राइस  कंट्रोल  हो  सकती  हैं,  आवश्यक  चीजों  के

 दाम  और  साथ  साथ  सोने  के  दाम  भी  नीचे

 आ  सकते  हैं  तो  इस  कार्य  को  अ्रच्छा  कहा
 जा  सकता  है।  इस  मायने  मैं  यह  कार्य

 सराहतोय  हो  सकता  है।  लेकिन  जब  सोने

 का  दाम  गिरने  लगे  और  यह  एक  सीमा  तक

 नीचे  आ  जाए  तो  सरकार  को  सोने  की  बिक्री

 बंद  कर  देनी  चाहिए  क्योंकि  इसको  बेचने  मैं

 सरकार  का  मूल्य  उद्देश्य  यह  है  कि  इसके  दाम

 को  घटाया  जाए  और  दूसरी  चीज़ों  की  कीमतों

 पर  नियंत्रण  स्थापित  किया  जाए  -  मैं

 समझता  हूं  कि  अगर  सरकार  के  सोना  बेचने  से

 सोने  का  दाम  गिरता  है  तो  उस  के  बाद  इसकी
 बिक्री  बन्द  हो  जानी  चाहिए  और  शेष

 सोने  को  सुरक्षित  रखा  जाना  चाहिए  ताकि

 फिर  कभी  इस  कदम  को  उठा  कर  सरकार

 वस्तुओं  के  दामों  को  नियंत्रित  कर  सके  t

 सान्यवर,  इसके  अतिरिक्त  मैं  कुछ  और

 बातें  कहना  चाहता  हूं  जिनका  हो  सकता  है  इस

 फाइनेन्स  बिल  से  सीधा  सम्बन्ध  न  हो  लेकिन

 फिर  भी  काफी  कुछ  सम्बन्ध  मैं  उनका  इस

 फाइनेंस  बिल  से  मानता  हूं  ।  आजकल

 हमारे  देश  में  सब  से  बड़ी  समस्या  ग्रामीण

 घिकास  की  है  |  इस  ग्रामीण  विकास  में

 जितनी  तेजी  लानी  चाहिए  थी  बह  तेजी  नहीं
 भ्रा  रही  है।  मान्यवर,  साथ  ही  बेरोजगारी
 भी  समाप्त  नहीं  हो  रही  है  t  मैं  जानता  हूं
 कि  सरकार  का  इस  सम्बन्ध  मैं  क्या  इरादा

 है।  सरकार  को  इसका  उन्मूलन  करने  में

 पुरी  आश्था  और  विश्वास  है।  सरकार
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 चाहती  है  कि  देश  तरक्की  करे,  देश  से  बे  रोज-
 गारी  दूर  हो  ।  मान्यधर,  घित्त  मंत्री  जी
 ने  जो  बजट  त्रस्तुत  किया  है  उससे  देश  की
 प्रगति  में  काफी  मदद  मिलेगी  t  मगर,
 मान्यवर,  आज  जनता  को  जितना  संतोष

 चाहिए,  उतना  संतोष  उसे  नहीं  मिल  पा  रहा
 है।  गांवों  के  अ्रन्दर  आज  भी  हालत  वैसी

 ही  है।  वहां  पर  सिंचाई  के  साधनों  पीने  के

 पानी,  स्कूलों,  अस्पतालों  और  छोटे-छोटे  |

 घरेलू  उद्योगों  की  व्यवस्था  सरकार  को  शीत्र
 करनी  चाहिए  |  पग्गर  हमें  घिकास  करना:

 है  तो  इस  में  कोई  सन्देह  नहीं  है  कि  बे रोजगारी  *

 को  हमें  दूर  करना  होगा  ।  अगर  इसको

 दूर  नहीं  कर  सकेंगे  तो  देश  मैं  ऐसी  स्थिति
 कायम  नहीं  रहेगी  कि  विकास  कार्यों  को  तेजी
 के  साथ  हम  चला  सके  ।  वेरोजगारी  ने  ही
 आज  देश  के  अन्दर  सब  से  ज्यादा  असन्‍्तोष
 पैदा  किया  है  श्रौर  यही  उसका  सब  से  बड़ा
 कारण  बनी  हुई  है  |  इसके  लक्षण  ग्रौर  इसकी
 प्रतिक्रियायें  हमें  समाज  में  हमेशा  देखने  को
 मिल  रही  हैं।  ग्रामीण  विकास,  गृह  उद्योगों
 के  घिकास,  छोटे  उद्योगों  के  घिकास  के  साथ

 ही  इस  समस्या  को  समाप्त  करने  की  दिशा  में
 कारगर  कदम  उठाए  जाने  चाहिएं  और

 हम  को  चाहिए  कि  हम  अपने  घित्तीय  साधनों
 को  इस  तरफ  डाइचट  करें,  उनको  इस  तरह
 का  भोड़  दें  ताकि  यह  समस्या  शासानी  से
 बौर  जल्‍दी  से  जल्दी  हल  हो  ।

 उत्तर  प्रदेश  ,  बिहार  तथा  कुछ  अन्य
 राज्यों  में  चीनी  एक  बहुत  बड़ी  समस्या  बनी

 हुई  है।  वहां  पर  चीनी  की  मिलें  हैं।  किसानों
 को  इस  गन्ने  की  घजह  से  काफ़ी  कुछ  नुक्सान
 उठाना  पड़ा  है।  तमाम  लोगों  का  गन्ना
 खेतों  मैं  सूख  गया  है।  कुछ  लोगों  ने  श्रपना
 गन्ना  जला  तक  दिया  है।  हो  सकता  है  कि

 इस  तरह  की  बात  किसी  और  कारण  से  भी

 हुई  हो  लेकिन  ज्यादा  तर  यही  देखने  मैं  आया

 है  कि  चीनी  मिल  मालिकों  के  इरादे  किसानों
 के  खिलाफ़  हैं  और  साथ  ही  समाज  घिरोधी

 हैं।  उसका  भी  यह  एक  परिणाम  रहा  है  कि
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 लोगों  को  अपना  गन्ना  जला  देना  पड़ा  है  या

 उनका  गन्ना  खेतो  में  सूख  गया  हैं।  अब  से

 नहीं  पिछले  कई  महीनों  से  बराबर  मैं  कहता

 16  रहा  हुं  कि  चीनी  मिलों  का  राष्ट्रीयकरण
 किया  जाए।  हो  सकता  है  कि  सरकार  के

 हमने  कुछ  कठिनाइयां  हों  ।  लेकिन  चीनी

 मिल  मालिक  किसी  भी  हालत  में  सरकार  के

 साथ  सहयोग  करने  के  लिए  तैयार  हैं,  ऐसा

 प्मुझे  दिखाई  नहीं  देता  है।  वे  किसानों  का

 शोषण  करते  रहेंगे,  किसानों  को  नुक्सान

 पहुंचाते  रहेंगे  ।  अपनी  चीनी  मिलों  को

 'बहुत  ही  खराब  हालत  में  वे  आज  रखे  हुए  हैं

 क्योंकि  उनको  इस  बात  का  सन्‍्देह  है  कि  ये

 मिलें  सरकार  द्वारा  अपने  हाथ  में  ले  ली  जाएंगी

 जिससे  उनको  बहुत  बड़ा  नुक्सान  होगा  |

 सगर  हम  उनके  इन  तमाम  तरह  के  आडम्बरों

 के  पीछे  पड़े  रहेंगे  और  डरते  रहेंगे  तो  हम

 कितानों  को  कोई  फायदा  नहीं  पहुंचा  सकेंगे  ।

 हमें  इस  काम  को  करना  ही  होगा  भले  ही

 इसके  लिए  सरकारी  कोष  से  कुछ  पैसा  लगा

 '  कर  हम  को  इन  मिलों  को  फिर  से  नई  हालत

 में  लाना  पड़े  भले  ही  सरकार  को  इस  काम  के

 लिए  कुछ  ज्यादा  पैसा  खर्चे  करना  पड़े  |

 |  भ्रगर  किसान  और  देश  का  व्यापक  हित  हम

 चाहते  हैं  तो  इन  मिलों  का  राष्ट्रीयकरण

 करना  बहुत  जरूरी  है  थ्रीर  सरकार  को  इनको

 ग्रपने  हाथ  में  ल ेलेता  चाहिए।

 दो  और  समस्‍यायें  हैं  जिन  के  ऊपर

 मैं  अपने  विचार  व्यक्त  करना  चाहता  हूं  ।

 हरिजनों  की  समस्याओ्रों  पर  बराबर  इस  सदन

 »  में  चर्चा  होती  रहती  है।  इसके  लिए

 सरकार  को  दोषी  ठहराया  जाए  इससे  मैं

 ज्यादा  सहमत  नहीं  हुं।  खास  कर  'घिरोधी

 |  दल  के  लोगो  ने  जिस  तरह  से  हमारी  सरकार

 पर  इस  बात  के  लिए  प्रहार  किया  है  उससे  भी

 मैं  सहमत  नहीं  हूं  ५  जनता  पार्टी  की  सरकार

 ने  हरिजन  उत्थान  की  दिशा  में  जो  कंदम

 उठाए  हैं  उत  से  सदत  अवगत  है  ।  अभी

 कर्नाठक  के भ्न्दर  क्‍या  हुआ  है  इसको  हमारे

 मित्र  श्री  मनोरजन  भक्त  अच्छी  तरह  से
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 जानते  हैं  |  इस  सदन  में  इसको  ले  कर

 मैंने  ध्यानाकबंग  प्रस्ताव  का  नोटिस  भी

 दिया  था  लेकिन  उसकी  मुझे  इजाजत  नहीं
 दी  गई  ।  यह  एक  सामाजिक  समस्या  के

 रूप  में  हमारे  सामने  हैं।  सभी  राजनीतिक

 दल,  सभी  बूद्धिजीवी  और  तमाम  ऐसे  लोग  जो

 श्राज  सुपिधा  प्राप्त  कर  रहे  हैं  या  अपने  को

 उच्च  घर्ग  के  समझते  हैं  यह  उन  सब  की  जिम्मे-

 दारी  है  कि  वे  देखे  कि  किसी  भी  हरिजन,
 किसी  भी  आदिवासी,  किसी  भी  ऐसे  व्यक्ति

 के  प्रति  जो  दलित  है  किसी  भी  प्रकार  का

 अन्याय  न  हो  ।  चाहे  कोई  भी  सरकार  हो,
 जनता  पार्टी  की  हो  या  कांग्रेस  की  हो  सभी  को

 प्रभावशाली  ढंग  से  कार्य  इस  दिशा  में  करना

 चाहिए  और  अगर वे  नहीं  करती  हैं  तो  मैं.

 उनकी  कड़े  शब्दों  में  सदन  के  इस  धरातल  से

 निन्‍दा  भी  करना  चाहता  हूं।  तरह-तरह
 के  सुझाव  भी  इस  समस्या  के  समाधान  के

 लिए  दिए  जा  सकते  हैं।  यह  कहा  गया  है  कि

 जिलाधिकारियों  और  जिले  के  जो  पुलिस
 अधीक्षक  होते  हैं,  सीनियर  सुपरिटेडट  पुलिस

 होते  हैं  अगर  इस  प्रकार  की  घारदात  होती

 है  तो  उनको  जिम्मेदार  ठहराया  जाना  चाहिए  ।

 मैं  कहुंगा  कि  ग्राम  सभा  का  जो  पंच  होता

 है,  सरपंच  होता  है  उनको  भी  जिम्मेदार

 ठहराया  जाना  चाहिए  बल्कि  हर  ऐसे  व्यक्ति

 को  भी  जिम्मेदार  ठहराया  जाना  चाहिए
 जोकि  समाज  के  अन्दर  रहता  है  और  समाज

 के  अन्दर  शान्ति  स्थापित  करना  चाहता

 है।

 मान्यवर,  इसके  बारे  में  मेरा  एक  सुझाव  है

 कि  हरिजनों  के  उत्थान  के  लिए  बड़ी  बड़ी  बाते

 यहां  पर  होती  हैं,  कुछ  लोगों  के  लिए  नौकरियों

 में  जगह  भी  सुरक्षित  हैं।  लेकिन  भ्रगर  आप

 हरिजन  बस्तियों  को  देखे  तो  पायेगे  कि  वहां
 पर  इतनी  गंदगी  रहती  है  कि  कोई  भी  इन्सान

 ठीक  ढंग  से  नहीं  रह  सकता  है।  इसलिए  तमाम

 गरीब  लोग  रोगों  के  शिकार  हैं  और  उनका

 स्वास्थ्य  खराब  है  ।  उन्हें  ऐसा  वातावरण

 नहीं  मिल  पाता  है  जिससे  वे  अपना  शारीरिक
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 शौर  मानसिक  विकास  कर  सके  ।  इसलिए
 हरिजन  बस्तियों  के  उत्थान  के  लिए  बिजली
 पानी,  सडक  निर्माण  के  लिए  कुछ  पैसा  हमको
 डाइवर्ट  करता  चाहिए,  भर  इस  दिशा  में
 सरकार  को  कदम  उठना  चाहिए  ।

 प्रन्त  मैं  मैं  गरीब  बुनकरों  की  समस्या  की
 तरक  ध्यान  ब्राकषित  करना  चाहता  हू
 ae  याने  का  दाम  बढ  जाने  की  धजह  से
 बौर  साथ  ही  कुछ  बड़े  बुनक्रो  के  हो  द्वारा
 बनाय  हुए  माल  का  सरकारी  सस्थानों  कौर
 कारपारेशन  द्वारा  खरीदे  जाने  के  कारण
 गरीब  बुनक  रो  की  स्थिति  खराब  होती  जा  रही
 है।  हमारे  क्षेत्र  मे ंतमाम  हथक  रधे  बन्द  पढें
 हुए  है.  क्योकि  जा  प्रलग  भ्रलग  से  लोग
 भ्रपना  कपड़ा  बनाते  है  उतका  कपड़ा  सरकारी
 सस्यानों  द्वारा  नही  खरीदा  जाता  है।  में
 सरकार  से  कहना  चाहता  हू  कि  सरकार  राज्य
 सरकारों  को  इस  तरह  की  हिदायत
 दे  साथ  ही  केन्द्रीय  सरकार  इस  दिशा  में
 कदम  उठाय  कि  जो  गरोब  बुनकर  झलग
 कपड़ा  बताते  है  उनका  कथयड़ा  सीधे  खरीदने
 को  व्यवस्था  कोर्पारेशन्स  के  जरिए  की
 जाये  ताकि  वे  वेराज़गारी  के  शिकार  न  हो
 शरीर  उनका  जीवन  स्तर  ऊचा  उठे  तथा  समाज
 में  शाति  क्षौर  ठीक  ढग  से  रह  सकें,  सुख
 से  जीवन  बिता  सकें

 इन  शब्दों  के  साथ  मैं  अपनी  बात  समाप्त
 करता  हू  शौर  सरकार  को  फिर  से  धन्यवाद
 बैता  हू  कि  सरकार  ने  बहुत  से  कन्सेशन्स  दिये
 हैं  जनता  को  भौर  साथ  ही  देश  को  तरक्की
 की  तरफ  ले  जाने  का  एक  बजट  पेश  किया  है,
 क्षीर  जो  वित  विधेयक  सरकार  ने  हमारे
 सामने  रखा  है  वह  विधेयक  निश्चय  ही  इस
 देश  के  पर्यतत्  को  मज़बूत  करने  में  सफल
 होगा  ।

 SHRITA  PAL(Udipn)  Mr.  Deputy
 Speaker,  Sir,  the  Finance  Minister  was  an

 man  when angry  he  was  to  the
 dehate  lat  ame.  He  wo aid  for  hike  any
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 criticism  at  all  He  expected  the
 country  to  welcome  the  tvpe  of  budget that  he  had  presented  and  the  type  of
 taxation  measures  that  he  had  suggested.
 Unfortunately,  the  whole  country  was  un-

 perhaps  ag)
 tumself  Nobody can  be  proud  or  happy  of  the  tvpe of budget  that  he  had  presente  If  only  he was  in  the  opposition,  I  think  he  would

 have  criticised  some  of  these  measures  and
 the  way  economy  had  been  managed much  more  bitterly  than  perhaps  one
 would  have  thought

 As  an  Indian,  I  want  this,  Government
 to  succeed  but  as  a  Member  of  the
 sition  it  ३१  ०७  duty  to  pomt  out  that
 this  way  the  country  cannot  go  ahead.
 After  all  last  year,  Rs  २००  crores  was  not
 invested  what  was  proposed  to  be  invested
 and  should  rot  the  House  know  why  and
 under  what  scheme  this  monev  wa;
 not  invested  I  would  very  much  like
 im  future  the  Finance  Minster  to  give  the
 break  up  of  cost  of  any  proyect  year  by year  and  take  the  approval  of  the
 picslrngart

 so  that  we
 bo

 ‘bt
 gti  how much  money  wis  expec  to  be  spent,

 why  tt  had  not  been  =  spent  Toad what  was  comung  in  the  way  because  the
 Fmance  Minister  himeelf  had  pointed out  latt  tume,  in  the  booklet  about  the
 costofdelay  The  Government's  schemes
 which  were  not  implemented  in  time
 would  escalate  the  costs  and  caued
 damage  to  the  economy  so  much  that  2
 j0b  which  we  could  do  in  two  years,  of
 we  did  it  in  three  years  it  would  be  the
 same  job,  but  the  achievements  would
 be  far  delayed

 When  it  comes  to  a  question  of  deficit
 also,  feeling  has  been  that  everv  time  the
 Finance  Ministry-  not  only  this  time  even
 in  the  past  whenever  certain  deficits  were

 romused  they  have  always  exceeded  them
 Why  should  not  the  House  know  why  5
 at  that  the  deficits  have  gone  up,  what
 was  the  reason  and  under  wha.  heads
 so  that  we  may  have  a  chance  to  look
 arto  it  है

 ae
 should  we  be  presented with  a  blank  it  and  be  told  that  this

 is  the  deficit  that  we  have  arrived  at  ?
 Well  as  a  matter  of  fact  the  only  defence
 that  the  Finance  Minister  had  was  that  the
 Janata’s  deficit  was  different  from  the
 Congress’s  defiat  Well,  I  do  not  know
 what  he  meant  by  it  Deficit  deficit

 A  oo  the  bud  Comet present  get,  it  was
 deficat  =

 the  Janata  Government
 event  budget,  30  was  Janata’s

 ian  but  the  effect  of  the  poe  he  ou
 deficat  ted  sane:  Lat

 us  not  fool
 = saying  that  we  ‘are  presenting

 something  which  .y  more  beautiful  before
 the  country.

 SHRI  NARENDRA  P  NATHWANI
 He  would  _  better 'Jsnagedh)  —:

 of  the
 France  MEME  whch  where
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 he  has  explained  how  out  of  Rs.  935 crores  Rs.  4t4  crores  were  given  to  the

 SHRI  T.A.  PAI  :  I  would  also  like  to
 soot

 out  that  deficit  is  not  only  what  bas
 promised  by  the  Central  Govern-

 ment  this  year.  A  large  portion  of  the investment  funds  has  Given  to  the State  sector  in  this  Budget.  The  State Governments  knew,  when  theic  Budgets were  drawn  up,  what  were  the  amounts
 that  were  coming  to  them.  In  spite  of
 that,  the  deficit  hy  the  State  Governments this  year  are  over  Rs.  Bon  crores.  It  3s
 the  total  deficit  of  the  entire  economy  that
 we  should  be  concerned  with.  You  cannot
 have  a  Central  deficit  and  a  State  deficit.
 They  are  not  different  for  the  economy.

 Now,  look  at  the  Electricity  Boards.
 The  accurnulated  losses  of  the  Flectricity
 Boards  come  to  Rs.  75"  crores  ;  this  year alone  they  have  made  a  total  loss  of  Rs.365 crores,  If  we  go  on  managing  the  economy
 Of  this  country  in  this  way,  that  will  be  at
 the  expense  of  the

 forest
 man.  I  am

 only  pleading  for  this  nation  becoming more  efficient  than  what  it  is  today.
 It  is  not  necessay  to  explain  that  we

 have  failed.  We  cannot  afford  to  fail.
 The  others  can.  That  is  the  reason  why I  am  making  this  appeal  to  you.

 Took  at  the  way  subsidies  are  being
 distributed.  9  have  been  strongly  feeling
 that  subsidy  is  onc  source  of  corruption
 in  the  entire  economy  Why  don’t  you have  a  Subsidy  Commission,  and  why
 don’t  you  have  a  Subsidy  Corporation,  १०
 that  the  Commission  and  Corporation  may
 go  into  what  type  of  activities.  what  areas
 of  economic  development  for  what  classes
 of  people,  the  subsidy  must  go.  If  subsidy
 has  to

 be  g
 aven,  it  has  to  go  to  the  poorest

 people  not  to  the  others  who  int  he
 name  of  subsidy,  are  getting  the  benefit  :
 in  fact,  they  are  the  only  peoyle  who  derive
 the  benefit  It  is  time  that  we  tried  to
 examine  the  cost-benefit  effect  of  subsidies
 that  we  are  extending,

 I  am  suggesting,  therefore,  that,  with
 regard  to  planned  expenditure,  there

 Sea,  nobody  would  know.
 Therefore,  it  is  time  that,  in  this  country.
 we  tried  to  decide  how  an  investnent  of

 Ra.  7  crore  now  invested  can  create more  jobs,  Unfortunately,  the  Planning Comm  ission  only  of  economi We  do  not  have  engineerrn’  who  can
 say  how  this  money  can  be  invested to  achieve  our  employment  goal.  We
 require  experts  who  are  in  a  position  to
 give  the  alternatives—-where  emplo

 oir can  be  created.  Mere  slogans  that  what  is made  in  the  cottage  sector  will  create more  employment  or  whatis  made  in the  small  scale  sector  will  create  employ- ment,  will  not  do.  ‘These  are  only  genera- lised  statements,  When  during  this
 year  so  much  of  money  is  being  invested, it  is  better  the  Howe  is  informed,  under each  sector,  fow  many  jobs  are  sought  to be  created  asa  result  of  this  investment. Then  only  the  investment  will  be  mea-
 ningful.  Do  not  take  it  for  granted  as
 we  did  in  the  past.  I  am  only  drawing
 your  attention  to  this.  Mistakes  may have  been  made  in  the  country  in  the  past at  any  time  on  account  of  our  inexperience, This  nation  has  the  right  to  make  a  mis-
 take  once,  but  it  cannot  repeat  it.  ह
 must  learn  lessons  fiom  the  mistakes  it
 has  madr—now  thev  could  be  rectified.
 Do  not  take  it  for  granted  that  we  can
 go  on  extending  our  failures.  Itis  time
 we  get  up  and  see  what  we  have  got  to
 get  over  these  problems.

 My  friend,  Mr.  Ven‘ataraman.  dic  not
 agree  with  gold  imports.  I  would  agree
 with  gold  import:  fer  one  thing  Whee
 I  went  to  the  Middle  Fastas  Minister
 for  Industries,  I  had  received  represen-
 tations  from  many  people  that  there  was
 a  hig  market  for  jewellery  made  in  India.
 Therefore,  if  :t  could  provide  employment
 in  this  country,  what  is  wrong  in  importing

 Id.  making  jewellery  and  exporting  it  ?
 ful  not  understand  why  all  kinds  of
 ideological  conflicts  are  hrought  into  this.
 Gold  is  a  commodity.  Ax  a  matter  of
 fact.  we  bad  been  following  a  wrong  policy.

 The  Bharat  Gold  and  the  Kolar  Gold
 Fields,  for  instance,  whenever  they  tnined
 gold  they  were  required  to  sell  it  to  the
 Reserve  Bank  at  a  price  much  below  the
 prescnt  international  price.  In  fact,  it
 did  not  cover  the  cost  of  producticn.  The
 result  of  it  was  that  the  Bharat  Gold
 Fields  ha»  been  continuously  showing  losses,
 because  gold  nas  sold  to  the
 Reserve  Rank  at  that  price,  and  —  the
 activities  of  Bharat  Gold  Fields  have  bern
 hrougtt  to  a  standstill.  Soviet  Russia
 doesnot  mind  the  cost  of  mining  :  it

 on  mining  gold.  Therefore,  if  on
 these  falee  comiderations,  we  do  not  ex-
 plore  and  exploit  the  guld  deposits—
 what—ever  tittle  deposits  we  have  वें  think
 we  would  be  doing  a  wrong  thing.

 ‘There  is  a  belief  that  gold  is  used  only
 to  hoard  black  money  and  it  is  used  only
 by  the  rich  people.  Let  us  apply  our
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 common  sense.  Millions  of  marriages Grace’

 of  goul  मै  requied Doe
 |

 Yeaed ounce  of  go
 ee

 for  a
 Sutra—without  no  takes
 place  in  any  community  in  India—what
 is  the  demand  that  is  created  ?  If  you are  not  going  to  meet  the  demand
 legally,  it  will  have  to  be  met  by  smug-
 gling.  This  is  an  anti-smuggling  mea-
 sure  and  I  do  not  know  why  the  Finance
 Minister  is  on  the  defensive.  Our  diffi-
 culty  is  that  we  want,  in  this  country, to  be

 always
 playing  the  politics  of

 rhetoric,  without  going  into  the  sound
 reasons  why  a  particular  decision  becomes
 necessary  at  a  particular  time.  And  gold is  a  commodity.  If  you  can  import  any
 commodity  and  sell  it  in  this  country to  create  rupee  resources,  don’t  understand
 why  we  should  not  do  it  with  gold.

 My  complaint  is  that  you  are  sayi
 that  you  will  onlv  sell  the  gold  which is  now  with  the  Reserve  Bank.  Why should  vou  have  said  it  ?  Because,
 the  people  know  how  much  gold  you  have  :
 and  they  arc

 asking
 what  you  will  do

 after  that.  People  have  been  saying  that
 you  are  doing  somethting  antinational, which  the  previous  Government  did  not  do
 T  don't  agree  with  that.  What  you  should
 do  is,  if  you  want  to  import,  in  future
 you  should  announce  the  policy  that  in
 order  to  bring  down  the  price  of  gold  in
 this  country,  you  will  import  as  much

 id  as  is  necessary,  without  giving  a  time
 mit  and  without  allowing  for  specula- tion  to  go  because  it  is  weakness

 that  you  are  now  projecting  in  your  policy.

 Take  for  instance  the  import
 poli wh You  say  it  is  good  for  one  ycar.  Peoske know  that  after  one  year  it  may  be

 stopped.  So  they  import  as  much  as
 they  can,  store  it,  hoard  it  and  make
 money.  You  are  responsible  for  crea-
 ting  these  conditions.  Why  don’t  you
 have  a  basic  policy  for  five  years  at  least  ?
 oy

 should  not
 he  country  i for  five  years  you  know  your  own  mi

 If  you  do  not  know  your  mind,  how  do
 you  expect  the  country  to  know  its
 mind--or  your  mind,  for  that  matter  ?

 Now,  I  come  to  the  question  of  in-
 direct  taxes.  Well,  the  Jha  Committee
 set  on  this,  because,  over  a  period  of  yours, our  excise  duties  had  become  irrational.

 excise  on

 the  market  docs  not  continuc,  you continue  to  have  the  tax  and
 therefore  it  becames  imposible  for  people
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 to  even  have  those  commodites  made
 available.

 “

 product  within  itself  he  not  have  to  pay excise  on  the  product  it  makes.  Then, who  is  interested  in  buying  from  small wale  units  where,  at  every  stage,  there  is
 excise  on  excise?  The  cascading  effect of  this  system  makes  the  final  product also  very  expensive.  So  we  ted  the
 Tha  Commi  to  rationalise  this.  But
 when  they  made  their  recommendation
 what  did  you  do?  You  say  that  you  have

 pted  it  in  principle  but  you have  put  an  omnibus  increase  of  5% on  everything.  Now,  do  you  require an  expert  Committee  to  put  a
 Ye

 increase  on  everything?  Why
 a

 ?
 ynot  6%,  ?  Why  not  7%  ?  You  don’t

 require  an  expert  Committee  for  that.
 What  I  regret  is  that  we  do  not  have  any research  as  to  the  effect  of  any  taxation
 measure  on  the  nature  of  our  economy from  time  to  time.  Because,  fiscal  measures
 also  can  build  up  the  economy  just  as  it can  destroy  the  my.  So  my

 ny,  sppe
 al

 to  you  is  not  to  quote  some  tee.
 The  Committee  never  asked  you  to  have  a

 %  increase.  And  don’t  say  that  you ave  rationalised  it.  What  have  you  ra-
 tionalised  ®  You  have  thrown  this  report into  the  waste-paper  basket  and  you  have
 increased  it  by  5%  because  you  are
 anxious  to  raise  resources.

 Then,  what  is  the  other  tax  that  you
 =  imposed  ?

 a  bed  the  side  wag my: low,  80  many
 ae

 tograp! small  people  are  in  this,  One  tax
 system  can  destroy  the  whole  activity and  throw  them  out  of  employment. While  even  now  the  can

 parties  in  the  Five  far  hotels
 and  amount  of  money.

 have  oopet  out.  It  is  your  duty  to
 eee  not  to  stand  on  any  prestige  to  scrap  it
 altogether.

 35-00  hrs.
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 providing  funds  to  them  and  again are  now  taxing  them.  I  do  not  keow whether  it  is  not  a  question  of  transferr-
 ing  the  resources  from  the  States  to  the Centre.  I  would  request  op

 to  call the  Attorney  General  to  the  House  to
 tell

 phenyl  pe  real
 this  Bill  whether it  is  for  government  to  impose this  kind  of  a  tax  on  electricity.

 tof
 Coal  Minatry”We  had  s  fue

 policy
 ing  ०  inistry,  We  a  fuel  poli decided.  We  said  wh  r  coal  can  be
 used  diese]  shall  not  be  used.  Now,  what
 do  you  see.  Coal  because  it  is  not  being
 transported  by  train  now  is  transported as  long  us  1,500,  miles  to  different  parts of  the  country  by  trucks  using  dicsel.
 Is  there  anything  more  foolish  than  this!
 Namely,  using  diesel  to  move  coal  so  that
 coal  can  be  used,  Why  not  use  diesel  it-
 self  directly.  Is  there  any  economy  which
 fits  with  these  words  but  when  it  comes  to
 implementation  it  does  not  care  to  see
 where  we  are  going  wrong.  On  coal  you have  imposed  a  duty.  What  will  they  do?
 CMA  will  have  to  pay  the  duty  as  soon
 ax  they  mine.  So,  the  CNA  whose  bills
 are  not  ३८४८०  by  Government  depart-
 ment—over  85%  of  coal  is  used  by  Govern-
 ment  departments  will  run  into  further
 difficulties  because  CMA  will  not  have
 money  to  pay  you  advance  excite  duty
 and  apart  from  this  the  fact  these  electri-
 city  bills  and  coal  bills  and  increased
 cost  of  electric  generation  because  of
 increased  coal  bills  is  going  to  eat  into
 the  economy  and  when  you  say  that  it  is
 not  likely  to  create  any  inflation  does  it
 mean  as  if  inflation  hke  King  Canute
 ean  be  ordered  to  be  stopped.

 You  have  been  publishing  wholesale prices,  Sir,  when  I  was  myself  in  Adminis-
 tration  I  thought  this  price  index  was  a
 thing  which  people  are  fooled  with  be-
 cause  there  is  no  realism  in  it.  From  go
 centres  you  ask  your  officials  to  collect
 the  prices.  If  the  Government  wants  to
 create  a  situation  where  there  is  no  price
 rise  they  will  get  the  same  type  of

 repor
 t

 t  toe  purchase  you  have  to  pay
 ths

 rice.  So  let  us  dot  feel  ourselves.
 The  economy  must  have  one  objective. will  not  go  up  is To  say  thet  the  prices  Fy  go  te
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 prices  to  go  up.  One  can  understand  that, We  have  to  look  into  as  to  why  conte  are also  going  up.  Have  you  got  a  policy of  five  years  at  least  to  stabilive  the  prices
 of  basic  raw-materials,  such  as,  ferthisers, insecticides—so  far  as  agriculture  is  con- cerned—stee),  co

 peer,
 aluminium  and

 other  metals?  What  is  the  idea  of  try-
 ing  to  a  a  without ving  a  stable  cy  for  the  prices raw-materials?  rey

 of
 Sir,  I  come  to  your  artment  now.

 Some  of  my  friends  refe: mie  some  people being  detained  under  COFEPOSA  and they  were  very  happy.  In  a  way  we  in- troduced  the  MISA  and  we  also  gave  a solemn  undertaking  to  this  House  that
 we  were  not  going  to  detain  any  poli- ticians  or  anybody  under  this.  But  you know  what  happened.  COFEPOSA’  is
 equally  dangerous  hecause  we  may  all
 support  it  saying  that  it  is  meant  against smugglers  just  as  we  said  that  every  politi- cian  is  guilty  of  some  «ime  under  MISA
 and  the  COFEPOSA  for  the  same
 purpose,  It  ws  powible  to  use  this  because
 any  law  in  this  country,  where  there  is  no
 tnal,  shall  go.  If  you  beheve  in  restoring freedom,  I  think  this  is  as  bad  as  MISA
 so  far  as  the  detention  powers  are  con-
 cerned,  Why  is  it  that  ४ he  politicians  or
 the  Government  does  not  want  to  put these  emuggleis  on  trial?  Are  they  afraid
 that  smugglers  might  disclose  their  con-
 nections  with  the  polincs  of  this  country whichever  party  it  may  be?  Why  not
 prove  that  they  are  guilty?  Why  should
 you  detain  them?  Tt  only  because  you can  make  their  mouth  shut  that  you
 keep  them  behind  bars  without  any  trial.
 Please  look  into  it.  {t  will  not  do  any  credit
 for  you  to  get  20,000  Ietters  opened

 bie day  and  have  the  telephones  also  ta
 This  may  be  a  privilege  of  your  Ministry. But  that  privilege  deserves  to  be  there  if
 the  smugglers  are  to  be  tned  properly
 and  punished  properly.  It  them  know
 it.  Let  there  be  a  fan  trial  according  to
 everyone.

 years  ago,  three  years  ago,  during  our
 ei  2  ship  that  wat”  going  fr from Greece  to  Hong  Kong,  got  into  dil  ties
 near  Mangalore  and  the  sup  had  to
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 them  without  the  pernussion  from  Delhi
 ‘Then  the  Captain  got  m  touch  with  Delhi
 for  which  the  answer  was  No  So  he
 said  I  do  not  know  what  kind  of  peopl
 you  are’,  and  threw  all  the  motor  cycles
 mto  the  sea  and  went  away  Now,  ever
 since  the  Britsh  days  the  archaic  customs
 laws  have  been  continung  and  God
 knows  when  it  will  be  changed  It
 requires  an  expeit  to  understand  Why
 don’t  so  3  simphfy  them?  I  also  understand
 that  a  non  resident  Indian  after  staying abroad  returns  to  the  country  within  two
 years  is  treated  as  a  traveller  ay  a  tounst
 and  9s  not  entitled  «ven  to  the  goods
 worth  of  Rs  500  to  bringin  Fyven  when
 when  we  go  out  and  return  to  the  country
 we  are  allowed  to  bringthem  in  Is  it
 fair?  Why  dont  you  treat  all  the  people
 equally?  Tam  sure  the  whol  adminis
 tration  is  based  on  one  th-ory  An  Indian
 cannct  be  trusted  by  ancther  Indian  Ihe
 Bntish  started  this  syst  m  Whatever
 your  administrative  reform  3$..  48  long  as
 you  aren  ¢  prepared  to  trust  the  people of  this  country  and  asJ  ng  as  you  do  not
 have  the  courage  to  punish  those  who
 are  going  wrong  =  you  are  in  the  name
 of  punishing  the  wrong  ones  punishing  the
 nght  onts  ind  allow  the  wrong  0005  to
 escape  this  country  would  not  progress I  think  you  will  have  te  see  that  your  rules
 regarding,  the  Income  tax  and  Customs
 are  so  drawn  up  that  it  encourages  th

 ple  to  be  more  honest  and  do  not  avoid
 it  Therefore  I  think  it  requures  a  Jot  of
 reform  to  be  carned  out  I  would  very much  wish  the  Finance  Mimster  looks
 into  the  project  implementation  in  time
 because  he  himslelf  knows  the  cost  of  de
 lays  and  I  would  very  much  hke  that  the
 taxation  measures  particularly  the  ad
 vertisement  tax  s  done  awry  with  and  so
 far  as  the  clectuscity  duty  ws  concerned
 the  Attorney  General  is  asked  to  appear before  the  House  and  advise  us

 aft  महामाया  प्रसाद  सिह  (पटना  )
 ्रापने  मुसे  बैठ  कर  बालन  की  इजाजत  दी  है
 इसके  लिए  मैं  प्रापका  शुक्रपुजार  हु  ।  इसका
 कारण  मेरी  बीम'री  है।  मैं  प्रपना  हाल
 आपको  क्या  बताऊ  |

 दर्द  अपने  हाल  से  तुझे  आगाह  नया  करे

 जो  सास  भी  न  ले  सके  वह  शाह  क्ष्या  करे।

 भाज  भपने  देश  की  यही  हालत  है।  हमारी
 भी  यही  हालत  है।  हमारे  प्रान्त  बिहार
 मे  श्राप  जाए  वहा के  हालात को  देखें तो  भ्रापकी
 भालो  से  ास  टपकने  लगेंगे  7  यह  घह
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 बिहार  है  जा  महात्मा  बुद्ध  का  है,  महावीर  का
 है  ज।  महात्मा  गाघी  की  कर्म  भूमि  रहा  है
 जो  ज्य  प्रकाश  जी  का  बिहार  है,  राजेन्द्र  बाव्‌
 का  बिहार  है।  उस  बिहार  को  झाज  ऐसी
 दुदेशा  हो  रही  है  कि  जिस  को  मैं  बयान  नहीं
 कर  सकता  हु  ।  झाज  से  एक  साल  पहले
 जब  में  यहा  चुत  कर  झाया  था  उस  वक्‍त  हम
 लागो  ने  राजवाट  पर  जा  कर  शपय  ली  थी
 कि  हम  गाधी  जी  के  घिचा रो  को  अमली  जामा
 पहनाएगे  जय  प्रकाश  जी  की  सम्पूर्ण  क्रान्ति
 को  लहर  का  दौड़ने  दे।,  ऐसा  बाताघरण  देश
 में  बनाएग  जिस  में  जातीयता  न  रहे  प्रान्तीयता
 ने  रहे  फिरका  परस्ती  न  रहे  साम्प्रदायिकता
 न  रहे  श्रापस  म॑  मेलजाल  रहे  विसी  तरह  का
 विवाद  न  हा  श्र  दश  का  शासन  ठीक  तरह
 स  चल  सके  |  लागा  ने  इलेक्शन  के  पहल  जिस
 उत्पाह  जिस  प्रेम  oa  साथ  हम  का  जिताया
 था  वह  इस  तरह  से  है

 मस्जिद  ता  बना  दो  शब  भर  में  ईमान  के
 हरारत  थालो  ने

 मन  पभ्रयना  पुराना  पापी  है  बरसा  में
 बमाज़ी  बन  न  सका  I

 एक  साल  गुभर  गया  है  लेक्नि  हालत  बिगडती
 चला  जा  रही  है।  बिहार  भाग  में  जल  रहा
 है।  बिहार  में  झगडे  हो  रहे  है,  गृह  कलह
 हा  रहा  है  लोग  मर  रहे  हैं,  राहजनी,
 डाकेजनी  स्त्रियों  का  शोल  हरण,  कौन  कौन
 सी  घारदाते  नहीं  हा  रही  है,  मैं  कहना
 नही  चाहता  हु  ।  मैं  चाहता  हु  यह  सरकार
 कडाई  के  साभ  देखे,  सुने,  सोचे,  समझे  ौर
 जो  लोग  गलत  काम  करते  हैं  उन्हे  द्  दे  ।
 ह. ६ ज  कैमा  गाली  चला  कर,  लाठी  भार  कर,
 अश्रुगेस  चला  कर  ?  नहीं  द्ड  देने  का
 मतलब  यह  है  कि  एक  ऐसा  बाताचरण  बनाए
 ताकि  लोग  झापस  में  प्रेम  से  रहें,  सदृभाष॑ना
 से  रहे,  भ्रापस  मे  मेल  मिलाप  से  रहें  बौर
 गायी  जी  के  रास्ते  पर  चल  कर  देश  को  समुन्नत
 बनाने  की  कांशिश  करे  प्रयत्त  करे।  लेकित
 ऐसा  नहीं  हो  रहा  है।  मिनिस्टरो  के  बदाम
 निकलते  हैं  कि  देश  में  झमन  चैन  है।  लेकिन
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 में  साफ  तौर  से  कहना  चाहता  हु  कि  बात
 ऐसी  नही  है  ।  मैने  पहले  ही  कहा  कि--
 बिहार  जल  रहा  है  झौर  प्रगर  बिहार  जल  गया
 तो  क्या  भ्राप  समझते  हैं  कि  हिन्दुस्तान  बचेगा  ?
 इसलिए  बिहार  को  बचाता  हैं  तो  भापका  यह
 क्ब्य  है  कि  अगर  यह  बिहार  सरकार  क्य
 कतंब्य  है  तो  हमारा  भी  उस  काम  में  सहयोग
 देना  धर्म  है।  गाधी  जी  के  रास्ते  पर  हम
 चनें।  आपको  मै  यकीन  दिलाना  चाहता
 हैं,  में  किप्ती  के  ऊपर  काई  दावारापण  करना
 नही  चाहता  हू,  लेकिन  जित  तरह  से  पुरानी
 सरकार  को  लीगो  ने  एक  जुट  हा  कर  उसके
 खराब  कामों  के  लिए  उसका  सज्ञा  दी  और
 बह  सरकार  टूट  गई  बौर  यहा  झापकी  सरकार
 बनी,  श्लौर  लोग  बही.  है,  हम  वही  है,  श्राप  वही
 है  भौर  भ्रगर  काई  भी  सरकार  जनता  की
 रक्षा  नही  करती  है,  जन  मानस  के  कल्याण  के
 लिए  कोशिश  नहीं  करती  है  धह  सरकार
 बराबर  खतरे  में  रहती  है।  लेकिन  मुझ्का
 उम्मीद  है  कि  इस  सदन  के  नेता,  हमारे
 नेता,  झापके  नेता  माननीय  मारारजी  भाई
 देसाई  गाधीवादी  है  भौर  वे  एक  ऐसी  फिज्ञा
 लैपार  करेगे  कि  सारा  भारतवर्ष  उस  फिज़ा
 में  मशगूल  हो  जाय  र  लागो  में  जिस  तरह
 का  भ्रसतोबष  आया  है  उसको  वह  हटा  सकेंगे  t

 साथ  ही  साथ  कहा  जाता  है  कि  कीमते
 कम  हो  रही  है।  हम  भी  कहते  है,  झौर
 लोग  भी  कहते  हैं  कि  कीमते  कम  हो  रही  हैं  t
 लेकिन  जो  लोग  बिहार  से  जाते  है  या  दूसरी
 जगहों  से  भाते  हैं  वह  खबर  देते  है,  कहते  है
 कि  कीमते  कागज़  पर  कम  हो  गई  है,  मगर
 दर  हकीकत  कीमते  कम  नहीं  हुई  है  1  जैसे
 कोयले  को  ही  ले  लीजिए  बिहार  में
 कोयला  सब  से  ज्यादा  निकलता  है  a  धनबाद
 में,  झरिया  मे  श्रोर  हजारी  बाग  मे  कोयला
 निकलता  है,  लेकिन  झापको  मालूम  है  कि
 सही  सबसे  ज्यादा  महगा  कोयला  बिहार  में
 बिकता है  पौर  बिक  रहा है  भ्राज भी  दिल्ली
 में  कोयला  सस्ता  है  बनिस्वत  बिहार  के  ।
 कारण  क्या  हैं  ?  प्राप  सोचें  इस  पर  भौर
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 प्रमल  करे  -  हम  तो  गाधी  जी  के  साथ
 में  रहने  वालो  से  से  एक  थे,  काम  करते  का मौका  मिला  था  श्रौर  भ्रसहयांग  मे  श्री  रहे
 शौर  आज  भी  इस  बुढ़ापे  मे  70  वर्ष  की
 ह. 1 ह  मे  हम  गाधी  के  भार्ग  स ेविचलित  होने  वाले
 नही  है,  भले  ही  इस  काम  के  लिए  भ्रपनी
 मातृभूसि  के  परादपदमों  को  श्रपने  रबत  से
 पखारना  पड़े  v  गाधीवाद  के  लिए  मैं  मरूंगा,
 करूगा,  और  लड॒गा,  लेकिन  देश  को  रसातल
 में  जाने  से  रॉकने  से  सम्थे  हाऊगा  v

 मुझको  एवं  कहानी  याद  आयी,  वरासत
 मे  मुझे  यह  सरकार  मिली,  मगर  माफ  कीजिए
 मेरे  लम्बे  भाषण  के  लिए  ध्रौर  मेरी  बालो  के
 लिए,  मेरे  मुह  से  अभी  साफ  आवाज़  नहीं
 निकलतो  है,  एक  साल  से  मैं  फालिज  से  बीमार
 हू,  एक  क्स्सा  है  और  वह  यह  कि  जब  श्री
 राम  बका  जीत  कर  शभ्राय  भ्रयाध्या  मे  राजगही
 हुई  तो  उन्होने  भ्रपने  सेनापतियों  को  इनाम
 इकराम  देना  शुरू  किया  ।  उसी  हालत  में
 उन्होंने  हनुमान  का  भी  एक  बड़ी  ब्रेशकीमनी
 माला  दी  ।  माला  का  ले  कर  हनुमान  ने
 माला  के  दाने  तोड़ने  शुरू  किये ।  लागा  ने
 पूछा  तुम  ऐसा  क्यों  कर  3  हा ह  ता
 हनमान  ने  कहा  जिस  दाने  में  राम  नहीं  वह
 माला  हमारे  लिए  पहनना  उचित  नही  है
 sat  तरह  से  जिस  काम  में  गांधी  नहीं,
 जयप्रकाश  जी  की  सम्पूर्ण  क्रान्ति  की  लहर
 नही,  जा  सरकार  गाघी  जी  वे  रास्त  पर  नहीं
 चलती  है  उसके  साथ  मै  क्या  कहू  सहयोग
 दूगा,  लडगा,  इनके  साथ  मष्गा,  लेकिन
 बराबर  यह  झावास  उठाता  रहगा  कि  गाधी  जी
 के  रास्ते  पर  चला  उसी  में  आपका  कल्याण
 है,  देश  का  कल्याण  है  भौर  सारे  ससार  की
 मानवता  का  कल्याण  है।  इन्सानियत  इसी
 में  है.  और  उसी  से  हमारी  हैवानियत  दर
 जायगी  v  sat  ज्यादा  मैं  कुछ  नहीं  कहना
 चाहता  fn  माननीय  वित्त  मंत्री  जी  श्री  पटल
 जी  बैठे  हुए  है,  उनसे  मैं  कहगा  कि  कीसता  को
 झाप  कम  कराने  के  लिए  प्रयत्न  कीजिए  ॥
 कीमते  कम  नहीं  होगी  तो  लोगों  में  बेहालो
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 श्री  महामाया  प्रसाद  सिंह]
 झायेगी,  लोगों  में  तरह  तरह  की  बुरी  भावनायें
 पैदा  होंगी।

 एक  किस्सा  कह  कर  मैं  चुप  हो  जाऊंगा  ।
 हमारे  यहां  एक  दावत  हो  रही  थी,  उसमें
 एक  सूरदास  गये  ।  हमारे  यहां  का  कायदा
 यह  है  कि  जब  तक  दावत  में  घी  न  परोसा  जाये,
 तब  तक  लोग  कौर  नहीं  उठाते,  भोजन  नहीं
 शुरू  करते  ।  सूरदास  के  पास  बैठे  हुए  एक
 आदमी  ने  उनसे  पूछा  कि  सूरदास  तुम  खाना
 क्यों  नहीं  शुरू  करते  हो  ?  सूरदास  ने  कहा
 कि  ची  नहीं  आया  है।  उसने  कहा  कि  घी
 कड़कड़ा  रहा  है  7  उसने  कहा  कि
 घटों  से  मैं  कड़कड़ाहट  सुन  रहा  हुं,  लेकिन
 घी  हमारी  थाली  में  नहों  झाया,  हलक  के  नीचे
 नहीं  गया  ।  तो  कीमतें  तो  झ्ाप  कहते  हैं
 कम  हो  गई,  तमाम  कहते  हैं,  लेकिन  वाकई
 क्या  कीमतें  कम  हुई  हैं  ?  आप  गांव-
 गांव  जा  कर,  घर-घर  जा  कर  दरयाफ्त  करें,
 लोगों  से  पूछें,  अकेले  में,  चुप-चोरी  जा  कर,
 भेष  बदलकर  पूछें  कि  लोगों  का  क्‍या  हाल  है  ?
 लोग  यही  कहेंगे,  जो  मैं  कह  रहा  हूँ,  भौर
 कीमतें  कम  नहीं  होंगी  ।  भूख  ज्यादा  बढ़ती
 गई,  हम  गांधी  के  रास्ते  पर  नहीं  चले  तो
 हमारी  दुर्देशा  होगी  भौर  हमारा  भारतवर्ष
 फिर  धूल  में  मिल  जायेगा,  मगर  जो  आशा  की
 किरण  दिखाई  देतो  है,  वह  यह  है  कि  ऐसे
 लोग  इस  सदन  शौर  मिनिस्ट्री  में  हैं  जो  सब  का
 उपकार  चाहते  हैं  ।

 एक  शब्द  मैं घौर  कह  देना  चाहता  हूं  t
 मैं  निहायत  अदब  के  साथ  भापसे  हरिजनों  के
 बारे  में  अर्ज  करूंगा  कि  इस  सदन  भें  फिगर
 कोट  होता  है  कि  इन्दिरा  गांधी  के  वक्‍त  में
 हरिजनों  पर  अत्याचार  क्‍या  कुछ.  कभ  हुभा
 है,  इन्दिरा  गांधी  के  वक्‍त  में  बहुत  से  हरिजन
 मारे  गये,  लेकिन  क्या  झाज  हरिजन  नहीं
 मारे  गये  हैं  ।  ठीक  है,  मानभीय  मोरारजी
 देसाई  ने  कहा  था  कि  झगर  इस  देश  में  एक
 भी  हरिजन  पामाल  किया  गया,  एक  भी
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 की  नब्ज्  को  पहचानेंगे  ।
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 हरिजन  के  ऊपर  किसी  तरह  की  भ्राफत  भाई,
 तो  वह  लज्जा  की  बात  होगी,  हास्यास्पद  है,
 शर्मनाक  है,  खतरनाक  है  शौर  उसे  देश
 को  लाभ  के  बप्ले  बहुत  विपत्ति  का  सामना
 करना  पड़ेगा।  इसलिए  झापस  की  लड़ाई
 जातीयता,  द्रोह  जौर  कीमतों  को  कम  करने  के
 लिए  श्राप  कोशिश  करें  ।

 हम  सहयोग  देने  के  लिए  तैयार  हैं,
 सारा  बिहार  पुनः  आपका  साथ  देगा।  जिस
 तरह  से  हमने  उस  वक्‍त  सारे  के  सारे  लोगों  को
 जिताया,  कोई  5  लाख  से,  कोई  4  लाख  से
 झौर  कोई  3  लाख  से  जीता,  फिर  से  वह
 स्थिति  शा  सकती  है,  लेकिन  जो  फिजा  झाज
 है,  अगर  यही  रही  तो  मैं  इस  हाउस  को  भौर
 सरकार  को  बार्न  कर  देना  चाहता  हूं,  एक
 पुराना  खादिम  होने  के  नाते,  कि  वह  हमारा
 यश  श्रपयणश  में  परिणत  हो  जायेगा  शौर  हम
 घूल  में  मिल  जायेंगे

 इन  शब्दों  के  साथ  मैं  आपको  पुनः
 धन्यवाद  देता  हूं,  कृतज्ता  अपषित  करता
 हूं.  और  माफी  चाहता  हूं  कि  अपनी
 बोली  की  वजह  से  मैं  खड़ा  हो  कर  नहीं
 बोल  सका,  बैठकर  बोल  रहा  हूं  ।  फिर
 कभी  वक्‍त  अ्ञायेगा,  भ्रापकी  सेवा  में  हाजिर
 ही  कर  यह  खादिम  अपनी  तकरीर  करेगा  |

 शी  राम  देनो  राम  (पलाम्‌  ):  भादरणोय
 उपाध्यक्ष  जी,  हमारे  फाइनेन्स  मिनिस्टर  ने
 फाइनेन्स  बिल  को  मूव  किया  है,  मैं  उसका
 तहेंदिल  से  समर्थन  करने  के  लिए  खड़ा  हुभा
 हूं।

 हमारे  विस  मंत्री  न  केवल  वित्त  मंत्री
 हैं,  बल्कि  इनकां  वित्त  के  मामले  में  व्यावहारिक
 ज्ञान  भी  है  भर  मैं  समझता  हूं  कि  यह  भारत

 इसी  आशा  के  साथ
 मैं  भ्पनी  कुछ  बातें  आपके  भाध्यम  से  सरकार
 के  सामने  रखना  राहता  हूं  ।

 उपाध्यक्ष  जी,  भाज  कम-से-कम  5  बरस
 से  मैं देख  रहा हूं  लेकित  प्रभी  तक  लैंड
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 रिफार्म  दामे  नहीं  पढ़  पा  रहा  है.  इसका
 का  क्‍या  कारण  है  ?  पिछली  सरकार  ने
 जो  किया,  उत्तका  तो  उस  ने  फल  पाया  |
 लेकित  मौजदा  सरकार  की  लैंड  रिफाम्ज़
 की  क्‍या  पालिसी  है,  यह  स्पष्ट  होना  चाहिए
 हम  और भाप  गाँधी  जी  की  रहनुमाई  मे  बराबर
 यह  नारा  देते  थे  कि  लैंड  शुड  गो  दु  दि  ठिलर
 ब्या  हम  उससे  विमुख  हो  रहे  है  7  अभी
 माननीय  महाभाया  बाबू  से--उन्होंने  गाधि-
 यन  फ़िलासफ़ी  के  अनुसार  देश  की  सेव  की
 है--प्रपते  विचार  रखे  है  शौर  मंत्री
 महोदय  उन  के  हृदय  की  भावता  को  समझ
 गये  होंगे  ।  लैंड  'रिफाम्श  न  करने  से  केवल
 कितानों  का  ही  नुकसान  नहीं  हो  रहा  है
 बल्कि  गवर्नेमेट  का  भी  बहुत  बडा  नुक्सान
 हो  रहा  है।  एक  तरफ  जमीन  मालिक
 समझते  है  कि  हमारी  ज़मीन  जाने  वाली  है
 प्रौर  दूसरी  तरफ  भूमिहीत  समझते  है  कि  हमे
 भूमि  मिलने  वाली  है  ।

 यही  बजह  है  कि  प्राज  ज़मीन-मालिक
 एग्रीकल्चर  का  काम  कामरशल  ढंग  से  नही
 कर  रहे  है  झौर  वे  उस  मे  पूजी  नहीं  लगा

 रहे  हैं।  क्या  इससे  केवल  जनता  को  नुक्सान
 हो  रहा  है  ?  इससे  सरकार  का  भी  बहुत
 बड़ा  नुक्सान  हो  रहा  है  ।  इसलिए  मै  चाहता

 हूं  कि  सरकार  एक  निश्चित  समय  तय,
 फिक्स,  करे,  शर  उस  के  अन्दर  ही  लैंड

 रिफ़ाम्ज  लैडसीलिंग  भर  कानसालिडेशन
 झाफ  होल्डिग्श  कर  दे।  उसके  बाद  ही  वह

 कृषि  में  पूजी  लगाये  :  |  झगर  बह  यह  कार्य
 वाही  किये  बिना  पूजी  लगायेगी,  तो,  इस  देश

 में  पिछले  तीस  वर्ष  की  झाज़ादी  के  दौरान

 जिस  तरह  ग़रीब  भौर  गरीब  होते  चले  गये

 है  भौर  अमीर  भौर  भ्रमीर  होते  चले  गये  है,

 उसकी  फिर  पुनरावृत्ति  होगी  tv  इसलिए
 मेरा  सादर  अनुरोध  है  कि  सरकार  सब  से

 पहले  लैंड  रिफ़ाम्ज  करे  भौर  तब  किसानों  की

 मदद  करना  शुरू  करे  ।  यह  ठीक  है  कि

 जमीन  पर  पूजी  लगाने  की  भावश्यकता  है,

 लेकित  लैंड  रिफ़ाम्ड  किये  बिना  पूजी  लगाना

 व्यर्थ  हो  जायेगा  |

 हमारे  जिले  मे  नाथ  कोयल,  भौरंगा,
 अ्रमानत,  तहले  भ्रौर  मलये  नदियों  को
 एक  इनटेग्रेटिड  प्लान  मान  कर  नाथ  कोयल
 डेम  सैकशन  किया  गया  था,  जिसे  कुटक्‌
 डेस  भी  कहते  है।  यह  तय  किया  गया  था
 कि  उस  हैम  को  फिक्थ  फाइव  यीयर  प्लान  के
 अन्त  तक  पूरा  कर  दिया  जायेगा  ।  उस  के
 प्रिलिमिनरी  वर्क  के  लिए  कुछ  पैसे  मिले  है,
 लेकिन  प्रभी  तक  डैम  की  शुरुभ्रात  भी  नही  हुई
 है,  उस  की  बुनियाद  भी  नहीं  पडी  है।  मैं
 सरवार  से  श्रनुरोध  करना  चाहता  हूं  क्षि  बह
 इस  बहुत  बडे  डम  के  लिए  काफी  एलाटमेट
 दे  ।  हमारा  पलामू  जिला  सदियों  से  रेन-
 शेंडो  एरिया.  में  पडा  हुआ  है  श्रौर  वह  विश्व
 भर  में  सब  से  प्रधिक  सुखाड  ब्रौर  झकाल  का
 जिला  रहा  है  1  इसलिए  मंत्री  महीदय
 विशेष  कृपा  कर  के  इस  याजना  के  लिए  एलाट-
 पेट  दे  ।  अगर  यह  योजना  पूरी  हो  जायेगी
 तो  यह  ज़िला  प्रश्न  के  मामले  मे  निश्चित  रूप
 से  दूसरे  किलो  का  मोहताज  नहीं  रहेगा  t

 पलामू  ज़िला  बिहार  का  सब  से  पिछडा

 हुआ  इलाका  है  |  वह  छाटा  नागपुर  के
 पठारी  इलाके  में  पड़ता  है,  जिस  में  काफ़ी
 अधिक  संख्या  मे  हरिजन  और  आदिवासी
 रहते  है  ।  मै  अनुरोध  बरता  हूं  कि  इस
 स्कीम  को  जल्‍दी  से  जल्दी  पूरा  कर  दिया
 जाये

 यह  बजट  5,000  करोड  रुपये  का  है,
 लेकिन  इस  मे  वैलफेयर  के  लिए  केवल  25

 करोड  रुपया  रखा  गया  है,  जो  पूरे  बजट  के

 1 परसेंट  में  भी  कम  है  ।  यह  गया  सावित
 करता  है  ?  श्राखिर  यह  सरकार  हिन्दुस्तान
 के  सर्वहारा  हरिजनों  ध्रौर  प्रादिवासियों  के

 माथ  क्‍या  व्यवहार  करना  चाहती  है  ?  यह
 तो  भिक्षा  के  बराबर  है|

 उपाध्यक्ष  जी,  डा0  अम्बेडकर  से  सेपरेट

 इलेक्टोरेट  की  जब  मांग  की  थी,  तो  गांधी

 [जी  के  जीवन  की  रक्षा  के  लिए  उसे  उन्होंने
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 [श्री  राम  देनी  राम]

 वापस  लिया  था।  उस  वक्‍त  गाधी  जी  ने
 क्या  कहा  था,  वह  मैं  आप  को  पढ़  कर  सुनाता
 ह्
 “T  will  get  Swaray  and  your  mght  will  be
 writt  nin  golden  letters  in  the  Constitution
 that  we  are  going  to  frame  for  this  country  coe

 और  उस  का  परिणाम  आजादी  मिलने  के
 बाद  हमे  यह  मिला  है । यह  प्रेजन्ट  सरकार
 का  कारनामा  नहीं  है।  मैं  थोडा  सा  पीछे
 को  झोर  ले  जाना  चाहता  हु  ताकि  उस  से  आप
 सबक  ले।  ३0  वर्षों  की  श्राजादी  के  बाद  आप
 जानते  हैं  कि  हरिजनों  के  क्लास  पोस्टों  मे
 सिर्फ  डेढ़  प्रतिशत  लोग  है  शौर  दूसरो  में
 4  5  प्रतिशत  शीर  एग्रोकल्वर  लेबर  मे
 19513  जब कि  27  5  मिलियन  लोग थे
 19618  33  5  मिलियन  शौर  i972  मे
 47  5  मिलियन  थे  इस  तरह  से  यह  संख्या

 बढी  है  शौर  3  चाहता  हू  कि  इस  से  ब  आगे
 नही  बढना  चाहिए  i  इस  से  कम  होनी  चाहिए  i
 यहो  मेरा  श्राप  से  अनुरीध  है

 जहा  तक  एट्रासिटीज  का  मामला  है,
 इस  में  शक  नहों  है  कि  झगर  इस  चीज  को
 माइनस  कर  दिया  जाए,  हरिजन  एद्रोसिटीज
 झौर  लोगो  पर  जो  भ्रत्याचार  होते  है,  उन
 को  माइनस  कर  दिया  जाए  तो  इस  प्रजेन्ट
 गवनमेट  ने  पिछली  गवनमेट  के  म्‌काबले  में
 डेफिनीटली  बहुत  श्रच्छा  काम  किया  है
 और  यह  बहुत  अच्छी  गवद्रमेट  है  लेकिन  यह
 एक  ऐसी  चीज  हैं  जैसे  कि  पूरा  भोजन  बना
 कर  रखे  शौर  उस  मे  एक  मक्खी  पड  जाए,
 तो  उस  भोजन  को  खा  नही  सकते  ।  इसलिए
 इस  से  श्राप  को  सबक  लेना  चाहिए  1  मार्चे,
 977  से  नवम्बर,  977  तक  2I5

 मर्डर  हुए,  यह  गवनमेट  की  रिपोट  है  भौर
 एक  क्वश्चयन  के  माध्यम  से  मै  फीगसस  दिये
 गये  हैं।  रेप्स  के  r66  केसेज  हैं।  इतना  ही
 नहीं  हम  बिहार  की  शोर  आप  का  ध्यान
 झाकदित  करना  चाहते  हैं  ।  जूडिशियल
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 मजिस्ट्रेट  शेड्यल्ड  कास्ट  के  लिए  96  रिजर्य
 किये  गये  थे  लेकिन  69  ही  हैं।  शेड्यल्ड  कास्ट
 के  लिए  50  थे  लेकिन  केवल  27  बहाल
 हुए  ।  यह  हमारी  पिछली  सरकार  की  प्रोग्रेस
 है।  इतना  ही  नही  पैलफेयर  के  माध्यम  से
 पर  कैंपिटा  शेड्यल्ड  कास्ट  पर  69  पैसे
 खर्च  हुए  है  पर  इधर  झौर  शेड्यल्ड  ट्राइब्स
 पर  2  9  रुपये  खनन  हुए  है।  ये  सारी  चीजे
 क्या  बताती  हैं  और  इसी  तरह  से  शिक्षा  शौर
 बेराजगारी  की  हालत  है,  बधभा  मजदूर
 शौर  लेडलेस  लेबर  की  हालत  है  ।
 75-38  hrs.
 {Sunt  M,  SATYANARAYAN  Rao  in  the  chatr]

 तिलक  जी  ने  कहा  था  कि  स्वराज्य
 हमारा  जन्म  सिद्ध  भ्रधिकार  है  ।  यह  उन्होंने
 नारा  दिया  था  और  भ्राज  यह  स्वराज्य  सचमुच
 में  क्सिको  मिला  है  |  जो  सर्वहारा  बर्ग  है,
 उस  को  इस  तरह  की  झाजादी  मिली  है
 कि  जिस  के  तहत  वह  पहले  गुलाम  था,  झाज  भी
 उसी  के  तहत  है।  इसलिये  मैं  श्राप  के  माध्यम
 से  सरकार  से  अनुरोध  करना  चाहता  हु
 कि  जितनो  जल्दी  से  जल्दी  हो  सके,  उन  को
 झाप  मुक्ति  दिलामे  a:  यह  ऐसी  भाग  है  जिस
 आग  की  लपेट  मे  सारा  देश  जा  सकता  है
 और  उस  झाग  को  बुझाना  मुश्किल  होगा।
 अगर  किसी  घर  में  श्राग  लग  जाए,  और  ाप
 यह  कहे  कि  थोडा  थोड़ा  पानी  लाझो,  तो
 उस  से  काम  चलने  वाला  नहीं  है  ।  इसलिए
 मेरा  आप  से  अनुरोध  है  कि  भाप  इन  सारी
 बातो  को  ध्यान  में  रखे  ।

 एक  चीज  मैं  यह  कहना  चाहता  हूं  कि
 जो  हरिजनो  की  लिस्ट  है,  शेड्यल्ड  कास्ट्स
 के  लोगो  की  त्स्टि  है,  उस  के  सम्बन्ध  से  मैं
 विशेष  तौर  पर  शाप  का  ध्यान  बिहार  में
 हजारी  बाम  जिले  की  झोर  दिलाता  चाहता
 है  ।  वहां  मुझ॒यां  जाति  के  लोगो  को  भ्रमसूचित
 जाति की  लिस्ट  में  नही  दिखाया गया  है  जबकि
 उस  की  बगल  से  पलामू  जिले  मे  उस  को  श्रनु-
 सूचित  जाति  की  लिस्ट  में  दिदाना  गया  है
 gard  बाग  मे  उस  को  बेकबड  बलासेज  के
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 विखाया  गया  है  ।  अगर  हुजारी  बाग  की
 भुदयां  जाति  को  लड़की  की  शादी  पलामू  में
 होती  है,  तो  वह  वहां  जा  कर  हरिजन  हो
 जाती  है  झौर  पलामू  की  लड़की  की  शादी
 हो  कर  हजारी  बाग  में  झ्राती  है,  तो  बंकवर्ड
 बन  जाती  है  यह  कहां  का  न्याय  है  ।  मैं  श्राप
 से  अनुरोध  करूंगा  कि  इस  विसंगति  को  दूर
 किया  जाए  ।

 काका  कालेलकर  कमीशन  ने,  मुंगेरीलाल
 कमीशन  ने  ये  सारी  बातें  बतायी  हैं  ।  लेकिन
 पता  नही  प्रभी  तक  सरकार  क्‍यों  ध्यान  नही
 दे  रही  है?  सरकार  का  ध्यान  मैं  एक  बात

 झोर  दिलाना  चाहता  हूं  ।  गुरु  नानक
 * जयन्ती,  महावीर  जयन्ती,  गाधी  जयन्ती  के
 अबसर  पर  जेल  के  कंदियों  को  जेल  से  रिहा
 किया  जाता  है  ।  मै  सरकार  से  पूछता  चाहता
 हैँ  कि  वह  श्रादिवासी  और  हरिजन  कैदियों
 को  इस  ग्रवसर  पर  जेल  से  क्‍यों  नही  रिलीज
 करती  है  ?  प्रगर  उन  को  छोड़ा  जायेगा  तो
 उन  का  भी  सुधार  होगा  बहुत  सारे  लोग
 तो  जुर्मों  मे ंगलत  तरीके  से  फंसाये  जाते  है।
 मिक्षाल  के  तौर  पर,  सभापति  महोदय  मैं  एक
 केस  बताना  चाहता  हूं।  22  वर्ष  का  एक  नौजवान
 जब  कालेज  से  धर  झाया  शझ्ौर  झाकर  अपने
 घर  पर  देखा  कि  लोग  उसकी  बहिन  की
 शेदज्जती  करने  पर  उतारू  है  तो  लड़के  से
 ज़र्दाश्त  नहीं  हुआ  झौर  वह  लड़का  शापे  से
 बाहर  ही  गया  ।  उसमें  उससे  हत्या  हो  गयी  ।
 बह  जेलों  में  सड़ता  रहा,  कोई  उस  की  जमानत
 देने  वाला  बहीं  मिला  ।  जब  मुगेरीलाल
 कमीशन  वहां  गया  तो  उसने  बैरीफाई  कर  के
 गवर्ममेंट  को  सब  बात  की  जानकारी  दी  t
 उसके  बाई  ही  बह  छूट  सका  q  इस  तरह  की
 एक  नहीं  धनेकों  घटनायें  हैं  जिसमें  नाजायज
 तरीके  से  हरिजन  झोर  आदिवासी  लोग
 फंस  जाते  हैं।  मेरे  जिले  पलामू  के  थाना  पाटन,
 गांव  सगुणा  का  एक  रामलखन  पासवान
 टीचर  का  काम  करता  था  ।  वहां  मर  हुआ
 और  उस  को  बीस  वर्ष  की  सजा  हो  गयी  a
 उसका  कोई  मां-याप  या  झन्प  पैरवी  करमे

 बाला  नहीं  था  वह  भी  जेलों  में  सड़  रहा  है  ।
 इसलिये  मैं  सरकार  से  प्रनुरोध  करूंगा  कि
 रेमीशन  वाले  कैदियों  में  हरिजन  भौर  भादिवासी
 लोगों  को  भी  रिलीज  किया  जाए  ।

 सभापति  महोदय,  मैं  सरकार  से  कहता
 हूं  कि  सचमुच  में  बिहार  भाप  का  है,  बिहार
 की  तरफ  से  झाप  उदास  न  हों।  पिछली
 सरकार  ने  बिहार  को  जो  दिया,  उसको
 सारा  बिहार  जानता  है  ।  यह  भी  बिहार
 जानता  है  कि  पिछली  सरकार  के  शासन  में
 बिहार  मे  कितने  जुर्म  हुए  श्ौर  कितने  लोगों
 को  गोलियों  से  मारा  गया।  बिहार  के  गांव-गाव
 मैं  जा  कर  देखा  जा  सकता  है  कि  किस  कदर
 लोगों  का  केवल  मजदरी  के  लिए  कत्ल  किया
 गया।  ऐसी  स्थिति  मे  बिहार  आज  भ्राप  पर
 भ्राशा  लगाये  हुए  बेठा  है  ।  सारे  बिहार  की
 प्राशा  भाप  की  तरफ  लगी  हुई  है।  में  झापकों
 दावे  के  साथ  कहता  हूं  कि  बिहार  की  स्थिति
 झ्च्छी  नही  है  ।  भ्राप  बिहार  की  तरफ  देखें
 और  बिहार  की  उन्नति  करें।  बिहार  भाप  का
 है  ।  इन  शब्दों  के  साथ  मैं  झपना  कथन
 समाप्त  करता  हूं  ny

 SHRI  G  M.  BANATWALLA  (Ponna- ni)  Mi.  Chairman,  Sir,  a  chose  scrutiny
 of  the  fiscal  policy,  as  at  emerges  from  the
 Finance  Bill,  as  ale  the  past  achieve.
 ment,  eveals  a  very  painful  fact,
 namely,  that  the  social  goals  and  objectives
 have  been  neglected.  When  the  Finance
 Minister  made  his  proposals  with  respect to  direct  taxes  last  year,  he  took  the  credit
 for  emphasising  that  his  proposals  were
 for  the  purpose  of  strengthening  the  re-
 distributive  role  that  direct  taxes  must  be
 made  to

 P  lay.  Then  he  claimed  that  he
 had  tried  to  raise  Rs.  92  crores  through
 direct  taxes.  It  is  one  thing  to  make  a
 claim  and  another  to  show  a  performance
 with  respect  thereto,  There  is  an  uofortu-
 nate  gap  between  the  proporals  ana  the
 performance  which  shows  how  the  redis-
 tributive  role  of  taxes  has  been  ignored.

 According  to  the  data  given  to  us  in
 the  Fxpl  ry  andum  of

 Bn Budgrt  for  1978-79.  the  total  of  the  rev:
 estimates  of  collections  from  corporation
 tax,  income-tax  and  wealth  tax  amounts
 to  Rs.  3,250,  crores.  This  is  as  much  as
 Rs.  ate

 2  crores  lower  than  the  targets.
 So,  wi  t  to  the  claim  made  last
 year,  we  that  the  performance  did



 255  Finance  Bill,  978

 [Shri  G.M.  Banatwalla]
 not  come  up  to  the  target.  It  was  merely
 a  tall  claim  about  the  red  is  tributive
 role  of  taxation  policy.

 This  ps  very  fa’  bly
 with  the  past  record.  During  1976-77,  the
 actual  collection  was  higher  by  as  much  as Rs.  20579  crores  than  the  Budget  esti-
 mates.  So,  during  the  last  year  as  compar-
 ed  to  the  years  previous  to  that,  the

 per formance  with  respect  to  the  redistribu-
 tive  role  of  .axation  policy  has  been  not
 satisfactory  and  up  to  the  target.

 Take  the  measures  for
 d  ghee)

 in-
 vestment.  Nobody  would  quarrel  with
 the  need  for  increasing  investment,  but
 my  specific  charge  38  that  the  socio-

 goals  of  have  been
 neglected.  The  Janata  Party’s  Econo-
 mic  Policy  Resolution  issued  in  7977 had  said  :

 “Fiscal  concessions  such  as  develop- ment  rebates  and  investment
 allowances  which  are  in  opcra- tion  today  must  be  reviewed  by
 the  Government  with  a  view  to
 promoting  labour-intensive
 industries  and  discourage  waste-
 ful  use  of  capital.”

 Here  we  have  the  investment  policy  with
 a  view  to  stimulate  investment  in  cquity
 sharca  of  new  industrial  companies.  The
 Fill  has  provided  for  the  grant  of  tax  con-
 ceasions  for  that  purpose.  Unfortunately,
 however,  no  distinction  has  been  made
 between  high  priority  and  low  priority
 goods.  There  ought  to  have  been  a  dis-
 tinction  between  investment  in  the  pro- duction  of  high  priority  goods  as  compared with  investment  in  the  production  of  low

 priority  goods,  but  this  socio-economic  goal in  giving  investment  allowances  has  been
 neglected  by  the  Government.  jf  past
 experience  is  any  guide,  itis  the  companies

 ged  in  the  of  ial
 py  rt  priority  goods  which  will  benefit  by these  proposed  tax  incentives  for  invest-
 ment.  I  must,  therefore,  draw  the  atten-
 tion  of  the  Government  to  the  need  for
 having  a  soci
 policy  for  stimulating  investment.  There
 must  be  a  distinction  between  high  priority and  low

 Labia’  A  |  ims
 and  our  invest-

 ment  policy  sho  such  as  to  stimulate
 in  the  producion  of high  priority

 goods  as  compared  with  the  production of  low  priority  goods.
 Further,  Sir,  we  find  another  interest-

 ing  feature  as  far  as  the  other  items  are
 concerned.  It  must  be  recognised  that
 Indian  industries  are  faced  with  the  twin
 problems  of  wasteful  use  of  capital
 Sarre

 T  have  already  pointed  out)  and
 labour

 peg:
 In  an  eco-

 nomy  where  there  is  of  labour,
 even  skilled  labour,  the  fiscal  policy should  be  such  asto  promote  more  em-
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 ployment  of  labour  and  discourage  more
 employment  of  ca

 p  war
 In  other  words, the  fiacal  policy  be  oriented  to-

 wards  securing  labour  intensity  in
 our  industry.  Fy infortunately,  however, the  withdrawal  of  tax  on  interest  income
 of  bank«  and  lowering  of  interest  rates  are
 capital  intensive  in  nature  rather  than
 labour  intensive.  When  these  interest
 rates  are  lowered,  when  the  tax  on  the
 interest  income  of  banks  is  withdrawn what  is  the  economic  «ignificance  o
 the  same  ?  We  find  that  the  cost  of
 capital  is  reduced  and  when  the  cost  of
 capital  is  reduced,  we =

 ®  picture  of
 y  where  ity  is  pro- moted.  A  claim,  T  understand,  is  being made  that  this  withdrawal  of  tax  on  the

 interest  income  of  banks  will  secure  a  re-
 duction  in  prices.  But  it  is  quite  well
 known  that  interest  ‘s  too

 insign
 ificant  a

 factor  in  the  prices.  It  is  ly  not  the
 prices  which  are  sought  to  be  reduced
 by  this  Government  but  it  is  the  cost  of
 capital  that  ‘s  sought  to  be  recluced  for  the
 benefit  of  the  large  investors  and  the  ca-
 pitalists  by  this  Government.  I,  therefore,
 say  that  this  policy  of  the  Government
 which  reflects  capital  intensity  as  com-
 pared  to  labour  intensity,  is  anti-labour  in
 character.

 Sir,  not  only  is  the  fixed  policy anti-labour  in  character  but  we  find  the
 cOmmonman  38  very  badly  hit.  This  is

 ute  obvious  from  the  cruel  increase  in
 he  excise  duty.  It  is  a  well  known  fact

 that  it  is  the  indircct  taxes  which  are  in-
 flationary  in  char:  The  in
 excise  duty  is  bound  to  create  inflationary conditions  and  will  serve  as  cost  increasing. This  increase  in  excise  duty  must  be  7८०
 viewed  in  its  proper  perspective.  What
 is  the  present  stark  re:  iter  with  respect

 to
 the  economic  situation  in  India  The
 point  is  that  even  at  present  Go  per  cent  of
 the  central  revenue  from  indirect  taxes
 comes  from  those  whose  monthly  expene diture  is  less  than  Rs.  ron/-.  When  it  is
 ३०,  when  such  is  the  stark  reality  of  the
 economic  situadon  that  we  have,  it  is
 condemnable  that  the  Government  comes
 foward  with  such  a  cruel  increase  in  the
 excise  duties,  This  is

 expecially
 so  with

 respect  to  the  increase  in  the  excise  dut-
 ies  on  Coggins

 /
 and  coal.  Other  speak- ers  have  already  referred  to  it.  I  would,

 therefore,  not  repeat.  I  would  only  say that  we  are
 totally  opposed

 to  this  excise
 duty  on  electricity  also  on  coal  which
 is  all

 Re  aise
 in  character  and  anti-

 It  is  tunate  that  the  policy ¢  is  both  anti-

 The  hike  in  excise  duty  is  very  shocking, At  present,  we  have  recession.  In  the
 face  of  recession,  an  increase  in  excise
 duty  is  but  a  distortion,  a  sesious

 radiction,  in  the  situation
 and  the  economic  policy.



 457  Pinanoe  Bill,  978  VAIGAKHA  7,  900  (SAKA)  Finance  Bill,  978

 provision  has  been  made  for  disallow:
 ance  of  a  part  of  the  expenditure  on  ad-
 yertisement,  publicitv  and  sales  promo-
 tion  hon  =  =Finance  Minister  has
 teen  kind  enough  declare  certain
 fatally  opposed fo  the

 cate
 proposal tha ly  Oppo:  to  the  entire  pro,  at

 benny  Tt  wall  hit  hard  an  im-
 ६  sector  of  cur  economy,  namely,

 paeaey
 which  is  an  essential  mgredient in  the  Indian  economy.  However,  I

 reserve  mv  comments  on  this  particular
 aspect  of  the  whole  matter  because  I  havo
 also  an  amendment  to  move  and  I  will
 take  it  up  at  that  stage,

 When  we  connder  all  these  aspects  we
 are  rather  pamed  at  the  entire  fiscal

 ncy  that  cmerges  out  of  the  Finance
 Bill.  I  have  also  to  draw  the  attention  of
 the  hon.  Finance  Minister  to  an  import- ant  stctor  of  our  economy  which  2s  rather
 néglected  and  feels  the  pinch  of  the  pre- sent  economic  position,  that  s,  an  mcreas¢
 in  the  yarn  prices  which  has  hit  hard  and
 brought  about  a  crisis  both  in  the  hand-
 loom  and  the  powerloom  industry  =  Thar

 case  needs  to  be  considered  sympathets-
 cally  and,  I  hope,  the  Government  will
 consider  the  muyerable  phght  and  the  criss
 faced  by  both  the  handioom  and  the
 powcrloom  Industry.

 With  these  words,  I  conclude,

 ह ।  अमापाल  सिह  (भ्रमरोहा  )
 इधिष्ठात  महोदय,  मैं  झापका  भाभार  प्रकूट
 करता  2  कि  आपने  मुझे  बोलने  के  लिए  समय
 दिया  ।  जो  सासनीय  मत्नी  जी  ने  फाइनेन्स
 बिल  प्रस्तुत  किया  है,  उसका  समर्थेन  करने
 के  लिए  मैं  बोलने  खडा  हुआ  हू  ny

 थोडा-सा  हम  पहले  की  तरफ  विचार
 कर  लें  i  भाज  हमारी  सरकार  नेकनीयती  से
 सारे  देश  की  प्राथिक  समस्याभो  को  हल
 करना  चाहती  है  और  देश  की  तरक्की  करना
 चाहती  है।  सबसे  बडी  बात  देखने  की  यह
 है  कि  जितना  पैसा  जहा  लगने  की  बात  हैं,
 बह  सही  रूप  में  लगे,  उसके  लिए  सरकार  का
 सुदृढ़  झौर  सक्षम  होना  बहुत  प्रावश्यक  है,
 उसमे  एकरूपता  होनी  बहुत  भ्रावश्यक  है  t
 इसकी  हमे  भ्राज  कमी  महसूस  हो  रही  है  t
 उसके  लिए  दिन-छात  पालियामेट  में  भी  भौर
 कहर  भी  चर्चा  रहुती  है।  विरोधी  दल  के
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 लोग  करें  तो  करें,  लकिन  विशेष  रूप  से
 सरकारों पक्ष  के  लग,  जो  भपने  सदस्य  है
 वह  भी  यही  र्चा  करत  है  कि  सरकार  की
 यह  कमी  है  7  हरिजन  समस्या  बड़े  जोर  से
 उठाई  हुई  है  t

 भ्रगर  हम  गहराई  मे  जायेंगे,  तो  हम  देखेंगे
 कि  यह  कोई  नई  समस्या  नहीं  है।  थह  कई
 सौ  बरस  पुरानी  समस्या  है,  जा  एक  साल  मे
 हल  नहीं  हो  सकती  है।  इस  समस्या  को
 समाचारपत्रों  शौर  माननीय  सदस्यो  ने  जिस
 रूप  मे  प्रस्तुत  किया  है,  घह  बहुत  भ्रतिरजित
 है  -  जिस  तरह  की  समस्या  को  लोग  प्रर्दाशत
 कर  रहे  है,  घह  कही  नही  है।  मैं  समझता  हू
 कि  जिस  ग  से  इस  समस्या  का  प्रदर्शन  किया
 जा  रहा  है,  बह  एन्टी-नेशनल,  राष्ट्र-चिरोधी,
 है,  भौर  देश  के  लिये  बहुत  घातक  है  ।  इस
 का  प्रभाव  सरकार  पर  पडता  है।  झाज  सरकार,
 झधिकारियो  शौर  जनता  मे  जो  उदासीनता
 है  उस  का  सब  से  बड़ा  कारण  यह  है  कि
 हमारे  देश  से  इस  तरह  का  प्रचार  चल  रहा
 है  ।  सरकार  इस  भोर  विशेष  ध्यान  वे  शौर
 जो  तत्व  इस  मे  लगे  हुए  है,  ह  उन  के  बारे  में
 सजग  हो

 जनता  पार्टी  ने  अपने  इलेक्शन  मैनिफेस्टो
 में  यह  घोषणा  की  थी  कि  बजट  का  40  फीसदी
 भाग  ग्रामों  के  विकास  के  लिये  रखा  जायेगा  ।
 सरकार  ने  इस  के  लिये  प्रयास  किया  है,  लेकिन
 आवश्यकता  इस  बात  की  है  कि  यह  धनराशि
 ग्राम  विकास  योजनाप्रों  के  लिए  सही  ढंग  से
 खर्च  की  जानी  चाहिए  |  प्राज  सब  के  जरूरी
 काम  ग्राम  विकास  है।  भ्रभर  हम  ग्राम  विकास
 करेगे,  तो  देश  आगे  बढ़ेगा।  भ्राम  धिकास  मे
 सब  से  बडी  श्राषश्यकता  यातायात  की  है  ।
 इन्दिरा  सरकार  ने  श  प्रोग्राम  के  नाभ  पर
 हर  एक  पालियमेंट  के  मेम्वर  के  लिए,
 उसके  पालियामेंट्री  हल्के  in सड़क  बनाने  के  लिये
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 {ett  चद्धपाल  सिही
 कोटा  निर्धारित  कर  दिया  था।  उसी  प्रकार
 सरकार  को  हर  एक  पालियामेट  के  सदस्य  के
 लिए  यह  निश्चित  कर  देना  चाहिए  कि  अपने
 क्षेत्र  स ेयह  भाठ  या  दस  किलोमीटर  सडक
 बनवाये  ।  इस  से  देश  का  उद्धार  और  प्रगति
 हो  सकती  है  1  यातायात  के  मामले  मे  सारा  देश
 पिछडा  ह्भ्ा  है।  लोग  एक  स्थान  मे  दूसरे
 स्थान  नहीं  जा  सकते  हैं,  दवाई  की  व्यधस्था
 नही  कर  सकते  हैं,  अपनी  खेती  की  सही  पैदाघार
 नही  प्राप्त  कर  सकते  हैं।  कहा  जाता  है  कि
 दुनिया  बहुत  छोटी  हा  गई  है  t  इसलिए
 सडको  के  निर्माण  की  तरफ  'चिशेष  ध्यान
 दिया  जाना  चाहिए  1

 किथाना  को  उभर  की  पैदाषार  की  सही
 कीमत  दिलाना  बहुत  भ्राधश्यक  है।  अभी  तक
 उस  की  बहुत  उपेक्षा  होती  रही  है  ।  उस  की
 शोर  सरकार  का  ध्यान  बहुत  ईमानदारी  के
 साथ  जाना  चाहिए।  यह  भी  देखना  चाहिए
 कि  क्‍या  सरकार  द्वारा  घोषित  नीतियों  फा
 कार्यान्वयन  ठीक  व से  हो  रहा  है।  सरकार
 जो  कुछ  कहती  है,  उस  पर  भ्रमल  बहुत  देर  से
 होता  है।  जैसे,  सरकार  ने  गुड  के  एक्सवार्ट
 का  ऐलान  कर  दिया  लेक्नि  जिस  समय
 यह  काम  हाना  चाहिए  था  वह  उस  समय
 नही  हुछ,  उसके  बहुत  बाद में  हुआ।  इस
 ढील  का  जनता  पर  बुरा  असर
 पडता  है।  इसलिए  सरकार  द्वारा  अपथो
 नीतियो  का  सुदृदध  कायन्बियन  जरूरी  है  ।
 इस  नजट  का  पैसा  जहा  लगाना  चाहिए,
 अगर  हम  उसको  धहा  सुदृढ़ता,  ईमानदारी
 और  सख्ती  स  लगायेंगे  ता  हमारा  देश  ब्रागे
 बढ़ेगा.  !

 झाज  हमारी  शिक्षा  में  बडी  असमानता
 है।  बड़े  बड़े  लोगो  के  बच्चे  वे  स्कूलों  मे
 पढ़ते  है  बौर  जिन  स्कूलों  में  गरीब  बच्चे
 बढ़ते  हैं,  वहा  बैठने  के  लियं  टाट  भी  नही  है।
 आज  देश  मे  जो  खराब  वातावरण  बना  हुआ
 है,  उस  मे  शिक्षा  की  बहुत  बडी  भमिका  है  t
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 are  हमारे  समाज  में  जो  भेदभाव  बता  हुआ
 है,  उस  को  तोडने  के  लिये  शिक्षा  के  झन्तर'  को
 समाप्त  करना  होगा  in  पैसे  थाले  बढे  लोगो  के
 स्कूलो  शौर  बहुत  गरीब  लोगों  के  स्कूलों  से,
 हमारी  शिक्षा  मे,  जो  भ्रन्तर  हो  गया  है,
 सरकार  को  उसे  दूर  करने  का  प्रयास  करना
 होगा  ।

 जहा  तक  अकसर  शाही  का  सम्बन्ध  है,
 आज  हमारे  भ्रफमरो  में  उदासीनता  फैली
 हुई  है।  हमे  उन  का  विश्वास  प्राप्त  करना
 चाहिए  ।  इमजेन्सी  के  बाद  जब  हम  लोग  न्लीत
 क्र  झाये,  ता  हमे  भ्रफमरों  पर  जिस  तरह
 सख्ती  करनी  चाहिए  थी,  बह  हम  नही
 कर  पाये।  लेकिन  झाज  हमे  यह  समझना
 चाहिए  कि  सरकार  की  गतिविधियां  शौर
 याजनाएं  भ्रफसरों  का  विश्वास  किये  बिता
 नही  बढ़  सकती  है।  इसलिए  यह  आवश्यक
 है  फि  हम  उन  का  विश्वास  प्राप्त  करे।

 276  00  hrs.

 दूसरी  एक  कौर  बात  जो  मै  कहना  चाहूगा
 चह  सीमाबन्दी  की  बात  है  |  एक  बडी  बात
 यह  होती  रहती  है  किसीमा  बन्दी,  सीमाबन्दी”
 इस  से  जमीन  पर  जो  काम  करने  वाले  है,
 उन  के  मन  में  दिन  रात  यही  शका  रहती  है,
 कि  जमीन  जायगी  या  रहेगी।  मेरा  कहना  यह
 है  कि.  सरकार  इस  को  अन्तिम  रूप  दे  बौर
 पाच,  सात  सान  के  लिये  ऐलान  कर  दे  कि
 अब  सीम।बन्दी  नहीं  होगी,  ता  उस  बात  का
 कुछ  भसर  होगा,  कुछ  प्रभाष  होगा  1
 हम  इस  बात  का  स्वागत  करते है,  कि  जिन  के
 पास  ज्यादा  जमीन  है,  उस  का  सरकार  ले  ले  1
 सरकार  को  इस  का  पता  है  पौर  सरकार
 का  उसे  ले  कर  जो  भी  भूमिहीन  हा,  उन  को
 दे  दे  या  जिन  का  बहू  देना  चाहती  है,  उन
 कादेदे।

 एक  बात  मैं  यह  भी  कहना  चाहता  हू
 कि  लोगों  के  दिमाग  से  यह  बात  है  कि  शहर
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 की  तरफ  भी  सरकार  देखे  ।  शहरो  में  जिन  के
 पास  ज्यादा  जायदाद  है,  ज्यादा  जमीन  है,
 जिन  के  पास  बडे  बड़े  मकान  हैं,  जिन  के  पास
 बडे  बड़े  व्यवसाय  हैं  उन  की  सीमाबन्दी
 की  तरफ  भी  झाप  का  ध्यान  जाना  चाहिए  t
 जाप  छोटी  जमीन  की  बात  करते  है  लेकिन
 जिन  के  पास  बडी  बडी  जायदादें  है,  जहा  से
 ाप  को  भह  मिल  सकती  है,  उन  की  तरफ  भी
 आप  देखें  ।  किसान  तो  दिन  रात  मेहनत  करता  है
 बेहनत  का  काम  करता  है  झौर  अपने  हाथ  से
 काम  करता  है,  तब  जा  कर  वह  कमाई  करता
 है  शौर  चाहता  हैं  कि  उसे  पैसा  मिले  उस  की
 ज्यादा  तरक्की  हो  ।  सभी  चाहते  है  कि  उन  को
 ज्यादा  पैसा  मिले  क्षौर  उन  की  तरक्की  हो  ।
 तो  गह  भी  क्यो  नहीं  चाहेगा  |  इन  सब  बातों  को
 देखते  हुए  झाप  को  जमीन  की  सीमाबन्दी
 के  बारे  में  सोचना  चाहिए  t

 अगली  बात  मै  यह  कहना  चाहूगा  कि
 इमर्जेन्सी  के  बाद  भी  बहुत  से  ऐसे  लोग
 पडे  हुए  है,  जो  कि  पुलिस  विभाग  से  क्रौर  दूसरे
 विभागों  में  भी  है,  जिन  के  ऊपर  श्रत्याचार
 हुए  है  1  उन  को  बहुत  से  दूसरे  विभागों  में
 फेंक  दिया  गया  है  सी०  आई०  डी०,  सी०  बी०
 झाई०  शौर  इस  तरह  के  बौर  विभाग  हैं,
 जिन  मे  वे  भ्रच्छा  काम  कर  सकते  हैं  a  उनको
 थापस  लेना  चाहिये  ताकि  उन  के  साथ  न्याय
 हो  ।  जो  श्रच्छे  दिमाग  के  लाग  है,  उन  को
 हमे  मौका  देना  चाहिए  जिस  से  सरकार  श्रच्छा
 काम  कर  सके  ।  लघु  उद्योगो  की  जा  बात
 सरकार  ने  फही  है,  उस  के  लिए  भी  सरकार
 को  पूरे  दिमाग  से  काम  करना  चाहिए  ।
 सरकार  ने  जो  नेकनीयती  से  काम  करने
 की  बात  कही  है,  उस  पर  बह  चलेगी  तो  देश
 भागे  बढ़ेगा  शौर  मे  श्राशा  करता  हू  कि सरकार
 अपने  इस  इरादे  मे  सफल  होगी  क्योकि
 अगर  जनता  सरकार  चली  जाती  है  तो
 देश  में  श्रशान्ति  की  बात  होगी  बश्ौर  प्रजातत
 ्रधकार  मे  होगा  v  मैं  इस  विश्वास  को  ले  कर
 चलता  हृ  कि  सरकार  ठीक  काम  करेगी  1

 इन  शब्दों  के  साथ  मैं  समाप्त  करता  हू  t

 wit  शुंचर  महमूद  ली  सी:  (हापुड)  :
 सभापति  महोदय,  मैं  भ्राप  का  श्राभारी  हू  कि
 झाप  ने  मुझे  इस  समय  बोलने  का  मौका  दिया  ।
 मैं  फाइनेन्स  मिनिस्टर  साहब  के  बिल  का
 समर्थन  करने  के  लिए  खड़ा  हुआ  हू  ।

 मै  ने  बहुत  सी  तकरीरे  सुनी  यहा  पर  और
 मैं  इस  नतीजे  पर  पहुचा  हु  कि  बीमारी
 कुछ  बौर  उस  की  दवा  कुछ  और  है
 इस  के  लिए  हमे  थोडा  भारतघर्ष  की  हिस्ट्री
 का  देखना  हैं।  मुगल  यहा  पर  श्रापे,  उस  के
 बाद  प्रग्रेज  झाये,  फिर  उस  के  बाद  काग्रेस
 झाई  झौर  अब  काग्रेस  के  बाद  जनता  पार्टी
 आई  है।  मुगलो  के  जमाने  मे  जो  सिस्टम  था,
 बह  जागीरदारी  का  सिस्टम  था  जिस  म
 देहातो  को  बिल्कुल  निगलेक्ट  क्या  गया  था।
 तीस-हजारी,  दस  हजारी  बौर  हफ्त-हजारी,
 ऐसी  जागीरदारिया  थी  झौर  बाकी  रियाया
 घबहलाती  थी,  उस  के  साथ  जानघरों  जैसा
 बर्ताव  किया  जाता  था  i  उस  के  बाद  पग्रेज
 झाए  शौर  श्रग्रेजों  का  भी  करीब  करीब
 ही  निजाम  था।  उन  का  निजाम  इसम्पीरिये-
 लिज्म  था गौर  एक  पुलिस  स्टेट  थी  जिस
 तरह  में  पुलिस  स्टेट  चलती  है  उसी  तरह  से
 उन्होने  चलाया  कौर  उस  मे  भी  खास  खास
 लोगो  को  राय  बहादुर,  खान  बहादुर  बनाया
 क्योकि  उस  जमाने  मे  सनभ्मतकारी  नही  थी।
 थह  जागीरदारी  सिस्टम  का  निजाम  रहा
 है।  उसके  बाद  तीस  साल  तक  काग्रेस  का
 निजाम  नाफिज  रहा ।  ब्ग्रेज  चले  गये  लेक्नि
 उनका  बनाया  हुआ  इन्तजामी  ढाचा,  मशीनरी,
 ब्योरोक्रेसी  चही  रही  -  यही  नही,  जो  कानून
 सुबो में  बने  थे,  सेन्टर  में  बने  थे,  उन  सब  को
 भी  ज्यो  का  त्यो  प्रडाप्ट  बर  लिया  गया
 इस  तरह  से  घही  मशीनरी  ब्पौर  श्रफसरशाही,
 बही  खयालात  चलते  चले  आरा  रहे  है।

 जवाहरलाल  जी  ने  समाजवाद  का
 नारा  लगाया,  वेल्फेश्रर  स्टेट  का  नारा  लगाया
 कि  समाजवाद  हिन्दुस्तान  में  होगा  बौर
 हिन्दुस्तान  एक  बेल्फेश्रर  स्टेट  होगा  ।  क्‍या
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 (at  रुंवर  महमूद  ह । |  का]
 यह  वेलफ्रेग्रर  स्टेट  है?  गया  यह  समाजबाद
 है?  बिलकुल  नहीं  है।  क्योकि  एक  भ्रादभी
 जमीन  पर  सोता  है  और  एक  झादमी  को
 नींद  लाते  के  लिए  इजेक्शन  दिया  जाता  है
 तब  जाकर  बह  बहलो  में  सो  पाता  है।  इतना
 बड़ा  फर्क  है।  क्या  इसे  वेल्फेश्नर  स्टेट  कहा
 जा  सकता  है  ?  नहीं।  यह  एक  घोखा  है  ny
 इस  बारे  में  मुझे  एक  शेर  याद  झा  गया--

 श्मा  बताऊ  तुझका  रमजे  झाये  इनल  मलूक
 सल्तनत  झषा में  गालिब  की  है  एक  जादूगरी  ॥

 देवे  इस्तबदाद  जम्हूरी  कबा  मे  पाए  काब
 धौर  तू  समझा  है  भ्राजादी  की  यह  नीलम  परी  ।

 नस्ले  कौमियत  कलोखा  सल्तनत  तहजीबों  रय

 खाजयबो  न  खूब  चुनचुन  कर  बनाये  मुस्करात  |

 कटभरा  नादा  ख्याली  देवताथ्ी  के  लिए

 सुक्त  की  लज्जत  में  तू  लुटबा  गया  त्क्दे  हयात  I

 अग्रेज  ने  हिन्दू  श्रौर  मुसलमानों  के
 नाम  पर  यहा  पर  लड़ाया,  उसके  बाद  काग्रेस
 झायी  ।  उसने  दो  टुकड़े  ही  नहीं  किये  बल्कि
 शौर  भी  बुरी  तरह  से  भारतथर्ष  क ेनिवासियों
 को  लडाया,  तकधीम  किया  ।  इससे  हैरत
 होती  है,  ताज्जब  होता  है।  तू  शहर  का  भ्रादमी
 है,  तू  देहात  का  श्रादमी  है,  तु  छोटा  किसान
 है,  यह  बढा.  किसान  है,  तू  मारजिनल  फार्मर
 है,  यह  लेण्डलेस  लेबरर  है,  तू  हरिजन  है,
 यह  मुसलमान  है  तु  बेकवर्ड  क्लास  का  है,
 यह  यह  है,  वह  घह  है।  भारतवर्ष  के  इसानों
 को  कितने  कार्बेखानों  में  बाट  रखा  है  1  सभा-
 पति  महोदय,  श्राज  मैं  इस  सदन  में  एलान
 करता  हु  कि  भारतवर्ष  मे  सिर्फ  दो  कौम
 रहती  हैं--भमीर  धौर  गरीब  ।  इसके  झलावा
 कोई  कौम  नहीं  है  ।  यह  जो  जात-पात  का
 मामला  है,  यह  शादी-ब्याह  के  लिए  हो  सकता
 है,  नमाज  पढ़नी  हो  या  भदिर  जाना  हो  तो
 हो  सकता  है,  गिर्ज  मे  जाने  के  लिए  हो  सकता
 है  लेकिन  वैसे  हम  भारतवासी  सब  एक  है
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 झौर  एक  रहेंगे।  हम  भूखे  रहेंगे  सो  सभ  भूखे
 रहूँगे,  हम  पेट  भरेंगे  तो  सब  पेट  भरेंगे  ry
 हमें  बरावर  बहकाया  जाता  रहा  है।  यह  देश
 मे  समाजचाद  है,  यह  हमारी  बेल्फेघर  स्टेट
 है।  हमे  उसी  तरह  से  लडाया  जाता  रहा  है
 जिस  तरह  से  भ्रग्नेज  हमे  लडाता  था।  कांग्रेस  ने
 भी  हमे  चम्द  बाट  ह!सिल  करने  के  लिए,  शासन
 करने  के  लिए,  लीडरी  हासिल  करने  के  लिए
 हमे  लडाया  है  श्रौर  बेंगुताह  इसानों  का  खून
 बहाया  है।  यह  श्रच्छी  बात  नही  है  t

 तमीजे  बन्दो  श्राका  'कसादे  आदमियत  है
 हजर  ए  चीरा  दस्ता  सख्त  है  फितरत  की

 ताजीरे  &  ।॥

 झगर  इसी  तरह  से  लड़ाया  जाएगा,  कुछ
 लोगो  का  गुलाम  बनाया  जाएगा  शर  दूसरो
 को  बादशाह  बनाया  जाएगा  तो  काम  चलने
 थाला  नही  है।  हमे  यह  देखना  होगा  कि
 घिस  तरह  से  समाजवाद  झा  सकता  है,  किस
 तरह  से  ब्रेल्फेश्रर  स्टेट  हमारा  मुल्क  बन  सका
 है।  हमे  इस  मामले  से  सस्ती  से  कदम  उठाने
 होंगे  7  हमे  भारतथर्ष  के  तमाम  इसानों  को
 एक  फेमिली  की  तरह  से  ट्रीट  करना  होगा,
 एक  खानदान  के  आदमी  की  तरह  से  उन्हें
 मानना  होगा।  चाहे  वह  शहर  का  झ्ादमी
 है,  देहात  का  है,  चाहे  हिन्दू  है,  मुसलमान  है,
 किसी  जाति  या  धर्म  का  हो,  इसको  हमे  एक
 मानना  होगा  ।  समाजवाद  लाने  के  लिए
 हमे  इनकम  पर,  एक्सपेंडीचर  पर  सीलिंग
 लगानी  होगी  t  हमे  अरबन  सीलिंग  करनी  होगी,
 गावों  की  जमीन  का  हिसाब  लगा  कर  सीलिंग
 करनी  होगी  शहरों  में  जमीन  की  सीलिंग  शौर
 इनकम  की  सीलिग  करनी  होगी  |  झ्रजीब  तमाशा
 है  कि  so  फीसदी  भ्रादभियों  को  जो  गावी  मे
 रहते  हैं  उन्हें  गरीब  ही  रखा  जाए  ौर
 शहरो मे  जो  थोड़ें  से  लोग  रहते  हैं  उनकी
 झासाइस  के  लिए  हम  सारी  भीजें  करें
 कितने  झफसोस  और  शर्म  फी  बात  है,  इस
 तरह  से  यह  हिन्दुस्तान  चलने  थाला  नही  है  ।
 जो  राज  है  यह  आउट  हो  चुका  है,  चीजें  सामने
 ा  ष्चुकी  हैं।  हरिजनों  को  लड़ाया  जाता  है
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 किसानों  से  ।  हम  कहते  हैं  कि  सब  चौज  बांट
 दो,  जमीन  भी  बांट  दो,  दौलत  भी  बाट  दो  y
 लाइसेंस  ौर  परमिट  भी  बाट  दो,  प्रापर्टी
 झौर  दौलत  भी  बाट  दो  ।  जो  दौलत  दिखाई
 नही  देती  है  बह  भी  बाट  दो  ।  इसमे  क्या  दिक्कत
 है?  प्राज  तो  सारा  जोर  सीधे  सादे  तौर
 पर  लैंड  सीलिंग  पर  ही  दिया  जाता  है  ny
 यह  कहा  जाता  है  कि  गावो  में  ब्लैक  मनी  है  t
 wer  दौलत  बहुत  ज्यादा  हो  गई  है।  लेकिन
 मैं'  पूछना  चाहता  हु  कि  किसान  को  भगर  कुछ
 ज्यादा  पैसा  मिल  जाता  है  तो  जो  श्राप  कहते
 है  कि  इससे  इनफ्लेशन  हो  जाएगा,  क्या
 चाकई  में  ऐसा  होगा  ?  यह  जो  दलील  दी
 जाती  है  इसको  तो  मै  कहूंगा  कि  वाह  क्‍या
 कहने  ?  किसान  के  पास  पैसा  आता  है  तो  चह
 उसको  शहर  में  लाता  है,  उससे  मशीन  खरी-
 दता  है,  ईंट  सीमेट  खरीदता  है  ।  खेतो  की
 पैदाबार  बढाने  मे  वह  इसका  इस्तेमाल  करेगा।
 कहा  यह  पैसे  को  ले  जाएगा  ।  ब्लैक  मनी
 उसके  पास  नहीं  है।  यह  जो  पैरेलल  इको-
 नोमी  की  बात  की  जाती  है,  ब्लैक  मनी  की,
 यह  सब  पूजीपति  लोगो  के  पास  है,  इडस्ट्री  मे
 'विजतैस  में  है।  माल  कही  भ्रौर  है  झौर'  लडाई
 किस  बात  पर  हो  रही  है।  यह  तो  वैसी  ही
 बात  है  ज॑से  कुत्ता  किसी  हड्डी  को  चिचो-
 डता  है  मौर  उसके  मुह  मे  से  खून  निकलता  है
 झौर  बह  समझ  बैठता  है  कि  मजा  झा  रहा
 है।  माल  कही  झौर  है  लेकिन  कहा  जाता  है
 कि  दीलत  देहात  में  है।  देहात  मे  किसान  भूखा
 मर  रहा  है।  हर  किसाम  कोभोप्रेटिय  सोसाइटी
 का  या  बैंक  का  कजंदार  है।  देहातों  मे  भापने  क्या
 सहुलियत  दी  है  ?  वहा  सड़कें  नही  है  पीने  का
 पानी  नहीं  है,  बीमार  पड  जाए  तो  दया  का
 इन्तजाम  नही  है,  अस्पताल  नही  है,  कुछ  भी
 नहीं  है।  मच्छर  वहां  बे हिसाब  हैं।  गावो  में
 आराम  से  सोया  तक  नहीं  जा  सकता  है
 चचहां  बिजली  नही,  प्रधेरा  है  ।  दिल्ली  में
 सा  मजा  झाता  है  यह  रात  को  हम  देखते  हैं  1
 खूब  मजा  शभ्राता  है।  भ्रसल  मे  धोखेबाजी
 में  हमें  नहीं  रहना  चाहिये  बल्कि  साफ-
 साफ  बेसि  हीनी  चाहिये,  मिसलीडिंग  बात

 नही  होनी  चाहिये  ।  गरीब  इसानो  को  झांपस
 में'  लडाना  नहीं  चाहिये  t

 आजकल  रिजर्वेशन  का  सवाल  चल  रहा
 है  देश  मे  हा  इसको  ले  कर  बहुत  जर्म  है  ।
 झभगर  तमाम  दौलत  बट  जाए  तो  मैं  समझता
 हैं  कि  रिजर्वेशन  की  जरूरत  ही  नहीं  रह
 जाएगी  t  दौलत  बट  जाए  सब  को  मिल  जाए
 तो  कोई  शोर  नहीं  मचाएगा  ।  सारा  शौर
 इसलिए  है  कि  कुछ  प्रादमियो  के  पाम  माल
 है  श्रौर  कुछ  के  पास  नहीं  है।  समाजधाद
 आप  ले  आए,  वेल्फेयर  स्टेट  बना  दें  कोई
 झगड़ा  नही  रह  जाएगा  |

 आज  अस्सी  परसेट  झाबादी  देहात  से
 रहती  है।  मेरा  सुझाव  है  कि  भ्रस्सी  परसेट
 बजट  देहातों  पर  खर्च  हाना  चाहिये  ।  इसानों
 के  लिए  स्टेट  है  1  जब  प्र॒स्सी  परसेट  इसान
 देहातो  में  रहते  हैं  तो  बयो  नही  श्रस्सी  परसेट
 बजट  उन  पर  खर्च  होता  है  बजाय  चालीस
 परसेट  के  जा  आप  इस  साल  खर्च  करने  जा
 रहे  है  ।  मैं  श्रापो  इसके  लिए  धन्यवाद
 दिए  बगर  नहीं  रह  सकता  हू  कि  हिन्दुस्तान
 का  यह  पहला  बजट  है  जिसमे  चालीस  परसेट
 बजट  जनता  पार्टी  देहाती  पर  खर्च  करने  जा
 रही  है।  यह  एक  हिस्ट्री  है।  इसके  लिए
 मैं  श्रापका  श्राभारी  हू  ।

 श्राप  किसानो  को  कहते  है  कि  वे  पैदाथार
 बढाए.  किसानो  ने  गन्ने  की  पैदाधार  बढाई  t
 उसकी  क्‍या  हालत  हुई  ?  बह  गन्‍ना  फूक
 रहा  है।  इसका  आपको  पहले  से  कोई  इतजाम
 करना  चाहिये  था  ताकि  गन्‍ने  उसको  फकना
 न  पडता  ।  1932 में  उत्तर  प्रदेश  मे  चीनी
 मिल  बनी  ।  33  परतसेंट  गन्ना  मिलो  में
 पिरता  है,  बाकी  खडसारी  या  कोलल्‍्हू  मे  जाता
 है।  मैं  सजशन  दगा  कि  खास  तौर  पर  उत्तर
 प्रदेश  मे  झौर  चीनी  की  मिले  होनी  चाहिये
 ताकि  होथर  प्रोडक्शन  श्रगर  हो  भी  जाए  तो
 उसको  कट्रोल  किया  जा  सके  ।  क्रगर  आपके
 पास  सरप्लस  चीनी  है  शौर  नने  को  भ्रापको
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 खपाना  है  तो  मै  कहूगा  कि  दसका  बिल्कुल
 आप  डी  कढट्रोल  कर  दें  ।  कट्रोल  की  कोई
 जरूरत  नही  है  ।  मे  किसान  हू,  देहात  का  रहने
 वाला  हू  1  मैं  जानता  हु  इसको  t  साल  भर
 अगर  तीन  रूपये  किविटल  कम  दाम  भी  किसान
 को  मिला  तो  उससे  कज्यूमर  का  फायदा  होगा  1
 इसमे  किसान  का  नुकसान  है  1  बोच  का  जो
 झादमी  है  घह  बिला  वजह  खा  रहा  है।  यह
 खत्म  हाना  चाहिय  ।  कज्यूमर  या  प्राइयूसर
 को  फायदा  हो  ।  लेकिन  ्ाज  हिन्दुस्तान
 की  मुसीबत  यह  है  कि  सारा  सिस्टम  सिरडलमेन
 पर  आश्रित  है  7  अगर  मिडलमेन  खत्म  हा
 जाए  बिचौलिया  खत्म  हो  जाए  ता  कज्यूमर
 भी  ठीक  रहेगा  बौर  प्रोड्यूसर  भी  ठीक
 रहेगा  t

 उस  सिलसि।  में  एक  बात  शौर  झजे
 करनी  है  कि  प्राइकशन  के  लिये  फटिलाइज़र
 और  ट्रैक्टर  की  जरूरत  पडती  है।  2  हो
 पावर  तक  ऐक्साइज़  ड्यूटी  नहीं  है  ।  लेक्नि
 क्या  इतनी  कम  होस॑  पावर  के  ट्रैक्टर  से  जुताई
 है।  सकती  है  ?  नहीं।  तो  मै  ध्स  दवा  करूगा  वित्त
 मत्री  जी  से  कि  ऐसा  ट्रैक्टर  जैसा  एशिया  की
 तरफ  से  झ्ाया  था  डी०  डी०  .4  जो  कसानो
 ने  बहुत  पसन्द  किया  था  उसी  ढांचे  का  ट्रैक्टर
 यहा  पर  आप  बनाये  24°«5  होरस  पावर  का
 जो  ट्रैक्टर  0,000  हु्०  का  भ्राता  था  तो
 यहा  की  कडीशन्स  के  हिसाब  से  बह  ट्रैक्टर
 डी०  टी०  4  बहुत  भच्छा  है,  भौर  इस  ट्रैक्टर
 पर  काई  ऐक्साइज़  ड्यूटी  नही  होती  चाहिये,
 एँग्रीकल्चर  इमप्लीमेट्स  पर  कोई  'ऐक्साइज
 ड्यूटी  नहीं  होनी  चाहिये,  फटिलाइजर  पर
 ड्यूटी  नहीं  होनी  चाहिये  ।  सिचाई  के  लिये
 ब्रिजली  सस्ती  मिले,  डीजल  भी  सस्ता  मिलना
 चाहिये

 मैंने  दिल्‍ली  मे  देखा  है  कि  जो  टैक्सी  ौर
 स्कूटर  ड्राइवर्स  है  पेट्रोल  चूकि  महगा  हो  रहा  है
 इसलिये  उनको  कुछ  परेशानी  है  t  तो  ऐसे
 लोगों  के  लिये,  चूकि  हमने  राजधाट  पर  कसम

 APRIL  27,  1978  Pmance  Bull,  978  268

 खायी  थी  सोशलिज्म  लायेंगे,  उसको  मद्देनजर
 रखते  हुए  टैक्सी  भौर  स्कूटर  ड्राइबर्स  को
 सब्सिडाइज्ड  रेट  पर  एक  मात्रा  तक  पेट्रोल
 देना  चाहिये  जिससे  पब्लिक  को  भी  भ्रासानी
 मिले  1

 चूकि  फाइनेस  का  मामला  है  काफी
 स्पया  फाइनेस  का  खर्च  करना  पडता  है,
 हमारा  उत्तर  प्रदेश  बहुत  बडा  है।  उसमे  जो
 प्लानिंग  है  या  ऐडमिनिस्ट्रेशन  है  उसको  देखते
 हुए  वहा  का  मामला  बड़ा  होने  को  वजह  से
 मेरे  ख्याल  से  यह  जरूरी  है  कि  यू  पी०  के
 चार  हिस्से  होने  चाहिये  श्रौर  इस  पर  हमे
 जार  देना  चाहिये,  क्म्नोंकि  बडा  प्रदेश  होने
 की  वजह  से  उसकी  प्रौबलम्स  भी  भ्रलग-झलग
 किस्म  की  है  |  एक  बैस्टन  यू०  पी०,  एक  सेन्ट्रल
 यू०  पी०  एक  ईस्टर्न  यू  पी०  और  चौथा
 हिस्सा  हिल  स्टेट  का  जिसकी  प्रौबलम  मैदानी
 इलाके  से  बिल्कुल  अलग  है।  झौर  दो  बाते  वहा
 फोरन  कर  देनी  चाहिये--एक  ता  मेरठ  में
 इलाहाबाद  हाई  कार्ट  की  बैच  झानी  चाहिय,
 और  दूसरे  यू०  पी  के  पब्लिक  सविस  कमीशन
 के  चार  ऐग्जामिनेशन  सेन्‍्टर्स  शौर  इटरव्यू
 सेन्टर्स  होने  चाहिये।  मै  ७  साल  तक  पब्लिक
 सबिस  कमीशन  से  रहा  हु  इसलिये  उस  तजुर्बो
 के  भाधार  पर  बता  रहा  g  कि  यह  बहुत  जरूरी
 है,  लडको  का  बहुत  दिक्कत  होती  है।  इसलिमे
 एक  बनारस  लखनऊ,  एक  गढ़वाल  में  और
 एक  मेरठ  में  सेन्टर  होना  चाहिये  ।  और  म०
 पी०  का  पार्टीशन  होना  चाहिये  चार  हिस्सो  मे  t
 मेरा  तो  कहना  है  कि  स्टेट्स  रीआगेंनाइजेशन
 कमीशन  दोबारा  बनाया  जाए  और  बडी-बडी
 स्टेट्स  का  लिहाज  करते  हुए  फिर  से  रीकार्गे-
 नाइजेशन  होना  चाहिये.  कोई  छोटी  स्टेट
 अगर  मिलना  चाहे  बडी  मे  तो  कोई  ज  नही
 है  a  भर  जो  पुरानी  कचरवेटिव  बाते  है
 कि  राम  लक्ष्मण  की  जमीन  तकसीम  नहीं
 होनी  चाहिये  इसमे  मै  इत्तफाक  नहीं  करता  ।
 हमारा  मुल्क  है  भ्रपती  आसाती  शौर  प्लानिंग
 के  लिये  जो  भी  मुतासिन  कदम  हो  वह  हम
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 उठा  सकते  हैं ।. उसका  पुनर्गठन  कर  सकते
 हैं।

 इन  शब्दों  के  साथ  मैं  झापका  भाभारी  हूं
 कि  आापने  मुझे  मौका  दिया  |

 भ्  ढो०  जी०  गबई  (बुलडाना)  :

 सान्यवर,  आपने  मुझे  फाइनेंस  बिल  पर  बोलने
 का  जो  मौका  दिया  है  उसके  लिये  मैं  झ्रापका
 श्राभारी  हूं।  मैं  इस  फाइनेंस  बिल  का  समर्थन
 करते  हुए  कुछ  सुझाव  देना  चाहता  हूं  t
 जनता  पार्टी  जिस  समय  सदन  में  भा  कर  बैठी
 और  सरकार  में  श्रायी  उससे  पहले  हमने
 कुछ  वायदे  किये  थे  कि  जनता  सरकार
 न्यायोचित  समाज  का  निर्माण  करेगी,  ग्रामीण
 जनता  के  लिये  कुछ  अच्छे  प्रोग्राम  देगी
 जिससे  देहातों  में  रहने  वाले  भोगों  का  जीवन
 स्तर  ऊंचा  उठे  in  ग्रामों  में  जो हमारे  लोग  रहते
 हैं,  काश्तकार  रहते  हैं,  जो  खेतिहर  मजदूर
 रहते  हैं  जो  रात  दिन  काम  करते  हैं,  किसान
 की  झपने  खेत  की  मिट्टी  से  प्रेम  करता  है
 उस  पर  अपना  पसीना  बहाता  है,  उन  लोगों
 के  लिये  जो  देहातों  में  बसे  हुए  हैं  उनके  लिये
 श्रापका  यह  बजट  कुछ  करने  जा  रहा  था  ।
 और  फाइनेंस  मिनिस्टर  ने  पहले  ही  सैशन  के
 टाइम  में  कुछ  ऐसा  वक्‍तव्य  दिया  था  कि
 हम  इस  बात  की  तरफ  ध्यान  देंगे  ।  मैं  कहना
 चाहता  हूं  कि  जो  किसान  हमारे  गांव  में  बसे
 हुए  हैं,  जो  रात-दिच  मेहनत  करते  हैं,  जिनको
 श्रमश्र  इन्सान  बोलते  हैं,  उनके  लिये  कोई
 आ्राकर्षण  नहीं  है,  कोई  प्रोग्राम  नहीं  है  ।

 झाप  बोलते  हैं  कि  40  परसेंट  हमने
 ग्रामों  के  लिये  रखा  है,  लेकिन  उसका  क्‍या
 उपयोग  हो  रहा  है  इस  एक  साल  में,  यह  हम
 देख  रहे  हैं।  बहुत  से  सदस्यों  ने  कहा  है  कि
 बहुत  महंगाई  हो  गई  है,  लेकिन  किस  बात  की
 महंगाई  हो  गई  है  ?  क्या  किसान  का  अ्रनाज
 महंगा  बिक  रहा  है,  गेहूं,  चावल,  ज्यार  का
 भाष  बढ़ा  हैं  या  और  भी  किसान की  जो
 बहुत-सी  चीजें  हैं,  उनके  भाव  बढ़े  हैं  ?
 भाव  बड़े  हैं  सीमेंट,  लोहा,  कोंबलो  शीर
 कपड़े  के,  या  जो  सौन्दर्य  प्रसाधन  हैं,

 जैसे  पाउडर  है  जिसको  किसान  कभी  गूज
 नहीं  करता  ।  भाव  बढ़े  हैं  उन  चीजों  के  जिसकी
 जरूरत  किसान  को  हैं,  जिससे  वह  धर  झौर
 कुआं  बनाना  चाहता  है,  लोहा  खरीदना  चाहता
 है  लेकिन  जो  किसान  झपने  खून  की  एक-
 एक  बूंद  जमीन  पर  न्यौछावर  करता  है  भौर
 पनी  मेहनत  से  इस  देश  के  60  करोड़  लोगों
 के  मूह  में  दाना  डालता  है,  मुंह  हिलाता  है,
 कोटि-कोटि  चूल्हे  जलाता  है,  उस  किसान
 की  हालत  इस  देश  में  क्या  है  ?  गौर  से  देखिये,
 यदि  फटे  कपड़े  पहने  दिल्ली  में  कोई  एक  झाध
 किसान  जाये  तो  आप  समक्षेंगे  कि  यह  पागल
 है,  पागल  कुत्ते  न ेइसको  काटा  है।  उसके  कपड़े
 ऐसे  होते  हैं।  उनके  लिये  जनता  सरकार  क्‍या
 करना  चाहती  है,  यह  महत्व  का  सवाल  है  ?

 बड़े-बड़  शहरों  में  कारखाने  बनते  हैं,
 सीमेंट,  लोहे  और  कोयले  की  हमें  जरूरत  है
 लेकिन  उसके  साथ  साथ  खेती  का  उत्पादन
 बढ़ाने  की  भी  ज्यादा  जरूरत  है  ।  किसान
 खेती  पर  इन्वैस्टमेंट  करता  है,  खर्चा  करता  है,
 श्राप  देखें  कि  अगर  किसान  को  एक  एकड़  में
 गेहूं  बोना  है  तो  उसे  तीन  चीजें  लगानी  पड़ती
 हैं  । पहला  डोज  फाटिलाइजर,  खाद  का  लगाता
 है,  दूसरे  बैग  पर  यूरिया  लगाना  पड़ता  है  ।
 इस  पर  उसके  300  श्पये  खच  होते हैं ।
 उसके  बाद  मेहनत  होती  है,  भ्रन्तगंत  मशवकत
 होती  है।  उसके  4,  5  महीने  मेहनत  में  चले
 जाते  हैं  लेकिन  उसको  बया  मिलता  है,  निसर्ग  ny

 oat  महाराष्ट्र  में  गेहूँ  पर  पीलिये  का
 रोग  लग  गया  ।  एक  एकड़  में  ज्यादा  से  ज्यादा
 3  बिबंटल  गेहूं  पैदा  हुआ  है  ।  उसका  खर्चा  भी
 पूरा  नहीं  ह्झा  |

 गन्ने  के  बारे  में  कहा  गया  कि  लोग  गन्ने
 को  जला  रहे  हैं,  यह  सच्ची  बात  है  |  शुगर
 कारखाने  किसानों  से  गन्ना  लेते  हैं,  लेकिन
 उसे  पैसा  नहीं  देते  -  कोई  फैक्टरी  ऐसी
 है  जो  99  परसेंट  देती  हैं,  लेकिन  बहुत  सी
 फैक्टरी  किसानों  को  जल्दी  पैसा  नहीं  देती  ।
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 मैं  यह  कहना  चाहता  हू  कि  झ्रापका  वजट,

 इस  देश  का  जो  फाइनेन्स  है,  यह  रूरल  एरिया
 की  तरफ  जाना  चाहिये  सौर  गरीबों  मे  किसी
 आकर्षण  का  निर्माण  होना  चाहिए  ।  जनता
 सरकार  को  एक  साल  हो  गया  है,  जश्न  हम
 सारे  हिन्दुस्तान  में  भ्रपने  क्षेत्रों  मे  जाते  है
 तो  लोग  पूछते  है  कि  जनता  सरकार  क्या  करती
 है  हमारे  मभरीबव  लोगो  के  लिए  ?  हम
 बोलते  है  कि  सदन  मे  150,  ‘175  दिन  जो
 काम  हुभा  है,  उसमे  00  दिन  तो  खाली
 इन्दिरा  जी  की  चर्चा  चलती  रही  कि  इन्दिरा
 गांधी  ने  यह  किया,  वहू  किया  1  सारा
 मामला  उन  पर  चला  जाता  है  t  देश  मे
 यह  प्रतिक्रिया  हो  रही  है  कि  जनता  सरकार
 अभ्छे  रास्ते  पर  नही  जा  रही  है  ।  भ्रगर
 इन्दिरा  जी  दोबी  है,  श्रपराधी  हैं  तो  उनको
 सजा  क्यो  नही  देते  ?  मजय  माधी  ने  भगर
 इतने  अपराध  किये  हैं  तो  उसको  सज्ञा  क्‍यों
 मही  देते  ?  जनता  सरकार  में  कोई  दम
 मही  है।  जनता  सरकार  कुछ  नही  कर  सकती
 है,  लोग  ऐसा  कहते  है  ।  तो  हम  कहते
 हैं  कि  हम  इस  बात  में  नहीं  जाना  चाहते  है,
 लेकिन  हम  श्राप  के  प्रश्नो  को  पालियामेट  मे
 रखते  हैं  भझौर  माग  करते  है  कि  मरीबों  श्रौर
 किसानों  के  लिए  कुछ  काम  होना  चाहिए  |

 मैं  फितास  मिनिस्टर  साहब  से  बिनती
 करूगा--वह  बडे  तजुर्बेकार  और  प्रनुभवी
 हैं  --कि  इस  देश  का  नक्शा  बदलने  के  लिए
 सरकार  को  उन  लोगो  के  लिए  कोई  प्रोग्राम
 बनाना  चाहिए,  जो  अ्रपनी  मेहनत  के  बल  पर
 कुछ  काम  कर  चाहते  है,  जिन्हें  प्रोत्साहन
 की  श्रावश्यकता  है  1  झौर  वह  प्रोग्राम
 केवल  कागज़  पर  नहीं  होना  चाहिए,  मसद्‌
 के  हाल  मे  नही  होना  चाहिए,  बल्कि  वह  किसान
 के  घर  शौर  खेती  तक  पहुचना  चाहिए  ।
 उदाहरण  के  लिए  किसानो  को  जो  चीजे
 महंगे  दामो  पर  मिलती  हैं,  उन  पर  से  एक्साइज़
 यूटी  हठ  देनी  चाहिए  t

 जनता  सरकार  जौर  जनता  सरकार  के
 फ़िनास  मिनिस्टर  से  मेरी  बिनती  है  कि  पिछले
 एक  साल  में  इस  देश  में  लोगों  की  यह  प्रति-
 क्रिया  हुई  है  कि  जनता  सरकार  कुछ  नही  कर
 रही  है,  जनता  सरकार  ने  कुछ  नहीं  किया
 है,  जब  कि  इन्दिरा  गाधी  ने  हमें  शौपड़ी,
 बकरी  शौर  भैस  दी  ।  वास्तव  में  इन्दिरा
 गाधी  ने  यह  सब  कुछ  नही  दिया  था,  लेकिन
 लोगों  में  ऐसी  भावना  है  कि  जनता  सरकार  हमे
 क्‍या  दे  रही  है,  वह  क्‍या  करने  जा  रही  है---
 कुछ  मही  ।  इस  लिए  श्राज  लोगो  को  प्रोत्सा-
 हित  और  प्रेरित  करने  की  आवश्यकता  है  ।

 मैं  साफ  बता  देना  चाहता  हू  कि  अभी
 जो  इलेक्शन  हुआ,  उस  में  विदर्भ  में  एका-
 नोमिकली  बैकवर्ड,  शिड्यूल्ड  कास्ट्स,
 हरिजन  और  बृद्धिस्ट  लोगो  ने  इन्दिरा  गाधी
 के  कैडीडेट  को  वोट  दिया  a  विदर्भ  से  66
 में  मे  56  सदस्य  काग्रेस  (भाई)  और  श्री  घोटे
 के  श्रा  गये  '  इसका  परिणाम  हम  लोगों  का'
 भुगतना  पडता  है।  लोगों  को  हम  कहते  हैं
 कि  जनता  सरकार  का  बहुत  दूरदर्शी  प्रोग्राम
 है,  वह  एक  बडा  प्रोश्राम  है,  वह  कोई  ड॒गडुगी
 बजाने  वाला  प्रोग्राम  नही  है,  कोई  बच्चो  का
 खेल  नही  है,  थोडा  चय  रखलिए,  हमारे  लोग
 झच्छा  काम  करेगे  ।  लेकिन  लोग  कहते  हैं
 कि  हमारे  पेट  में  श्राग  लगी  है,  हम  भूखो  मर
 रहे  है,  फटे  कपडे  पहनसे  हैं,  किसने  साल  तक
 हम  ऐसे  ही  बैठे  रहेगे  ।  हम  ने  जनता  को
 यह  आश्वासन  दिया  था  कि  हम  दस  साल  में
 गरीबी  को  खत्म  कर  दंगे  ।  लेकिन  क्‍या  दस
 साल  तक  हम  सरकार  मे  रहेगे  ?  कंसे
 रहेगे  ?  अगर  देश  शौर  जनता  के  लिए
 हमारा  कोई  अच्छा  प्रोग्राम  नही  होगा,  तो
 हम  कैसे  यहा  रहेगे  ?

 अगर  हम  ने  इस  देश  की  ससदीय  लोक-
 शाही  को,  प्रजातत्न  को,  सुदृढ़  करना  है,
 विकसित  करना  है,  ससदोय  लोकशाही  के
 पौधे  को  बढ़ाना  है  और  उस  की  ज़डो  को
 जमीन  मे  गहरा  भौर  मज़बूत  करना  है,  तो
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 ea  इस  देश  के  सरीब  लोगों  के  लिए  कोई
 प्रो्राम  बताना  होगा  ।  हस  इस  देश  की
 पवित्र  लोकशाही  के  लिए  मर  मिटना  चाहते
 हैं।  हर  एक  भादमी  के  दिल  में  यह  भावना
 है  कि  हम  अपने  देश  पर  शाच  नहीं  जाने
 देंगे  ;  अगर  हम  जियेंगे,  तो  भ्रपने  देश  के
 लिए;  मरेंगे,  तो  अपने  देश  के  लिए;  हम
 सर्वस्व॒  समपित  करेंगे  अपने  देश  के  लिए  tv

 ag  शूरों  भौर  बीरों  का  देश  है,  यह  महान्‌
 देश  है,  बहुत  बड़ा  देश  है।  इस  लिए  इस
 देश  की  सरकार  का  उद्देश्य  शी  उतना  ही  बड़ा
 होना  स्राहिए  कि  इस  देश  के  प्रजातंत्र  को  हमेशा
 जिन्दा  और  ताज़ा  रखने  के  लिए  कोई  ऐसा
 प्रोग्राम  बनाया  जाये  कि  इस  देश  में  जो
 निराश  जीवन  जीने  वाले  लोग  हैं,  जिन  बेचारों
 को  शाम  की  रोटी  नसीब  नहीं  होती  है,  जो  भूखे
 मरते  है,  उन  के  जीवन  में  कुछ  सुधार  हो
 सके  1

 फ़िनास  बिल  पर  बोलते  हुए  बहुत  से
 माननीय  सदस्यों  ने  हरिजनों  का  मामला
 भी  उठाया  ।  यह  मामला  कितनी  सदियों
 तक  चलता  रहेगा  ?  हम  देखते  है  कि  हर
 डीबेट  में,  हर  विषय  पर  भर  हर  वक्‍त
 हरिजनों  का  सवाल  उठाया  जाता  है।  हमे
 ये  बातें  गहुत  बुरी  लगती  हैं,  क्योंकि  हम  उस
 चर  में  पैदा  हुए  है।  लेकिन  हम  भारतीय  है,
 हम  भ्रपने  को  कोई  अलग  नही  मानते  है  ny
 हमारे  बहुत  से  लोगों  ने  कहा  कि  अगर

 हरिजनों  के  ऊपर  झन्याय  भौर  अत्याचार  चलते
 रहेंगे  तो  हम  इस  देश  के  टुकड़े  बनायेंगे  ।  मैं
 इस  मत  का  नही  हो  सकता  हूं  क्मोंकि  इस  देश
 की  अजण्डता  हमें  कायम  रखनी  है।  लेकिन
 इस  देश  में  जो  जातीयता  की  दरारें  पड़ी  है
 उन  को  मिटाना  जरूरी  है  ny

 दूसरी  बात  यह  है  कि  हरिजन  के  नाम  पर
 बहुत  से  लोग  फैसिलिटीज़  लेते  हैं  ।  मैं
 कहना  चाहता  हूं  कि  हमारे  देश  में  जो  भी
 एकोनामिकली  बंकबर्ड  लोग  हों  उन  को  फैसिलि-
 टीजे  मिलनी  चाहिएं  ।  उस  में  जाति  का
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 कोई  सवाल  नहीं  है  1  जिन  की  मासिक
 शाव  5  सौ  या  6  सो  रूपये  से  कम  है  उन  सारे
 लोगों  को  शैक्षिक  शौर  सबिस  बगैरह  की
 फैसिलिटीज़  मिलनी  चाहिएं  जिस  से  जाति
 पांति  का  झगहा  ही  मिट  जायेगा  t

 इस  देश  के  प्रजातंत्र  को  सुखी,  समृद्ध
 झौंर  निरोग  रखने  के  लिए  श्राप  को  भ्च्छे
 से  भ्च्छे  कदम  उठाने  पड़ेंगे  '  यह  कहने  से
 काम  नहीं  चलेगा  कि  पहली  सरकार  ने  यह
 नहीं  किया  यह  गलती  पहली  सरकार  की  है,
 यह  इंदिरा  गांधी  की  गलती  है,  यह  कहते
 से  आप  का  काम  नहीं  चलेगा  ॥  आप  को
 अ्रच्छे  काम  करने  पड़ेंगे  4  श्राप  ऐसे  काम
 करें  जिस  में  उन  को  महसूस  करना  पड़े  शौर
 उन  की  गर्दत  शर्म  से  शुक  जाए  कि  उन्होंने
 कुछ  नही  किया  शौर  जनता  सरकार  ने  इतना
 काम  किया  1  भाप  ऐसा  कुछ  करें।  खाली
 उन  को  दोष  देने  से  काम  नही  चलेगा  ॥  यह  मैंने
 सदन  को  बहुत  बार  बताने  का  प्रयास  किया
 लेकिन  चेयरमैन  साहब  ने  मौका  ही  नहीं
 दिया  v  यह  इंदिरा  गांधी  का  सवाल  कितने
 दिन  तक  आप  चलायेगे  ?  झाज  लोग
 बोलते  है  कि  जनता  पार्टी  की  सरकार  में  कोई
 दम  नही  है।  वह  उन  को  पकड़  नहीं  सकती
 है  ॥  इतने  अपराध  होते  है,  क्‍यों  नहीं
 पकड़ते  ?  संजय  गांधी  पथराव  करता  है,
 बहू  इतना  झुंड  लाता  है,  यह  करता  है,  बहू
 करता  है,  जनता  पार्टी  सोयी  पड़ी  है,  क्‍यों
 नहीं  उन  को  पकड़ती  है?  इसमें  एक  कारण
 यहे  भी  है  कि  ये  जितने  श्राइ  एएस  झाफिससे
 है  हिन्दुस्तान  में  वे  सारे  पुराने  ढांचे  के  हैं
 जिन्होंने  एमजेंसी  का  दुरुपयोग  किया  है,
 जिन्होंने  अपने  साथी  अ्रफसरों  झौर  नीचे  के
 'कमंचारियों'  के  साथ  बुरा  बर्ताव  किया
 है,  उन  का  रिवर्शन  किया  है,  उनको
 डिसमिस  किया  है  शौर  उन  को  प्रीमैज्योर
 रिटायर  किया  है।  तो  इन  लोगों  का  भी
 ढाचा  बदलना  इस  सरकार  का  काम  है,  इस
 सरकार  का  कर्सब्य  है॥।  उन  का  दिमाग
 भी  ठिकाने  पर  लागा  पड़ेगा  ।  जो  प्राफिशर
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 [श्री  डी०  जी०  गवई]
 जभी  भी  इस  देश  के  भ्रजातत्  को  दुखी  करने
 के  लिए,  यहा  भराजकता  फैलाने  के  लिए
 क्रयास  करते  है,  जनता  सरकार  ह. 18  बदनाम
 करने  की  कोशिश  करते  है  उन  की  तरफ
 भी  जनता  सरकार  का  जरूर  ध्यान  होना  चाहिए
 आप  देखें  कि  ये  भ्ाफिसर्स  किस  तरह  बदनाम
 करते  है?  बहुत  सी  जगह  फायरिंग  हुई  ।
 ध  फायरिग  कैसे  हुई।  कुछ  न  कुछ  ता  उस
 मे  लोगा  का  झपराध  जरूर  हाता  है
 क्योंकि  माग  होती  है,  जाश  श्राता  है,  जाश
 जाने  के  बाद  पथराव  हाता  है,  पथराव  के
 नाद  फायरिग  होती  है।  लेकिन  उस  के
 पीछे  कुछ  ऐसे  भ्राफिसर  भी  हाते  है  जा  उन
 बातो  की  तरफ  ज्यादा  ज्यान  नहीं  देत  ।  बह
 सोचत  है  हाता  है  ता  हाने  दा  बदनाम
 होगी  ता  जनता  सरकार  बदनाम  हांगी  ।
 तो  ऐसे  आफिसर्स  का  जल्दी  से  जल्दी  हटा
 देना  चाहिए  या  उन  का  तबादला  कर  देना
 चाहिए  ।

 देश  के  लिए  कुछ  अच्छे  काम  यह  जनता
 सरकार  करे  यह  हम  आशा  करते  है  श्रौर
 जो  हमार  फाइलनेन्स  मिनिस्टर  है  इनके
 बायकाल  में  हमार  देश  की  परिस्थिति  काई
 एक  नया  रूप  धारण  करे  जा  सारे  लागा
 मै  आकर्षण  पैदा  कर  गरीब  लागा  मे
 झाक्षंण  पैदा  कर  और  जनता  सरकार
 पाच  साल  में  इस  देश  का  नक्शा  बदल  दे  ।
 खाली  दूसरी  पार्टी  का  दाष  देने  से  काम  नहीं
 चलेगा,  इतना  में  वाल  देता  हु  -  श्राप  का
 प्रयत्तशील  रहना  है,  श्र  भ्रपन  कत्तंव्य
 के  प्रति  सतर्क  रहना  है।  मै  श्राशा  करता
 है  कि  हमारे  फाइनेंग्स  मिनिस्टर  हमणा
 सतर्क  रहेंगे  ।  वैसे  उन  की  उमर  ता  बहुत
 ज्यादा  है  लेक्नि  ताकत  उन  में  बहुत  है,  पाम
 कर  सकते  है।  तो  बह  सतर्व  चहेंगे  शौर
 इस  देश  की  जो  भूमि  है  उस  का  सुजलास
 सुफलाम  बनायेंगे  ।

 SHRI  THIRENDRANAITH  BASU
 (Katwa)  Sur,  to  far  as  the  Finance  Bill
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 एछ  concerned,  first  of  all,  I  should  like  to
 pomt  out  that  there  i  one  propostd amendment  to  the  Ih  tax  Act.  Itw

 plained  in  the  and  al
 provisions  in  the  Finance  Bull,  particularly “Deduction  in  respect  of  investment  in
 equity  shares  of  new  industrial  com-
 panes”?  This  will  help  the  nch  bun-
 ness  ple,  this  will

 pee
 the  big  bus-

 ness  houses  and  this  will  nothelp  the
 common  people  Although  in  the
 Budget  about  r  per  cent  of  the  amount
 has  been  provided  for  agricultural  sector, for  the  development  in  rural  areas,  un-
 fortunately  there  283  no  programme  for
 development  There  5  no  well  thought out  plan  and  programme  fo.  develop- ment  in  rural  areas  What  I  find
 in  the  Finance  Bill  s,  there  is  a  con-
 crete  proposal  for  ment  to  the Income-tax  Act  which  is  meant  for  bene-~
 hiting  the  big  business  peopk  I  object to  such  an  amcndment

 Regardmg  taxation  on  advertisements
 and  sales  promotion,  I  want  to  tell  the
 Finance  Minster,

 boda  f
 you,  that  the

 hon  Finance  Minister  uid  review  the
 potion  and  think

 again
 whether  such  a

 tax  should  be  levied  at  all  In  the  case
 of  small  fins  they  must  have  to  adver-
 tise  in  papers  for  promoting  —  their  sales
 and  without  advertisement  they  cannot
 sell  out  their  goods  So,  if  these  ६8505
 ait  levied,  you  will  see  that  the  increase
 in  the  priccs  of  consumer  items  will  be
 ab  ut  iets  74  percent  ‘Lhere  is  a  general increase  in  the  ¢xerse  duty  from  2  per  cent
 to  5  per  cent  and  there  3s  a  basic  excise
 duty  of  5  per  cent  It,  you  calculate  it
 you  will  find  that  the  manufacturers  will
 be  compelled  to  increase  their  prices  not
 only  to  the  extent  of  levy,  but  the  extent
 will  be  about  77  to  78  per  cent  which  is
 to  be  payable  by  the  consumers  So, it  will  tell  hardly  on  the  common  people and  the  Finance  Munster,  I  am  sure, will  consider  this

 With  regard  to  modihcation  of  the  pro- viuion  relating  to  exemption  of  long-term
 capital  gas  here  on  page  5  of  your
 }xplanatory  Notes,  you  will  also  find  thrs
 will  help  the  rich  people  This  will  not
 help  the  common  people  What  was

 d  in  the  Ele  Manifesto  of
 the  Janata  Party  before  elections  >  It
 ‘was  mentioned  in  the  Manifesto  that
 the  rural  sectors  would  be  getting  priority and  the  commen  people  case  would  get the  best  conaderation  But  unfortunately here  we  find  there  are  concrete  proposals for  amendment  so  that  big  business

 people can  get  some  concessions  What  we
 want  ?  We  want  small  manufacturers,
 cottage  industries  and  smail-scale  indus-
 tries  to  get  the  advantage  What  we want  3s  that

 0०  Nd  bed  er  re bhahed scale  to  ugh the  villages  in  the  country  so  that  con-
 sumers  may  get  ther  requirements  at
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 foo  ae,  But  bee
 you  will

 e  ness  people and  =  the  y
 z  Fy  a  business

 people  will  get  the  benefic.

 Mr.  Chairman,  Sir,  you  will  be  sur-
 acne

 to  learn  that
 ony

 a  sum  of  Rs.  one kh  has  been  provided  for
 =

 thermal
 power  plant  at  Farakka.  at  can  be done  with  this  Rs.  one  lakh  when  it
 requires  crores  of  rupees,  ?  It  means
 nothing.  It  means  the  proposal  has  been
 thrown  in  the  cold  storage.  I  have  gone
 through  the  records  and  I  find  that  as a  consolation  a  sum  of  Rs,  onc  lakhs  is
 provided

 for  this  purpose.  The
 propose! or  the  super  thermal  power  plant  at

 Farakka  has  been  sanctioned  since  long and  the  hon,  Minister  is  aware  of  it,
 There  were  big  promises—promises  by ube  previous  government  and  promises by  the  present  govern  thing Whas  been  done.  For  the  development of  ports  a  various  places,  a  very  small

 ‘amount  has  been  provided.  ney
 ‘ace

 tically  no  amount  has  been  provided  for
 the  development  of  the  ports  in  Haldia
 and  Calcutta,  The  Calcutta  and  Haldia
 ports  are  dying.  You  will  remember  the
 Farakka  Waters  Agreement  with  Bangla- desh.  We  have  appeased  Bangladesh,
 giving  away  more  than  what  they  wanted,
 keeping

 for  India  tor  the  eastern  region of  India,  only  20,000  cusecs  of  water  ; and  our  canals,  like  the  Hooghly  river, are  dried  up  in  the  season.  No  steamer
 «an  go  to  Calcutta.  Even  launches
 cannot  ply  on  the  Hooghly  river.  This
 is  the  position.  We  do  not  know  why our  Government  had  gone  so  far  as  to
 appease  Bangladesh  by  giving  away  all
 the  watersto  Bangladesh,  although  the
 Government  of  India  had  to  spend  Rs.
 crores  for  that—whereas  Bangladesh not  pay  a  single  penny.  However,

 #  am  not  going  to  dwell  on  that  question,
 ,»  Now  aboutexcise  duty,  The  exeise
 duty  on  fertilizers  should  be  abolished,
 There  should  he  no  excise  duty  for  ferti-
 livers,  becausc  we  want  to  encourage  the
 small  farmers  and  agriculturists.  70% of  our  countrymen  are  villagers  and  small
 farmers.  They  should  given  the
 benefit.  Excise  duty  should  not  have
 been  imposed  on  fertilizers.  I  would

 request  the  honoufable  Minister  to  look
 into  the  matter  and  sec  if  this  can  be
 cut  down,

 The  wth  in  rural  sectors  will  be
 practic: ally,  nil,  although  we  find  that

 1%  of  the  total  budgetary  amount
 fa  s  been  provided  for  expenditure  on  the
 Department  of  Agriculture.  There  are
 na  positive  programmes,  There  is  no
 policy  as  to  how  the  money  will  be  spent and  how  the  farmers  will  get  the  benefit.

 I  had  the  opportunity  to  visit  the
 Agricultural  Research  Insti  al

 times,  I  found  that  many  equipments had  been  manufacured  by  canengineste. Our  engineers  have  talent.  I  must
 ‘aise  our  engineers  who  have  talent.
 uipments  have  been  manufactred  and

 they  are  lying  there.  Those  equipments are  not  being  sold.  There  is  no  sales
 promotion.  “En  at  is  why  I  say  there isno  policy.  There  should  be  the  infra- structure  before  we  make  out  a  plan,  The last  year  of  the  5th  five-year  plan  has been  gone  through,  but  the  Government could  not  complete  the  Plan.  We  have
 got  a  Draft  Plan.  I  have  gone  through some  pages  of  it.  We  shall  certainly- discuss  the  Draft  Plan  but  in  the  inter-
 vening  period,  how  will  the  moncy  be
 spent,  how  will  farmers  get  benefits  and how  will  cottage  and  small-scale  indus- tries  be  developed  in  the  villages  ?  How
 will  fertilizers  be  distributed  in  the  village  s
 There  is  a  gro  up  of  dealers  who  are
 monopolizing  in  the  matter.  Fertilizers
 should  be  distributed  in  each  village,  and
 small  dealers  should  be  appointed  ~not
 the  big  ones  who  are  earning  thousands
 of  rupecs.

 व्‌  attended  several  meetings  of  the
 Federation  of  Bank  Employees  and  I  have
 come  to  know  that  thousands  of  applica- tions  from  agriculturists  for  loans  arc
 puting

 with  the  banks  for  sanctioning  of
 ans.  The  banks  have  not  sanctioned those  loans.  I  want  to  mention  a  few

 figures:  Punjab  National  Bank—55,000
 spoons

 from  West  Bengal;  United
 mk  of  India  36,000  applications  from

 agriculturists  and  small  farmers;  the
 Central  Bank  of  India—2,000  applic  ations
 the  United  commercial  Bank—3:,000, These  applications  are  pending.  Rut,  at  the
 same  time  they  are  expediting  the  pay- ment  Of  loans  to  big  industries.  Our  hon,
 Minister  is

 certainly
 aware  ०  it.  Many of  the

 Managing
 irectors  Or  Chairman

 were  present  and  I  enquired  of  them  for
 the  reasons.  The  reply  was  that  there
 were  mistakes  in  the  applications.  I  would
 say  that  it  is  their  duty  to  rectify  the
 mistakes.  As  they  are  public  servants,
 they  have  to  give  assistance  to  the  public. It  is  their  duty  to  १८९  that  the  mistakes  in
 the  applications  are  corrected  40  that  the
 agriculturists,  small  farmers  and  the  small
 scale  industries  get  their  loans.  As  a  matter
 of  fact,  if  you  go  through  their  accounts,
 you  will  find  that  about  60  per  cent  of  the
 loans  have  been  given  to  the  big  industrial
 houses  and,  out  of  the  balance  40  per  cent,
 only  30  per  cent  are  given  to  the  small-scale
 industries,  agriculturists  and  so  on,  A
 time  should  come  under  the  present  Go.
 vernment  when  more  than  60  per  cent  of
 the  loans  are  given  to  the  farmers  of  the
 villages,  to  the  agriculturists  and  smal
 traders  s0  that  the  common  people  can  get the  benefit  out  of  it.



 279  Fmonce  Bill,  3978

 {Shr2  Dhirendra  Nath  Basu}
 The  other  day  I  was  very  glad  to  listen

 to  the  specch  of  our  friend,  Shri  George
 Fe  rnandes,at  the  ing  to  the  Federa:
 of  Chambers  of 0  and  Industry
 where  he  said  that  :7  houses  are  monopo-
 hsing  the  busness  I  would  appeal  to  the
 Fin  ance  Minister  to  see  that  this  mono-
 poly  is  broken  Let  the  farmers  of  the
 villages,  the  small  traders  get  the  benefit
 of  the  loans  from  the  nationalised  banks
 Let  the  Finance  Minister

 peopere
 ९  ascheme

 He  38  a  semor  retired  ICS  officer  Let  him
 for  mulate  a  sch  and  then  implem: it  so  that  the  people  are  benefited  In
 my  cOnst:tuency  there  are  many  small  and
 ००६  tage  industries  which  are  not  getting loans.  In  many  cases  it  7४  only  after  my rsonal  intervention  that  the

 appneanens Er  loans  have  been  sanctioned  by  banks
 This  has  to  be  changed

 Finally,  Sir,  3  thank  you  for  giving  me
 th  25 ppportunity

 sit  भारत  भूषण  (नैनीताल)  किसी
 भी  देश  का  निमत्रण  करने  के  लिए  उस  देश
 को  सरकार  के  पास  जा  सब  से  बड़ा  हथियार
 उसके  हाथ  में  होता  है  वह  चित्त  व्यवस्था  का
 होता  है।  इसका  प्रारम्भ  बजट  की  सामान्य
 चर्चा  सेहो  कर  अब  वित्त  विधेयक  पर  भ्रा  कर
 समाप्त  हो  रहा  है।  इस  बीच  हुई  चर्चा  का
 सुनने  के  बाद  में  चित्त  मत्री  द्वारा  प्रस्तुत  इस
 वित्त  विधेयक  का  समर्थन  करने  के  लिए  खडा
 हुआ  हू  ।  मैं  कुछ  सुशाव  भी  इस  अभ्रवसर
 पर  देना  चाहूंगा  शीर  झाशा  करता  हू  कि
 उनकी  झोर  वह  ध्यान  देंगे  ।

 सरकार  बदली  इसकी  बडी  चर्चा  रही
 है।  भ्रभमी  हमारे  एक  मित्र  ने  मुगल  शासन
 से  ले  कर  कैसे  धप्रेज़ी  शासन  भाया  कैसे
 कांग्रेस  सत्ता  में  श्राई  प्रौर  फिर  जतता  सरकार
 सत्ता  में  भ्राई,  सारा  इतिहास  बताया  है।
 किन्तु  परिवर्तन  तज़ र  नही  शा  रहा  है।  इसका
 क्या  कारण  है  ?  ऐसा  मालूम  पड़ता  है,
 मुमल  शासन  की  बात  तो  नही  कहता,  लेकिन
 श्रग्नेजों  ने  जो  इस  देश  के  ऊपर  शासन  किया
 उसने  एक  व्यवस्था  श्री,  उस  व्यकस्था  का
 बराबर  हस्तातरण  हुआ  है,  इस  देश  मे  क्रान्ति
 नही  हुई  है।  उस  पानी  मैं  से  बदब्‌  आयी,
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 उसकी  व्यधस्था  करते  के  लिए  सिरे  पर  कुछ
 लोग  बैठा  दिये  गये,  बदल  दिए  गये,  लेकिन
 बह  पानी  ज्यो  का  त्यो  ही  रहा,  उसकी
 बदन  जाती  नहीं  है।  यदि  झापको  'परिचर्तन
 करना  है  तो  किसी  प्रकार  से  इस  पानी  को
 सुधारना  होगा  तब  जा  कर  इसकी  बदबू
 निकलेंगी,  यह  पेय  जल  बनेगा  ।  इस  देश
 में  भ्राजादी  के  30  साल  बाद  भी  जनता  झौर
 सरकार  के  बीच  में  खाई  बनी  हुई  है  जिससे
 कन्नी  भी  जनता  नहीं  समझ  पायी  ,  उसने
 कभी  भी  यह  नहीं  कहा  कि  जो  उसे  देना  है
 झपनी  सरकार  का  देना  है  यह  सरकार
 झ्पनी  है,  ऐसा  प्रनुभव  बह  नही  करती  है  ।*
 हम  नियम  बनाते  है,  दिन  रात  कडे  नियम
 बनाते  चले  जाते  है,  सरकारी  पक्ष  में  बैठे
 हुए  लोग,  जो  सरकारी  दफ्तरों  में  लोग  बैठे
 हुए  हैं  उसी  जनता  के  बीच  में  से  श्राये  है,
 लेक्नि  उनके  दिमाग  में  एक  बात  है  कि  बाकी
 जनता  बेईमान  है,  यह  सरकार  को  शौर
 समाज  को  लूट  कर  व्यक्तिगत  रूप  से  रईस
 बन  जाते  है,  यह  भ्रष्ट  है  ।  श्रौर  जो
 जनता  मैं  लोग  है  वह  समझते  है  कि  उन्ही  के
 भाई  बन्धु  जो  सरकारी  दफ्तरो  में  कुर्सी  पर
 जा  बैठे  है  यह  सब  भ्रष्टाचारी  है,  रिश्वतखोर
 है,  बेईमान  है,  हमारी  मेहनत  की  कमाई
 में  से  हिस्सा  लेना  चाहते  है।  ऐसी  खाई  बन  ,
 गई  है।  प्रौर  यह  व्यधस्था  चलते  चलते
 पिछले  दिनो  सब  ने  स्वीकार  किया  जो  काप्रेस'
 सरकार  सत्ता  मै  थी  उसने  भी  स्वीकार  किया
 कि  देश  के  अन्दर  काला  धन  है  चाहे  रिश्वत
 से  कमाया  हो,  चाहे  टैक्स  चुरा  कर  कमाया
 हो,  एक  पैरलल  समानानन्‍्तर  इकोनाभी  खडी
 हो  गई  ।

 कहने  को  बड़ा  धमण्ड  किया  गया  देश
 की  भ्र्थ  व्यधस्था  बड़ी  सुदृढ़  हो  गई  है,  हमारे
 पास  विदेशी  मुद्रा  बहुत  सारी  झा  गई  है,
 सोने  के  भी  भडार  है,  ऐसी  सुदृढ़  भ्र्थ  व्यवस्था
 में  जनता  सरकार  को  सरकार  मिली  ।  कांग्रेस
 का  कहना  तो  यह  था,  साथ  साथ  बहू  भ्रपनी
 बात  को  काठते  थे  कि  देश  के  श्रन्दर  काला
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 |  ह... ह  है,  समामान्सर  शार्य  व्यवस्था  चलती  है,
 इसके  द्वारा  अपनी  ही  बात  को  काटते  थे  i
 इसके  माने  च्यर्य  व्यवस्था  बिल्कुल  गड़बड़
 थी  ।  देश  के  अन्दर  की  राजनीति,  यह
 ठीक  है  कि  शाज  की  परिस्थितियों  मे  र्थ
 कौर  राजनीति  श्रलग  भ्रलग  नही  की  जा  सकती
 &  7  कोई  भी  राज्य  स्थिर  है  यदि  उसकी
 अर्भनीति  सही  है।  वह  राज्य  हट  जायेगा
 यदि  उसकी  अश्रर्थनीति  गलत  हो  जायेगी  ।
 तो  दोनो  को  अलग  नहीं  किया  जा  सकता
 है।  किन्तु  कुछ  पूजीपति  लोग  देश  की  राज-
 नीति  का  सचालन  करने  लगे,  शौर  वह  भी

 ड््तले  घन  से।  ऐसी  स्थिति  पैदा  हो  गई  थी

 ड्रम  देश  में  जिसको  ब  बदला  गया  ।  इस
 बदली  हुई  परिस्थिति  में  पिछले  बर्ष  जब
 यह  कहा  गया  कि  हमें  जो  कुछ  विरासत  में
 मिला  है  मां  में  सत्ता  में  आये  उसको  हमें
 ब्रागे  चलाना  है,  श्रधिकाश  बजट  यह  जनता  का
 बजट  नही  है,  ऐसी  घोषणा  चित  मत्री  जी
 नेकी।  अगल  साल  में  बजट  हमारा  होगा  ।
 मै  बधाई  देना  चाहता  हू  अगले  साल  के  बजट
 में  उन्होंने  भारत  के  देश  को,  इस  देश  की
 जनता  को  जो  हमने  बचन  दिया  था  कि  40
 प्रतिशत  धन  देहातों  के  विकास  के  किए
 लगायेंगे  उसकी  व्यवस्था  को  गई  है  1  किन्तु

 फिर  प्रश्न  भ्राता  है,  मैने  जैसा  कहा  कि  पाती
 में  बदबू  है,  व्यवस्था  वही  हैं  इसको  शेक  भ्रप
 करने  की  जरूरत  है,  हिला  देने  की  जरूरत
 है  ।  जिन्होने  छोटे  से  स्तर  पर  एक्वेरियम
 देखी  होगी  मछली  पालन  की  घरो  के  भ्रन्दर
 करते  हैं  उसमें  पाती  में  बुलबुले  उठाने  पडते
 हैं  नहीं  तो  मछली  मर  जाती  है  -  यहा  की
 भ्र्यव्यवस्था  में  विकास  की  जितनी  योजनायें
 आप  देंगे  यदि  उसको  शेक  झप  नहीं  करेगे
 चित  मती  जी  तो  इसमें  सब  को  समाप्त  करना
 होगा।

 मैं  आपको  स्मरण  कराना  चाहूंगा  कि
 गत  सितम्बर  मार्स  मे  मैंने  श्ापकों  एक  प्त
 लिखा  था  जिसमें  हिन्दुस्तान  के  उद्योगों को को
 चलाने के के  लिए  सौफ्ट  ह्म  पर  कर्जा  देने  वाली

 ससस्‍्था  झाई०  टी०  Fro  झाई०  भौर  फाइने-
 न्शियल  कार्पोरेशन  की  व्यवस्था  के  बारे  में
 लिखा  था  ।  उसके  बारे  में  श्रापका  पहला
 पत्र  मिला  कि  आपका  पत्र  मिला,  देखेंगे
 शौर  उसके  बाद  एक  पत्र  मिला  कि  जाच  कराई
 जा  रही  है।  लेकिन  9  महीने  हो  गये  बह  जाच
 पूरी  नहीं  हुई  V

 एक  शुगर  फैक्टरी  का  निर्माण  8  कराड
 रुपये  में  होता  है,  वह  भी  उन्हीं  से  लोन  लेती
 है  बश्रौर  एक  का  निर्माण  6  करोड  में  होता  है,
 वहू  भी  उनसे  ही  लोन  लेती  है  ब्लौर  दोनों
 का  काम  करने  थाली  कम्पनी  एक  ही  है  tv
 इस  प्रकार  ककी  र्थ  ब्यवस्था  पर  ाप  बैठे
 है  -  आपका  दफ्तर  जो  कुछ  कर  रहा  है,
 जो  लैप्स  हो  रहे  है,  इन  को  अापकों  खोज
 निकालना  होगा,  जब  तक  यह  नही  करेगे,
 काम  चलने  घाला  नहीं  है

 मैने  पिछले  बजट  के  समय  भी  कहा  था
 कि  मेरी  आदत  नही  है  कि  किसी  व्यक्ति,  का
 नाम  ले  कर  बुराई  करता  रहू,  क्योकि  बह  भी
 इनडायरेक्ट  व्यक्ति  पूजा  है,  व्यक्तिपूजा  को
 बढड़ाघा  देने  धाली  चीज  है।  मै  जानता  हूँ
 कि  श्राप  कुछ  दूरन्देशी  की  कार्यवाही  कर  रहे
 है।  शौर  उससे  देश  को  लाभ  होगा  लेंकिन
 राजनीति  में  देश  की  यह  मांग  है  कि  कुछ
 इमिजिएट  मिलना  चाहिए  ।  श्राप  उनकी
 तरह  झूट  तो  नही  बोल  सकते  है  कि  देश  की
 गरीबी  एकदम  हटा  देंगे,  लेकिन  कुछ  तो  करना
 चाहिए,  देश  प्रापका  i0  साल  इन्तजार  नहीं
 करेगा।  बड़ते  हुए  कदम  सिद्ध  होने  चाहिए  ।

 ग्रापका  दफ्तर  किस  प्रकार  से  घिकास
 योजनाओो  को  ठप्प  कर  रहा  है,  यह  मैं  बताना
 चाहता  हू।  जमरानी  में  एक  हैम  बनाने  की
 योजना  बनी,  62  करोड़  रुपये  उसके  लिए
 रखे  गये  ।  यह  मेरे  क्षेत्र  ro  पड़ता  है,
 974%  उसका  शिलान्यास  भी  कर  दिया
 मया ।  देखने  की  बात  यह  है  कि  i974
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 श्री  भारत  भूषण]
 में  शिलान्यास  किया  हुआ  डैस  978  तक

 पूरा  नहीं  हुआ,  उसमें  एक  पत्थर  भी  नहीं
 लगाया  गया  ।  उसका  कारण  यह  है  कि
 हमारे  इंजीनियर्स  यह  तय  नहीं  कर  पाये  कि
 बाहर  से  औाई  हुई  एक  तकनीक  के  झाधार  पर
 डैम  बना  कर  उस  पर  कंकरीट  के  स्लैब  लगाये
 जायें  या  भारतषर्ष  का  जो  पुराना  तरीका
 चला  शा  रहा  है  कि  मिट्टी  की  तह  लगाकर
 बांध  बलायें,  इसमें  स ेएक  भी  तरीका  4  साल
 में  तय  नहीं  कर  पाये  t  मैं  जानना  चाहता
 हैं  कि  यह  शिलान्यास  किस  चीज  का  कर  दिया
 गया.  ?

 इन  परिस्थितियों  में  विकास  योजनाएं
 झगर  खटाई  में  पड़ी  रहेंगी  तो  श्रापका  काम
 चलने  घाला  नहीं  है,  हमारा  समय  पूरा  हो
 जायेगा  लेकिन  यह  काम  चलाने  बाले  यहीं
 रहेंगे  ।  इसके  लिए  इनकों  हिलाना  होगा।
 मैं  समझता  हूं  कि  चाहे  इसमें  थोड़ा  व्यय  हो,
 चाहे  इसमें  थोड़ी  बुराई  मिले,  लेकिन  जो  लोग
 बहुत  दिनों  से  एक  जगह  पर  बैठे  हुए  हैं,
 उन्होंने  अपने  वैस्टेड  दण्टरेस्ट  डैवलप  कर  खिये
 हैं,  उन्हें  बहां  से  हिलाना  होगा,  रिशफल
 करना  होगा  क्‍योंकि  काम  उन्हीं  से  लेना
 है

 दूसरे  हमें  नारेवाजी  से  निकलना  होगा
 उत्तर  प्रदेश  का  सब  से  बड़ा  उद्योग  चीनी
 उद्योग  है  ।  इसके  बारे  में  i967  से  नारा
 लगा  कि  इसका  राष्ट्रीकरण  किया  जायेगा
 लेकिन  i978  तक  न  तो  राष्ट्रीयकरण  हुआा
 टोर  न  निजी  उद्योग  ने  उसमें  एक  पैसा  लगाया।
 नतीजा  यह  हुआ  कि  चीनी  उद्योग  बैठ  गया
 जितनी  कैपेसिटी  की  शुगर  फैक्टरी  थी,
 बह  दिन-रात  बैठती  चली  गई।  आपको
 निश्चित  रूप  से  भारत  की  प्रर्थनीति  की
 भोषणा  करनी  पड़ेगी  ।  भगर  राष्ट्रीयकरण
 करना  है,  तो  किसी  दिन  सुबह  को  पता  देना
 होगा  #82  हजार  का  नोट  समाप्त  किया
 झौर  सुबह  ही  पता  लगा  कि  हजार  का  नोट
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 समाप्त  हो  गया  f  नेशनलाइजेशकू,  झगर
 करना  है  तो  मांरा  लगाते  रहते  से  काम  नहीं
 होगा,  एक  दिन  सुबह  इसकी  घोषणा  करनी
 होगी  कि  तेशनलाइजेशन  हो  गया,  फैक्टरियां
 टेक-प्रोषर  हो  गईं  तभी  काम  होगा  .  नहीं  तो
 कोई  काम  नहीं  होगा  ।  इस  तरह  रोज
 भय  में  रखने  से  कोई  लाभ  नहीं  है।  जिस
 तरह  से  एक  मेमेने  को  श्राप  रोज  खाना
 खिलाइयें  प्रौर  शाम  को  भेड़िये  के  सामने
 कर  दीजिए  तो  उसका  सब  खाया-पिया  निकल
 जायेगा  उसी  तरह  से  इस  उद्योग  में  भी  ऐसा
 करने  से  काम  नहीं  चलेगा।  इससे  न  श्रमिकों
 को,  न  किसान  को  और  न  उद्योग  को  कोश!
 लाभ  होने  वाला  है  1

 26.59  hrs.

 [Suet  DutrenpRANATE  Baku  in  the  Chair]

 गत  वर्ष  माननीय  मंत्री  जी  ने  घोषणा
 की  इनकम  टेंक्स  की  प्रथम  जो  सीमा  है  वह
 I0  हजार  तक  बढ़ाई  है,  परन्तु  टैक्स  पहली

 सीमा  8  हजार  से  ही  लेना  शुरू  हो  जायेगा  ।
 मैं  आपका  ध्यान  आकथित  करना  चाहता  हूं
 कि  आपने  जब  यह  कदम  उठाया  था  तो  इस
 सदन  में  इस  बात  का  मेज  थप-थपाकर,,
 आपका  स्वागत  किया  गया  था  ।  सारे
 देश  ने  इसका  स्वागत  किया  था  और  मुझे
 यह  भी  विश्वास  है  कि  इसके  कारण  से  झापकों
 टैक्स  में  हानि  नहीं  हुई  t

 परन्तु  इसके  ब्यावहारिक  रूप  में  0
 हजार  की  सीमा  है  पर  0  हजार  के  बाद
 ही  टैक्स  लागू  नहीं  होता  ।  इससे  ब्लैक
 मनी  पैदा  होता  है  ।  झगर  r0  हजार
 से  ऊपर  में  एक  हजार  रुपया  और  कमा  लूं
 तो  मुझको  50  रुपये  टैक्स  देना  पड़ता  है,
 490  रुपये  हमारे  धर  में  पड़ता  है,  थानी
 SL  परसेंट  टैक्स  देना  पड़ता  है  सिफ  हजार
 रुपया  ज्यादा  कमा  लेसे  से  ।  इस  प्रकार
 के  जब  आपके  नियम  दोंगे  तो  मैं  कोशिश  करूंगा
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 कि  ५४90  रुपये  रखने  के  बजाये  मैं  !  हजार
 कड़ी  पर  'छिपाऊ,  इस  तरह  कादू  कि  उस  समय
 मेरी  999  रुपये  आमदनी  दिखाई  दे  ताकि
 मेरे  ऊपर  यह  टैक्स  न  लगे  ।  इस  प्रकार
 के  नियम  बनाने  से  हम  भ्रष्ट  तरीकों  को
 प्रोत्साहन  27  ६

 a7  00  hrs

 इस  वित्त  विधेयक  में  एडवरटाइजमेट्स
 पर  टैक्स  लगाया  गय,  है।  इस  बार  टैक्स
 लगाने  के  मामले  में  कुछ  चीजो  पर  ब्लैकंट,
 काला  कबल,  डाल  दिया  गया  है---सब  को
 एक  ही  लाठी  से  हाका  गया  है।  यह  नहीं
 होना  चाहिए।  =  सिग्रेट  के  प्रचार  की  काई
 आवश्यकता  नही  है---मुझे  उस  की  आदत  है,
 झौर  लोगो  का  उस  की  आदत  है--,  उस
 पर  चाह़े  कितना  टैक्स  लगाया  जाये  ।  वेशक
 सिन्नेट  और  शराब  का  प्रचार  बन्द  कर  दिया
 जाये  ।  लेकिन  क्‍या  टरिज्म  कार्पोरेशन
 देश-विदेश  मे  एडवरटाइज़मेट  किये  बिना
 हमारे  टरिस्ट  स्पाद्स  को  हाई-लाइट  वर
 पकेगी  ?  क्‍या  एडवरटाइजमेट  किये  बगैर
 इंडियन  एयरलाइन्ज़  चल  सकेगी,  जब  कि
 उसे  दूसरी  एयरलाइन्ज़  का  मुकाबला  करना
 है  ?  इस  स्थिति  मे  हर  एडवरटाइजमेट
 पर  टँक्स  लगाना  उच्तित  नही  है।  इस  से
 एक  हानि  यह  होगी  कि  जितने  लोग  प्रचार
 के  साधनों  में  लगे  हु  है  --उन  में  कुछ
 पेटों  और  फोटाग्राफर्ज़  है,  कुछ  श्राइडियाज
 देने  वाले  लोग  हैं  —,  उन  सब  के  व्यायार
 शौर  भाजीविका  को  बंडा  भारी  आघात
 पहुचेगा  ।  इसलिए  इस  प्रावधान  में  परि-
 बर्तन  की  भ्रावश्यकता  है  |

 सब  तरफ  से  सेविग्श  बढाने  की  बात  कही
 जाती  है।  लेकिन  अगर  कोई  सेविग  कर  ले,
 रुपया  इकद्ठा  कर  से,  तो  एक  दिन  उसे
 परेशानी  का  सामना  करना  पड  सकता  है  t
 a  जाता  है  कि  एक  खास  तरीके  से---
 डाकखाने  मे  था  वाइज  के  माध्यम  से---सेविग
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 की  जाये  ।  आज  सारे  बेक  नैशनलाइज्ड
 हैं।  प्रगर  कोई  किसी  बैक  मे  नियत  समय
 के  लिए  रुपया  रखता  है,  सविंग  करता  है,
 व्यर्थ  का  खर्च  नहीं  करता  है,  तो  उसे  भी
 बेनिफिट  मिलना  चाहिए।

 इस  देश  की  इकानोमी  को  चेज  करने  के
 लिए  बहुत  से  तरीकों  में  पापुलेंशन  कट्राल  को
 बात  भी  कही  जाती  है।  किसान  को  कहा
 जाता  है  कि  उसे  जमीन  मिलेगी  परिवार
 के  श्राधार  पर,  लेक्नि  इनकम  टैक्स  लगाबा
 जायेगा  व्यक्ति  पर--वह  परिवार  पर  नहीं
 लगता  है।  इस  प्रकार  की  दुराव  की  नीति
 के  बजाये  परिवार  को  एक  बेसिक  यूनिट
 मान  लिया  जाये--श्रौर  परिवार  की  सीमा
 निर्धारित  कर  दी  जाये---  श्रौर  यह  तय  कर
 दिया  जाये  कि  राष्ट्र  उस  को  यहा  तक  सबसिडी,
 प्रतृदान,  सहित  राशन  आदि  चीजे  देने  मे
 क्षम  है,  उससे  झागे  नही  ।

 यहा  पर  सीलिग  की  भी  चर्चा  की  गई  है  t
 काई  कह  सकता  है  कि  इस  का  वित्त  विधेवक
 से  सम्बन्ध  नहीं  है,  लेकिन  इससे  देश  की
 भ्र्थ-तीति  शौर  सारी  इकानोमी  का  सम्बन्ध
 है।  सरकार  ने  देहात  मे  सीलिंग  लगाई  है।
 पहली  बात  तो  यह  है  कि  बिना  फ्लोरिस
 के  सीलिग  लगाई  गई  हे--ज़मीन  है  नही  शौर
 छत  बन  जाती  है  7  दूसरी  बात  यह  है  कि
 जितना  ज्यादा  जमीन  का  फ्रेगमेटेशन  होता
 जायेगा,  यूनिट  छोटा  हाता  जायेगा  उतनी  ही
 कृषि  की  आय  बम  हाती  जायेगी  ।  यादि
 सरकार  चाहती  है  कि  क्रषि  का  उत्पादन  बढें,
 तो  शब  समय  शा  गया  है  कि  ऐसा  नियम  बनाने
 पर  विचार  किया  जाय  कि  इस  से  श्ागे  ज़मीन
 के  टूकड  न  हो,  ताकि  क्वि  सही  नग  से  हो
 सके।  सरकार  सीलिग  का  झ्पनी  जगह  रखे,
 लेकिन  ज़मीन  के  और  टुकडे  नही  होने  चाहिए
 8  एकड  की  सीलिंग  है,  तीन  बच्चे  है,
 6-6  एकड  हो  गई,  झगली  ही  पीढी  में  ।
 तो  तीन  तीन  शौर  दो  दो  एकड  के  ऊपर
 कृषि  नहीं  चलेगी,  भाप  के  इम्प्लीमेद्स  नहीं
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 [at  भारत  भूषण]

 चलैंगे  -  इसलिए  आपको  कुछ  नियम  ऐंसा
 बनाना  पड़ेगा  कि  कृषि  इकट्ठा  रहेगी,  उस

 परिवार  की  यूनिट  बन  कर  रहेगी  और  उस  को

 इंकट्ठा  करना  पड़ेगा  |

 आपके  पास  इस  समय  फारेन  'एक्सजेंज
 कम  नहीं  है।  अभी  मैं  परसों  अखबार  में

 घढ़  रहा  था  कि  इस  समय  पिछले  सारे

 रेकार्ड्स  उस  के  टूट  गये  हैं.

 एक  माननीय  सदस्य  :  सीधा  समझा  दीजिए
 कि  खेती  खेती  करने  वालों  को  दीजिए  ।

 श्री  भारत  भूषण  :  खती  खेती  करने  वालों

 के  पास  ही  रहनी  चाहिए,  उस  में  कोई  दो  राय

 नहीं  हो  सकती'।

 मैं  यह  कह  रहा  था  कि  आप  के  पास  फारेन

 एक्सचेंज  बढ़  रहा  है  |  श्राप  देखिये  कि  एक
 झोर  खेती  की  सीमा  छोटी  और  एक  ओर

 बड़े  ट्रैक्टर  का  निर्माण  यह  कोई  श्रच्छी  बात

 नहीं  हैं  ,  इसलिये  छोटे  द्रैक्ट्स  का  निर्माण

 कराइये  बौर  जब  तक  छोटा  ट्रेक्टर  नहीं  बनता

 हैं;  तब  तक  आप  द्वैक्टर  बाहर  से  लाइये  t

 दूसरी  बात  हम  इस  समय  बजट  पर  बात

 कर  रहे  हैं  ।  इस  में  आप  देखे,  छोटे  टैक्टस
 यो  बड़े  ट्रैक्टर्स  कोई  भी  हों,  आप  की  एक्‍्साइज

 ड्यूटी  का  तरीका  क्‍या  हो  गया  है  कि  उस  में

 डायेनोमो  बाहर  से  बन  कर  आये,  उस  पर

 ुंवसाइज  ड्यूटी  लग  गई,  टायर  बाहर  से
 आया  उस  पर  एक्साइज  ड्यूटी  लग  गई  t

 we  बगैरह  बाहर  से  आया,  उस
 संब  पर  एक्साइज  ड्यूटी  बन  गई  |

 एक  जगह  ला  कर  सब  को  एसेम्बल  कर  दिया,
 उस  पर  एक्साइज  ड्यूटी  लग  गई  इस  से  किसान

 की  कमर  टूट  जांती  है  -  आज  उस  की  कीमत

 कितनी  बढ़ी  है  ?  970  में  आप  आधार  मानते

 हं  l00  और  भ्राज  i80  कीमत  हो  गई  हैं  ।

 3970  में  मैंने  ट्रैक्टर  खरीदा  था  -  9

 हजार  रुपये  का  इम्पोर्टेड  ट्रैक्टर  आया  था

 इंटरनशनल  हारवेस्टर  35  हार्स  पाचर  का  ।
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 आज  उस  की  कीमत  “45  हजार  से  भी

 ज्यादा  48  हजार  है  t  यह  स्थिति  है  |  आप

 किसान  की  चीजों  की  कौमत  कितमी

 बढ़ायेंगे  ।  76  रुपये  के  भाव  से  किसान  ने

 उस  समय  गेहूं  दिया  था,  क्या  आज  उस  को

 I50  रुपये  का  भाव  आप  दे  सकेंगे  ?  तो  यह

 कहना  कि  हम  किसान  के  दृष्टिकोण  से

 सोच  रहे  हैं  f  किसान  के  लिए  कर  रहे  हैं

 यह  कहां  तक  सही  है  क्या  घास्तघ  में  हम  किसान

 के  लिए  कुछ  कर  रहे  हैं?  किसान  की  जो

 उपज  है  उस  का  भाव  निश्चित  करने  के  लिये

 दूसरा  पैमाना  आता  है,  उस  की  उपज  का  रेट

 कुछ  और  द्ौर  किसान  को  जो  सामान  लेता

 है  उस  का  रेट  कुछ  और  है  ।  इस  त्तरह  यह
 जीवन  कैसे  चलेगा  ?  यह  परिस्थिति  बहुत

 खुशगवार  नहीं  हैं  t

 faa  मंत्री  जी  यद्यपि  उस  से  टश्मप  से

 झाए  हैं,  च्त्ति  व्यघस्था  में  रहे  हैं  लेकिन  मैं

 फिर  निवेदन  करूंगा  कि  एक  बार  इस  देश  की-

 चित्त  व्यवस्था  को  झकझोरना  होगा  ।.

 जितनी  चर्चा  राजनीतिक  भ्रष्टाचार  की

 की  जाती  है  उस  के  श्न्दर  हमारा
 कर्मचारी  चरग  शामिल  है  ।  उन  को  या  तो
 लैंकेट  माफी  दीजिये  वरना  तो  इस  खतरे  में  कि

 कहीं  हम  उस  में  फंस  जायें,  वे आप  को  हमेशा
 मिसलीडिंग  रिपोर्ट  देते  रहेंगे  ।  में  मिसाल  के

 तौर  पर  बताना  चाहूंगा  ।  आप  की  ही  घिन  पैंट:

 की  अंडरंटेकिंग  हैं  मार्डन  बेकरी  i  उस  के

 एम  डी  के  खिलाफ  सी  बी  आई  एन्क्‍्वायरी
 भी  हुई  |  जवाब  दे  दिया  गया  कि  अब  कुछ
 करने  की  जरूरत  नहीं  है  क्‍योंकि  उन्हें  एक

 महीने  बाद  रिटायर  होना  है  |  एक्सटेंशन  तो

 मना  ही  कर  दिया  गया  और  उन्हें  वापस  कर

 दिया  गया  ।  लेकिन  उन  के  किए  हुए  का

 क्या  हुआ  2  उन  के  सताए  हुए  लोगों  को

 वापस  न  लेने  के  लिए  सारी  मिर्निस्ट्री  लगी  हुई

 हैं  कि  नहीं,  नहीं,  यह  नहीं  हो  सकता  क्योंकि

 अगर  उन्हें  घापस  लिया  गया  तो  उन  के

 दुष्कृत्यों  की  पोल  खुलेगी  |  आज  एक  साल
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 22  दिन  के  झन्दर  उस  को  जनपथ  नहीं  दे  पाए
 हैं  7  सरकार  कहती  है  कि  सरकार  को  कुछ
 नही  करना  है,  वह  तो  कारपोरेशन  है,  कम्पनी
 है,  इस  का  मैनेजसेट  करेगा  शौर  मैनेजमेंट
 के  फ्क्स  खता  है  तो  बह  कहे  है  कि  यह  तो
 सरकार  को  रिपोर्ट  जायेगी।  एंक  साल  22  दिन
 में  तो  बनी  नहीं  ।  उस  की  सचिस  बुक  मांगी
 गई,  उस  के  खिलाफ  रिकार्ड  मंगाया,  इस  तरह
 के  उस  को  तंग  किया  गया।  वह  रिकार्ड  लाया
 तो  झाय  उस  को  लये  सिरे  से  बनाया  जा  रहा  है।
 इस  को  बुकिंग”  नहीं  कहेंगे  तो  क्‍या  कहेंगे,
 जानबूझ  कर  इस  तरह  की  शरारतें  की
 मई  t

 इसलिये  मैं  झाप  से  कहना  चाहता  हूँ
 कि  जो  लोग  जहा  बैठे  है,  उन  को  हिलाना  होगा,
 उन  को  हटाना  होगा,  बरना  काम  नहीं
 चलेगा  |  माननीय  मत़ी  जी  एक  साल  के  झन्दर
 जी  झनुभव  हुआ  है  झोर  भ्रभी  जी  चार  साल
 ज्ञाप  के  बाकी  हैं,  य ेलोग  भ्राप  को  पहले  वालो
 से  ज्यादा  बदनाम  कर  देंगे,  क्योकि  पहले  व,ले  तो
 उन  के  साथ  हिस्सा  बंटाते  थे,  झप  रिश्वत
 खाते  नही  है,  हिस्सा  बढाते  नही  है।  इसलिये
 झप  ज्यादा  बदनाम  हो  जायेगे  |

 में  चाहता  हूं  कि  एकक्‍्सइज  ड्यूटी  मे
 झाप  ने  जो  5  परसेट  ब्लाकेट  रेट  बढ़ा  दिया  है,
 उस  पर  फिर  से  विचार  कीजिये  t  जो  ब्रनावश्यक
 खर्च  है,  जंते  सौन्दर्य  प्रसाधन  की  बस्तुएं  है,
 सम  पर  श्राप  ज्यादा  टैक्स  बढ़ाये,  लेकिन  जो
 उत्बादन  बढाने  घाली  बस्तए  है,  उन  पर  टैक्स  को
 सम्रप्त  करें  0  हजार  रुपये  की  दाय  पर
 जो  इसकम  टैक्स  हटाने  को  बात  कही  गई  है,
 उस  को  व्यावहारिक  रूप  में  पूरा  करे  0
 हजार  की  इनकम  पर  इनकम  टैक्स  प्रारम्भ
 हो,  ऐसी  व्यक्स्था  करे  |  मैं  एक  बात  शौर
 कहना  चाहता  हूं  “क्या  ऐसा  सम्भव  मही  है
 कि  हम  इनकम  टैक्स  बिल्कुल  समाप्त  कर  दें,
 उस  को  जगह  ख  पर  टैक्स  लगायें  ।  जो
 कमाये  जर!  उस'कमाई  को  उत्पादन  में,  सये  रोज-

 ब्रारं  मेंसबोकों  को  बटाने  में  लगाता  चला  जाथ,
 स्सा  पर  हेक्स'  न  लगे,  लेकिन  जी  ब्यक्ति  डस
 झफ्मदनी  को  अपने  ऊपर  ह ,  करने  में  लगाये,
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 अपने  ऐश-प्राराम  में  लगायें,  उस  पर  टैक्स
 लगे  ।  ह. द  तक  की  राजनीति  यह  रही  है  कि
 हिन्दुस्तान  के  80  प्रतिशत  किसानों  की
 कमर  को  तोड़  कर  रखी,  उन  की  क्रय-शक्ति
 को  घटा  दो,  ताकि  उन  के  झन्दर  खरीदने
 की  शक्ति  न  रहे,  वे  खरीदने  के  लिये
 झागे  न  भरा  सकें  ,  इस  से  चीजो  के  भाथ  नीचे
 रहेंगे  ।  यह  भावों  को  नीचे  रखने  का  सही
 उपाय  नहीं  है  :  80  प्रतिशत  किसान  यदि
 भूखा  मरता  २हेंगा,  तो  इस  से  काम  नही  चलेगा,
 इस  से  क्‍लास-वार  शुरू  हो  जायेगी  ।

 यहां  पर  हरिजनों  की  बात  भी  कही  गईं
 है,  यद्यपि  इस  का  सीधा  सम्बन्ध  नहीं  है,
 लेकिन  मैं  यह  कहना  चाहूंगा--जैसा  हमारे
 मानसीय  सदस्य  कुबर  महमूद  झली  साहब
 ते  कहा--यह  सब  हम  को  भ्रापस  में  लड़ाने
 के  लिए  है।  इस  का  वास्तविक  कारण
 भ्रण-गीति  है।  जो  रईस  है,  चाहे  वह  किसी
 भी  जाति  का  हो,  किसी  भी  सम्प्रदाय  का  हो,
 गरीब  को  सताने  में  ज्यादा  मज़ा  आता  है  t
 भाई  को  भाई  सताता  है,  मैंने  सगे-भाइयों  को
 देखा  है,  वूसरो  की  बात  तो  छोड़  दीजिए,
 जो  श्रपने  सगे  भाई  को  सताने  मे  खश  होता  है।
 इस  लिए  भ्राज  हमारी  भ्रर्थ  नीति  का  प्राधार
 यह  होना  चाहिए  कि  जो  नीचे  के  लोग  हैं,
 पिछड़े  हुए  लोग  हैं,  उन  को  ज्यादा  सुविधाएं
 दें,  हमें  उन  को  शिक्षित  करना  है।  यदि
 समाजवाद  की  तरफ  कोई  बड़ा  कदम  उठाना
 है  तो  वह  यह  है  कि  सब  को  समान  शिक्षा  भिले  |
 उस  समान  शिक्षा  के  दौरान  जब  उन  को
 भोजन  ,  वस्त्र  शौर  शिक्षा  समास  रुप  से
 मिलेगी,  तो  जब  वे  शिक्षित  हो  कर  बाहर
 झायेगे  सो  उनका  शरीरिक  विकास,  मामसिक
 विकास  बराबर  होगा  ।  रईस  के  लड़के  ौर
 गरीब  के  लड़के  मे  भेद  नहीं  रहेगा  ।  जिस
 तरह  से  कृष्ण  झौर  सुदामा  ऋषि  सदीपन
 के  आश्रम  में  एक  साथ  पढ़े,  कृष्ण  राजा  के  बेटे
 थे  और  सुदामा  गरीब  ब्राह्मण  का  बेटा  था,
 दोनो  जंगल  में  साथ  लकड़ियां  काटने  जाते
 थे,  दोगो  को  खाने  के  लिए  एक-एक  मुही
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 भूजा  मिलता  था---जन  इस  तरह  की  शिक्षा
 देश  में  मिलेगी,  तब  इस  देश  मे  समाजवाद
 झायेगा,  इस  के  अलावा  दूसरा  कोई  तरीका
 नही  है।

 झाज  तक  इस  देश  मे---बाहे  पिछली
 सरकार  हो---जितने  वित्त  विधेयक  पेश  हुए,
 उनसे  समाजवाद  के  नाम  पर  भसमानता  बढ़ी,
 बडा  ज्यादा  बड़ा  हुआ,  गरीब  ज्यादा  गरीब

 हुआ,  पिछडा  झौर  हरिजन  ज्यादा  पिछडता
 चला  गया  |  यह  जो  व्यवस्था  पैदा  की  गई
 है---जनता  पार्टी  के  वित्त  मत्री  होने  के  नाते
 ाप  का  दायित्व  है  कि  इस  व्यवस्था  को

 प्रामूल-चूल  परिवर्तन  दे  कर  देश  मे  एक  नया
 जागरण,  एक  नई  चेतना,  एक  नई  दिशा  दे  ।

 इन  शब्दों  के  साथ  मैं  इस  वित्त  विधेयक
 का  समर्थन  करता  हू  t

 जी  एम०  सत्मनारायण  राल  (करीम-
 नगर)  :  बैयरमेत  साहब,  जनता  पार्टी  यह
 समझती  है  कि  इस  मे  पहले  जितनी  भी  गवनेमेट
 झाई  है,  उन्होने  रूरल  डेबलपसेट  को  कोई
 झहमियत  नही  दी  ।  भ्राप  कहते  हैं  कि  हमने
 एप्रीकल्चर  को  सब  से  ज्यादा  महव  दिया  है  ।
 ठीक  है,  एम्रीकल्नर  डेवलप्ेट  के  लिए
 ज्यादा  बजट  प्रोवाइड  करने,  तो  हमे  कोई
 एवराज  नही  है  लेकिन  बोलेंगे  तो  यह  लेकिन
 करेंगे  दूसरी  बात  ।  मुझे  तो  यही  झफ़सोस
 की  बात  मालूम होती  है।  आप  ने  एक  साल
 में  क्‍या  किया  है  ।  एक  साल  के  झस्दर
 लोगो  के  लिए  क्‍या  किया  है।  एग्रीकल्नर
 ढेवलपमेट  के  लिए  यह  कर  रहे  हैं  भोर  वह
 कर  रहे  हैं  यही  कहते  हैं  भ्रोर  होम  मिनिस्टर
 साहब  भी  बोलते  है  कि  हम  एप्रीकल्चर डे  वलप-
 भेट  के  लिए  ज्यादा  करेंगे,  लेकिन  झाप  ने
 क्या  किया  है,  यह  मैं  पूछना  चाहता  हू  ।

 धचीकल्पर  देवलपमेट  में  पानी  की  बहुत
 जरूरत  है  शौर  इरीगेशन  के  कगर  उस  भे
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 ज्यादा  तरबकी  नहीं  कर  सकते  लेकिन
 पानी  के  सिलसिले  &  श्राप  ने  कया  किया  है,
 यह  मैं  फाइमेन्स  मिनिस्टर  साहब  से  पूछना
 चाहता  हू  ।  इस  से  पहले  भी  यह  प्रोपोजल
 था  कि  शुमाली  हिन्दुस्तान  मे,  उत्तरी  हिन्दु-
 स्तान  से  जो  ज्यादा  पानी  है,  उसके  लिए
 गया,  यमुना  शौर  ब्रह्मपुत्र  भ्रादि  के  पानी  को
 बर्बाद  तन  होने  विया  जाए।  ऐसी  जो  बहुत
 सी  नदिया  है  उन  का  पानी  समुद्र  मे  जा  रहा
 है  शौर  उस  का  पूरा  इस्तेमाल  भाप  नहीं
 कर  पा  रहे  हैं।  मैं  समझता  हू  कि  40
 फीसदी  से  ज्यादा  झाप  वह  पानी  इस्तेमाल
 नहीं  कर  रहे  है  भौर  60  परसेष्ट  पानी  समुद्र
 में  जा  रहा  है।  इससे  पहले  जो  हाग  के  ०एल ०
 राव  थे,  उन  का  सुझाव  यह  था  कि  सरप्लस
 वाटर  जितना  शुमाली  हिन्दुस्तान  मे  है,  उस
 गगा  के  पानी  को  अगर  कावेरी  से  मिला  दें
 तो  वह  समुद्र  भे ंनही  जाएगा  भोर  बेस्ट  नहीं
 हो  पाएगा  और  वह  पानी  भी  इस्तेमाल
 हो  जाएगा  भौर  दूसरी  जगहो  पर  उस  पानी'
 को  इस्तेमाल  कर  के  लाखो  एकड़  जमीन  मे
 काशत  की  जा  सकती  है।  इस  सिलसिले  में
 शाप  ने  क्‍या  किया  है,  यह  मैं  फाहनेन्स
 मिनिस्टर  साहब  से  पूछता  चाहता  हू  ny
 वे  बहुत  तजुर्वेकार  है  भोर  झच्छे  भावभी  हैं,
 लेकिन  इस  दिशा  में  झाप  ने  क्या  किया  है  t
 मेरा  निवेदन  यही  है  कि  यह  जो  डा०  के०.  एल०
 राव  का  सुझाव  था  कि  गगा  को  ले  जा  कर  काबे-
 री  मे  मिलाया  जाए,  तो  उस  के  लिए  झाप  ने
 क्या  सोचा  है  be  .  (व्यवधान)  see  ब्रह्मपुत्र
 को  मिलाना  तो  मुश्किकल  हो  जाएगा  t
 ब्रह्माणुले  क ेलिए  भाप  ईस्ट  इण्डिया  से
 कर  सकते  है।  यहा  पर  कई  जोस्स  हैं  जैसे
 नदर्न,  सदन,  इस्टर्न  झौर  मिडिल  ।  इस
 को  आप  मिलाने  का  काम  करे,  तो  काश्त  की
 समस्या  का  निदान  हो  सकता  है  1

 एप्रीकल्बर  के  बास्ते  इलेक्ट्रिसिटी  की

 भी  बहुत  जरूरत  होती  है।  भाप  ने  सुपर
 थर्मल  पावर  स्टेशन के  शिए  प्रचाऊन्स  किया
 था  लेकित  क्योंकि  पावर  मितिस्ट्री  की
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 डिमान्ड्स  नहीं  भाई,  इसजिए  हस  इस  मामले
 पर  बहुत  नहीं  कर  सके  ।  रामागुण्डम
 में  एक  सुपर  अमल  पावर  स्टेशन  के  बारे  में
 झनाऊंस  किया  था  कि  एक  साल  में  इस  को

 कर  देंगे।  इस  में भमी  तक  कुछ  नहीं  हुझा
 है  झौर  कोई  काम  नहीं  हो  रहा  है।  झगर  यह
 हो  जाता  हैं,  तो  इस  से  वहां  के  लोगों  को  बहुत
 फ़ायदा  होगा  |  झ्गर  पावर  मिनिस्टर  साहब
 से  इस  के  बारे  में  कहते  हैं,  तो  वे  यह  कहते  हैं
 कि  प्रसली  पावर,  मनी  की  पावर  तो  पटेल  साहब
 के  हाथ  में  है  1  इसलिपे  आप  से  इस
 बारे  में  कह  रहे  हैं  कि  जितनी  फाइनेन्स  की
 जरूरत  है,  उस  को  भाप  प्रोवाइड  कीजिए  ny
 इस  से  पूरे  साऊथ  को  फ़ायदा  होगा  झौर  मुझे
 उम्मीद  है  कि  भाप  इस  बारे  में  कुछ  करेंगे  ।

 तीसरी  चोज़  स्टील  के  बारे  में  है।  हमारे
 विशाखापटनम  में  एक  स्टील  का  प्लान्ट  है
 विजाग  स्टील  प्लान्ट  ।  श्राप  को  मालूम  है
 कि  इस  के  बारे  मे  बहुत  बड़ा  एजीटेशन  हमा
 था।  पिछने  i0  साल  से  यह  मामला  चला
 भा  रहा  है  जौर  वह  डिमान्ड  पूरी  नहीं  हो
 रही  है  |  बीजू  पटनायक  जी  से  कहा,  तो
 उन्होंने  कहा,  नहीं,  नहीं,  हम  इस  के  बारे  में
 सोच  रहे  हैं  प्रौर  हम  कुछ  करेंगे  उत  के  मुतालिक
 मगर  उन  के  हाथ  में  कुछ  नही  है  वह  भी
 झाप  के  हाथ  में  है  शगर  अप  पैसा  देंगे  वो
 स्टील  प्लान्ट  शा  जाएगा  ।  वह  हमारे  लिए
 बहुत  भ्रहमियत  रखता  है।  इसलिए  आप
 हमवर्दी  रख  कर  वहां  पर  स्टील  प्लांट  लगाते
 की  कोशिश  करें  1  अभ्रगर  आप  ऐसा  कर  दें  तो
 बहुत  श्रच्ठछा  होगा  |

 सभापति  महोदय,  हमारा  तेलगांना
 बेकवर्ड  रीजन  है  |  इंडीपेंडेस  भाने  के  बाद  से
 हां  पर  सिंगल  रेलवे  लाइन  है।  भ्रगर  किती
 रीजन  में  रेलवे  लाइन  नही  है,  तो  श्रापकों  तो
 मालूम  है  कि  वह  रीजप तरक्की नहीं  कर
 सकता  है।  हमारी  डिमाण्ड  बहुत  समय  से
 रही  है  कि  वहां  वर रेलवे  लाइन  प्रोवाइड
 की  जाए  ।  वहां  पर  एक  रेलवे  लाइन  है---
 रामागुष्डम  से  ले  कर  तिजामांबाद  तक  |

 हम  बहुत  समय  से  रेलवे  लाइन  के  लिए
 लड़ते  रहे  हैं  ।  भापको  तो  समापति  महोदय,
 पता  है  कि  हम  इस  इलाके  में  रेलबे  लाइन
 के  लिए  कितना  लड़ते  रहे  हैं।  हमारे  रेलवे
 जिलिस्टर  साहब  ने  भी  हम  से  कहा  था  कि
 हम  आप  से  हमदर्दी  रखते  हैं  लेकिन  हमारे
 पास  पैसा  नहीं  है।  इसलिए  मैं  पटेल  साहब
 से  दरख्वास्त  करता  हुं  कि  हमारे  रीजन  में
 रेलवे  लाइन  के  लिए  श्राप  पैसा  दीजिए  ।
 तभी  यह  काम  हो  सकता  है  ।

 चेअरमैन  साहब,  धाप  कहते  हैं  कि  भ्राप
 गवनेमेंट  में  भ्राने  क ेबाद  से  दस  सालों  में  झन
 एम्प्लाएमेंट  प्राब्लम  सोल्व  करेंगे  ।  इस  बारे
 में  मैंने  एक  सप्लीमेंटरी  क्वेश्चन  भी  किया
 था  कि  झ्रापकी  गवर्नेमेंट  को  एक  साल  हो
 गया  है,  इस  साल  के  प्रन्दर  आपने  कितनी
 झनएम्प्लाएमेट  प्रान्लम  सोल्व  की  है  ?
 इसका  जवाब  हमें  नही  मिला  ।  इस  सिलसिले
 में  मेरी  आपसे  एक  गुजारिश  है  कि  जितने  भी
 अनएम्प्लाएड  हैं,  जो  सेल्फ  एम्प्लाएड  स्कीम
 चलाना  चाहते  है,  उतको  पैसा  दें  ।  उन  लोगों
 को  पैसे  की  जहरत  है  1  यह  पैसा  कौन  दे

 सकता  है  ?  यह  पैसा  झापके  बैंक  दे.  सकते  हैं
 लेकिन  झ्रापके  ये  बैक,  जो  नेशनेलाइज्ड  बैंक

 हैं,  वे  सहायता  नहीं  देते  हैं  ।  भाप  हमेशा
 कहते  है  कि  नेशनेलाइज्ड  बैंक्स  से  हम  अन-

 एम्प्लाएड  ग्रेजुएट्स  को  सेल्फ  एम्प्लाएमेंट
 स्कीम  चलाने  के  लिए  पैसा  दिलायेंगे  ।  लेकित
 मैं  झाप  से  कहना  चाहता  हूं  कि  मेरी  स्टेट  में

 ही  नहीं,  दूसरी  किसी  भी  स्टेट  में  बैक्स  किसी
 को  भी  पैसा  नहीं  देते  हैं  ।  वे  बहुत  सताते  हैं  t
 arr  लोग  एम्प्लाएमेंट  नहीं  देते  हैं  जो  शुद
 एमलाएड  होना  भाहते  हैं  उन्हें  बैंक्स  पैसा

 नही  देते  हैं  ।*जो  लोग  स्माल  स्केस  इंडस्ट्री
 बरैरह  चलाता  चाहते  हैं,  दूसरे  काम  करना

 चाहते  हैं,  उन्हें  झापके  बैंकों  को  साहयता  देती

 चाहिए  ।  यह  क्या  बात  है  पटेल  साहब  ?

 दक  तो  ापके  हाथ  में  हैं  ।  डिजनिं
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 [at  एम०  सत्यनारायण  राब]
 क्यालिफाइड  लोग  दरख्वास्त  भेजते  हैं  लेकिन

 उन्हें  लोन  नहीं  मिलता  है  1  भ्रापको  उन्हें
 लोन  देना  चाहिए।  झगर  आप  उन्हें  लोन  देंगे
 तो  श्राप  का  एम्प्लाएमेट  देने  का  काम  भी  पूरा
 होगा  नही  तो  झापके  वायदे  वैसे  ही  रह  जायेंगे
 झौर  लोग  हसते  रहेंगे  ।

 एक  बात  मैं  ला  एण्ड  आडेर  के  बारे  में
 कहना  चाहता हू  |  श्राज  जो  देश में  यह  समस्या
 है  इसका  कारण  क्या  हैं  ?  यह  ठोक  है  कि

 हरिजन,  गिरिजन  भौर  भादिवासियों  के
 मसले  को  होम  मिनिस्ट्री  देखती  है  भ्रौर  ला
 एण्ड  श्रार्डर  का  प्राब्लम  भी  होम  सिनिस्ट्री
 का  है।  लेकिन  इसका  हमे  कारण  भी  देखना
 होगा।  श्राप  लोग  उस  कारण  को  दूर  नही  कर
 रहे  हैं  ।  जितने  भी  देश  मे  लेण्डलेस  परसस
 हैं  उनको  लेण्ड  चाहिए  i  भापके  पास
 सरपलस  लेण्ड  है,  प्राप  वह  लेण्ड  उन  लोगो  को
 क्यों  नही  दे  रहे  हैं  जो  काश्त  करना  चाहते
 हैं?  भाप  एक  साल  के  लेण्ड  रिफाम्स  नही
 कर  रहे  हैं  ।  भ्रापको  दिलचस्पी  ले  कर  फौरन
 इस  चीज़  को  करना  चाहिए  ।  मैं  श्राप  से
 कहता  हू  कि  इसको  करना  आपकी  पार्टी  के

 इन्ट्रेस्ट  मे  भी  है  झ्नोर  सुल्क  के  इस्ट्रेस्ट  मे  भी
 है  ।  जब-तक  श्राप  लेण्ड  रिफार्स  नही  करेगे
 तब  तक  यह  ला  एण्ड  आर्डर  की  श्राब्लम
 रहेगी  |  मैं  भ्रापको  कहना  चाहता  हू  कि  भ्रगर
 लेण्ड  रिफाम्स  नहीं  हुए  तो  वीकर  सेक्शन
 के  लोग  खामोश  नही  रहेगे  t  वे  तैयार  हो
 गये  हैं  और  वे  सिविल  वार  पर  भी  भा  सकते
 हैं  ।  साथ  ही  अगर  आप  एक  आदमी  को
 'बार-पाच एकड लेन्ड एकड  जल्ड  नहीं  देते  है  तो  ये  लेण्ड
 रिफास्स  करने  से  भी  कोई  फायदा  नही  है  ।
 क्योकि  बिना  इसके  उसे  कुछ  मिलने  वाला  नहीं
 है  t  उसे  लेण्ड  पर  बहुत  कुछ  खर्ज  करना
 पडता  है।  जमीने  साथ  ही  उसे  इलेक्ट्रिसिटी
 भी  मिलनी  चाहिए  ।  झ्राजकर  झाप  इले-

 ह] क्ट्रसिटी  सप्लाई  नहीं  करते  है।  प्राज  किसान
 इससे  मर  रहे  हैं।  झभी  तमिलनाडु  ने  देखा
 कि  किसानो  ने  बहुत  बडा  एजीटेशन  किया  ।
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 यह  हमसे  पहली  बार  सूना  कि  किसान  भी
 एजीटेशन  कर  रहे  हैं  ।  लेबर  एजीटेशन  तो
 होते  थे  लेकिस  किसानों  का  एजीटेशन  हमसे
 पहली  बार  देखा  1  पुलिस  फायरिग  में  किसान
 मर  गये  ।  किसान  भी  अपने  राइट्स  के  लिए
 लडने  के  लिए  झब  तैयार हो  गये  हैं  7  वहा  बडी
 समस्‍या  यह  है  कि  बिजली  चीप  सप्लाई  नही
 हो  रही  |  एक्साइज़  ड्यूटी  बढा  कर  भापने
 झौर  भी  परेशानी  पैदा  कर  दी  है।  यह  जो
 सारी  समस्या  हैं  इसको  ाप  हल  करे।  इसके
 साथ  साथ  सीड  शौर  फर्टिलाइजर  भी  क्‍्रापको
 सप्लाई  करना  पडेंगा  ।  जब  तक  ये  सब  चीजें
 नहीं  होगी  उस  वक्‍त  तक  कुछ  भी  नही  हो”
 जमीन दे  देने  से  ही  कुछ  फायदा  नही  होगा  t

 ग्राप्न  प्रदेश  की  दो  तीन  बडी  प्राजक्ट्स
 हैं  एक  नागार्जुन  सागर  है  एक  पोचमपार  है,
 श्री  श्रीसेलम  है।  इन  को  शुरू  हुए  बीस  साल
 हो  चुके  हैं  7  पडित  जवाहरलाल  नेहरू  ने
 इनका  फाउडेशन  स्टोन  रखा  था।  झमी  तक
 भी  इनको  पूरा  नहीं  किया  जा  सका  है  tv
 साठ  करोड  का  यह  प्लान  था  t  भ्रब  20
 करोड  या  पता  नही  दो  सो  करोड  का  हो
 गया  है।  इतनी  कास्ट  बढ़  गई  है  1  इरिगेशन
 पटेशियल  श्राप  करिये  नहीं  करेगे  तो  कोई
 फायदा  नहीं  होगा  1  पंंदावार  नहीं  बढ़
 सकेगी  an  ये  प्राजैक्ट  अधो  बन  कर  तैयार

 हो  गई  है।  इनको  कम्प्लोट  करने  के  लिये
 पैसा  चाहिये।  शायद  राज्य  सरकार  ने  झ्रापको
 इसके  बारे  t  लिखा  भी  है  t  इनके  लिए
 जितने  पैसे  की  जरूरत  है  उसको  देने  की  झाप
 कोशिश  करे  तो  भ्रज्छा  होगा  ।

 मुझे  जो  झपते  समय  दिया  उतके  लिए
 मैं  इापको  धन्यवाद  देता  हू  ।

 w
 SHRI  K  GOPAL  (Karur)  Mr

 Charman,  on  bekalf  of  our  party,  we
 mitted  alistofspeaker  Unfortunately,

 you  did  not  go  by  order,  with  the  result  one
 of  the  Members  had  to  leave  the  House
 in

 disgus
 t,  because  he  was  waiting  for  us

 turn  I  would  therefore  request  you  r
 kindly  call  the  Members  according  to  the
 yet
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 MR.  CHAIRMAN:  I  called  the
 Members  one  by  one.  But  none  of  them
 was  here.  This  is  for  your  information.

 SHRI  K.  GOPAL:  Mr.  Khan  was
 very  much  in  the  House.  He  was  bypassed.

 MR.  CHAIRMAN  :  Now,  Mr.  Pabitra
 Mohan  Pradhan.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh)

 :  Mr.  Chairman,  I  rise
 to  support  ill,  The  purpose  of  the
 Finance  Bill,  when  it  is  passed  is  to  autho-
 rise  the  Government  to  collect  the  money to  defray  the

 charges
 3  within  the  coming

 yearending  30th  March,  1979.  It  is  a  very
 good  thing.  Without  money  no  adminis-
 tration  can  run.  So,  the  final  budget  was
 pees  the  Appi

 ropriation  Bill  was  passed. ्  Finance  Bill  must  be  passed.  So,  each
 and  every  person  should  support  it.  With-
 out  supporti

 ng  it
 and  without  passing this  Bil  ite the  mment  can  not  get  the

 authority  to  collect  the  money  and  run
 the  administration.  Sir,  the  House  has
 authorised  the  Government  to  spend  money for  the  coming  year.  The  amount
 is  extremely  very  big.  It  is  Rs.
 $£593,79:93:000-

 It  is  a  very  big  sum.
 f  this  sum  is  properly  spent,  immense

 gond  will  accrue  to  the  society  and  to  the
 individual.

 From  my  experience  in  —  society and  in  administration  I  can  say  that  not
 only  in  the  Central  Government  but  also
 in  the  state  governments,  fifty  per  cent  of
 the  money  is  mis-

 soe
 ill-spent,  and

 extravagantly  spent.  The  first  and  fore-
 most  duty  of  the  government,  I  do  notsay  णु the  Finance  Ministry,  because  what  can
 the  Finance  Ministry  do,  it  can  only
 audit  and  no  body  is  respecting  the  audit
 reports,  80  it  is  the  duty  of  the  Gov-rnment
 asa  whole  to  take  care  and  be  cautious
 and  see  that  the  entire  money  is  spent
 pore:

 From  my  varied  experience,
 say  that  we  are  not  sincere  or  serious

 about  spending  money.  Neither  we,  nor
 the  previous  government,  nor  those  who

 were  in  authority  in  the  beginning  on
 Auguct  By  1947  were  serious;  I  say  this
 out  of  my  expericnce  and  I  can  prove  it. I  do  not  lay  any  charge  or  any  blame  on
 ex-governments  Or  on  this  government. Tt  iz  the  disease  with  the  society  and  with  the
 political  parties.  Today,  this

 Be
 the

 janata  kf
 is  here  and  the  ition

 ‘asty  is  criticising;  when  they  were  on
 that  side  they  were  also  being  criticised.
 Whoever  comes  to  the  gaddi  is  put  to
 difficulty  because  of  the  nature  of  the
 weiety.  So,  it  is  their  duty,  the  duty  of
 i

 pe
 ies  to  support  the  government  but

 catch  the  government  by  the  neck  if  the
 t  failed  in  the  discharge  of  their

 duties  in  controlling  the  administration.
 So,  I  say  that  the  first  and  foremost  duty  of
 the  government,  I  do  not  speak  Of  the  Fin- ance  Minister  or  the  finance  depa  rtment
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 but  of  the  government  as  a  whole,  is  to
 have  better  administration  free  from  delay,
 lethargy,  indiscipline,  corruption,  bribery and  bureaucracy.  I  think  the  government will  take  note  of  it  and  they  will  try  to execute  it.  At  present,  where  ever  you  go, be  it  the  state  government  or  the  central
 government,  you  cannot  grt  a  paper  from
 offices  without  worshi

 Ps
 beginning  from the  lowest  man  to  the  highest  man,  some-

 bady,  with  money,  somebody  with  prayer,
 somebody  with  flattery.  That  is  the  system of  our  society.  So,  I  say  that  all  the  political
 partics  should  combine  and  pel  the
 government  to  do  this.  The  government
 may  be  of  any  party,  of  Janata  or  Con-
 gress  (I)  or  Congress  (0)  or  Congress  this
 and  that,  whoever  is  there  should  not  be
 allowed  to  occupy  the  gaddi  if  insincere
 and  incompetent...  .(interruptions).  Let
 the  country  go  to  dogs;  let  there  be  no
 administration,  Because  of  such  adminis-
 tration,  people  are  put  to  difficulties.  The
 departments  and  governments  are  80  much
 harassing  the  people;  had  there  not  been
 those  departments  the  people  would  be
 developing  more  and  more.  Departments,
 authorities  and  officers  do  notdo  their  duty.
 If  some  persons  volunteer  to  do  their  duty,
 they  bring  charges  against  them  and  con-
 coct  cases  against  them  and  book  them
 mm  such  a  way  that  people  do  not  voluntecr
 to  do  certain  things.  When  people  come  to
 the  Ministers,  the  Ministers  say:  ‘‘What
 todo  ?  You  did  certain  things  like  this
 and  asa  result  you  have  been  put  to
 difficulties.  ‘The  law  should  go  in  its  own
 way.”  But  when  I  was  the  Minister,  I
 never  said  like  that.  But  I  do  take  a  share  of
 blemishes  of  my  Government  because  I
 was  also  with  them,  just  as  you  people
 were  with  Indiran  and  have  to  take  a  share
 of  her  blemishes.  So,  the  Government
 should  be  serious  and  sincere  in  controlling
 the  expenditure  of  all  the  Government
 Departments.  I  think  the  institutions  which
 are  most  extravagant  are  the  Corporations,
 cithe  belonging  tothe  Cent  al  Gove  n-
 ment  or  the  State  Governments.  I  would
 like  to  put  a  question  to  the  hon.  Minister.
 Is  any  Corporation  self-supporting  ?  The
 Corporations  have  not  been  able  to  repay
 the  loans  and  they  are  not  paying  interest,
 They  are  also  not  giving  any  dividend  to
 anybody.  Then,  why  should  there  be
 Corporations  ?

 SHRI  H.  M.  PATEL:  Which  Cor-
 poration  -

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  :  You  take  any  Corporation.  No
 Corporation  is  making  any  profit.  If  you dive  deep  into  their  accounts,  you  will
 find  that  they  cheat  us  this  way  or  that
 way.  We  have  no  time  to  gO  through  the
 papers.  The  audit  people  alsa,  because of  their  brotherhood,  are  not  very  strict.
 I  ch  cach  and  every  Corporation  that
 has  taken  money  from  the  Government
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 {Shri  Pabitra  Mohan  pradhan]
 and  which  has  not  been  able  to  pay
 interest  and  restore  the  capital  How  much
 money  has  been  taken  from  the  banks  and
 from  the  Governments  by  them  ?  Why
 an  individual  or  a  Corporation  that  has
 taken  loan  from  the  public  fund  should
 not  repay  it  ?  Should  we,  politicans  come

 for  them  that  the  loan  should
 be  cancelled  ?  Why  should  it  be  done  like
 that  ?  If  I  get  an  opportunity,  I  will  prove
 my  charges  against  the  Corporations.  I
 am  not  ging  to  say  anything  more  about
 this.

 So  many  persons  «peak  about  the  re-
 moval  of  poverty  and  unemployment  In
 my  opinion,  nobody  on  earth  ean  remove
 poverty  of  any  other  person  and  onlv  when
 a  person  tries  himself  to  remove  his  po-
 verty,  poverty  will  be  removed.  If  the
 Government  says  that  it  would  remove
 poverty,  it  cannot  do  it  in  any  way.  I
 say  this  from  my  experience.  T  was  in  the
 Government  for  a  long  period  and  I  tried
 my  best  to  sce  that  poverty  is  removed.  A
 lot  of  money  has  been  spent  profusely  and
 even  then,  that  could  not  be  achieved.

 I  will  give  you  one  example.

 I  was  Minister  for  Tribal  and  Rural
 Welfare  Department  in  Orissa.  T  had  to
 give  land  to  thousands  of  families.  T
 brought  them  from  the  hill-tops,  gave  each
 ह  acres  of  land,  a  pair  of  bullorks,  plough,
 fowl,  hen  etc.  and  also  seeds.  In  one  colony
 an  families  were  put  and  each  family  was
 given  all  the  things  J  just  mentioned  After
 one  year,  I  visited  the  colony.  r0  families
 had  fled  away  to  the  hill-tops.  After  2
 years,  out  of  the  remaining  t0  families,
 3  families  were  self-<ufficient,  2  were  living
 from  hand  to  mouth  and  the  rest  were  on
 the  verge  of  going  back.  I  visited  anothe
 colony  and  the  situation  was  the  same
 So,  what  I  am  saying  is,  it  is  the  mind  of
 the  persons  and  not  the  monev  that  govern-
 ment  gives  which  can  remove  poverty When  you  give  some  monry,  some  people
 think,  “Something  has  come  to  me;  let
 me  spend  it  this  wav  or  that  way.””  You
 may  give  money;  I  do  not  obstruct  it.  But
 from  my  experience,  I  can  sav  that  it  is
 the  mind  which  is  responsible  When  India
 was  vivisected,  in  one  section  the  refugees

 who  came,  there'became  self-sufficient  within
 5  or  7  years’  and  started  earning  inde-
 pendently  while  in  another  section,  they
 could  not  be  self-sufficient  because  of  the

 mind.  And,  of  rourse,  politics  also  played
 a  part.  So,  nobody  on  earth  can  remove
 the  poverty  of  any  person  unless  that  per-
 won  himself  sincerely  desires  to  remove
 his  poverty  if  he  gets  certain  help  from  the
 government  or  society.

 t  a  ¥. yment, Coming  to  unemp!  every’
 the  number  of  educated  people  is  increas-
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 ing.  How  will  you  give  employment  to  all of  them  ?  You  cannot  do  it.  If  the  Janata Government  says  it  can  do  it.  I  say  they are  in  the  wrong.  The  only  way  is,  you should  make  such  a  provision  that
 body  in  the  house,  educated  or  toed  tar  ‘ must  get  some  source  of  employment. No‘  government  canYgive  employment  to each  and  every  educated  person  unless the  govern:  controls  admission  into the  colleges  every  year.  In  communist countries  they  say,  “This  year,  for  this
 purpose  only  so  many  persons  have"  to sent  for  higher  cducation”  and  only  that number  will  go;  not  a  man  more  will
 So,  when  they  pass  out,  a  job  is  ready  fr them,  Now  whether  a  boy  has  got  first  class, second  class  or  third  class,  everybody  is
 getting  admission  in  schools,  colleges  and universities  and  they  get  a  degree,  some- times  without  writing  anything  also.  I
 know  it  happens  in  Bihar  University,  Orissa
 University,  etc.  and  almost  eve

 के  aed in  India.  If  you  want  to  control  educated
 unemployment,  you  must  control  admission
 together  with  the  number  of  students  who are  passing  out  every  year  in  every  course.
 So,  if  vou  say  that  you  will  remove  un-
 employment  within  ten  years,  I  think
 you  arc  Giving

 a  wrong  assurance  to  the
 society.  'ए  may  say  that  you  are  trying your  level  best  to  give  more  employment, but  not  completely  to  remove  unemploy- ment

 Sir,  I  have  taken  much  of  your  time.
 I  now  come  to  my  amendment.  My amendment  is  to  clause  38  where  the  excise
 duty  and  the  customs  duty  on  salt  was  to
 be  completely  removed.  It  is  a  very  good
 thing.  For  this  Mahatma  Gandhi  laun-
 ched  an  agitation.  So,  when  Mr.  Desai
 became  the  Prime  Manister,  I  think  it  is
 natural  that  he  should  desire  that  it  should be  completely  removed.  It  has  becn  done.
 It  is  very  good.  But  to  that  I  have  added
 that  together  with  that,  salt  either  manu-
 factured  in  or  imported  into  the  country, should  not  be  taxed  at  any  point  and  should
 not  be  made  subject  to  sales  tax.  I  think
 the  hon.  Mimster  will  take  note  of  it  and
 sce  whether  the  customs  and  exicse  di
 =n

 be  taken  out  of  it,  and  Iam  sure  he  wilt lo  it.

 In  conclusion  I
 tora  say  that  when  we

 are  giving  you  80  much  money—by  pass-
 ing  heh  Bill  we  are  authorising  the  Govern-
 ment  to  defray  the  charges  which  will
 come  in  the  course  of  payment  during  the
 coming  year  ending  3ist  March,

 79707 the  society  demands  from  you,  the  society demands  from  the  Government  that  the
 Go  ent  muat  the  adminis
 tration,  control  the  finances,  control  the
 expenditure,  cradicate  bribery  and  ex-
 travagance.  So,  I  demand  that  the  Govern-

 song  mane  rg  —  eal
 inistration,

 free  from  nepotism,  uritiam,  corrup.
 tion,  bribery  and  bureaucracy.
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 Mr.  Chairman,  Sir,  with  these  words,
 I  resume  my  seat.

 की  राम  तरेश  कुशवाहा  (सलेमपुर)  :
 सभापति  महोदय,  मैं  विश  विधेयफ  का
 समर्थन  करने  के  लिए  खड़ा  हुभा हु  ।  मुझे
 प्रसक्रता  है  कि  हमारी  पार्टी  ने  जो  वादा
 किया  है  उस  की  झोर  हमारी  सरकार  धीरे
 धीरे  बढ़  रही  है  लेकिन  झाशा  के  प्रनुरूप
 नहीं  बढ़  रही  है,  यह  मैं  जोरदार  शब्दों  में  कहना
 चाहता  हूं  क्योंकि  हम  ने  सगुण  रूप  समाजवाद
 का  लिया  है  कि  समता  भौर  समृद्धि  के  भ्राधार
 पर  जो  समाज  बनेगा  वही  समाज  हम  बनाने

 की  कोशिश  करेंगे  ।  यह  समाजवाद  का

 सगुण  रूप  है।  मैं  इसकी  व्याच्या  नहीं  करना

 चाहता  हुं  लेकिन  एक  बात  मैं  जरूर  कहना
 चाहता  हूं  कि  यही  सब  से  बड़ी  कसौटी  है
 समाजवाद  की  कि  सब  कितना  भागे  बढ़े,
 झाप  समानता  कितनी  लाए,  भाप  सम्पन्नता
 कितनी  लाए,  इस  पर  आप  के  बजट  की  सफलता
 झौर  झापकी  सफलता  निर्भर  करेगी  ।

 मैं  झाप  से  कहना  चाहता  हूं,  आप  से
 राजनैतिक  समानता  तो  दी  है  लेकिन  कानून
 की  समानता  नही  दी  है  ।  कहने  के  लिए
 कानून  की  समानता  है  लेकिन  आप  का  पूरा
 कानून  जो  भाइ  पी  सी  का  बना  है  वह  किस

 'लिए  है  ?  बहू  शासन  करने  के  लिए  है,  गरीबों
 को  सताने  के  लिए  है  भौर  सताने  वालों  की
 रक्षा  करने  के  लिए  है।  323  का  क्या  मतलब
 है?  जिस  बरीब  को  जब  चाहो  जट्ठा  चाहो
 भर  पेट  मारो,  उस  की  हड्डी  मत  तोड़ो,  वैसे
 चाहे  मारते  मारते  मार  डालो  कोई  मुकदमा
 नही  चलेगा  ।  इसीलिए  जब  थाव  का  कोई
 झत्याचारी  #िसी  गरीब  आदमी  को  मारता
 है  तो  कह  कर  मारता  है  कि  देखना  ऐसा  मारना
 कि  द्डे  फूटे  नही,  भरते  ही  मारते  मारते  मार
 डालना  क्योंकि  त4  304  अलगा,  302
 नहीं  ।  दफ़ा  379  का  क्या  मतलब  है?
 250  रुपये  स  कम  की  चोरी  होगी,  तो  पुलिस
 जांच  भी  नहीं  करेंगी  ।  भाप  किसी  भी  गाव

 मे  अले  "इये,  गरीबों  के  मुह_ल्लो  मे,  भाम
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 तौर  पर  50  फीसदी  घर  उन  गरीबो  के  होते
 हैं,  जिनके  घर  चोरी  हो  जाय,  तो  250  <०
 का  माल  नहीं  मिलेगा  ।

 हमारे  खेतों  में  खड़ी  हरी  खेती  को  कोई
 काट  दे,  तो  क्या  हथ  होता  है।  पूरे  गांव  की
 हरी  फसल  को  काट  दें,  तब  भो  50  रुपये  की
 घास  नहीं  काटी  गई--ऐसा  माना  जायगा
 और  तब  मुकदमा  भी  नही  चलेगा।  घास  का
 दाम  भी  थानेदार  लगायेगा,  एक  पाना  बोझा,
 दो  ध्राना  बोझा  या  io  पैसा  बोला  कह
 लीजिये  ।  चाहे  जितनी  खड़ी  फसल  काट  दी
 जाय,  50  रुपय  की  घास  कट  ही  नहीं  पायेगी,
 इस  लिय  मुकदमा  नही  चलेगा  |

 हमारे  पशुझों  को  मार  डालने  को  पूरी
 छूट  है  7  (86i  में  भाप  का  पग्राइ०पो०सो०
 बना  था,  जिस  वक्‍त  2  रुपये  मन  गेहूं  श्रौर
 चावल  था  t  उस  समय  50  रुपये  क्षा  पशु
 धारन  पर  मुकदमा  चलता  था  और  50  रुपये
 का  पशु  कौन  था  ?

 एक  सालनीय  सदस्य:  हाथी  था।

 शी  रास  नरेश  कुशवाहा  :  सिवाय
 हाथी  के  कोई  पशु  नहीं  था।  वह  कानून  हाथी
 की  रक्षा  के  लिये  बना  था,  बकरी  को  रक्षा
 के  लिये  नहीं  बना  था।  मैं  आप  से  कहना
 चाहता  हूं  कि  प्राप  का  कानून  एक  दम  उल्टा
 है--गरीब  को  पीट-पाट  कर  मार  डालने  की
 पूरी  छूट  है,  उस  का  चर  लूटने  की  पुरी  छूट
 है,  उस  के  खेत  को  काटने  की  खुली  छूट  है,
 उसके  पशुभों  को  मार  डालने  की  खुली  छूट
 है,  तब  फिर  पुलिस  किस  लिये  है  ?  हमारे
 खेत-खलिहान  म॑  सारा  धन  पड़ा  हुभा  है,
 जो  भी  गरीब  के  पास  होता  है,  वहां  पुलिस
 पहरा  नही  देती  है,  व  भाप  का  कानून  पहरा
 देता  है  |  पुलिस  वहां  पहरा  देती  है  जहां
 का  घन  तिजारी  में  होता  है,  जहा  रात-भर
 बिजली  जलती  है,  वही  पहरा  देती  है  ।
 गरीबों  के  लिये  पुलिस  केवल  एक  काम  करने
 के  लिये  है--जब  किसी  गरीब  का  लड़का
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 pat  रामनरेश  कुशवाहा]
 झखाडे  मे  लडने  के  लिये  जाने  लगे,  थोड़ा
 मज़बूत  हो  जाय  और  गाव  के  किसी
 जबरदस्त  झादमी  को  जवाब  दे  दे,  तब  वहू
 थानेदार  के  पास  जाकर  कहता  है  कि  इसको
 थोड़ा  ठीक  कर  दो  ।  श्रीमन,  उस  के  लिये
 107,  09,  110,  147,  148,  149,
 151  और  पता  नहीं  कौन-कौन  सी  धाराये

 हैं,  जिन  मे  उठा  कर  उस  को  जेल  मे  बन्द  कर
 दिया  जाता  है

 sit  एच०  एल०  पटवारी  :  (मगलदाई)
 दफा  302  भी  है  1

 शी  राम  नरेश  कु  शवाहा  :  ठीक  है।
 गरीब  का  लडका  चोर  न  भी  हो,  लेकिन  उसे
 जबरदस्ती  चोर  बना  दिया  जाता  है  ।  यह
 बुलिस  गरीबो  के  लिये  नही  है  t

 आप  रोना  क्यो  रोते  हैं  कि  ला  एण्ड  श्राडेर
 बिगड  रहा  है  ?  झ्राप  के  कानून  क्या  कर  रहे
 है  ?  कोई  जबरदस्त  आदमी  किसो  कमज़ोर
 झादमी  को  रास्ता-चलते  रोज  दो  तमाचे
 मार  दे--कोई  मुकदमा  नहीं  चलेगा,  क्योकि
 कमज़ोर  बोल  नहीं  सकता,  जेकिन  अगर  5
 बर्ष  तक  मारते  चले  जाए,  तो  फिर  पाचवे
 वर्ष  बहू  जरूर  सोचेगा--दिन  मे  तो  बदला  नही
 ले  सकता  हु,  मुकदमा  चल  नहीं  सकता  है,
 सरकार  मदद  नही  कर  सकती,  नेता  सुन  नहीं
 सकता,  तो  फिर  क्‍या  करू  t  रात  को  हो  कट्ठा
 उढा  कर  जान  से  मार  देगा  ।  इसलिये  मैं
 पूछता  हु--ला  एण्ड  झा्र  के  लिये  क्यो  रो
 चहे हैं ?  श्राप  का  कानून  इतना  ढीला  है  कि
 किसी  भी  भ्रत्याबारी  को  पकड़  नहीं  सकता
 है  ।  मैं  शाप  को  चुनौती  देता  ह--बतलाइये
 किस  अत्याचारी  की  पकड़ा  है  ?  किस  गरीब
 की  मदद  को  है--आप  के  कामून  ने  ।  यहा
 पर  बहुत  हल्ला  मचा--मीसा  मत  खाइये,
 नज़रबन्दी  कासून  मत  लाइये--मैं  झाप  से
 पूछता  हु--भरीबों  के  लिये  श््य  सी  मीसा
 हैं,  09  में  .....ह  कर  दिया  जाय,  तो  कौन

 APRIL  ot,  978  Finance  Birt,  hs
 ay

 aa  की  जमानत  देता  है,  कहा  से  उप  को  पैसा
 मिलता  है  कि  मुकदमा  लड  सके,  साल्हा-साल
 बन्द  पडा  रहता  है।  0  में  डाल  दीजिये,
 चाहे  जिस  कानून  में  बन्द  कर  दीजिये,  वह
 मुकदमा  लड  नहीं  सकता  और  झाप  यदि
 कत्ल  भी  रोज  करेगे,  तो  पैसे  के  बल  पर,
 वकील  रख  कर  जाति-बिरादरी  के  नाम  पर,
 हर  प्रकार  की  सिफारिश  लगाकर  छूट  जायेगे  |
 रोज  कत्ल  करते  रहेगे  भौर  जब  कानून  रक्षा
 नही  करेगे  तो  लोग  भ्रपनी  रक्षा  खुद  करेंगे  ।
 जब  झपनी  रक्षा  करेगे  तो  प्रत्याचारी  दबाएंगे
 और  वे  उस  का  म्‌काबला  करेंगे  झौर  रोज
 हिंसा  होगी  ।  लोगो  को  इस  से  घबराहुट
 होतो  है  कि  हिसा  हो  रही  है,  भ्रत्याचार  हो
 रहे  है  मेरे  मन  मे  तो  यह  बात  प्राती  है
 और  मुझे  लगता  है  कि  गरीब  जाग  रहा  है
 और  श्रत्याचारी  का  मुकाबला  करने  जा  रहा
 है  और  जब  भ्रत्याचारी  का  मुकाबला  करेंगे
 लो  जान  से  भी  मारते  है,  लूटते-पाटते  है  भौर
 सब  बाते  करते  है  t  श्राजादी  लेने  के  लिए
 बह  सब  कर  रहा  है  जितनी  कुर्बानी  करनी
 चाहिए,  भ्राज  गरीब  उतनी  कुर्बानी  कर  रहा
 है धौर  मैं  समझता  ह  कि  जनता  पार्टी  के  झाने
 से  एक  नई  भावना  का  उदय  हुआ  है  ।  लेकिन
 मैं  यह  कहना  चाहता  ह  कि  भाप  की  जो

 नौक  रशाही  है,  वह  भाप  को  भावना,  भाप
 के  कार्यक्रम  और  आप  को  नोति  को  लागू
 करने  मे  एकदम  अक्षम  है  शौर  मूझे  तो  ऐसा
 लगता  है  कि  आप  खुद  भी  उसे  कन्ट्रोल  नहीं
 कर  पा  रहे  हैं।  एक  कोल्ड  वार  चल  रही  है,
 एक  शौत-युद्ध  चल  रहा  है  और  जैसी  हमारे
 भोजपुरी  में  कहावत  है,  भीतरी  की  मार.
 दहिजरू  जाने  ।  इस  तरह  की  स्थिति  पाज  हो
 गई  है  ।  भाप  कहते  हैं  कि  अफसर  हमारी,
 बात  सुनते  नही  है  और  जो  भाष  कहते  हैं  उस
 का  उल्टा  वे  करते  हैं  प्रौर  भ्राप  इस  में  फंसे

 हुए  हैं,  यह  मेरा  चार्ज  है  श्राप  पर  ।  हमारा
 यह  चार्ज  इसलिए  आप  के  ऊपर  हैं  कि  जेब  हमे
 भ्राप  से  कुछ  कहते  हैं  तो  ाप  कह  देते  हैं  कि
 भ्रच्छा,  ठीक  है,  हम  देखेंगे  लेकिन  जने  भाप  बाहर
 जाते  हैं  तो  यह  बयान  देते  हैं  कि  एम०  to
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 att  एम०एल०ए०  कुछ  भी  कहें,  अफ़्सर
 झपना  काम  निर्शय  हो  कर  करें  शरीर  निर्भव
 हो  कर  वे  क्या  हैं?  निर्भग हो  कर  ने
 आप के के  कार्यकर्तान्नों  को  पीट  रहे  हैं,  जो  भाप
 के  समर्थक हैं, हैं,  उन  को  प्च्छी  तरह  से  पीट  रहे
 हैं  क्योंकि  भफ़सरों  की  सांठ-गांठ  है  उन  घूस
 खिलाने  वालों  से  जो  उन  के  दलाल  रहे  हैं
 जोकि  30  साल  तक  सा  में  रहे  हैं  ।  वे
 मिल  बैठ  कर  पैसा  लॉट  लेते  हैं  लेकिन  भाप  के
 जो  कार्यकर्ता  हैं,  वे  इस  तरह  का  काम  नहीं
 कर  सकते  हैं  भौर  त  भाप  ही  ऐसा कर  सकते

 /हैं  7  ते  भाष  उन  को  पैसा  खिलाने  का  काम
 कर  सकते  हैं  झौर  न  झाप  उन  को  कमीशन
 <  सकते  हैं,  इसलिये  वे  मन  में  श्राप  के  साथ
 नहीं  हैं  भौर  जो  आप  की  नीतियां  हैं,  उन  से
 उल्टा  वे  काम  कर  रहे  हैं।  मैं  प्राप  को  कहना
 चाहता  हूं  कि  दन  परिस्थितियों  को  बदलने
 में  श्राप  कुछ  कर  नहीं  पा  रहे  हैं।  भ्रगर  भ्राप
 संत  बन  कर  कंठी  माला  लेकर  जाप  करते

 रहेंगे  तो  में  श्राप  ले  कहता  हूं  कि  इस  से  कोई
 कल्याण  होने  वाला  नहीं  है  t

 एक  बात  और  मैं  झाप  स ेकहना  चाहता
 हैं  1  रिजर्वेशन  के  बारे  में  वहां  पर  बात  हुई
 है  और  कुछ  इशारा  उस  तरफ़  लोगों  ने  किया

 ष्ष्या  कि  रिजर्वेशन  हो  या  न  हो  भौर  हो  तो  किस
 ैप्राधार  पर  हो  ।  में  श्राप  को  कहना  चाहता  हूं
 कि  रिजर्वेशन  तो  मनु-स्मृति  के  काल  से  चला
 भरा  रहा  है  ।  हम  है1 ह  में  कोई  क्षगड़ा  नहीं
 करना  चाहते  हैं  ।  हम  मनु-स्मृति  को  मानते
 ्  मनु-स्मृति  को  ही  आप  ले  लीजिए  i
 जस  का  जो  काम  है,  उस  पर  वह  छोड़  दो  जिए  t
 the  का  काम  है  खेती,  नौकरी  और  व्यापार,
 राज-पाट  ाप  ले  लीजिए  ।  वैश्य  भौर  शुद्र
 पने  झाप  निपट  लेंगे  कि  किस  को  खेती  करनी
 है,  किस'  को  नौकरी  करनी  हैं  शौर  किस  को
 व्यापार  करना  है  -  आप  का  जो  संविधान
 है,  उस  में  सामाजिक  शौर  शैक्षणिक  पिछड़ेपन
 की  बात  कहीं  गई  है  भौर  उसी  श्राधार  पर
 कांग्रेस  की  सरकारों  ने  रिजर्वेशन  किया  है
 शौर  झाज  झगर  हम  उस  को  जागते  ह. “ी  रहे

 हैं,  तो  झाप  गालियां  दे  रहे  हैं।  उत  लोगों
 का  क्‍या  मुंह  है  जिस  से  वे  इस  बारे  में  कहें  ।
 आन्ध्र  में  26  परसेंट  रिजर्वेशन  किया  गया
 है,  कर्नाटक  में  40  परसेंट  कसा  गया  है,
 केरल  में  40  परसेंट  है,  महाराष्ट्र  में  33
 परसेन्ट  है  भौर  उत्तर  प्रदेश  में  सी  इत  का

 ही  किया  हुआ्ना  है।  तो  में  श्राप  से  कहना  चाहता
 हूं  कि  अगर  हमारे  कर्प्री  ठाकुर  ने  बिहार  में
 इस  को  शुरू  किया  है,  तो  किस  लिए  हल्ला
 कर  रहे  हो  ।  कितनी  भाप  से  ईमानदारी  है  ?
 आप  बड़े  लोगों  का  एक  संगठन  बनाना  चाहते
 हो  ।  में  तो  श्री  कर्पूरी  ठाकुर  को  काई  देना
 चाहता  हूं  और  उन  की  भूरि-भूरि  प्रशंसा
 करता  हूं  कि  उन्होंने  जनता  पार्टी  के  सब  सें
 विवादग्रस्त  कार्यक्रम  को  लागू  करने  का
 बीड़ा  उठाया  है।  सम्पूर्ण  क्रान्ति  का
 बहुत  नारा  लगाया  जाता  है।  सम्पूर्ण  क्रान्ति
 का  मतलब  यह  तो  नहीं  है  कि  जो  मार  खाता
 था  वह  मार  खाता  रहे,  जो  पिछड़ा  हुमा  भा
 बहू  पिछड़ा  रहे  ।  पिछड़ा  हुआ  प्रगर  भागे
 झाएगा,  जो  मार  खाने  वाला  है,  वह  भागे
 झाएगा,  तो  फिर  जिस  के  पास  है,  वह  उसे
 नही  देना  चाहेगा  श्रौर  उसे  देने  क ेलिए  नाराज
 होगा  ।

 ‘18.00.  hrs.

 चेयरमेन  साहव,  मैं  यह  कहना  चाहता
 हूं  कि  यह  बहुत  इम्पार्टेन्ट  मसला  है  t  सुप्रीम
 कोर्ट  का  फ़ैसला  है।  मैं  आपसे  कहना  चाहता
 हूं  कि  सुप्रीम  कोर्ट  ने  यह  फैसला  दिया  है  कि

 50  प्रतिशत  से  अधिक  सीटों  का  रिजर्वेशन
 नही  हो  सकता  है  ।  जो  लोग  80  प्रतिशत  हैं
 उनके  लिए  so  प्रतिशत  स्थान  ही  क्‍यों  ?
 मैं  श्राप  से  कहता  चाहता  हूं  कि  अगर  आर्थिक
 तौर  पर  यह  करना  चाहते  हैं  तो  करें  ।  भ्राज
 हिन्दुस्तान  के  प्रन्दर  एक  ही  वर्ग  के,  एक  ही
 वर्ण  के  लोगों  के  पास  खेती  भी  है,  नौकरी  भी
 है,  व्यापार  भी  है  और  वही  वर्ग  था  वर्ण  सब
 चीज़ों  पर  कुण्डली  मार  कर  बैठा  हुआ  है  1
 हम  प्राधिक  तौर  पर  रिजर्वेशन  के  लिए*सैयार  ae
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 हैं  -  हर  गरीब  हमारा  भाई  है,  हरिजन  भी
 हमारा  भाई  है  ।  लेकित  जो  ये  सब  चीज़ों
 पर  कब्जा  जमाये  बैठे  हैं  उनकी  संख्या  दो
 प्रतिशत  है  ।  श्राप  दो  प्रतिशत  के  लिए  50
 प्रतिशत  'रिजेंशन  शीर  98  प्रतिशत  के  लिए भी  50  प्रतिशत  रिजर्वेशन  दें,  यह  हम  मानने
 के  लिए  तैयार  नहीं  हैं  ।  इसलिये  आपको
 प्रगर  आथिक  आधार  पर  रिजर्वेशन  करना
 है  तो  लाभकर  जोत  के  किसान  जिनका  मूल वतन  पांच  सौ  रुपये  है  या  जो  इंकमटेक्स

 ,  देने  वाले  व्यापारी  हैं  उनका  आप  जनसंख्या
 में  प्रतिशत  निकाल  लीजिए  और  उसका
 हिसाब  निकाल  कर  उन्हें  जनसंख्या  के  हिसाब
 से  पांच  प्रतिशत  स्थान  ज्यादा  दे  दीजिए  ।
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 जितने  ये  लोग  इस  देश  की  सम्पत्ति  पर  कब्जा
 जमाये  हुए  हैं  उनकी  जनसंख्या  के  मुताबिक
 उन्हें  दे दीजिए,  +  आप  एक  पेशे  की  नीति
 अपना  लें  -  एक  आदमी  एक  रोज़गार,  खेती,
 नौकरी  और  व्यापार  t  बिना  इसके  न  आप
 देश  में  बेरोजगारी  मिटा  सकते  हैं,  न  गरीबी
 मिटा  सकते  हैं  ।  ये  जातिवाद  के  हिमायती
 और  जातिवाद  पर  पनपने  वाले  लोग  जो  हैं
 इनका  प्रतिशत  आप  निकाल  लीजिए  |

 Mr.  CHAIRMAN  :  He  may  continue tomorrow.  The  House  stands  adjourned till  r:  a.m.  tomorrow.

 The  Lok  Sabha  then  adjourned  till  Elenen of  the  Clock  on  Friday,  April  28,  :978/Vaisekha
 8,  t900  (Saka).

 |
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